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RAJYA SABHA

Wednesday, the 10th March, 2010/19 Phalguna, 1931 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

Re. REQUEST FOR REVOCATION OF SUSPENSION AGAINST
SEVEN MPs

MR. CHAIRMAN: Question No. 182.

7t goruT forart (SR IR < AU SfY, $HUAT 1Y U fee F 91 G Aoyl wH-T
AT IE RIY 2 b gAR 19 e 9wl 1 39 ¥ 93 & foIy |e 4 i fram
2, 319 3T feia arad ST @R 3R fAcia= ara< =1&! 819, a1 89 < 91 39 e &t
HrIATE! § fet 1ET o ..(aur)

it U : 3179 ART U1 U e & folg 93 8T ..(xaem™) H 319 factual position
AT ST E1 el BT 4 Qb AT Hd BT AT 311X 8BTS 1 IUD] VYA HaT ATI AR I AW Bl
3 HRAT 8 AT <Al BRAT 8, <1 I8 41 12 P el 81 Aebelll Ta-H = T8 HILH Hd febar ol
319 AN I8 I AT A DI, AT A DI

THE LEADER OF OPPOSITION (SHRI ARUN JAITLEY): Sir, | have suggested, and, | think,
Mr. Yechury has also suggested to the hon. Parliamentary Affairs Minister that there were

peculiar circumstances and the Members should separately meet the Chair and make amends
for what happened. Therefore, the Government should bring a Motion today itself and withdraw
the suspension as far as the Members are concerned.

MR. CHAIRMAN': This is something that can be discussed with the Minister of Parliamentary
Affairs.

SHRI ARUN JAITLEY : We have already requested him, Sir.

SHRI SITARAM YECHURY (West Bengal): Sir, we have discussed with the Minister for
Parliamentary Affairs and it appears that they are in agreement with that. If that is the case, then,
they should move a Motion here which will be approved by all of us. (/nterrupt/ons)

MR. CHAIRMAN: No, no. Please. ... (Interruptions)

PROF. P.J. KURIEN: The only thing is that the Members should individually approach the
Chairman and they should apologise also. That also should be done. (/nterrupt/ons)

MR. CHAIRMAN: Let us discuss that after the Question Hour.



# Aged IS (STRIES) : G Sff, I© $F F $9 9 I IR WS Ah HIAT
BT, IH ek Bl ASGH PIAT AT AR 3T VT FA8R T S BT faward e
Bl

MR. CHAIRMAN: Thank you, very much. Question No. 182.

1. I MUTe qTed (SR UL : TR S, Leader of Opposition T SiT &&T 3R St I
S BT, § I WEH §, ol b [O74 k8 Bl I1d d1e § Pel T8, § 74 Weqd 8] gl e
IE 919 AT BN AR 519 TH I T 7181 811 7, 99 ad #-71 o7 2 foh gart urdt &1 oI e
39 G B BRIATE! § HIT &1 o |

oft FuTafar : IRav, ST 79 BeT o B9 5 IR H ST & 918% 910 BN ... (SFGHH) 3T
S BTel Il ST, Wil ... (CIGET)

. XM MYT ATed : A ... (FGEH)

(AT PO A G FS AT P =l M)

Y 0 =g a1 (9ER) : F9TafT SR, ST Leader of Opposition & &&T, IgRT ATEd - dal 3R
(CELIE)] Sill DB 0} gl %\’, dg peculiar circumstances k| g3l %, Afehe PR SHD] AhY BT
HITA & TFDBR H TS, 1 T8 S1P 81 § ... (FILH)

it qumafer : <RI, I8 g8 el 71 el .. (aur)
(AT $B A AER TS AT FX Fl M)

it AR AR (FERTE) : Regret HRAT SToYI B

SHRI Y.P. TRIVEDI (Maharashtra): They must say sorry. (Interruptions)

#ft IAST ITEATA (IORAT) : FHART Sff, §H W TR B Ja [TaR B =1fay
IR 39 989 &I fA9T F81 991 =12yl b1 vIsal #, S99 R o1 ®, |1 ST 8§, ARBR
BT HIPE AV, I8 dhldl HRAT IMRY, dife dad Bl i TRAT oY, 98 a9 ufafeed &1
qb|

MR. CHAIRMAN: Thank you. Question No. 182.

ORAL ANSWERS TO QUESTIONS
*181. The question was cancelled.
*182. 3t ar$.4t. Bt 1 Aew aRasH iR T A3 I8 94T B HuT H b

(P) T AERTSE WIBR 7 Hdg-T1aT IS ISR (TATE) F TIHROT 7 MR 9 dlel
T ST & foTT P TRBR & THET IR BOIR RIS S bl YT Il B;

(@) Il &, a1 oa;
O EAASIECI RIS AN R IR
(F) F EBR T4 9 TP AgATfad B i?




Hsh URTE SR ot wery # Iy Wit (3ft SR wA. fg): (&) ot =1
(@) we =81 Sodl
() I e SodIl
() 9 el Sodll
Renovation and widening of Mumbai-Goa NH

t%182. SHRI Y.P. TRIVEDI: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether Government of Maharashtra has sent a proposal of Rs. four thousand
crore to the Central Government for renovation and widening of Mumbai-Goa National Highway
(NH);

(b) ifso, when;

(c) the current status of that proposal; and

(d) by when the Central Government is going to approve it?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRIR.P.N. SINGH): (a) No, Sir.

(b) Does not arise.
(c) Does not arise.
(d) Does not arise.

SHRI Y.P. TRIVEDI: Sir, in view of the fact that Goa is emerging as an important
tourist destination, does the Government have any plan on their own to renovate and widen this
road?

SHRI R.P.N. SINGH: Sir, this stretch from Mumbai to Goa is divided into three stretches.
The National Highways Authority of India is going to develop the first stretch from Panvel to
Indapur which is 84 kilometres into four-lane facility. The RFQ is under evaluation and the PPAP
approvals are awaited. From Indapur to Zarap which is 370 kilometres, it is not under any
National Highways Development Programme. But, seeing the traffic on this road and the
demand for development of this highway into four lanes, the Ministry has decided to go for a
feasibility study in this stretch of the road. From Zarap to Patradevi which is 21.5 kilometres, the
work for construction of this section as a four-laning facility including a bypass to Sawanti Town
of 16.5 kilometres was sanctioned for Rs.99 crores on 23.3.2006. After the revised estimate
based on tender approved for Rs.183 crores, the construction work has started and the target
date of completion as per contract agreement is 25.10.2010.

SHRI Y.P. TRIVEDI: Sir, my second supplementary is: Has the Government got any
statistics of how many vehicles negotiate this road and how many accidents take place annually
over this stretch?

tOriginal notice of the question was received in Hindi.



SHRI R.P.N. SINGH: Sir, the Ministry has decided to do a feasibility study on this stretch.
As soon as we will get the feasibility report, we will take further action.

DR. K. MALAISAMY: There are umpteen numbers of highways throughout the length
and breadth of the country. | need fundamental information. (Interruptions) How many roads
are taken up for widening? How much work has been done? How much time they will take to
finish?

SHRI KAMAL NATH: Sir, this is out of the scope of the question. But, if there is any specific
information which the hon. Member wants, he can write to me. | will be happy to provide him
with the details.

SHRI RAJEEV SHUKLA: Sir, | want to know from the hon. Minister that in the same State,
the Central Government has given some money to the Maharashtra Government for widening of
the Nashik-Shirdi road. What has happened to that project? Last time also, | had asked the
same question.

SHRI R.P.N. SINGH: Sir, this is out of the scope of the question. The road is from Mumbai
to Goa. If the hon. Member gives it to me in writing, | would try to answer.

SHRI RAJEEV SHUKLA: Last time also, | had asked this question. But, you have not given
anything in writing. ... (Interruptions)

SHRI KAMAL NATH?: Sir, | appreciate the Member’s concern and his drawing attention to
this fact. This is an important road. In the Ministry, it is being processed for expeditious taking
up.

DR. PRABHAKAR KORE: Sir, Goa is a very important tourist centre in our country. If you
want to go to Goa, either you have to go by flight or by sea. Goa borders are in Karnataka and
Maharashtra. None of the roads is in good condition. Even Karnataka and Goa are hardly 130
kilometres. There is NH-4. The whole business of Goa goes from Karnataka. But, there, not
even one car can be driven. Whether the Minister knows about the National Highway no.4A.
There is a Goa-Karnataka border. When are you going to take it up ?

SHRI R.P.N. SINGH: Sir, about the road from Mumbai to Goa, | can tell you right up to the
stretch which is up to Karnataka. The total length of National Highway in the State of Goa
between Patradevi which is on the Maharashtra-Goa border to Pollem which is on Goa-
Karnataka border, is 139 kilometres. This stretch is maintained by the State PWD in a traffic-
worthy condition. But, | would like to tell the House that this stretch has been included in the
NHDP Phase-lll for four to six-laning at an estimated cost of Rs.872 crores. The RFP to five
shortlisted bidders were issued. The bid submission date for this project is 15th March 2010 and
we will be taking it up as soon as the RFP is completed.

Migration of labourers

*183. DR. E.M. SUDARSANA NATCHIAPPAN: Wil the Minister of LABOUR AND
EMPLOYMENT be pleased to state:



(a) whether Government has any system to assess the number of labourers migrating
from one State to another, more so from neighbouring countries; and

(b) if so, the number of migrating labourers from different States and from different
neighbouring countries ?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (a)
and (b) A statement is laid on the Table of the House.

Statement

(a) and (b) The Government has enacted the Inter-State Migrant Workmen (Regulation of
Employment and Conditions of Service) Act, 1979 (ISMW) to regulate the employment of inter-
state migrant workmen and to provide for their conditions of service and for matter connected
therewith. As per ISMW Act the contractor who recruits any person in a state for the purpose of
employing in establishment situated in another state, a licence needs to be obtained from the
Licensing Officer who has jurisdiction in relation to that area wherein the recruitment is made.
The contractor also needs to take a license from the Licensing Officer who has the jurisdiction
where the establishment is situated. As per Census, 2001, the State-wise number of migrant
workers is given in Statement-| (See below).

In case of labourer migrating from neighbouring countries, Indian Mission may grant an
employment Visa to a foreigner desirous of coming to India for the purpose of employment
subject to certain conditions. As per requirement under the Registration of Foreigners Rules,
1992, all foreign national who enter India on a visa valid for a stay in India for a period of more
than 180 days are required to register themselves with the FRRO (Foreigners Regional
Registration Office)/FRO (Foreigners Registration Officer) within 14 days of arrival. Information
is not compiled on the basis of number of labourers migrating from neighbouring
countries. However, as per information compiled by Bureau of Immigration, the total number of
registered neighbouring foreigners-country and profession-wise as on 31.12.2008 is given in

Statement-ll.
Statement-|
Number of Migrant Workers (State-wise) as per Census 2001
SI. Name of the State/UTs No. of Migrant
No. Workers
1 2 3
1. Andhra Pradesh 1,22,16,818
2. Arunachal Pradesh 2,25,768
3. Assam 29,86,859
4. Bihar 71,76,727
5.  Chhattisgarh 42,67,932




1 2 3
6. Goa 3,00,067
7.  Gujarat 91,25,305
8. Haryana 36,44,364
9.  Himachal Pradesh 13,82,382
10.  Jammu and Kashmir 7,56,768
1. Jharkhand 35,29,242
12. Karnataka 82,25,307
13. Kerala 28,01,353
14. Madhya Pradesh 1,01,21,017
15. Maharashtra 2,07,81,152
16.  Manipur 2,08,189
17. Meghalaya 1,95,321
18.  Mizoram 1,78,687
19. Nagaland 1,79,646
20. Orissa 46,63,274
21.  Punjab 35,42,268
22. Rajasthan 91,57,667
23. Sikkim 1,14,009
24. Tamil Nadu 77,86,130
25. Tripura 4,03,830
26. Uttar Pradesh 1,41,28,362
27. Uttarakhand 15,12,050
28. West Bengal 96,31,648
29. Delhi 28,07,258
30. Andaman and Nicobar Islands 87,224
31.  Chandigarh 2,78,187
32. Dadra and Nagar Haveli 50,107
33. Daman and Diu 43,891
34. Lakshadweep 7,966
35. Puducherry 1,65,681

TOTAL 14,26,82,456




Statement-1/

Number of registered foreigners, country and profession-wise as on 31.12.2008

Country Students Foreign ~ Employees Tourists Tech. Doctors Business® Journalists  Others* * Total Refugees

officials Experts and

Nurses

Bangladesh 1391 3 99 58 5 14 15 161 2838 4584 30081
Bhutan 0 2 0 0 0 0 0 0 0 2 0
China 1150 0 761 21 165 31 136 41 939 3244 0
Myanmar 377 0 40 10 0 1 13 0 292 733 1604
Nepal 5 5 0 2 0 0 0 0 19 31 0
Sri Lanka 2685 75 743 487 32 25 38 2 7744 11831 73615
TOTAL 5608 85 1643 578 202 71 202 204 11832 20425 105300

*Business includes figures of Owners and Proprietors and Petty Traders also.

**Others includes figures of Housewives, children, Casual Visitors, Artists, Teachers, Evangelists, Social Workers, Admn. Personnel, Etc.



DR. E.M. SUDARSANA NATCHIAPPAN: Sir, there are two parts of my question concerning
migrant labourers within India and migrant labourers from neighbouring countries. The figure
given according to the 2001 Census is 14,26,82,456 for the internal migrant labourers, and more
than 1,25,000, for migrant labourers from the neighbouring countries. Sir, in 20 years, there is a
huge change in the migration of labourers from one State to another. Is there any calculation
made? On that basis, the welfare of migrant workers is looked after by the Government of India

with the help of State Governments.
MR. CHAIRMAN: Thank you.

SHRI MALLIKARJUN KHARGE: Sir, concerning part one, as the hon. Member already
knows, the Government of India is keen to help the migrant workers and it is a little bit difficult to
identify some of the migrant workers. Anyway, the Government of India has constituted a Task
Force, and that Task Force is going to give some suggestions. As soon as we receive the

suggestions, we will try to help the migrant workers.
MR. CHAIRMAN: Thank you. Second supplementary.

DR. E.M. SUDARSANA NATCHIAPPAN: Sir, in China, the authorities are encouraging the
migration of workers from rural areas to urban areas and they are creating the infrastructure on
the basis of migration every year. | want to know whether the Government is having such a

proposal to look after the welfare of migrant labourers.

SHRI MALLIKARJUN KHARGE: Sir, as far as the inter-State migration is concerned, | have
already told that we have constituted a Task Force Committee and that Task Force Committee is
looking after the social security, their health problems and other things. They are considering all

that. So, definitely, as soon as their report is received, we will take action.

Regarding the Chinese example that the hon. Member has quoted, | do not have any
information about that. If he furnishes that information to me, we will try to help, according to

that, our migrant workers.
MR. CHAIRMAN: Thank you. Shri Prakash Javadekar.

Y TPTI SASHN : AHINT HEIGY, Y8 g HeedqUl qel & b <2 b Teb I A gaR DI
H ISR & foTg @RT I 8, S HERTSE 6 2 RIS 7 ARG GO™] STTE1 & SN B B &, e
TS H 1 HRIS 22 ARG AN HTH B & I1 7eh IS H 1 BRI I SATGT AT B HYd &, Al A S
DS &, STP] Y BRI U8 7 P Sex-ofs § I 1 U<l A A1 317 &, WD IIPerd
PBRIR, unskilled workers, T8 3R FferdRel S T&] 8l ¥, g8 3R W &1 gl 8, dl
TE1 A AN BT GIR T H ST IS 81 HE1S Y, B SATGH] 370 Mg H & HTH BT A8 8,
3T &1 H B BTH HRAT ITET &, Al AR specific FaTa T8 & foh SAP ol WRER B &1 A1
B2 1Y B IR W had I ATSHT bR, valid visa TR ST AT 31T &, T 4,000 §, <ifp
Sl visa @R 78] AT 8, 39 GHUS B 8, S7P dR H ARHR 9T HR I8 87




Y AfePTo @A« W7, S ATgdic 365 U W W g W A B FRA & oy 9 E,
Tg 81 DA AT BTeld B DI G978 A d S &, <l D! I8 HAIH & b recently, AT
ST AT | EH RN DY 1 Wb TS ©, 399 B8R T H BH F BH A1 {37 BT 19 S BRI
P, I THY BT (el YT 8, SHIY 3R & fUB &1 ATl P 3fibs <1, I YTdir fob Ag3e &
HH 81 B Bl O Sl TH I &, R MR FHET07 AT, T H#3 Arier S A, ot
SRICH S8R ISR JISTT - U ST 311eh ATST1G &, S99 W1 9gd A 969 Bl rural employment
H W BRI I ET 2

S8l d ATGUR Bl [aTd &, IE UogaTell B 8l 8T 81 Gl Ao, S8l qd SIIell a0 Bl
a1 8, S9D] B A Stal el & b S fohd= T 3y ot fha= &l &1 e
BTl 3R I gl bl IR @I B &b R H HR UK SJT&T HIAT T8l &1 3fqh Sl
ORI 8, § Sp! B fSurcHie & fiystar <l

st aMRO%0 RiE : TR, AT IR BT U HRIBRIT M0 BTS < &1 91d V| $HH AT W
g3 8, § S amean g2

i} AfeTRTl @A : o7} I8 Y% T8l g3l &, FIfeh ST 3T ST B & b 8% digde W
AISIT THY BT IVREY HAT ALY T2AT B IR BT A IOCR H ol ST AM2Y| offh 98
Al S8 g9 B 81 39 Uae Bl b9 S A HOlgd BT A1y, $9G aR H Wl g9 |Gl
Rfeelt St g feurciie # e BN S¥cicc & 7, STa! Wl § 39 IR # &g & !
HATE S &1 lfhT SH U a1d 2 b ISR Tqred 147 AT & SR IR F$Reege 81 1Y
ql I ATgdc ahd B Hl TRAT AT $B B 81 Wbl © AR B MSSICHIS Y Ahd &l AR
HISUT T Bl PTS ol BT B J4! YR 81 &, AT 30D X 4§ &H Al

it TSt aTd WSl : IR, 39 YA DI 9AT SHP STa1d B T W | §99 FaTel P oidTe
H 3B T $B Ud ARG B I8 91 ATSiic ahd & gat g8t <1 T8 8, 399 fean g i 1 ol
22 TG T 378 U9 | ST BTH B 8, 77 ARG AN [I8R § SHhx B HRd ol Jet §
FHSAT ATedT § b #4301 S 9 e &1 Sid1d T qar]| §31 o G494 H 8 781 o W81 © b
77 TG 1T fO8R & ST B BTH B B 2......(GHH) FaTel Sl 21 Uh e ORI 396!
& | QT 9V 3R TR 1T He! § a1 396] Adad 8 & a1 Brie dlT 78R 3 fdd
PP FTEX ST 21 WX, SHD! Wl dNE | FHEAY 6 S AN 39 1T H SR B B § a2l
ST AT I 1 4 18R STHR BIH PR I8 82 HUAT 39D HAl off TWE PN $HH] Aded © &
HERTSE ¥ &1 RIS ol 918% S &1 59 JdTel BT Sia1d i garsvl 531 S, It is impossible.

MR. CHAIRMAN: Let us hear the clarification. (Interruptions).

it JToTT UdTg B : W), UG BR G fITT, 39 FTAT BT Sl IMRAR B A U< H 1
DXIS 22 T AT 18R | HEl | Tl... (IIYT) There is some error in this answer. Will the
Minister explain it? (Interruptions).

MR. CHAIRMAN: Let us here the explanation. (Interruptions). 34 E[) SIIgU......(SHdHYT)
o7 S, A |......(GHT) T (HTE 98 ST, 1 Al G SAY......(ALTH)

oY TS I0AT : DT SR W BT AMRYL.......(SFGHT)
Y 3 viepR yATE : QIR H 3UE B fob HAT S RTe R | STaTe S .......(SAGETE)




SHRI RAJIV PRATAP RUDY: How is it possible? ... (Interruptions ).

MR. CHAIRMAN: Please don't intervene. ... (Interruptions).

SHRI RAJIV PRATAP RUDY: It means 2 crore people from Maharashtra are going out.
7} ST ST : &1 IR T AT SITQL.......(SFET)

MR. CHAIRMAN: Let us hear the clarification.

Y wftrpTof @A - W), G S TFHRI S E B......(FAL)

7t I ¥iHR 1S : foran SR < § 3maei ?

7 AferpTol @R : Sl U & 3PS &, ITb JAlldD gH g SHHTA <l 51 IR $9H

S} [HTARY : WIS, o9 91 A1 g «fifrg, gl

ot AferTo @A« I & S 3ffbs AT I b IR # Y Y €, 9 & 7 I8 W
el oy €

SHRI RAJIV PRATAP RUDY: That means 2 crore people from Maharashtra are going
outside. (Interruptions).

MR. CHAIRMAN: Mr. Rudy, please... (Interruptions )

SHRI RAJIV PRATAP RUDY: Two crore people from Maharashtra go outside...
(Interruptions) Sir, this answer means that two crore people from Maharashtra go outside.
Then, why are people in Mumbai getting agitated?(/nterrupt/ons)

MR. CHAIRMAN: Rudyji, please... (Interruptions)
SHRI RAJIV PRATAP RUDY: This is a stunning revelation... (Interruptions )

MR. CHAIRMAN: Please resume your places...(Interruptions) Please do not
interrupt... (Interruptions)

7} IFQ SR 1S : AP BUIcd H 82 G ART S 1 ...(FALH)...
it FUTAR : 3777 98 SR ().

Y IToTa U WS : TR, 31U SHH! UGHR oF IoTC| . (FILT)..
it AR SaR :  BI-3 3ids © 7 ..(FAUM)..

Y AfeTpTofa @R : W, (FAUM).. 3, ATgIC THY A arel Hl B 8 3R S dret WY
B € |.(ag).. A9 Yl ..(Faem ).

ot eireT == ST - 31Ty ey SR A IAT8 VI 31T STeT-3eTT B b ISy, .(THT)..
it AR SFaR : T PI-A MBS &, A ATAT B & AT ATAl b & 2 ..(TILT)...

it q'ftl:l'ch"l\_{i? T X, Jg census &) T €1 F authentic 9T <1 né gl (94 )..
B S UBT §1 37 < P 1S &1 A authentic 3Tds Jg1 TR 42T {6y 21 .(r@em).. Arsiic
TH¥ means T Tl Wi BT & 3R ST aTet WY 81T Bl .(AYT)..

10



# TRy : MY IS S| .(FAUM).. WIS 19 93 STSYI ..(FGETH)... Let us hear the
Minister...(Interruptions) Please, let us hear the clarification...(Interruptions) Silence,
please...(Interruptions)

ﬁmw : IR, A census P DS B ..(FILM).. TS 3ThsT 3 dTel 3R ST dTel
S BT R ..(TGET)...

sft IIR® MR : WX, 39 R feqamaw 891 A1l .(Faem ). ¥R, 39 99 IR 89 |
w1 891 TRyl (aem)..

st umafa : ag Aife R0 caam™).. a9 forgey AR .(eaaum)..

it eiier == f¥31 : 3Ny 39 R iRftheee SINTY o fha 3 atet ahd € &R fohdw
ST Tl I &2 .(SaTE)... W), 399 IR fEqha g1 T2 Ul .. (Tae)..

it |qumafa : A suggestion has been made that there should be a discussion on this. Let the
hon. Member give a notice, and it can be slated for a discussion. These points can be
clarified... (Interruptions ) They will all be clarified in the discussion.

SHRI S.S. AHLUWALIA: Sir, | just want to make one submission. Kindly instruct the
Government that Ministers should come prepared...(Interruptions) They are not doing their
homework... (Interruptions )

MR. CHAIRMAN: Please resume your places...(Interruptions) Let us get on with the
Question Hour... (Interruptions ) Now, Question No.184... (Interruptions ) This Question is over.

SHRI MALLIKARJUN KHARGE: Sir, | want to clarify this.

MR. CHAIRMAN: No, no. This question is over. We will have a discussion on this and
clarifications can be given then.

Freedom fighters receiving pension
*184. SHRIMATI KUSUM RAI: Will the Minister of HOME AFFAIRS be pleased to state:

(a) the number of freedom fighters who are alive and receiving pension from Central
Government;

(b) the number of freedom fighters who are receiving pension from State Governments
but not from Central Government, State-wise;

(c) whether there is a difference in criteria adopted by Central and State Governments to
recognize a person as freedom fighter;

(d) if so, the details thereof; and

(e) the details of programmes being run by his Ministry for welfare of freedom fighters
who sacrificed their lives for the country ?

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAI\/I): (a) to (e) A statement is
laid on the Table of the House.
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Statement

(a) Since the inception of the Freedom Fighters Pension Scheme in 1972 (revised as
Swatantrata Sainik Samman Pension Scheme in 1980) till 31.1.2010, pension has been
sanctioned to 1,70,693 freedom fighters and their eligible dependents. State-wise break-up of
freedom fighters/dependents who have been sanctioned pension is given in Statement-1 (See
below). Since pension is disbursed through Treasuries and Public Sector banks spread all over
the country, and the power to release dependent family pension to eligible dependents of
deceased freedom fighters has been delegated to the pension disbursing authorities, data
relating to the total number of freedom fighters who are alive and receiving pension is not
centrally maintained.

(b) Data relating to pensions sanctioned to freedom fighters by the State Governments is
not centrally maintained.

(c) and (d) The eligibility criteria under the Central “Swatantra Sainik Samman Pension
Scheme, 1980”, Inter-alia, includes imprisonment/underground suffering of at least six months
(three months in case of women and SC/ST freedom fighters), internment in homes/externment
from districts for at least six months, confiscation of properties, permanent incapacitation or loss
of job, which a claimant should have undergone in connection with the national freedom
struggle. The eligibility criteria adopted by different States for grant of freedom fighters pension
under States/UT schemes, vary from State to State.

(e) Apart from pension, various facilities are provided to the freedom fighters. The details
of these facilities are given in Statement-Il (See below)

Statement-/

State-wise break-up of freedom fighters/dependents who have been sanctioned

pension
Sl. Name of State/ Number of freedom fighters/their eligible
No.  Union Territory dependents who have been sanctioned
pension (as on 31.01.2010)
1 2 3
1. Andhra Pradesh 14,682
2. Arunachal Pradesh 0
3. Assam 4,438
4. Bihar 24,878
5.  Jharkhand
6. Goa 1,498
7.  Guijarat 3,599
8. Haryana 1,688
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1 2 3
9.  Himachal Pradesh 625
10.  Jammu and Kashmir 1,807
1. Karnataka 10,091
12. Kerala 3,304
13. Madhya Pradesh 3,475
14. Chhattisgarh
15.  Maharashtra 17,909
16.  Manipur 62
17. Meghalaya 86
18.  Mizoram 04
19. Nagaland 03
20. Orissa 4,190
21, Punjab 7,021
22. Rajasthan 812
23. Sikkim 0
24. Tamil Nadu 4,110
25. Tripura 888
26. Uttar Pradesh 17,993
27. Uttarakhand
28. West Bengal 22,489
29. Andaman and Nicobar Islands 03
30. Chandigarh 91
31. Dadra and Nagar Haveli 83
32. Daman and Diu 33
33. Lakshadweep 0
34. NCT of Delhi 2,046
35. Puducherry 317
Indian National Army (INA) 22,468
TOTAL 1,70,693
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Statement-I/
Facilities provided to freedom fighters

Free railway pass (1st Class/AC Sleeper) for freedom fighter and widow, along with
a companion, for life;

Free medical facilities in all Central Government hospitals and in hospitals run by
Public Sector Undertakings (PSUs) under the control of the Bureau of Public
Enterprises. C.G.H.S. facilities have also been extended to freedom fighters and
their dependents;

Telephone connection without installation charges on payment of only half the rental
subject to feasibility ;

General pool residential accommodation (within the overall 5% discretionary
quota) to freedom fighters in Delhi and

Accommodation in the Freedom Fighters’ Home set up at New Delhi for freedom
fighters who have no one to look after them.

In addition to the above facilities, ex-Andaman Freedom fighters are also entitled to
the following facilities.

Free air travel facility for freedom fighter and to the widows of deceased freedom
fighters to visit Andaman and Nicobar Islands once a year along with a companion.

SR PRI T - TR, H IS AEIH | AT A S I ST AT g P SR ue
H =T AT Ud 96 aRAR &1 Yo Fraett 1975 & 139, 2 & AR ®Is i af,
ORI TR =T U™ H A o & BROT 1 AT & BRI B Foll BIT &1 AT S <4 718
% forg eR # ToRde I1 o # faRE B} @ 8, SW @A [ A T 2| S9is
PN IE WA 7 HH A B 6 TE M & G0 B Arges FHefRa foman 21 8 w24 5t & 78 go
T ¢ [ I @Y TGASAT P folg 37T Sfiae =STaR HR aTel AT & A1 75 iR I
& BTl P AER IR ARGR FAT HEHT BRAT & 3R IHDT a1 PRVT &7 FAT ST ABRI GRT
ATIAT T AT B ...(TIET)..

it |HTA : 377U T ge forr Bl
SRt A T - TR, U AR T B
7t U : TIRT T 39S 918 Y8 AIfoTg)

SHRI P. CHIDAMBARAM: Sir, the Central Government scheme was made many years ago.

It has been revised from time to time. Under the Central Government scheme, the person should
have suffered a minimum imprisonment of six months. There are several other categories. State
Governments have got their own criteria. This is not something that we have done now. For
many years, this has been the position. The Central Government scheme has certain criteria and
each State Government has its own criteria. We are granting Central Government pension
according to the criteria laid down by the Central Government. | agree State Governments may
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have criteria which may appear to be more liberal. They are granting pension under their criteria.
But there is no proposal now to try to have a common criteria throughout the country. | think that
will be very difficult at this stage.

SR A I ;- W, § AU AEIH A ARG FA S A A S vl g b R
WRBR 5T WRERI §RT AT YT FA1111 BT AT A1 &1 <@d g, I A <,
Ife e A1 A1 721 <M, H ST PIROT S aAT&A g2

SHRI P. CHIDAMBARAM: Actually, this answer follows from the previous answer. If the
criteria are different in State Governments, the number of pensioners in the State Governments

would necessarily be different from those who come under the Central Government criteria.
Since there is no proposal to have a common criteria, | am afraid the numbers cannot be exactly
the same.

PROF. SAIF-UD-DIN SOZ: Mr. Chairman, Sir, one can hardly find fault with the criteria that
has been laid down by the Home Ministry for granting freedom fighters pension. | am satisfied
with that. But the unfortunate situation is that there are some genuine freedom fighters who are
living in poverty in their old age. They have not been able to get this pension so far and there are
situations, | must say, in Jammu Kashmir, that, not because of wrong criteria but because of
some fake recommendations, some people have received the freedom fighters pension. It
creates a heartburning. Sir, | am not for hon. Home Minister going into fake cases and
withdrawing pension. But where there are genuine freedom fighters, their cases have to be
examined here. He has to lay down a criteria for that. Will he explain to the House the
mechanism he will adopt for reaching genuine freedom fighters, applying a criteria and the
stricktest test, but leave the door open for genuine freedom fighters.

SHRI P. CHIDAMBARAM: Sir, all my predecessors, and | can certainly say for myself, have
instructed the department that it does not matter if a wrong person may have got freedom
fighters pension, but it must be ensured that a right person is not excluded. That is the broad
guideline we have given to the department. | have asked my colleague, the Minister of State for
Home Affairs, to take personal interest in these applications. We have, in fact, people applying
again and again. Once or twice their cases are rejected but we still entertain their applications.
There is a very set procedure; primary evidence is there; secondary evidence is there; then,
there is a recommendation of the State Government; then we examine it. If any one brings to my
notice or my colleague’s notice a case which, according to them, is a deserving case and which
has not been dealt with properly, | am willing to look into it again.

It is my intention to ensure that no genuine freedom fighter is denied the

pension.

SHRI PENUMALLI MADHU: Sir, in Telangana Armed Struggle, the freedom fighters’
applications are pending with the hon. Minister. There are several applications sanctioned by the
Home Ministry. They were all sanctioned and the letters were issued to them, but the money
disbursement is pending for nearly eight years. For the last eight years, such people...
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MR. CHAIRMAN: What is the question?

SHRI PENUMALLI MADHU: So, my request is whether the Government is going to look into
the cases of those people who were sanctioned pension by the Government of India and provide
them pension, and whether there is any assurance from the hon. Home Minister in this regard.

Regarding the pending applications also, | would like to know...
MR. CHAIRMAN: All right. Thank you. ... (Interruptions)

SHRI P. CHIDAMBARAM: Sir, you kindly bear with me, if | take a minute or two. This is a
long history to the Hyderabad Liberation Movement Pensions. As hon. Members are aware,
there was the Shroff Committee which looked into the matter between 1985 to 1996. It
recommended 7,000 cases. All of them were given pension and are being given pension. Then,
there was the Ch. Rajeshwar Rao Committee, from 1997 to 1998. They recommended 13,500
cases, additional cases, of course. The Government approved the enhancement of the
estimated number of beneficiaries from 11,000 to 15,000, and that set of applications were
processed. Now, there were difficulties. You are aware of the difficulties. It ran into all kinds of
problems. The State Government said that these are not verified properly. Finally, as you are
aware, we constituted a Screening Committee of eminent freedom fighters in May, 2009, under
the Chairmanship of Shri Bonepalli Venkat Rama Rao to scrutinize all the verified cases. They
have started scrutinizing. They have re-verified 1,790 cases and have recommended 924 cases
up to February, 2010. | have met with the Committee. They are very senior people. Some of
them are very old. Nevertheless, we have provided them every facility to meet. We are sending a
Joint Secretary to sit at the meeting. My colleague has met with them. They are very old people.
But, only they can be entrusted with the job. So, | have requested them to please verify. Every
case they verify and recommend, we are sanctioning pension. Just be a little more patient with

me. We will get this job done. ...(Interruptions)...

#t <t A\ . gEIla S, GEY.@auE). die e [Afcs d R (@aem). i
FIOIR PR B B..(FAYH)..STHR SRIV..(SHGeH)..h TG QAfesT H..(aae™).. 71 81 Y81
2..(cayr). . frae $av Uf$T 2. (caaum)..

MR. CHAIRMAN: Only three supplementaries can be asked. ... (Interruptions)...

SHRI'V. HANUMANTHA RAO: Sir, some of them are very old people. ... (Interruptions)...

MR. CHAIRMAN: If there are questions, raise them with the hon. Home Minister.
..(Interruptions)... No, no; please raise those questions with the hon. Home Minister.

..(Interruptions)... Sardar Tarlochan Singh.
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ARER Warad (g : 4% Y ki deql 8 fAfReR |ed 1 o4l F § 6 9gd
Ueiher=a 374l W1 UfSw €, <t Stare # <ax 121 9ama 2 o fha 1 Uil er=a UfST & | have
a particular question that there was one Kuka Movement. This is the only incident in India where
people were blown by canons and the Government of India did not recognise them as freedom
fighters. It was the Kuka Namdhari Movement. So, | want to know from the hon. Minister
whether this movement has now been recognised as a freedom movement. Secondly, how
many of those families have been given credit and given compensation for that ?

SHRI P. CHIDAMBARAM: What movement is this? ... (Interruptions)... Sir, | confess that |

do not have information about what he is saying. But, | will certainly find it. out.
...(Interruptions)...

MR. CHAIRMAN: Thank you. Question No. 185. ...(Interrutions)... Question No. 185.
i} Tt Rirg Breams) : 31T HabT Bl TWe TN . (TII)..

MR. CHAIRMAN: No, the Minister will collect the information. ... (Interruptions)... sT&t, &l

b B ...(FaUM)... TRIT, TTW BIS BIIST 48] B, Ih ST eIl 2
ot 5 A8 : T8 R fhan o 4fST B...(aaum)..

MR. CHAIRMAN: If you want a discussion, please give notice through an appropriate
procedure. (Interruptions)

T R, 2008 § Fene
185, ot T eih” IS : T AP URTEA AR ISR H3 I8 I DI HT B [

(%) 71 I8 |9 ¢ [ Ae& a1 ddet ugran 29, 2008 # HMET I & U9 IR @R
ERISIREES

(@) IS &, O S U< & KART F97 ;5

(3T 39 TR R fIaR B F I SRBR gRT FIT 20a=e B 1S &

(9 9T $9 FIRAT 4 AW 3MEH & faal & ReT01 & foy I ufriferi &1 enfiret foman
W%,Sﬂ—\’

(3) afe &, A1 $Hh T HROT 872

A& IRTE 3R ISRt F31 (3ft A T12D): (F) W ($) Sf &l et ar] fg s
& SR UG 3r¥al, Tarchiall |fed FaemRal | U< bie 9 3R A4S & <41 9a1 4 991 &
SR AT ¥eR §RT I3V Y fgail 1 &9 H @ §U IS ST B (SR BT

e 3R Hwson) FrammEet, 2008 @ fawgd wHen & T8 71 Tag9R, Uh I, SReR &
e faraRIe e 8|

Amending Toll Tax Rules, 2008

1%185. SHRI RAVI SHANKAR PRASAD: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

tOriginal notice of the question was received in Hindi.

17



(a) whether it is a fact that a proposal to amend Toll Tax Rules, 2008, relating to roads is
being considered;

(b) if so, the details of the proposal;
(c) the mechanism evolved by Government for consideration of this proposal;

(d) whether representatives of common people have been included in this mechanism for
protection of their interests; and

(e) ifnot, the reasons therefor?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI KAMAL NATH): (a) to (e)
Yes, Sir. A comprehensive review of the National Highways Fee (Determination of Rates and
Collection) Rules, 2008 has been undertaken taking into account experiences gained during the
implementation, feedback from the stakeholders including users, and points raised by Hon’ble
Members during discussions in both houses of Parliament. A proposal is accordingly under
consideration of the Government.

SHRI RAVI SHANKAR PRASAD: Sir, | really appreciate, without impinging upon the
ability of the MOS, if the Cabinet Minister would reply to my query. These toll tax collection rules,
as we call them, is basically a by product of the business, public-private partnership. You are
coming with a rule. Obviously, it could be that a subordinate legislation may not come to the
Parliament. | would be grateful if you share with us fundamental features of the review which you
are undertaking and, more particularly, with reference to the fact that there are serious
complaints that large stretches of roads where construction was completed long, long ago, and
yet the toll collection goes on to the great detriment of the people. How you are going to resolve
this?

SHRI KAMAL NATH: Sir, firstly, | would like to tell the hon. Member that toll is not
necessarily collected on the BOT projects. It is also being collected; we are looking at OMT. One
is the capital cost of building the road. Then there is the cost of maintaining the road. A road has
to be maintained. So, the roads which have been built, are being built, are built under a BOT
pattern where the toll is inherent in it, and then there are roads which have been built in the past
by NHAI. And, toll is also being collected on there roads which are outside the BOT pattern. | am
just correcting that aspect.

The hon. Member is right in saying that this has major ramifications and there are various
issues. As we move on in the road building programmes, as has been done in the past ten
years, we gain experiences. There are a lot of issues which are coming up which were not the
issues 5-7 years ago. The issues which are being looked at, as the hon. Member asked to share
with him, is tolling in perpetuity and what should be the tolling after the capital cost is recovered,
what should be the issues regarding maintenance because the road has to be maintained. Every
seven years, it has got to be relaid, or whatever it is. Then the issue is that the roads require
upgradation after 10 or 11 years and how do we deal with that? What should be the toll policy for
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two-lane, two-lane with paved shoulders, which means a ten-metre road, which has been a
single-lane now. There is the capital cost which can vary between Rs. 1.5 crores to almost
Rs.4.5 or 5 crores depending on the structures. Certain roads have to be corrected because of
the safety features. The bends are sharp and safety features have to be built in. We are looking
at issues on which are the exempted categories. We are looking at what should be the
discounted fees for the local traffic. There are some large districts, and there are some small
districts. In a large district, should we have a larger area which is exempt from toll? There are
some small districts, inter-district issues which arise. Then there are issues when there is a
bypass. There are issues when there is an elevated highway. There are issues when there is
tunneling. So, all these are issues which we are looking at. We are looking at three axle-ten

wheels as a separate category.

So, there is a series of issues which are being examined based on the experience gained

over the last several years since more roads are coming under toll.

SHRI RAVI SHANKAR PRASAD: Sir, | appreciate the elaborate reply of the hon. Minister.
Mr. Minister, one thing should be looked at. It becomes a kind of collection of toll tax in
perpetuity. For maintenance also, you are outsourcing to the companies maintaining the roads.
Therefore, the people of the country wherever they move on a national highway or any highway,
which you have in contemplation, will have to always pay the toll. Will it be right? Will it be legal ?
Because you also collect tax from the people of the country. That is a very fundamental issue.
And it will become a kind of permanent road cess. Is it fair and just? That is the question on

which | seek an answer.

SHRI KAMAL NATH: Sir, the maintenance cost is a recurring cost and one of the issues is
toll in perpetuity. As | have mentioned to the hon. Member, there is a capital cost. Now, a capital
cost is not recovered in perpetuity, a capital cost may be recovered in 15 years or 20 years.

...(Interruptions )

SHRI RAVI SHANKAR PRASAD: You have mentioned the maintenance cost. You have said

that maintenance cost has to be recovered. In that context, it should be.

SHRI KAMAL NATH: | am coming to that. So, there is a capital cost and there is a
maintenance cost. One is the routine maintenance and the other one is required after 9 years or
10 years, depending on the kind of road which is there, the need to relay the road with increased
traffic, etc. So, Sir, as the hon. Member is saying, these are the issues which require serious
consideration. | completely agree with him that this requires serious consideration. This is exactly
what we are doing. We are holding discussions with various stakeholders and we are seeing how
best we can do it because this programme must go on. We do not want this programme to get
frustrated in any way for the next ten or twenty years because this deficit which we have,

infrastructure deficit, especially in roads is something which we need to bridge because it
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impacts both agriculture and trade, impacts industry and economic activity. So, there are

several dimensions to it all of which we are looking at.
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SHRI KUMAR DEEPAK DAS: Sir, it is known to everybody that collection of road tax is
going high day by day because of inclusion of entry tax and other taxes like agriculture tax
imposed by the various States. On other hand, our region is very much underdeveloped. | am
talking about the North Eastern Region. | would like to know whether the Government is

considering those aspects in the comprehensive review of the Toll Tax Rules 2008.

SHRI KAMAL NATH: Sir, we have a very special programme for the development of the
North Eastern roads which is receiving very substantial Budgetary support and the North East is
a priority sector, a priority area of our road-building programme. If there are any specific issues

which the hon. Member has, | will be happy to look at them.

20



SHRI RANJITSINH VIJAYSINH MOHITE-PATIL: How many roads have been sanctioned
under BOT and how much toll tax are you collecting? | would also like the hon. Minister to give
me details of the projects.

SHRI KAMAL NATH: This question is rather a broad question. But, | will be happy to tell the
Member that in the year 2009-2010 we will be collecting a toll of Rs. 1495 crores and the total
number of kilometers for which we are collecting toll is 5434 kilometres of the total stretches of
141 and eight bridges amounting to 8510 kilometres which includes 42 stretches under BOT, six
stretches under SPVs and there are some bridges on some stretches. So, the total toll collection
budgeted for 2009-1010 is Rs. 1495 crores.

%79 HIA1 A |eneA
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Amending labour laws

1%186. SHRI KAPTAN SINGH SOLANKI: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) whether Government is contemplating amendments in labour laws;

(b) if so, the details thereof;

tOriginal notice of the question was received in Hindi.
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(c) the total number of suggestions received by Government for amendments in labour
laws; and

(d) whether Government is considering these suggestions?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (a) to
(d) A Statement is laid on the Table of the House.

Statement

(a) to (d) Review/updation of labour laws is a continuous process in order to bring them in
tune with the emerging needs of the economy. The Government receives suggestions from
various stake holders from time to time. The required changes in the labour laws are
accomplished by the Government after detailed consultation with the stake holders with a view
to harmonize their interests, where these suggestions are also considered.

Accordingly, amendments to Acts like the Payment of Wages Act, 1936, the Payment of
Bonus Act, 1965, the Apprentices Act, 1961, the Payment of Gratuity Act, 1972 and the
Workmen’s Compensation Act, 1923 have been carried out and a new Act, namely, the
Unorganized Workers™ Social Security Act, 2008 has been enacted. Besides, Bills to amend Acts
like the Labour Laws (Exemption from Furnishing Returns and Maintaining Registers by Certain
Establishments) Act, 1988, the Employees’ State Insurance Act, 1948, the Industrial Disputes
Act, 1947 and the Plantations Labour Act, 1951 have been introduced in the Parliament.

3} A e Aieid): ATIaR U HE 18, T3 $T IR Al BB FHHM BRE 8, oAl
IAHT IRUH el feEdnl 5™ T 3 Fied S 0% 8, I8 < Sl 1/3 JER] | SAET, S
ST 40 BRIS &, R IR BT &1 Bl ST [T R 10 &, Sa! Rl ger1 =mfevl i
qHY-FHY TR ATTH AT SHR B &, ISP AR H3! H8Id Pl bl & &b Bl H
GRec §U &, <ifeh <xa= &1 I8 FAer & o 21 I 1998, HHaR) 1oy d141 A~ 1948,
3fvenfire faare sIfRIf+Tm 1947 T qrmeT M rferfesy 1951 S siferfra wenege &g ol f
A A IS gU S| S IB fARIETHI | 377l & o o9 & R o A1 311eres gk ferfera
F HROT1 Ft frer =fRy, 9 forg g 78 a9 w2 2

it [T 31T Fardt oyl

3t waE g e 97, 3)1 9 I8 § 5 sam fdfem o deiem & fow ue gu &,
I R T 2 3R IH ARG IR &Ha T 8172

aﬁqﬁm@hmﬁ: W,%ﬂﬁfﬁﬁﬁwwwﬁfamendmentéﬁmﬁﬂm%,aﬂﬁ
T Ay 2T 8, IfhT SHIRY I8 BIFNET X271 3R 89 pursue BRI & [P T amendments STeg I
STeg BIDR MY dlfh TR Th¥ Bl BT benefit fBel| 3T I 910 H8l, 98 92! & f& o Y
B I &, T IhE o) 9ers & forg 81 & 8k 9 STe ¥ STeg gRafid W =1fy, @ &= o1
NI GUR i1 & A1 79 37 aRRART ggeld 8 1 S 9 A FHa-99g W el gRac+
AT 21T ST fARTST I 89 Sl I DI 31 U &, STd! TSR 7+ &1 81 g8 98 9
Eﬁlﬁéﬁaﬁﬁﬂﬁgﬁﬂ’s’iﬁﬁmwﬁ%ﬁ?timetotimesﬂﬁamendmemﬁ?‘EITGITQIW
forg S wiféat afik Tatite, oFR $ <fIH1 & Jeima U 81 & A1 S a7h d B & w0 H e

22



e 2189 I8 T0-I31 BIRTeT X3 6 Ueh ok g Y1 oirsd ofl f adhd & Rusiefesd
Bl 8 3R ORI TR URATI AT AT, § i1 GReqmal &1 fAddx g7 Il § GaR ol
2 3R 39 oy &9 g1 pIfRrer

sft wuT™ fig Hida) | Ul 78ISy, 39 SR 9 BRI AR Ude il § {6 sifiet ot
R feem™ & forg &4 S R & faR &1 912 v, 89 98 T8l B U1 38 B 391 UdhR 9 3179
S W DI AT SHDI P A S AT Y &, U Al A W gl &1 gHeAN Bl 8,
ST BT HId BN 2, b ! FaTrgol &1 fHeid, I YRl Al U Y& & 8H Ara
qhd 2 6 396 BRI 3T IRART B fhd BISATAT I [ORAT Sl BRI HfSrsat 8
g, FIIfd 3reTerd 8, oIfth 8 WRPR & ...

it [T : 317 e giou|

2} A [ Wied! : A1 WRER 7 59 TR &1 IRFRARTAT A Fae & oy, aife goeai
BT STeal IR 81 9, =11 fhar 7, BIs i a7 & a1 39 UaR @ Fw=amelt # o gw s
TR & HROT S Pl 3 TR IR H U] X+ <17 HUYIT 3 T bl BT B |
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Minimum Wages Aot%\*?ﬂ?ﬁﬁActs %\;, Social Security Act %\’, g1 ded g1dl B ERIIEE!
parity ¥ AR ¥ 31T S AT Y, IF AR A ¥ 3T & BT B & -8 SR oA Ry
BT olaR Bl I =T el | T8 3<ST eI &, H WIPHR T gl

SHRI TAPAN KUMAR SEN: Sir, the hon. Minister in the first sentence of his reply said,
Review/updation of labour laws is a continuous process in order to bring them in tune with the
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emerging needs of the economy. | think the problem starts here. | would say, rather the
approach should be, the labour laws review/updation is a continuous process to take care of the
labour in view of the changes in the economic situation, because labour is the most vulnerable
section of the society. That is precisely because some of the Bills that are pending are not in the
interest of the labour. That is why my sister has just asked the question that contract labour, in
spite of being clearly defined in the Contract Labour (Regulation and Abolition) Act, are not
being paid same wages for same and similar kind of job and the Government departments are
the highest violators of the Act.

MR. CHAIRMAN: Question, please.

SHRI TAPAN KUMAR SEN: So, my question is: Whether the Government is considering a
change in the approach that the labour laws are meant for protecting the most vulnerable section
of the society and not to meet the needs of your economy which is basically suppressing labour
and increasing the margins.

SHRI MALLIKARJUN KHARGE: Sir, our intention is to protect the worker. That is the first
priority. Their welfare, their health, their safety is most important for the Government. What the
hon. Member has said is not true. But, wherever the necessity arises, we will try to amend the
Act. And, whatever Acts are pending, they are also in the interest of labours only. They are not
against the labours. They should not carry a wrong notion that the amendments, which have
been brought forward by the Government, are against the labours. And, whatever we have
amended, the hon. Member has himself congratulated, as far as gratuity is concerned,
compensation is concerned. | hope, in future also, he will cooperate. So, | don’t think that the
Government is against the labour workers. We are for their welfare and safety.

MR. CHAIRMAN: Now, Shri Karimpuri. Put your question very quickly. We are left with only
a few minutes.

7} SraaR fiE HAFGA : ARy Sft, # #30 wRiey 3 98 e )1 arEd g & onfl $o
HHY Y8l migrant labour & HUX W-W@E\W # attacks gy g, [ BT®I casualties 4T
g3 oI | 3fTach #1eFH | {3l Sfl A I§ S0 AT § o ... (aem)

it QUTIfY : AT labour laws TR F ... (SGETE)
i} sraa Rie HHwY : 78 Faret H labour F IR H & B BT
ot FUTI : Labour TTE1, labour laws WWE{@K’I

Y 3raaR R HIAYRY : FUTIRI ST, STd 8 labour laws F9T 8 &, T1 SI life security &
foTT T UTgeTs B2 S migrant labour W Tl § STHR HBTH PR B 8, 9P HUX attacks &
R &, ST 981 A AT UR AR [T T &7 &, 539 oTQ &M preventive measures Tolg ST
2, I8 WA i gard)

st Ilﬁ'clﬂﬁ:l QA g9 Trﬁ, AR AT AT < TN H separate question E@'ﬂi GIE:]
Home Ministry J 3T\T??§\Tﬁ concermed Ministries ¥ information W-ﬁaﬁ ﬁﬁfﬂl
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Children working in carpet/glass industry

*187. DR. GYAN PRAKASH PILANIA: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) whether as per 2001 Census, 32,647 children in the age group of 5-14 years were
working in carpet industry and 5,758 children in glass industry;

(b) the statistics at present of child labour, in carpet, glass and fireworks industries in the
country;

(c) whether Section 14 of the Child Labour (Prohibition and Regulation) Act 1986,
prohibits the employment of children below the age of 14 years in 16 occupations and 65
processes; and

(d) if so, what punitive action has been taken during the last five years and how many
offenders were punished with jail sentence ?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (a) to
(d) A Statement is laid on the Table of the House.

Statement

(a) Yes, Sir. As per 2001 Census 32,467 children in the age group of 5-14 years were
working in Carpet industry and 5,758 children in Glass industry.

(b) Authentic data on child labour is generated during the decennial census conducted by
the Registrar General of India. Data on year to year basis is not compiled by Registrar General of
India. Next census will be conducted in 2011.

(c) Yes,Sir.

(d) During the last five years, 14346 prosecutions have been launched and 987
convictions have been obtained. As per reports available, in five cases, offenders have been
sentenced with jail term.

DR. GYAN PRAKASH PILANIA: Sir, | put this question to elicit information regarding plight
of child labour. But the reply, given by the hon. Minister, hardly reveals anything about it. We do
not have any authentic data on child labour. Our child labour data is outdated. It is eleven years
old. We do not know how much child labour is there, in which industries they are employed, how
they are abused, how they are exploited. It is one of the most vulnerable groups. My first query
is whether any survey has been conducted during the last ten years by any Government agency
or the National Sample Survey or any NGO. What is the total number of child labour employed in
glass industry ? What is the total number of child labour employed in carpet industry, in fireworks
industry, and in bidiindustry? If we don’t have data how will you take care of their welfare ?

SHRI MALLIKARJUN KHARGE: We have taken the data from the census and also from the
National Sample Survey. If the hon. Member is interested to know the child workers in different
industries, | will read out for him. In the carpet-making industry there are 32,647 child workers; in
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glass industry, 5,758; domestic workers, 1,85,505; dhabas 70,934; aggarbatti, 13,583; Paan,
bidi and cigarette, 2,52,574; spinning and weaving 1,28,984; construction, 2,08,833; brick and
tiles, 84,972; gem cutting and jewellery, 37,487; auto workshops, 49,893. (/nterrupt/ons) So,
Sir, the total is about 12,19,470.

MR. CHAIRMAN: Question Hour is over.

WRITTEN ANSWERS TO STARRED QUESTIONS
Organisations having links with banned Maoists

1*188. SHRI SHREEGOPAL VYAS: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) names of the Human Rights Organisations which have been found to be having links
with people of banned Maoist outfits;

(b) whether some trade unions are also helping them; and
(c) action taken by Government against such people?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI AJAY MAKEN): (a) to (c) Available inputs indicate that organisations such as People’s
Union for Democratic Rights (PUDR), People’s Union for Civil Liberties (PUCL) and Association
for Protection of Democratic Rights (APDR) take up issues of the CPI (Maoists).

There are no inputs to indicate that independent Trade Unions are helping the CPI
(Maoist).

Both the Central and State Governments keep a close watch on the activities of these
organisations.

Patrolling of major trade routes by Indian Navy

*189. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of DEFENCE be pleased to
state:

(a) the details of the total forces of Indian Navy patrolling the important trade routes in
different regions of the world;

(b) the steps taken by Government for protecting Indian vessels worldwide; and
(c) ifnot, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (¢) Government has deployed
an Indian Naval warship in the Gulf of Aden (GoA) for anti-piracy patrols since October, 2008
considering the threat of piracy in the region which happens to be major trade route for Indian

vessels.

tOriginal notice of the question was received in Hindi.
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Considering the importance of Indian Ocean Region where important trade routes are
located, Indian Navy warships are also being deployed in the region for various purposes which
also facilities protection of Indian vessels.

Financial aid from UK to build a modern infrastructure

*190. SHRI BHARATKUMAR RAUT: Wil the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether it is a fact that his Ministry will be getting financial aid from UK’s financial
markets to build a modern infrastructure in India;

(b) the details of the proposed modern infrastructure;

(c) whether Government is going to sign a Memorandum of Understanding (MoU) with
British Government which will include partnership in areas like construction, investment, road
safety, training, licensing and inspections; and

(d) what will be the impact on our economy of signing of this MoU and what type of
benefits will be there for the citizens of our country ?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI KAMAL NATH): (a) and
(b) No, Sir. There is no such proposal for getting financial aid from UK’s financial markets to
build Highways. However, 100% Foreign Direct Investment (FDI) is permitted under the
automatic route for the Highways sector projects.

(c) and (d) There is a proposal for Memorandum of Understanding (MoU) on
co-operation in the road transport and road sector between the Government of India and
Government of the United Kingdom seeking co-operation with U.K. in the areas of motor vehicle
testing, driver training, maintaining Highways networks, professional training etc. benefiting our
economy and citizens.

Checking terrorist activities from across the border
1%191. SHRI MANGALA KISAN: Will the Minister of HOME AFFAIRS be pleased to state:

(a) the measures taken by Indian Government for checking terrorist activities being
carried out from across the border;

(b) the number of terrorists apprehended and killed by the security forces during last
three years, separately; and

(c) the number of Jawans of security forces of the country martyred and number of
civilians killed by terrorists during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI AJAY MAKEN): (a) The Government has been, on a continuing basis, reviewing the
security arrangements in the light of the emerging challenges, and a number of important
decisions and measures have been taken. These measures, inter-alia, include

tOriginal notice of the question was received in Hindi.
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augmenting the strength of Central Para-Military Forces; amendment of the CISF Act to enable
deployment of CISF in joint venture of private industrial undertakings; establishment of NSG hubs
at Chennai, Kolkata, Hyderabad and Mumbai; empowerment of DG, NSG to requisition aircraft
for movement of NSG personnel in the event of any emergency; strengthening and re-organizing
of Multi-Agency Centre to enable it to function on 24x7 basis for real time collation and sharing
of intelligence with other intelligence and security agencies; tighter immigration control; effective
border management through round the clock surveillance and patrolling on the borders;
establishment of observation posts, border fencing, flood lighting, deployment of modern and
hi-tech surveillance equipment; upgradation of Intelligence setup; and coastal security. The
Unlawful Activities (Prevention) Act, 1967 has been amended and notified in 2008 to strengthen
the punitive measures to combat terrorism. The National Investigation Agency has been
constituted under the National Investigation Agency Act, 2008 to investigate and prosecute
offences under the Acts specified in the Schedule. As a part of steps to counter terrorists
threats, the National Counter Terrorism Centre and National Intelligence Grid (NATGRID) are
also envisaged.

(b) and (c) As per available information, details of the number of incidents, casualties of
civilians, security personnel and number of terrorist/extremist killed and arrested in the State of
Jammu and Kashmir and North-Eastern States are as under:-

Jammu and Kashmir

Year No. of No. of No. of No. of No. of
Incidents SFs Civilians Terrorist Terrorist
Killed Killed Killed Arrested
2007 1092 110 158 472 400
2008 708 75 91 339 305
2009 499 64 78 239 187
2010 28 4 4 15 6*
(Upto 31st
January)

*Figures of terrorist arrested upto 15.2.2010

North Eastern States

Year No. of No. of No. of No. of No. of
Incidents SFs Civilians Extremist Extremist
Killed Killed Killed Arrested
1 2 3 4 5 6
2007 1489 79 498 514 1837
2008 1561 46 466 640 2566
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1 2 3 4 5 6

2009 1297 42 264 571 2162
2010 85 2 12 31 149
(Upto 31st
January)

Besides the above, as per available information, in areas other than those mentioned above
in the year 2007, major terrorist incidents/bomb blasts occurred, explosion in two unreserved
coaches of Samjhauta/Attari Express at Diwana near Panipat, bomb explosion at Mecca Masiid
in Hyderabad, bomb blasts at Lumbini Park and Gokul Chart Bhandar, Hyderabad, bomb blast
at Ajmer Sharief, Ajmer. Rajasthan, bomb blast at Srinagar Cinema Hall, Ludhiana and 5 bomb
blasts in local premises in 3 cities in UP, namely, Varanasi, Faizabad and Lucknow. In these
incidents 143, persons lost their lives. Further, in the year 2008, major terrorist incidents/bomb
blasts occurred at CRPF Group Centre, Rampur (U.P.), Jaipur, Bangalore, Ahmedabad, Delhi,
Malegaon (Maharashtra) and Modasa (Gujarat). In these incidents, 168 persons lost their lives.
In the terrorist attack in Mumbai in November, 2008, 164 persons lost their lives. There was no
major terrorist attack in the year 2009. However, a bomb blast took place at Pune on 13.02.2010
wherein 17 persons were killed.

Export of fruits and vegetables

1%192. SHRI RAJ MOHINDER SINGH MAJITHA: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that fruits and vegetables are exported from the country on a large
scale;

(b) if so, the quantity of fruits and vegetables exported from the country during 2007,
2008 and 2009, separately;

(c) the value of exports of said items, separately; and

(d) the percentage of fruits and vegetables exported from out of the total quantities
produced in the country during each of the above said years?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA): (a) to (c) The
export of fruits and vegetables in the last three years has been as under:

(Quantity: lakh MTs; Value: Rs. crores)

Particulars 2006-07 2007-08 2008-09
Quantity Value Quantity Value Quantity Value
1 2 3 4 5 6 7
Onions 13.78 1163.31 10.09 1035.78 16.70 1827.52

tOriginal notice of the question was received in Hindi.
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1 2 3 4 5 6 7

Other Veg 2.77 433.14 2.50 489.49 5.05 680.20
TOTAL Veg 16.55 1596.45 12.59 1625.27 21.75 2507.72
Grapes 0.86 301.92 0.97 317.83 1.25 408.61
Mangoes 0.79 141.94 0.54 127.42 0.84 170.71
Walnuts 0.05 118.04 0.07 162.08 0.06 141.24
Other Fruits 1.78 309.97 2.08 304.53 2.57 408.61
TOTAL Fruits 3.48 871.87 3.66 911.86 4.72 1151.43

Source: APEDA

(d) The export of vegetables and fruits as compared to production is small. The details for
years 2006-07, 2007-08 and 2008-09 are as under:—

2006-07 2007-08 2008-09

% share of exports vis-a-vis production
Vegetables 1.44 0.98 1.69

Fruits 0.58 0.56 0.69

Source: Production (Estimates): NHB, Export figures: APEDA
Gainful employment for skilled labourers

1%*193. SHRI PRABHAT JHA: Will the Minister of LABOUR AND EMPLOYMENT be pleased
to state:

(a) whether Government is formulating any policy to provide gainful employment to the
skilled labourers;

(b) if so, the details thereof;

(c) Dby when this policy will come into force and the details of the benefits to be accrued
from it; and

(d) the efforts made/being made by Government for creating skilled manpower in view of
global competition?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (a) to
(c) Ministry of Labour and Employment have prepared a draft National Employment Policy with
an objective to accelerate employment growth particularly in the organized sector and improve
the quality of jobs in terms of productivity, average earning and protection of workers, specially
in the unorganized sector. Under the Policy,

tOriginal notice of the question was received in Hindi.
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macro economic policy issues, sectoral policy issues, Labour Policy, micro and small
enterprises’ issues, skill development issues, issues relating to women and other vulnerable
workers have been considered and steps suggested for improving avenues of employment. The
proposed policy is under consideration of the Government.

(d) The Ministry offers a range of 114 training courses through a network of 7984 Industrial
Training Institutes/Centres (ITIs/ITCs) under Craftsmen Training Scheme (CTS) and 78 Central
Institutes to about 1.2 million persons every year. Ministry also has seating capacity of 0.27
million in 24900 establishments under Apprenticeship Training Scheme. These two schemes
form the backbone of the National Vocational Training System of the country.

In order to train skilled workforce of international standards, all the 1896 Government ITls are
being modernised at a cost of Rs. 5291 crore under three schemes. In addition, 1500 new ITls
and 5000 Skill Development Centres are proposed to be set up in public private partnership
mode to train larger number of youth to meet the growing requirement of industry.

In addition, a new scheme titled ‘Skill Development Initiative’ has been started with effect
from 2007-08 to impart training under short term Modular Employable Skills (MES) courses. The
objective of the scheme is to train one million persons in five years and thereafter one million
every year in demand driven trades.

Implementation of Unorganized Workers’ Social Security Act

*194. SHRI D. RAJA: Will the Minister of LABOUR AND EMPLOYMENT be pleased to
state:

(a) whether Government has made any assessment about the implementation
of the Unorganized Workers’ Social Security Act which has come into force in
May, 2009;

(b) if so, at what stage is its implementation at Centre as well as at State levels; and

(c) the steps being taken to ensure that the provisions of the Act are implemented
effectively ?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (a) to
(c) The Government has framed ‘Unorganised Workers™ Social Security Rules, 2009 under the
Unorganised Workers® Social Security Act, 2008 and constituted the National Social Security
Board under the Chairmanship of Union Labour Minister on 18.8.2009. The Board held two
meetings and discussed issues relating to social security of workers. The Board recommended
extension of social security schemes viz.; Rashtriya Swasthya Bima Yojana (RSBY), life and
disability cover and old age pension to other categories of unorganised workers. In the Budget
Speech for the year 2010-11, the Finance Minister has proposed to extend benefits of RSBY to
all such Mahatma Gandhi NREGA beneficiaries who have worked for more than 15 days during
the preceding financial year. He also announced setting up of National Social Security Fund
for unorganized sector workers with initial allocation of Rs. 1,000 crore. This fund will support
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schemes for weavers, toddy tappers, rickshaw pullers, bidi workers etc. The Railway
Minister in her Budget speech for 2010-11, has proposed to extend the RSBY to all
licensed porters, vendors and hawkers, who are from the unorganized sector and are socially

challenged.

The issue of implementation of the Act by the State Governments has been impressed
upon by the Government through written communications. It was also taken up as a
prominent topic of discussion during State Labour Ministers’ Conference held in January,
2010.

Development of disputed area in Karnataka bordering Maharashtra

*195. DR. JANARDHAN WAGHMARE: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether Government is aware of the fact that the disputed area in Karnataka
bordering Maharashtra is going through traumatic and most humiliating experiences caused by
utter indifference and apathy of the successive Governments of Karnataka towards the

developmental problems of the linguistic minority; and

(b) if so, what steps have been taken so far to develop the disputed area by providing
proper infrastructural facilities necessary for agriculture, industry, roads, education and the

Marathi language ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI AJAY MAKEN): (a) Government of Maharashtra has alleged that people of disputed
areas in Karnataka bordering Maharashtra are suffering humiliating and traumatic experience
because of apathy of Government of Karnataka towards the developmental problems of linguistic

minority. However, the State of Karnataka has denied the allegations.

(b) The details of department-wise developmental work carried out in these disputed
areas as per the information received from the Government of Karnataka, are given in

Statement.
Statement
Infrastructure Development works taken up in Belgaum District
AGRICULTURE DEPARTMENT

1. Like in other parts of the State, Raitha Samparka Kendras (RSKs)- the basic functioning
units of the department at Hobli level are being strengthened in these areas also. Further,
the critical inputs like quality seeds, bio-fertilizers, bio-pesticides, PP chemicals,
machineries and all other facilities available under the schemes of the department are also
being extended to these areas. In addition to these, Seed Processing units are being

established to cater the needs of the farmers of the border areas.
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For construction of 5 Raitha Samparka Kendras in Belgaum District Rs. 75.00 lakhs was
allocated during 2008-09. Under Rashtriya Krishi Vikas Yojana Rs. 3.40 crores has been
spent in Belgaum for farm mechanization, bio-fertilisers and PP chemicals.

Rs. 1.02 crores has been spent during 2008-09 for farm mechanization in Belgaum
District. Rs. 1.02 crores is allocated in 2009-10 under RKVY. Besides this
Rs. 1.26 crores is allocated for enrichment of soil fertility in Belgaum District under the
Special Development for redressal of regional imbalances.

WATERSHED DEVELOPMENT DEPARTMENT

During 2008-09 a pilot project namely “Development of saline, alkaline and water logged
lands through surface drainage at village Ugar badruk in Athani Taluk of Belgaum District”
has been sanctioned. The cost of the project is Rs. 4.99 crores and is implemented by
sharing project cost in the ratio of 60:20:20 by GOI, State Government and beneficiaries
respectively.

Watershed Development programme like
a. River Valley project
b. National Watershed Development Programme in rural area (NWDPRA)

c.  Sujala (RIDF)

d. Integrated Wasteland Development Project
e. Draught Prone Area Development Programme and
f. Western Ghat Development Programmes have been implemented from

2001-02 to March 2009. The above schemes are being implemented in the entire
State including all the taluks of Belgaum District. In Belgaum District an amount of
Rs. 80.40 crores has been spend by creating 10291 structures under the above
schemes thereby developing an area of 1.69 lakh hectors.

MINOR IRRIGATION DEPARTMENT

During 2008-09 seven percolation tanks are being constructed with an estimated cost of
Rs. 3.91 crores, 1 Ml tank is being constructed with estimated cost of Rs. 1.71 crore and a
bridge cum barrage across Agrani Nala is being constructed with an estimated cost of Rs.
1.69 crore. The designed atchkat for all these major projects will be 1209 hectors in
Belgaum District.

During 2009-10, five Bridge cum Barrages are being constructed with an estimated cost of
Rs. 4.68 crores, 2 percolation tanks with an estimated cost of Rs. 1.50 crores, 3 bandaras
with an estimated cost of Rs. 1.50 crores are being taken up and an LIS near Bendwad in
Raibagh taluk is also taken at an estimated cost of 2.95 crores. In all 14 major works have
been taken at an estimated cost of Rs. 12.68 crores under the designed atchkut is about
Q00 hectors in Belgaum District.
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HORTICULTURE DEPARTMENT

Approval has been accorded under National Horticulture Mission for the establishment of
Modern Wholesale Markets for fruits and vegetable in Belgaum District. Measures are
being initiated to take possession of 60 acres of land from KIADB for this purpose. In this
connection, the said scheme has been approved in the Single Window Committee
Meeting held under the Chairmanship of Hon’ble Chief Minister.

For the development of Horticulture a biotechnology center is being established as a
cost of Rs. 2.00 crores to create facilities for production of bio-fertilizers, bio-pesticides,
tissue culture planting materials, mushroom seeds and solid and water analysis under one
roof.

Horticulture College at Arabhavi in  Gokak taluk of Belgaum district has
been brought under the jurisdiction of the newly established University of Horticulture
Sciences, Bagalkot. This will ensure the improvement of the Horticulture College.

Under RKVY for production and supply of quantity planting material of horticulture
crops Rs. 52.45 lakhs has been allocated during 2008-09 and 2009-10 and for
development cost effective storage techniques and processing of onion Rs. 150.00 lakhs
is allocated and Rs. 2.00 lakhs is allocated for mechanization of horticulture in Belguam
District.

TRANSPORT DEPARTMENT

For creating infrastructure facilities like bus stands, depots, CC roads within bus stands,
waiting rooms, toilets, high mask light etc. Rs. 5.96 crores during 2007-08 and Rs. 7.96
crores during 2008-09 and Rs. 4.49 crores is allocated during 2009-10 under Special
Development Plan for redressal of regional imbalances.

PUBLIC WORKS DEPARTMENT

In Belgaum District 284 road works at an estimated cost of Rs. 1568.60 crores and 43
Bridges at an estimated cost of Rs. 31.00 crores have been completed under NABARD
since RIDF Il to XIV.

During 2008-09 and 2009-10 152 road works measuring 326.75 KMs have been taken
up at a cost of Rs. 58.74 crores in Belgaum District alone. Similarly in another
border district of Bijapur District 61 road works have been taken measuring 250 KMs at
cost of Rs. 26.22 crores under CRF, Suvarna Rasthe Yojana and other road formation
schemes.

EDUCATION AND THE MARATHI LANGUAGE

Out of 756 lower primary schools in Belgaum District 181 schools belong to
Marathi medium and in Chikkodi out of 1064 lower primary schools 79 are Marathi
Schools.
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Out of 978 higher primary schools in Belgaum District 231 schools belong to
Marathi medium and in Chikkodi out of 1285 higher primary schools 183 are Marathi
Schools.

Out of 476 high schools in Belgaum District 125 schools belong to Marathi
medium school and in Chikkodi out of 397 high schools 83 are Marathi medium
Schools.

During 2008-09 Rs. 1.34 crores has been spent on pancha soulabya scheme for providing
basic infrastructure facilities in Belgaum District.

Rs. 2.10 crores has been spent for construction of high school buildings in Belgaum
District under NABARD assistance. Rs. 3.50 crores is earmarked for construction of PU
college buildings in Belgaum.

Rs. 1.14 crores is earmarked for construction of Teachers’s quarter for primary school
teachers in Belgaum District during 2008-09 and 2009-10 out of which Rs. 46.88 lakhs has
been spend up end of March 2009 under Special Development Plan for redressal of
regional imbalance.

In the last three years 12 Marathi High Schools and 1 Marathi Primary Schools have been
sanctioned Grant-in-aid by the Government in Belgaum. Similarly a High School and a
primary schools in Chikkodi also have been admitted to Grant-in-Aid by the State

Government.
POWER

Rs. 11.07 crores has been spent in Belgaum for Rural Load Management System Works
during 2007-08 by Energy Supply company (HESCOM). During 2008-09 Rs. 13.25 crores
is spent for creating power infrastructure in Belgaum District. During 2009-10 Rs. 19.87
crores is allocated for creating power infrastructure and Niranthara Jyothi Scheme in
Belgaum District.

RURAL DEVELOPMENT

Under the Special Development Plan for redressal of regional imbalances an expenditure
of Rs. 3.91 crores is incurred during 2008-09 for rural roads and Rs. 1.35 crores is spent
on Rural Water Supply schemes in Belgaum. Rs. 4.01 crores is allocated to Belgaum
district for rural water supply and Rs. 6.52 crores for rural roads which are under
progress.

Under the district sector programmes of various development departments as against
total district plan outlay including central share of Rs. 4416.76 crores Rs. 683.91 crores
has been allocated to four border district of Belgaum, Bidar, Bijapur and Gulbarga during
2008-09. Similarly during 2009-10 out of Rs. 4762.28 crores Rs. 811.27 crores was
allocated for various development programmes of these 4 border districts.
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INDUSTRIES DEPARTMENT

Successive Industrial Policies brought out by Government of Karnataka have focused on
the balanced growth of industries in all areas of Karnataka.

Industrial Areas and Estates are developed by Karnataka Industrial Area Development
Board and Karnataka Small Scale Industries Development Corporation in the
districts bordering Maharashtra for promotion of industries on par with other districts in
the State.

The most backward taluks of the district bordering Maharashtra viz. Belgaum, Bijapur,
Gulbarga and Bidar have been classified into zone-1 and 2 in the New Industrial Policy
2009-14, which provides for more incentives compared to other areas. The entrepreneurs
of Gulbarga and Bidar district which are bordering Maharashtra are eligible to get
additional 5% investment subsidy (Hyderabad- Karnataka).

The Government of Karnataka is taking all possible steps to promote industries in the
areas bordering Maharashtra.

Tripartite agreement with striking jute workers in West Bengal

*196. SHRI R.C. SINGH: Will the Minister of LABOUR AND EMPLOYMENT be pleased to
state:

(a) whether Government has made a tripartite agreement with the striking jute workers in
West Bengal to settle their demands; and

(b) if so, the recommendations made in the agreement and the steps being taken to
implement them?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (a) As
per section 2(a) of the Industrial Disputes Act, 1947, Government of West Bengal is the
appropriate Government in this case. They have informed that a Memorandum of Settlement
was signed on 12.02.2010 between the workers represented by their trade unions and employers
represented by the Indian Jute Mills Association before the Labour Commissioner of Government
of West Bengal.

(b) The terms of settlement as per the Memorandum signed on 12.02.2010 are given in
Statement (See below) This Settlement is enforceable by the State Government of West Bengal
which is the “appropriate Government” in this case.

Statement

Terms of Memorandum of Settlement signed on 12.02.2010 between the workers represented by
their trade unions and employers represented by the Indian Jute Mills Association before the
Labour Commissioner of Government of West Bengal

1. The Management shall make payment of 277 points of DA @ Rs. 1.90 out of 627 points of
arrear. DA (Rs. 1191/~ for 208 hours) w.e.f. Ist February, 2010 and the remaining 350
points of DA shall be paid in five installments as mentioned hereunder:
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(a) 50 points of DA @ Rs. 1.90 w.e.f. 01.08.2010
(b) 75points of DA @ Rs. 1.90 w.e.f. 01.02.2011
(c) 75points of DA @ Rs. 1.90 w.e.f. 01.08.2011
(d) 75 points of DA @ Rs. 1.90 w.e.f. 01.02.2012
(e) 75points of DA @ Rs. 1.90 w.e.f. 01.08.2012

In cases of retirement/resignation/death of workers etc. during the above period the
workers who are entitled to 627 points of arrear DA or part there of shall get the balance
arrear point of DA @ Rs. 1.90 as on-time-payment.

The management has also agreed to pay 169 points of DA @ Rs. 1.90 which is due w.e.f.
Ist February, 2010.

The future DA as per rise or fall of CPI @ Rs. 1.90 per point shall be paid in four quarters
i.e. on Ist February, 1st May, 1st August and 1st November every year.

For new entrants who will be enrolled after this agreement, shall be paid Rs. 157/-
only per day in lieu of Rs. 100/~ as the entry level minimum payment. They will also be
entitled to future DA.

Gratuity shall be paid as per Law.

The management agreed to pay last drawn wages to the retired workers in cases of re-

employment.

That the question of maintenance of strength of permanent and special badlies in the
ratio of 90% and 20% respectively of the average daily compliment of each mill will
be examined by the Labour Department in depth to arrive at a final settlement in
consultation with the parties preferably within a period of one year from the date of this
settlement.

For the time being, it is, however agreed to by the parties that 375 workmen (three
hundred and seventy five) over the existing permanent strength in each mill shall be made
permanent from amongst the special badlies and a similar number of badlies will be
promoted to the category of special badlies. This process shall be completed within three
months from the date of settlement.

That in cases of absenteeism, the management shall take steps as per Certified Standing
Orders applicable to Jute Industry.

That the Unions/workmen gave solemn assurance to maintain strict discipline at all
levels in the Mills and shall not support/encourage any indisciplined activities of the
workmen.
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10.  That the Unions/all workers agreed to extend their unstinted cooperation: utmost and
sincere efforts to eliminate all wasteful practices in order to make the mill economically
viable and increase production productivity in terms of clause 5(iii) of the agreement
dated 05.01.2002. In case of any dispute, the matter relating to productivity norms will be
referred to the third party/Productivity Council by the State Government. for submission of
its report within a period of one month which will be binding on both the parties.

1. It has been agreed that there shall be no contractual services in perennial jobs in jute mills.

12.  That the demand for grades and scales of pay for the workers and related matters shall be
referred to a Wage Board to be constituted by the State Government within a period of
three months from the date of this settlement.

13.  Inview of the above, the unions and the workmen agreed to call off the strike w.e.f. 6 AM
on 14.02.2010. The Management agreed to lift lockout/suspension of work of the mill from
the same date and time. The Management and the unions agreed that normal work in the
jute mills shall resume from 6.00 a.m. on 14.02.2010 in a phased manner and such phases
shall be completed by 28.02.2010. Out-station workers will be granted 15 days’ time for
reporting back to work/duty.

14. It has also agreed that there shall be no victimization of any workmen for participation in
the strike and the strike period shall be treated on the basis of “no work, no pay” without,
however, affecting continuity of their services for the purpose of eligibility towards all
statutory entitlements.

15. It has been agreed that this settlement shall remain in operation for a period of three years
from the date of settlement and shall continue to remain in operation thereafter till it is
terminated by statutory notice in accordance with the provisions of the Industrial Disputes
Act, 1947.

16.  The other pending issues shall be discussed before the Labour Directorate to avert any
further strike during the period of this settlement.

17.  The management agreed to provide Identity card and Service record for all workmen. The
Workmen shall carry the same.

Investigation into Mumbai blast by NIA
*197. SHRI P. RAJEEVE: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether the Mumbai blast case has been taken over for investigation by the National
Investigation Agency (NIA);

(b) if not, the reasons for the same; and
(c) whether the investigation carried by the State police is satisfactory ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME  AFFAIRS
(SHRI AJAY MAKEN): (a) to (c) The investigation into the Mumbai terrorist incidents which
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occurred on 26.11.2008 was conducted by the Crime Branch, Mumbai Police. As per
available information, the consolidated charge sheet in this case was submitted on 25.2.2009
and the case was committed to Sessions Court on 09.03.2009. The trial is underway.
Therefore, the question of the National Investigation Agency taking over the investigation does

not arise.
Funds under MPF to Gujarat

*198. SHRI NATUJI HALAJI THAKOR: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether Government has released or plans to release funds to the States including
Guijarat under the Modernisation of Police Forces (MPF) for 2009-10 and funds earmarked for
the State Government as on date during the last three years;

(b) whether allocation of funds to Gujarat has been reduced in the recent years;
(c) ifso, the reasons therefor;

(d) whether Government is aware that Gujarat is a sensitive State, adjoining the
international border, both coastal and inland, with Pakistan and security of border is not
strengthened due to lack of funds;

(e) whether his Ministry would earmark adequate funds to the State; and
(f)  if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) Yes Sir. Funds have been released to all States
including Gujarat for the financial year 2009-10. Rs. 1038.58 crore has been released during the
year to various States out of an allocation of Rs. 1230 crore. Release of the remaining funds to
the States is under way. A statement regarding the funds released during the current year and
during the last three years for all the States is given in Statement (See below).

(b) and (c) No Sir. The funds released to Gujarat have not been reduced in
the recent years because the allocation to each State is a pre-determined percentage of the total
funds available for the Modernisation of Police Force (MPF) Scheme which has been approved
by the Union Cabinet and in all the previous three years Gujarat has drawn its full allocation. This
would be apparent in the table given below:

(Rs. in crore)

2006-07 2007-08 2008-09

Allocated Released Allocated Released Allocated Released

45.52 45.52 51.9 51.9 48.02 48.02

All the funds allocated on a pro-rata basis have been released to the State of Gujarat.
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(d) to (f) Yes Sir. The total length of the border with Pakistan is 508 km. of which the land
border is 310 km and the water border is 198 km. Owing to the sensitive nature of the border a
“Composite Border Fencing Scheme” had been initiated in the year 2000 for the land border.
Fencing and road construction for 240 km. and flood lighting for 219 km. was completed out of
the 340 km. identified, 36 out of the 70 Border Outposts (BOP) sanctioned have also been
completed. In all Rs. 708 crore had been expended till March 2009 for the scheme and it is
expected that Rs. 137 crore would be expended in the current financial year. A comprehensive
“Coastal Security Scheme” provides for assistance to the tune of Rs. 5842.6 lakh in which 10
coastal police stations, 25 check-posts and 46 outposts would be constructed and 30
interceptor boats would be procured. Rs. 842.6 lakh has already been released to Gujarat for the
construction activities and the remainder would be paid to Goa Shipyard for the interceptor
boats.

Statement
Funds Released to all States under MPF
(Rs. in crore)

(a) Funds Released to all the State under MPF in the Financial Year 2009-10

State Allocation Released

1 2 3
Andhra Pradesh 103.05 90.48
Bihar 66.11 40.69
Chhattisgarh 20.93 17.04
Goa 1.78 6.78
Guijarat 44.55 44.55
Haryana 19.98 43.21
Himachal Pradesh 6.1 6.06
Jammu and Kashmir 111.17 105.52
Jharkhand 32.03 13.72
Karnataka 66.81 63.96
Kerala 28.06 25.6
Madhya Pradesh 47.22 31.17
Maharashtra 84.05 70.49
Orissa 49.18 25.22
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1 2 3

Punjab 28.6 23.98

Rajasthan 54.43 51.17

Tamil Nadu 60.67 59.37

Uttar Pradesh 114.04 110.89

Uttarakhand 5.86 4.66

West Bengal 56.34 48.81

Arunachal Pradesh 10.93 10.92

Assam 68.54 49.93

Manipur 26.6 24.44

Meghalaya 10.45 8.55

Mizoram 13.3 9.98

Nagaland 29.93 29.68

Sikkim 4.94 4.16

Tripura 21.85 17.55

Contingency Fund 42.5 Already Distributed
Rs. 28.23 crore to
Haryana and Goa

TOTAL 1230 1038.58

(b)

(Data related to releases made is up to 25th February 2010)

Releases to all the States under MPF in the Financial Year 2006-07, 2007-08

and 2008-09

(Rs.incrore)

Sl. Name of State 2006-07 2007-08 2008-09

No. Central funds Central fundsCentral funds
Released Released

Released

1 2 3 4 5

1. Andhra Pradesh 88.12 87.34 83.83

2. Arunachal Pradesh 11.53 10.70 14.72

3. Assam 52.18 87.82 68.11
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1 2 3 4 5

4. Bihar 51.62 16.24 41.57
5. Chhattisgarh 57.06 41.72 26.54
6. Goa 1.00 2.00 4
7. Gujarat 45.52 51.90 48.02
8. Haryana 19.69 35.75 27.51
9. Himachal Pradesh 3.92 10.27 9.99
10.  Jammu and Kashmir 88.13 115.34 109.65
1. Jharkhand 47.00 50.95 69.85
12.  Karnataka 64.15 78.13 69.61
13.  Kerala 24.53 40.01 22.9
14.  Madhya Pradesh 43.24 57.68 40.37
15.  Maharashtra 105.10 78.87 75.86
16.  Manipur 14.09 32.07 39.23
17. Meghalaya 8.59 15.44 10.81
18.  Mizoram 10.48 11.00 12.69
19.  Nagaland 22.68 30.72 38.42
20. Orissa 38.00 45.80 42.54
21.  Punjab 15.00 34.94 21.56
22. Rajasthan 40.47 49.60 49.1
23.  Sikkim 3.46 4.42 6.12
24.  Tamil Nadu 61.65 75.74 50.1
25.  Tripura 11.34 14.47 20.66
26.  Uttar Pradesh 94.28 115.44 102.31
27.  Uttarakhand 5.28 9.89 19.39
28. West Bengal 37.11 44.45 32.18
TOTAL 1065.22 1248.70 1157.64

Deemed foreign territory status to SEZs

*199. SHRI M.V. MYSURA REDDY: Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:
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(a) whether it is a fact that ‘deemed foreign territory’ status given to Special Economic
Zones (SEZs) undermined the institutions set up under Panchayats (Extension of Scheduled
Areas) Act, 1996;

(b) whether it is also a fact that once an SEZ is declared as an industrial township area, it
will cease to be under the jurisdiction of any local body;

(c) if so, whether it is a fact that the Committee on State Agrarian Relations and
Unfinished Task in Land Reforms has taken strong exception to this; and

(d) if so, how the Ministry is planning to address the issue?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA): (@) In terms of
the Section 53 of the SEZ Act, 2005, a Special Economic Zone is deemed to be a territory
outside the customs territory of India for the purposes of undertaking authorised operations. All
the Central and State laws are applicable in respect of SEZs.

(b) Under the SEZ Act, 2005, there is no provision for declaring an SEZ as an industrial
township area. It is for the concerned State Governments to take a decision on such proposals
keeping the relevant provisions of the Panchayats (Extension to the Scheduled Areas) Act 1996,
in view.

(c) and (d) The Committee on State Agrarian Relations and Unfinished Task
in Land Reforms has cited the SEZ Act, 2005 for providing the status of industrial townships to
SEZs and as mentioned in Part (b) of the reply, SEZ Act 2005, has no such provision.

Need to amend IPC

*200. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) whether it is a fact that Indian Penal Code (IPC) does not have any provision for child
victims of sexual molestation, and this has resulted in gross miscarriage of justice in a 19 year old
case where the accused was given imprisonment only for six months and a fine of Rs. 1000/~
even when the victim, a 14 year girl, had committed suicide;

(b)  whether Law Commission in its 172nd Report in 2000, had recommended a provision
recognizing and penalizing child sexual abuse; and

(c) ifso, when the existing 150 years old Indian Penal Code would be copiously amended
so that the accused are given deterrent punishments in consonance with the gravity of their
crime?

THE MINISTER OF STATE IN THE MINISTRY OF HOME  AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) The provisions provided under section 354 of
IPC do not make any distinction between an adult or a minor victim of sexual abuse. The case
being referred to in the Question is still sub-judice, therefore, it would not be appropriate to
make any observation about alleged gross miscarriage of justice.
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(b) 172nd Report of the Law Commission focuses on the need to review the rape laws in
the light of increased incidents of custodial rape and crime of sexual abuse. The Report aims at
attainment of these objectives and has recommended changes for widening the scope of the
offence in the Section 375 and to make it gender neutral. Various changes have also been
recommended in the Sections 376, 376A to 376 D and insertion of a new Section 376E dealing
with unlawful sexual contact, deletion of Section 377 IPC and enhancement of punishment in
Section 509 of IPC. Ministry of Women and Child Development is considering a “Bill on offences
against children”, but no final view has yet been taken regarding subsuming provisions relating
to children in the new law.

(c) The Indian Penal Code, 1860 has been amended a number of times in the last 150
years as and when the need arose to amend the IPC.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Products patents to pharmaceutical inventions

1360. SHRI PRAKASH JAVADEKAR: Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) whether India is granting products patents to pharmaceutical inventions/innovations;
and

(b) if so, how many products patents are granted to the pharmaceutical
inventions/innovations from 1st January, 2007 to 31st March, 20097

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) Yes, Sir. The Indian Patent Officer
granted 2880 product patents in the field of pharmaceuticals from 1st January, 2007 to 31st
March, 2009.

Registration of Bhagalpur tussar silk under Geographical Indication Act

11361. SHRI SHIVANAND TIWARI:
SHRI RAVI SHANKAR PRASAD:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether it is a fact that action has been taken for registration of Bhagalpur Tussar Silk
under Geographical Indication Act;

(b) if s0, the facts in this regard;
(c) whether any time-frame has been fixed for completion of this action;

(d) if so, the details thereof; and

tOriginal notice of the question was received in Hindi.
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(e) the scope for growth and expansion of this industry in the country and abroad after
completion of said action?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) Yes, Sir.

(b) Geographical Indication Application was filed on 15.07.2009 for registration of
Bhagalpur Tussar Silk under Geographical Indications of Goods (Registration and Protection)
Act, 1999 and examination has been completed.

(c) and (d) Under the Geographical Indications of Goods (Registration and Protection)
Act, 1999 an application has to undergo various stages including scrutiny, examination and
publication. Objections if any are also dealt with before it is registered. Time frames have been
fixed under the rules for completion of these stages.

(e) Registration of a Geographical Indication gives exclusive rights to the applicants,
enables product differentiation which is related to the characteristics of a particular geographical
region and facilitates access to markets. The applicants can also seek similar protection in the
member countries of WTO.

Allocation of funds to land locked States

1362. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether Government has plans to review of criteria for the allocation of funds to land
locked States under the Assistance to States for Developing Export Infrastructure and Allied
Activities (ASIDE) scheme;

(b) if so, the details thereof; and
(c) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (c) This Department is operating Assistance to
States for Developing Export Infrastructure and Allied Activities (ASIDE) Scheme as per two
components. 80% of total funds (State Component) available under ASIDE for disbursement
are allocated amongst all States/UTs on the basis of an allocation criteria. Balance 20% is
retained at Central Level (Central Component) for taking up the projects related to Special
Economic Zones (SEZs), Central Agencies and inter-State projects. At this point of time no
proposal to review criteria for allocation of funds to Land Locked States under ASIDE Scheme is
pending with this Department.

Effect of P.M’s call to set up industry

11363. DR. GYAN PRAKASH PILANIA:
SHRI LALIT KISHORE CHATURVEDI:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether Prime Minister’s call to the Resident and the Non-Resident Indians to set up
industries in the country has not had the desired effect;

(b) whether red-tapism does not allow for a conducive atmosphere for industrialization in
spite of single window system being in place;

(c) whether corruption by officials and the politicians has also been cited as bottlenecks
in complaints by industrialists;

(d) whether the projects of Mittal, Tata and other industrialists are languishing due to
non-acquisition of lands for the same;

(e) whether these industrialists have apprised the Prime Minister of the same; and
(f) if so, the action being taken thereupon?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) Under the liberalized economic environment,
investment decisions are taken by the entrepreneurs based on techno-economic considerations,
which in turn depend on State Governments in creating conducive environment by way of
providing infrastructural facilities and other incentives. The Central Government supplements
their efforts to the extent possible by providing support/incentive under its various schemes.
India is emerging as an attractive option for foreign investment. Year-wise Foreign Direct
Investment inflows including Non-Resident Indian investment is given in Statement (See below).
Further, industrial units intimate their intention for investment in setting up of industries by way of
filing an Industrial Entrepreneur Memorandum. Industrial Licenses are issued to certain specified
industries as per the new industrial policy. The investment proposed in terms of Industrial
Entrepreneur Memoranda (IEMs) filed and Letters of Intent (LOIs)/Direct Industrial Licences
(DILs) issued during the last five years by this Department is Rs. 43,48,686 crore.

(b) and (c¢) This Department is not in possession of reports/surveys that corroborate red-
tapism and/or corruption. However, DIPP has undertaken an e-governance initiative namely,
eBiz, a Mission Mode Project under the National e-Governance Plan (NeGP) with a vision of
transforming the business environment by providing efficient, convenient, transparent and
integrated electronic services to investors, industries and businesses throughout the business
life-cycle.

(d) to (f) Acquisition of land being a State subject, this Department has not received any
complaint regarding holding up of projects of few industrialists due to non acquisition of land.

Statement

Financial year-wise FDI inflow (including NRI investment) from
April 2004 to December 2009

(Amount in million)

Sl.No.  Year (Apr-Mar) FDIl'in Rs. FDI'in USD
1 2 3 4
1. 2004-05 171,378.73 3,758.94
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1 2 3 4

2. 2005-06 246.127.37 5,545.94
3. 2006-07 706,300.62 15,726.19
4. 2007-08 986,643.94 24,580.95
5. 2008-09 1,230,240.80 27,330.82
6. 2009-10 (Apr-Dec) 1,005,394.18 20,920.56

TOTAL 4,346,093.64 97,863.39

WTO ministerial conference in Geneva

1364. SHRI N.K. SINGH: Will the Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether the Union Minister of Commerce and Industry visited Geneva and attended
WTO ministerial conference recently;

(b) if so, the details of discussions held in the conference;

(c) whether Government has been assured at WTO that the country’s farmers and
industry would be protected properly; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (d) Yes Sir. The Union Minister of Commerce
and Industry visited Geneva during 30 November to 2 December, 2009 to attend the 7th Session
of the World Trade Organisation (WTO) Ministerial Conference. The theme of this year’s
Conference was “The WTO, the Multilateral Trading System and the Current Global Economic
Environment.” India expressed the need for putting the development agenda back firmly into the
negotiations to incentivise developing countries. India and its coalition partners were steadfast
and united in their commitment to protect vulnerable industries, safeguard livelihood concerns,
of the poor, subsistence farmers in their respective countries.

Assistance to States under ASIDE Scheme

1t1365. SHRIMATI MAYA SINGH: Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) whether any proposal under Central assistance to States for developing export
infrastructure and other allied activity (ASIDE) scheme has been received from Madhya Pradesh
Government in the financial year 2009-2010; and

(b) if so, the details thereof and whether any time limit has been fixed for disposal of this
proposal ?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) No new proposal has been received for financial
assistance under Central Component of ASIDE scheme from Government of Madhya Pradesh
during 2009-10.

(b) Does not arise.
Unbalanced development of Industries

1366. SHRI DHIRAJ PRASAD SAHU: Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) whether it is a fact that there is unbalanced development of industries in the country
like some part having more industries and other parts do not have any industry; and

(b) if so, whether Government has any plan to develop those areas, which are left out
presently ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) In a deregulated industrial environment,
decisions to set up industries are taken by the entrepreneurs. The State Governments are
primarily responsible for industrial development in their respective States. The Union Government
supplements the efforts of the State Governments through various schemes to provide
incentives and/or to improve infrastructure facilities. The Union Government implements
packages of incentives for the special category States of the North East (including Sikkim) and
the States of Jammu and Kashmir, Himachal Pradesh and Uttarakhand in view of the adverse
geographical locations and other specificities of these areas. Besides, Transport Subsidy
Scheme is applicable to all these 11 States to provide subsidy on transport cost incurred on
movement of raw materials and finished goods from the designated rail heads/ports upto the
location of the industrial units and vice-versa for a period of five years from the date of
commencement of commercial production. The Transport subsidy scheme is also applicable to
the Andaman and Nicobar Islands, Lakshadweep Islands and the Darjeeling district of West
Bengal.

Namak Mazdur Avas Yojana

1367. SHRI VIJAYKUMAR RUPANI:
SHRI KANJIBHAI PATEL :

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether Government is considering to provide more number of dwelling units
under the Scheme “Namak Mazdur Avas Yojana” to the Gujarat State in the Eleventh Five
Year Plan;

(b) whether it has also been emphasized by the Government of Gujarat that the cost of
dwelling unit should be increased from the existing cost of Rs. 50,000/ - to
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Rs. 1,00,000/- and also that the plinth area of house be increased to at least 30 sq. m from the
present level of 22.2 sg. m; and

(c) if so, the time by which the request of Government of Gujarat will be considered and
funds will be released for this purpose ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (c) During the Tenth Five Year Plan,
the Government of India had sanctioned a scheme called Namak Mazdoor Awas Yojana
(NMAY) for construction of dwelling units for salt workers. The Scheme was implemented in
various States including Gujarat. Construction of 5,000 dwelling units was sanctioned under the
scheme.

Presently, there is no decision on the continuation of NMAY scheme or enhancement of the
unit cost.

Resuming WTO dialogue

1368. SHRI PRABHAT JHA:
SHRI BALAVANT ALIAS BAL APTE:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether it is a fact that Government is trying to resume the held up dialogue of World
Trade Organization;

(b) ifso, how far it is justified for the farmers of the country; and

(c) justification for eagermess to resume the World Trade Organisation dialogue when
cotton growing farmers are committing suicide in the country due to import of the cotton on
cheap rates owing to more subsidy for agriculture in developed countries because of unfriendly
policy of World Trade Organisation?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) India is committed to a rule-based,
multilateral trade regime which is fair and equitable and an early conclusion of the Doha Round of
trade negotiations at the World Trade Organisation (WTO); however, the core concerns of the
Round, namely, the development concerns of developing countries, have to be addressed.

(b) The principal aim of India’s negotiating strategy in agriculture negotiations has been to
protect the interests of farmers particularly with regard to their food and livelihood security.
Substantial and effective reductions in domestic support and customs tariffs by developed
countries, while enabling developing countries to protect and promote the interests of their low
income and resource poor farmers, is a key priority for India and other developing countries in
the agriculture negotiations.

(c) India is a net exporter of cotton. Textile industry imports cotton mainly of extra long
staple variety such as Savin and Pima which is not grown domestically.
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Availability of initial Capital for new enterprises

1369. SHRI BALAVANT AL/IAS BAL APTE:
SHRI PRABHAT JHA:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether Government believes that the availability of initial capital for new enterprise in
the country is almost negligible;

(b) if so, the details of the capital invested in new enterprises during the last five
years;

(c) the provision of the Government to provide initial capital for new enterprise; and

(d) whether Government is going to take any step to encourage the availability of initial
capital for new enterprise ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) In the deregulated Industrial environment,
decision to make investment are made by the entrepreneurs. The industrial units intimate their
intention for investment in setting up of industries by way of filing an Industrial Entrepreneur
Memorandum. Industrial Licences are issued to certain specified industries as per the new
industrial policy. The investment proposed in terms of Industrial Entrepreneur Memoranda
(IEMs) filed and Letters of Intent (LOIs)/Direct Industrial Licences (DILs) issued during the last
five years is Rs. 43,48,686 crore.

(c) and (d) The Department of Industrial Policy and Promotion is implementing a
Central Capital Investment Subsidy Scheme, 2007 for the Industrial Development in the North
Eastern Region, under the North East Industrial and Investment Promotion Policy (NEIIPP),
2007. The Policy provides for subsidy @30% of the investment in plant and machinery, without
any upper ceiling. Year-wise releases for the last five years are given in Statement-| (See
below).

Further, Incentive packages of subsidy for entrepreneurs of Jammu and Kashmir, Himachal
Pradesh and Uttarakhand are offered under Special Package Scheme. The Capital Investment
Subsidy released for the last five years under this scheme is given in Statement-Il.

Statement-/

Year-wise release of funds under the Central Capital Investment subsidy scheme for the North
East Region during the last five years

(Rupess in crore)

Name of the Scheme 2005-06  2006-07 2007-08 2008-09 2009-10

Capital Investment Subsidy 15.00 5.28 12.50 48.17 8.31
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Statement-I/

Year-wise release of funds under the Central Capital Investment Subsidy Scheme under special
packages scheme during the last five years

(Rupess in crore)

Name of the Scheme 2005-06  2006-07 2007-08 2008-09 2009-10

Capital Investment Subsidy 14.00 21.00 29.00 45.57 37.50

Strategy of increasing exports of labour intensive engineering goods

1370. SHRI KALRAJ MISHRA: Will the Minister of COMMERCE AND INDUSTRY be pleased
to state:

(a) whether Government has lately evolved and adopted a strategy of increasing exports
of labour intensive engineering goods;

(b) if so, the details thereof; and
(c) the steps so far taken in implementation of the strategy ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) Yes, Sir.

(b) and (c) Under the Reward/Incentive Schemes in the Foreign Trade Policy (FTP) 2009-
14, incentives for labour intensive engineering goods have been announced as under:

(i) 112 new products added under Focus Product Scheme (FPS), eligible for
incentives in the form of Duty Credit Scrip @2% of FOB value of exports to all
markets.

(i) 113 new products given higher incentives in the form of Duty Credit Scrip @5% of
FOB value of exports under Special FPS on exports to all markets.

(i) 1837 new products added under Market Linked Focus Product Scheme (MLFPS)
eligible for incentive in the form of Duty Credit Scrip @ 2% of FOB value of exports
to specified markets.

(iv) Export of labour intensive engineering goods to 110 countries notified under Focus
Market Scheme under FTP is eligible for incentive in the form of Duty Credit Scrip @
3% of FOB value of exports. Details of the countries are available at DGFT website:
http://dgft.gov.in

(v)  Under the Focus Product Scheme, there is a provision that to promote investment
in upgradation of technology of specified sectors, additional Duty Credit Scrips shall
be given to Status Holders @ 1% of the FOB value of past exports. This facility,
in addition to other specified sectors, will also be available for engineering sector
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(excluding iron and steel, non-ferrous metals in primary or intermediate form,
automobiles and two wheelers, nuclear reactors and parts and ships, boats and
floating structures). The duty credit scrips can be used for procurement of capital
goods with Actual User condition. This facility shall be available upto 31.3.2011.

(vi) In order to enable access to cheaper dollar credit, RBI has reduced rate of interest for
Dollar credit at LIBOR plus 2% (instead of LIBOR plus 3.5%)

(vii() Continuation of Interest Subvention of 2% provided to labour intensive sectors that
include the Micro, Small and Medium Enterprises (MSME) sector which is the most
labour intensive segment of Indian industry.

Project development fund for DMIC

1371. SHRI B.S. GNANADESIKAN: Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) whether our country and Japan have agreed to set up a project development fund for
the ambitious Delhi Mumbai Industrial Corridor (DMIC);

(b) if so, whether the projects once completed will reduce the Delhi Mumbai transit time;

(c) whether both the countries contribute equally for the fund and the estimated amount
required for the project; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) Yes, Sir.

(b) The DMIC project is conceptualized to take benefit of the high speed connectivity
offered by the Delhi-Mumbai Dedicated Rail Freight Corridor (DFC).

(c) and (d) A provision of Rs. 330 crore has been made in the Eleventh Five Year Plan as
Indian contribution to the Project Development Fund. The Japanese contribution of an equivalent
amount (r.e. uUs$ 75 million) to the PDF is in the form of a commercial loan from the Japan Bank
for International Cooperation (JBIC).

Multiple entry visa for Saudi Arabian traders

11372. SHRI RAJIV PRATAP RUDY: Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) whether itis a fact that Government is considering to provide multiple entry visa to the
Saudi Arabian traders;

(b) if so, the details thereof;

(c) whether Government has formulated any new policy to promote economic and
commercial exchange between the two countries; and

(d) if so, the details thereof ?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) The grant of Multiple Entry Visas to
the business persons of both the countries already exists. This process is being further
facilitated. Both the sides agreed to grant six months Multiple Entry Visas to the business
persons on production of a letter from the concerned Chambers of Commerce and Export
Promotion Councils of the country of the applicants.

(c) and (d) No new policy has been formulated to promote economic and commercial
exchange between the two countries. However, it is a constant endeavour of the Government to
enhance trade with all the countries.

Toxic chemical substance in plastic toys

11373. MISS ANUSUIYA UIKEY: Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) whether Government is aware of the fact that toxic chemical thylet has been found in
excess in the plastic toys being sold in the market for the children;

(b) if so, the steps taken by Government in this regard;
(c) if not, whether Government will take action after getting such toys examined; and
(d) the provisions of Government to control manufacturing and sale of toys?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (d) The Centre for Science and Environment
(CSE), a non-governmental organization has conducted a study which shows the presence of
phthalates in the toys sold in the Indian market. Government has examined the matter. At
present there are no BIS standards in India for regulating the content of phthalates in toys. In the
absence of such standards, a system of compulsory registration of toys and toy products has
been found to be a possible mechanism for the purpose of regulating manufacture and sale of
toys at this stage.

Transfer of MMTC share in NINL to RINL

1374. SHRI PYARIMOHAN MOHAPATRA: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether there is any proposal to sell the share of Minerals and Metals Trading
Corporation (MMTC) in M/s. Neelachal Ispat Nigam Ltd. (NINL) to M/s. Rashtriya Ispat Nigam
Ltd. (RINL), Vishakhapatnam;

(b) if so, the justifications thereof;

(c) the steps taken by Government to make NINL a fully integrated steel plant of at least
three million tonne capacity in phases; and

tOriginal notice of the question was received in Hindi.
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(d) the impact of the proposal for transfer of shareholding on the management of NINL in
achieving integration into a full fledged steel plant from the present big iron production?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) Committee of Secretaries
recommended the merger of NINL with SAIL and appointment of merchant banker for valuation
of NINL. While the proposal of merger of NINL with SAIL could not progress, in the meanwhile,
RINL had shown interest to have stake in NINL as a strategic investor. The issue is under
discussion stage at present.

(c) NINL was promoted by MMTC, IPICOL and MECON for setting up an integrated steel
plant with installed capacity of 1.1 tonnes per annum. There is a plan for expanding the capacity
upto 3 million tonnes per annum. The project is envisaged to be completed in two phases.
Phase-| of the project has since been completed and work on Phase-Il of the project for steel
making facility is under progress and scheduled to be completed by July, 2010.

(d) Does not arise.
Implementation of 6th Pay Commission in CECI

1375. SHRI P. RAJEEVE: Will the Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether the recommendations of the Sixth Central Pay Commission has been
implemented for the employees of Cashew Export Council of India under the Commerce
Ministry;

(b) if not, the reasons therefor; and

(c) whether the Ministry has any plan to implement the recommendations of the Pay
Commission in a time bound manner?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) No, Sir.

(b) The Cashew Export Promotion Council of India (CEPCI) is a company registered with
the Registrar of Companies under Section 26 of the Indian Companies Act, 1913 and is governed
as per the Memorandum and Articles of Association of the Council. The CEPCI has not
implemented the 6th Pay Commission Recommendations to its employees due to budgetary
constraints as they are managing their administrative expenses on their own resources. In this
regard, this Ministry is not providing any budgetary support.

(c) Does not arise.
Impact of Chinese products on Indian industries

1376. SHRI BALAVANT ALIAS BAL APTE:
SHRI PRABHAT JHA:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:
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(a) whether itis a fact that Chinese products are destroying Indian Industries;
(b) if so, the details thereof;

(c) whether Government has any assessment about the loss suffered by Indian industries
due to Chinese products;

(d) if so, the details thereof; and

(e) the steps taken so far to save Indian industries from the loss caused by Chinese
products and to what extent these steps have proved effective ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (d) The imports from China during last three
years is given below.

Imports from China

(in Rs. Crore)

Year Imports
2007-08 1,09,116
2008-09 1,47,606
2009-10 72,395

(April-September)

(e) Trade defence measures are available to the domestic industry to counter unfair trade
practices followed by exporters of goods from other countries. In case a product is imported into
the country at less than its normal value, and it causes injury to the domestic industry, the
domestic industry can make an application to Directorate General of Anti-Dumping and Allied
duties (DGAD) in the Department of Commerce for imposition of anti-dumping duty. Similarly,
an application for imposition of safeguard duty can be made by the domestic industry to
Directorate General of Safeguards under Ministry of Finance, in case there is serious
injury/market disruption, or threat of series injury/threat of market disruption to the domestic
industry, as a consequence of increased imports of an article into India. On the basis of fully
documented petitions submitted by the domestic industry with prima -facie evidence of dumping
injury to the domestic industry, fifteen fresh antidumping investigations are currently being
undertaken by Director General (Anti-Dumping) against imports from China. In nine out of
fifteen anti-dumping investigations preliminary findings recommending for imposition of
provisional duty have since been issued. At present definitive safeguard duty is imposed on two
products under the Customs Tariff (Transitional Product Specific Safeguard Duty) Rules 2002
namely Aluminium flat Rolled Product, Foil and Soda Ash.

Imports from China

1377. SHRI TARIQ ANWAR: Will the Minister of COMMERCE AND INDUSTRY be pleased to
state:
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(a) whether it is a fact that imports from China has been increased during the last three
years;

(b) if so, the details of imports during the last three years; and

(c) the steps taken by Government to safeguard small and medium scale enterprises
from Chinese goods?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) Yes, Sir. Imports from China have
increased during the last three years. The imports from China during the last three years viz.
2006-07, 2007-08 and 2008-09 were US$ 17.4 bilion US$ 27.1 billion and US$ 32.4 billion
respectively.

(c) A number of Anti-dumping actions have been initiated in the last three years and from
April 2006 to 20th February, 2010. Anti-dumping duties have been imposed on 35 goods
imported from countries including China. The Directorate General of Foreign Trade (DGFT), vide
their notification date 24th November, 2009 has restricted import of radial tyres for buses/lorries.
Only toys which conform to the international standard and are accompanied by certificate of
conformity with these standards, are allowed for import into India. Import of ‘Mobile Handsets’
without International Mobile Equipment Identity (IMEI) No. or with all Zeroes has been
prohibited. All these steps, though not China specific, have been taken in the public interest and
will safeguard the interest of Indian producers including the Small and Medium Enterprises.

SEZs in Punjab and Haryana

1378. SARDAR TARLOCHAN SINGH: Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) how many SEZs were sanctioned in Punjab and Haryana and whether any of them
has withdrawn from the list;

(b) how many of these SEZs completed their works and what are the SEZ-
wise details of achievement in terms of employment and earning of foreign exchange; and

(c) how long will it take for these SEZs to fully operationalise as per sanction by the
Ministry ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) A total of eight proposals from Punjab regarding
setting up of Special Economic Zones (SEZs) have been accorded formal approval out of which
two have been notified. A total of 45 proposals from Haryana regarding setting up of Special
Econonic Zones (SEZs) have been accorded formal approval out of which 32 have been
notified. Out of these, three SEZs are already exporting. One SEZ in Haryana has been de-
notified.

(b) As on 31st December, 2009, the position of employment and investment has been
indicated below:
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Punjab Haryana

Employment 475 9,492

Investment (in crore) 459.24 3,851.59

Exports of Rs. 706.97 crores have been made by the SEZs in Haryana during the first three
quarters of the current financial year.

(c) Interms of Rule 6 of the SEZ Rules, 2006, validity of approval is for a period three
years within which time effective steps are to be taken by the developer to implement the
approved proposal. On a request received from the developer the Board of Approval can extend
the validity period upto two years.

SEZs de-notified

1379. SHRI SHANTARAM LAXMAN NAIK: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) the total number of Special Economic Zones (SEZs) proposed by various State
Governments, after the SEZ Act came into force;

(b) the State-wise details thereof;
(c) the State-wise number of SEZs notified, so far;

(d) the State-wise number of SEZs de-notified or in the process of being de-notified and
broad reasons therefor;

(e) number of proposals received from Government of Goa and number of proposals de-
notified/withdrawn/dropped etc. till date;

(f)  whether Government of Goa has requested to de-notify any SEZ proposed; and
(9) by what date these proposals will be de-notified?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (c) In addition to seven Central Government
Special Economic Zones (SEZs) and 12 State/Private Sector SEZs set up prior to the enactment
of SEZ Act, 2005, formal approval has been accorded to 575 proposals out of which 348 SEZs
have been notified. A total of 105 SEZs have commenced export given in the Statement (See
below).

(d) Requests for de-notification by the developers have been received from 13 SEZs
located in the States/UT of Delhi, Orissa, Gujarat, West Bengal, Haryana, Maharashtra,
Tamil Nadu and Andhra Pradesh out of which 12 have been approved by the Board of Approval.
The final denotification is allowed only on refund of duties/benefits, if any, availed by the
Developer.

(e) to (g) The Government of Goa had recommended 15 proposals for setting up of SEZs.
Out of these, seven proposals were accorded formal approval by the Board of Approval and
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notifications were issued in respect of three cases. Subsequently, a request was received from
the Government of Goa withdrawing the recommendations of the State Government. In respect
of three notified SEZs, it was noted that the earlier approvals were granted only after the
recommendation and allotment of land by the State Government. Now, if at this stage, the State
Government requests to de-notify these SEZs, the State Government may have to compensate
the Developers. Moreover, the question of refund of duties/exemptions, already availed by the
Developers for authorized activities, would also arise. Meanwhile, the developers of three
notified SEZs have approached judiciary and the matter is sub -judice. However, no SEZ in Goa
has been de-notified.

Statement

State-wise Distribution of approved Special Economic Zones

State Formal In-principle Notified Operational
Approvals approvals SEZs SEZs

1 2 3 4 5
Andhra Pradesh 103 4 72 21
Chandigarh 2 0 2 1
Chhattisgarh 1 2 0 0
Delhi 3 0 0 0
Dadra and Nagar Haveli 4 0 2 0
Goa 7 0 3 0
Gujarat 48 1 30 10
Haryana 45 17 32 3
Himachal Pradesh 0 3 0 0
Jharkhand 1 0 1 0
Karnataka 52 10 29 15
Kerala 26 0 15 5
Madhya Pradesh 14 6 6 1
Maharashtra 110 38 57 15
Nagaland 2 0 1 0
Orissa 10 3 5 1
Puducherry 1 1 0 0
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1 2 3 4 5

Punjab 8 7 2 0
Rajasthan 8 1 7 3
Tamil Nadu 69 20 55 19
Uttar Pradesh 34 5 16 6
Uttarakhand 3 0 2 0
West Bengal 24 13 1" 5
GRAND TOTAL 575 151 348 105

Trade centres in HP

1380. SHRIMATI VIPLOVE THAKUR: Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) whether Government has set up trade centres in the country to involve the State
Governments more actively in export promotion efforts;

(b) if so, the number of trade centres set up in the State of Himachal Pradesh and the
details of amount allocated to Government of Himachal Pradesh during the year 2007-08, 2008~
09 and 2009-10 to achieve the desired objectives;

(c) whether Government proposes to set up more trade centres in the country;
(d) if so, the State-wise details thereof; and
(e) thetime by when these trade centres are likely to be functional ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) To facilitate exports, the India Trade Promotion
Organisation (ITPO), a Public Sector Company under the Department of Commerce has
established the Pragati Maidan Complex in New Delhi. Central Government have provided partial
financial assistance for establishment of trade and exhibition centres in Chennai, Bengaluru,
Kolkata and Guwahati.

(b) A proposal of the Government of Himachal Pradesh for setting up of a Trade Centre at
Baddi was approved under ‘Assistance to States for creating Infrastructure for the Development
and growth of Exports (ASIDE)" Scheme during 2008-09. The estimated cost of the project is
Rs. 1081 Lakh out of which contribution from central component is Rs. 540 lakh. The balance
fund has been leveraged from State Government and private partners. Entire Central
Government contribution of Rs. 540 lakh has been released to the State Government during
2008-09.

(c) to (&) An International Trade Centre has also been approved to be set up at Pampore,
Jammu and Kashmir by the State Government with partial assistance from Government of India.
The Trade Centres set up at Chennai, Bengaluru, Kolkata and Guwahati are already functional.
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Assistance for upgradation of industrial infrastructure projects in H.P.

1381. SHRIMATI VIPLOVE THAKUR: Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) whether Government has received any proposal from various State Governments
including Government of Himachal Pradesh for granting them financial assistance for
upgradation of infrastructure projects in their States;

(b) if so0, the details thereof and the State-wise assistance released for the purpose so
far; and

(c) the status of projects started in the State of Himachal Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) State-wise list of proposals received under
recast Industrial Infrastructure upgradation Scheme (llUS), approved by Cabinet Committee on
Economic Affairs (CCEA) in February, 2009 is given in Statement-1 (See below).

(b) The llUS has been in operation since 2003 and the amount of Central grant released to
different States under the IIUS, 2003 (pre-recast) is given in Statement-Il (See below).

(c) The project for Pharmaceuticals and Allied Industries Cluster, Baddi Barotiwala,
District-Solan (HP) has been approved “In Principle”, Under the recast IIUS, with a cost of Rs.
70.54 crore, including Central grant of Rs. 58.20 crore.

Statement-/

State -wise Project Proposals received under
Recast Industrial Infrastructure Upgradation Scheme

Sl.No. StateName of the Cluster Location
1 2 3 4
1. Bihar Handloom Cluster Bhagalpur
2. Assam Bamboo Based Cluster Jagiroad, Distt-Morigaon
3. Guijarat Petrochemical/Dyes Vadodara
Intermediates Cluster
4. Textile Cluster Narol, Ahmedabad
5. Himachal Pradesh Pharmaceuticals and Allied Baddi Barotiwala,

Karnataka

Maharashtra

Industries Cluster
Printing Cluster

Automobile Cluster

District Solan
Bangalore

Aurangabad
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1 2 3 4
8. Maharashtra Kolhapur Foundry and Kolhapur
Engineering Cluster
9. Dall Mill Cluster Nagpur
10. Baramati Industrial Cluster Baramati
1. Orissa Industrial Cluster Mancheswar
12. Plastic, Polymers and Balasore
Allied Cluster
13.  Punjab Knitwear and Appare Cluster Ludhiana
4. Hand Tools Cluster Jalandhar
15.  Tamil Nadu Engineering Industrial Cluster Hosur
16. Engineering Cluster Trichy
17. Sivakasi Printing Cluster Sivakasi
18.  Tripura Multi-Industry Cluster Agartala
Bodhjungnagar, Tripura
19.  Uttar Pradesh Engg. and Sports Goods Meerut
Indl. Cluster
Statement-I/
State-wise central grant released under
Industrial Infrastructure Upgradation Scheme, 2003
(Rs. in crore)
SI.No. State Amount
1 2 3
1. Andhra Pradesh 70.45
2.  Chhattisgarh 30.81
3.  Gujarat 160.59
4. Haryana 13.63
5.  Jharkhand 15.93
6. Karnataka 65.67
7. Kerala 28.40

61



1 2 3

8. Madhya Pradesh 76.15
9.  Maharashtra 104.84
10. Orissa 45.59
1.  Punjab 12.31
12. Rajasthan 26.77
13.  Tamil Nadu 187.09
14. Uttar Pradesh 6.50
15.  West Bengal 53.60
TOTAL 898.33

Requests for scrapping of IT sector SEZs

1382. SHRI A. ELAVARASAN: Will the Minister of COMMERCE AND INDUSTRY be pleased
to state:

(a) whether Government has received any representation to scrap Special Economic
Zone status by some companies due to global financial melt down mainly from IT sector; and

(b) if s0, the details thereof and steps taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) Requests for de-notification by the
developers have been received from 13 SEZs located in the States/UT of Delhi, Orissa, Gujarat,
West Bengal, Haryana, Maharashtra, Tamil Nadu, Kerala and Andhra Pradesh out of which 12
have been approved by the Board of Approval. This includes nine IT SEZs. The final de-
notification is allowed only on refund of duties/benefits, if any, availed by the Developer.

Registration of Tobacco Barns by Tobacco Board in A.P.

1383. SHRI SYED AZEEZ PASHA: Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) whether Tobacco Board has registered all the Tobacco Barns in Andhra Pradesh and
Karnataka;

(b) if so, the number of Tobacco Barns in Andhra Pradesh in the years 2007, 2008, 2009
and 2010 respectively;

(c) how many lapsed licences of Tobacco growers are there in Andhra Pradesh;
and

(d) the steps proposed for revival of lapsed Tobacco permits or growers’ licences in
Andhra Pradesh?
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THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) All the barns, which are eligible and fulfilled
the criteria as per Production Policy laid down under The Tobacco Board Act, 1975 read with
Tobacco Board, Rules, 1976 for Andhra Pradesh and Karnataka and applied for renewal, have
been registered.

(b) and (c) The number of Tobacco barns existing and lapsed in Andhra Pradesh during
2007, 2008, 2009 and 2010 are as follows:

Crop season No. of barns existing No. barns lapsed
2006-07 41451 1117
2007-08 41717 1762
2008-09 41204 1140
2009-10 41204 1484

(as on 05.02.2010)

(d) For revival of lapsed licences /.e. renewal of registration as grower, curers of Virginia
Tobacco etc., the growers/curers have to apply for their renewal to the Tobacco Board. The
Board lays down policy with a view to regulating the production and curing a Virginia Tobacco
having regard to factors specified in clause (a) of sub section (2) of section (8) [of the
Tobacco Board Act, 1975]. Such policy is published for wide circulation/notification in news
papers. The Tobacco Board, in each year, considers proposal for revival of lapsed licences as
per this published policy.

Export of flowers

1384. SHRI NAND KUMAR SAl: Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) whether the export of flowers was increased during the year 2008-09 as compared to
the year 2007-08;

(b) if so, the details thereof;

(c) the name of new countries included in the list of flower importers during the said
period; and

(d) the details of the area in which flowers is cultivated in the country during 2008-09 and

2009-107

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) During the period the export has
increased in value terms whereas it declined quantitatively. The details of export of flowers for
the year 2007-08 and 2008-09 are as under:

Quantity in MTs; Value: Rs. lakhs

2007-08 2008-09
Quantity Value Quantity Value

33485 27879 29362 29639

Source: APEDA
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(c) The name of new countries importing flowers during the period are Guatemala,
Bosnia-Herzegovina, Nigeria, Mauritius, Tonga, Ghana, Kazakhstan, Fiji Islands, Trinidad,
Mozambique, Rwanda, Mali, etc.

(d) As per information from National Horticulture Board, the area under flowers
cultivation in the country during 2008-09 and 2009-10 is 165.5 thousand hectares and 170.2
thousand hectares advance estimates) respectively. Cultivation of flowers is being done in
almost all States of the country.

Trade with Arab World

1385. SHRI MOHD. ALI KHAN: Will the Minister of COMMERCE AND INDUSTRY be pleased
to state:

(a) whether India aims to double trade with Arab world;
(b) if so, the pacts signed, so far;

(c) the benefit to our country in future area-wise especially in the remaining Eleventh Five
Year Plan; and

(d) the trade took place in the Eleventh Five Year Plan, year-wise, with Arab countries?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (c) It is a constant endeavour of the
Government to enhance trade will all the countries for mutual benefit. So far, no pacts have been
signed with Arab world.

(d) The total trade during first two years of the Eleventh Five Year Plan with Arab countries
are as under:

Values in US $ Millions

SI.No.  Country 2007-2008 2008-2009
1 2 3 4

1. Baharain Islands 1,087.89 1,729.34
2. Iran 12,878.53 14,910.78
3. Irag 71,099.90 8,147.37
4. Jordan 4,245.39 2,210.40
5. Kuwait 8,385.79 10,391.24
6. Lebanon 106.18 145.95
7. Oman 2,080.89 1,984.50
8. Qatar 2,994.48 4,173.28
9. Saudi Arab 23,181.46 26,083.12
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1 2 3 4

10.  Syria 693.02 522.42
1. UArab Emts. 29,119.52 48,268.73
12. Yemen Republic 2,468.60 1,541.90

TOTAL 1,58,341.65 1,20,109.03

Involvement of WIPO in national IP and innovation strategy

1386. SHRI RANJITSINH VIJAYSINH MOHITE-PATIL: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) what are the reasons for the World Intellectual Property Organisation (WIPO)
being involved in the implementation of national Intellectual Property (IP) and innovation
strategy;

(b) how does it fit in with its objectives;
(c) whether it would compromise India’s sovereignty;
(d) who has prepared IP Development Action Plan for 2010-11;

(e) what were the consultative processes and whether this has been cleared by inter-
Ministerial group; and

(f)  if so, was there any consultation with the industry?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) India is a Member State of World
Intellectual Property Organization (WIPO) which is a specialized agency of United Nations for the
matters related to Intellectual Property. Department of Industrial Policy and Promotion (DIPP)
and the WIPO have signed a Memorandum of Understanding (MoU) on 13-11-2009 and have
agreed on an Action Plan for organization and conduct of joint activities to promote the goal of
using Intellectual Property for economic, social, cultural and technological development.
Both these documents are available at DIPP website www.dljpp.nic.in. The areas of cooperation
under the MoU include implementation of national IP and Innovation strategy in the context of
India’s national development priorities. The focus areas of the cooperation in the MoU and the
Action Plan are human resource development, awareness generation and capacity building with
respect to Intellectual Property. Issues related to policy, legislation and enforcement are not part
of either the MoU or the Action Plan.

(c) No, Sir.

(d) and (e) IP Development Action Plan was prepared by DIPP. Under the Allocation of
Business Rules, DIPP is the nodal Department responsible for all matters concerning WIPO
including coordinating with concerned Ministries or Departments. Ministry of Human Resource
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Development (I\/IHRD), the Department of Ayurveda, Unani, Siddha, Yoga and Homeopathy
(AYUSH) and Council for Scientific and Industrial Research (CSIR) were consulted while
preparing the Action Plan.

(f) No, Sir.
Facilities at Intellectual Property Appellate Board

1387. SHRI B.K. HARIPRASAD: Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a) whether the Chennai-headquarter of Intellectual Property Appellate Board has been
provided adequate and proper conference room facilities and work space for lawyers and
supporting staff during its sittings at Delhi, Mumbai, Kolkata and Ahmedabad apart from
Chennai;

(b) whether most of the parties appearing before the Tribunal are international
companies, expecting the facilities and status of the venue of the sittings to match international
standards; and

(c) ifso, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (c) The Intellectual Property Appellate Board
(IPAB) was established in September, 2003 to hear appeals against the decisions of Controller
of Patents, Registrar of Trade Marks and Geographical Indications. The Headquarters of IPAB is
located at Chennai in rented premises.

The Intellectual Property Officers (IPO) of Controller General of Patents, Designs and Trade
Marks (CGPDTM) located at Delhi, Mumbai and Kolkata are providing space and other logistic
support for lawyers/representatives of parties and supporting staff for holding sitting of the
Board at these locations. Since the IPO does not have its own building at Ahmedabad, the
Circuit Bench sittings at Ahmedabad are held in the Gujarat High Court (old building). Some of
the parties appearing before the Tribunal are international companies. However, generally they
are represented by Indian lawyers.

Plug gaps in coastal security architecture

1388. SHRI JAI PRAKASH NARAYAN SINGH:
SHRI DHARAM PAL SABHARWAL :

Will the Minister of DEFENCE be pleased to state:

(a) whether it is a fact that Government is considering to plug gaps in coastal security
architecture in order to make the Coast Guard a force to reckon with;

(b) if so, the details thereof; and

(c) what is the amount earmarked for coastal surveillance network, cameras, Automatic
Identification System, etc. by Government?
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THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (¢) Government has initiated
several measures to strengthen Coastal Security. For this purpose, an integrated approach has
been put in place. The coastal surveillance and patrolling has been enhanced. Joint and
operational exercises are taking place on regular basis between Navy, Coast Guard, Coastal
Police, Customs and others to check the effectiveness of the new systems. Further,
continuous review and monitoring mechanism for coastal security have been established by the
Government at different levels and involving various agencies, including the State/Union Territory
authorities.

The measures initiated/taken to strengthen the Indian Coast Guard (ICG) include sanction
of additional manpower, setting up of additional coast guard stations, augmentation of ICG’s
assets, etc. for which funds, as and when required, are provided.

Naval station at Hazira or Danej in Gujarat

1389. SHRI BHARATSINH PRABHATSINH PARMAR:
SHRI PARSHOTTAM KHODABHAI RUPALA:

Will the Minister of DEFENCE be pleased to state whether Government has any agenda to
set up naval station at Hazira or Danej in Gujarat as many giant industries are located there?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): No, Sir. Naval stations are set up at a
particular place taking into account the threat perception, vulnerability analysis, availability of
other stations in the vicinity etc.

Tejas for aircraft carrier ships of Navy

11390. DR. GYAN PRAKASH PILANIA:
SHRI LALIT KISHORE CHATURVEDI:

Will the Minister of DEFENCE be pleased to state:

(a) whether no decision has yet been taken regarding Tejas for aircraft carrier ships in the
Navy;

(b) whether the project has lagged behind for 3-4 years due to this; and

(c) the deficiency detected in Tejas aircrafts and the directions issued to Defence
Research Development Organisation (DRDO) to rectify it ?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) and (b) The prototype of the
naval variant of Tejas aircrafts is being built for aircraft carrier. The project has lagged behind its
schedule due to various requirements connected with the development of a new aircraft.

(c) Deficiencies have been detected in the airframe and other associated equipment of
the aircraft. Defence Research Development Organisation (DRDO) is working out modalities
with various organizations for rectifying these deficiencies by suitable modifications to the
engine/airframe design.

tOriginal notice of the question was received in Hindi.
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Accident/crash of IAF aircrafts/helicopters
1391. SHRIMATI SHOBHANA BHARTIA: Will the Minister of DEFENCE be pleased to state:

(a) whether a MIG-21 fighter aircraft crashed near Bagdogra in West Bengal on 19
February, 2010;

(b) if so, whether the Court of Inquiry has been conducted to ascertain the exact cause
of the crash;

(c) if so, the number of fighter aircraft/helicopters of IAF crashed in the past six months
with the reasons therefor;

(d) whether Government has since taken any concrete steps to prevent such
accident/crash of |AF aircraft/helicopters; and

(e) if so0, the details thereof?
THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) Yes, Sir.

(b) to (e) Every IAF aircraft accident is investigated by a Court of Inquiry and remedial
measures taken thereon.

In the past 6 months (September, 2009 to 4th March, 2010) six further aircrafts and one
helicopter of IAF have crashed. Preliminary cause of the accidents were Human Error/Technical
Defect.

Various measures to reduce aircraft accidents including operational risk management, crew
resource management and improvised training on aviation safety have been implemented to
generate a safer flying culture. Visit of all flying bases by senior aviation safety functionaries of IAF
have been undertaken to apprise and caution operating units about the causes of accidents.
Continuous and multi-faceted effort is always underway to enhance and upgrade flight safety.
Constant interaction with Original Equipment Manufacturers (OEMs), both indigenous and
foreign, is also maintained to overcome the technical defects of aircraft. In addition, anti-bird
measures are also undertaken.

Upgradation of existing fleet of fighter aircrafts
1392. SHRI GIREESH KUMAR SANGHI: Will the Minister of DEFENCE be pleased to state:
(a) whetheritis a fact that MIG-29 fighters are likely to be upgraded;

(b) whether Government has signed an agreement with Russia to implement upgradation
plan;

(c) if so, the details thereof; and

(d) whether Government has also signed agreement with other countries to upgrade its
existing fleet of aircrafts, if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (c) Yes, Sir.
The Government has signed a contract for upgrade of the MiG-29 aircrafts with M/s. Russian
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Aircraft Corporation (RAC MiG) on 7th March, 2008. The total cost of the contract is USD
964,082,937.46. The MiG-29 aircraft upgrade is planned in two phases namely Design and
Development (D&D) phase in Russia followed by series upgrade in India.

(d) The Government has signed a contract for upgradation of AN-32 aircraft with M/s
Spets Techno Export, Ukraine on 15th June, 2009.

Enhancing naval combat capabilities

1393. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of DEFENCE be pleased to
state:

(a) whether it is a fact that India would be left with only nine out of its present fleet of 16
diesel-electric submarines by 2012;

(b) if so, how are we enhancing our naval combat capabilities when China and
Pakistan are adding to their underwater muscles by inducting sophisticated submarines in their
fleets;

(c) what is the perspective planning of our Defence Acquisition Council for the next five
years; and

(d) whether funds allocated towards acquisition of defence hardware for Naval Force
during 2007 and 2008 were utilized ?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (¢) Government constantly
reviews the security environment and accordingly plans/decides induction of appropriate
defence equipment including submarines for the Navy. This is continuous process undertaken
for the modernisation of armed forces to keep them in a State of readiness to meet any
eventuality. A programme for construction of six submarines is currently underway at M/s.
Mazagon Dock Limited. Efforts are also made to maintain force level by upgrading/modernising
the existing assets.

(d) Funds allocated for modernisation of the Navy at Revised Estimates stage for the
financial years 2007-2008 and 2008-2009 were fully utilised.

Shortage of officers in armed forces
1394. SHRI TARIQ ANWAR: Will the Minister of DEFENCE be pleased to state:
(a) whether itis a fact that there is an acute shortage of officers in the army;

(b) if so, the number of vacant posts in all the forces and reasons therefor;
and

(c) the steps taken by Government to fill these vacancies?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (¢) There has been a shortage
of officers in the Armed Forces. The shortage of officers in the Army is around 11,500 and in the
Navy, the shortage is 1606. The number of vacancies in Air Force is 1342.
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The shortage is partly attributable to accretions in the Armed Forces from time to time,
tough selection procedures, difficult service conditions coupled with perceived high degree of
risk involved in service career.

A number of steps have been taken to attract the talented youth to join the Defence Forces.
All officers including those in Short Service Commission (SSC) are now eligible to hold
substantive rank of Captain, Major and Lieutenant Colonel after 2, 6 and 13 years of reckonable
service respectively. The tenure of Short Service Commission (SSC) Officers has been
increased from 10 years to 14 years. A total number of 750 posts of Lt. Colonel have been
upgraded to Colonel towards implementation of AV Singh Committee Report (Phase-I). Further,
1896 additional posts in the ranks of Colonel, Brigadier, Major General and Lieutenant General
and their equivalents in the other two Services have been upgraded towards implementation of
AV Singh Committee Report (Phase-Il). The implementation of the recommendations of the VI
Central Pay Commission with substantial improvement in the pay structure of officers of Armed
forces, is expected to make the Services more attractive.

The Armed Forces have also undertaken sustained image projection and publicity campaign
to create awareness among the youth on the advantages of taking up a challenging and
satisfying career. Awareness campaigns, participation in career fairs and exhibitions,
advertisements in print and electronic media, motivational lectures in schools, colleges are also

some of the other measures in this direction.
Complaints of Human Rights abuse against armed forces
1395. SHRI G. N. RATANPURI: Will the Minister of DEFENCE be pleased to state:

(a) the number of complaints regarding Human Rights abuse (year-wise) received
during the last six years against the armed forces personnel from Jammu and Kashmir;

(b) the year-wise number of requests for permission to prosecute such accused during
the same period, year-wise; and

(c) the year-wise number of cases in which permission for prosecution was granted
during the same period, year-wise?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) The number of complaints from
Jammu and Kashmir regarding Human Rights abuse (year-wise) against the Army personnel
during the last six years are as under:

Year No. of complaints
1 2

2004 13

2005 34
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1 2

2006 21
2007 27
2008 17
2009 21
TOTAL 133

(b) The year-wise number of requests for permission to prosecute Army personnel during
the same period, year-wise are as under:

Year No. of requests
2004 —
2005 02
2006 16
2007 10
2008 09
2009 01
TOTAL 38

(c) No permission for prosecution was granted during the same period.
System to counter terrorism and low intensity conflict
1396. SHRI A. VIVAYARAGHAVAN : Will the Minister of DEFENCE be pleased to state:

(a) whether it is a fact that terrorism and low intensity conflict are emerging as one of the
most potent threat to security of the nation;

(b) if s0, the details thereof and steps taken to tackle the same;

(c) whether Defence Research and Development Organization (DRDO) has any
proposal/project to develop systems to counter terrorism and low intensity conflict; and

(d) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) and (b) Yes, Sir. Defence
Research and Development Organisation (DRDO) is involved in development of defence
technologies and now focusing on customization of certain technologies already developed for
military operations to these new emerging security threats and development of new technologies
and devices as projected by security forces, both military and para military, during recent
interactions with them.
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(c) and (d) Based on security forces needs and DRDO capabilities, the requirements have
been grouped in various technology heads, like technologies and devices for Surveillance and
Reconnaissance; Enhancing Day and Night Vision capability; Incapacitation; Arms and
Ammunitions; Detection and Diffusion of Explosive and IEDs; Communication and Jamming;
Personnel Protection and Support Systems. A comprehensive mission mode programme with
participation of many DRDO labs, security forces and industries is being formulated.

Military Service pay
1397. SARDAR TARLOCHAN SINGH: Will the Minister of DEFENCE be pleased to state:

(a) whether Ministry has introduced any scheme known as Military Service pay on the
basis of 24 hours duty for army personnel;

(b) what are the additional emoluments for Officers and Jawans; and

(c) whether this scheme will cover the ex-servicemen in any form who performed such
duties during their service period?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (c) Government has
introduced Military Service Pay (MSP) with effect from 1st September, 2008. The rates of the
MSP are Rs. 2000/~ per month for Personnel Below Officer Rank (PBOR) and Rs. 6000/~ per
month for Officers upto the rank of Brigadier/equivalent in three Services. The benefit of MSP
has been notionally taken into consideration for revision of pension of ex-servicemen as per
modified parity.

Acquisition of C-17 Globe Master-lll aircraft
1398. SHRI A. ELAVARASAN : Will the Minister of DEFENCE be pleased to state:

(a) whether Government proposes to get 10 C-17 Globe Master-lIll giant strategic aircraft
from US and sent a letter of request to the US Government;

(b) if so, the details thereof;

(c) whether Government has obtained clearance from Defence Acquisition Council;
and

(d) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (d) Yes, Sir. The proposal to
procure C-17 Globemaster lll aircraft from the United States Government to meet the strategic
airlift requirement of Indian Air Force was approved by the Defence Acquisition Council on 19th
October, 2009. The Letter of Request (LoR) was issued to the United States Government on 1st
January, 2010.

1399. [The question was cancelled. ]
Shortage of pilots in IAF

1400. SHRI PRAKASH JAVADEKAR: Will the Minister of DEFENCE be pleased to state:
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(a) whether it is a fact that IAF is facing shortage of pilots due to large number of
requests for early retirement;

(b) if so, the details thereof and reasons therefor; and
(c) the steps taken by the Government to overcome this situation?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) The present strength of pilots in
Air Force is sufficient to meet its current operational requirements.

(b) Does not arise.

(c) The improvement in the job profile of the pilots is a continuous process
keeping in view the job specific requirements and operational necessity. Besides, the Short
Service Commission for Flying branch has been modified to also make both men and women
eligible for induction in this branch. Further, the implementation of the recommendations of the
VIth Central Pay Commission shall also go a long way in attracting youth.

Vacancies in various wings in defence
1401. SHRI MANGALA KISAN: Will the Minister of DEFENCE be pleased to state:

(a) the number of posts vacant in grade-l, grade-ll, grade-Ill, and grade-IV in various
wings of the Defence force;

(b) the category-wise details of posts lying vacant since last five years; and
(c) the steps taken to fill up these long standing vacant posts?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (c) Information is being
collected and will be laid on the Table of the House.

Acquisition of arms from companies under CBIl scanner

1402. DR. T. SUBBARAMI REDDY: Wil the Minister of DEFENCE be pleased to
state:

(a) whether Government has allowed five multi-vendor trials involving two companies—
Israel Military Industries and Singapore Technologies Kinetics which are under a cloud in India
following CBI investigation of Ordnance Factory Board scam;

(b) whether according to Government, go ahead was given by Ministry of Defence
following request from Army which expressed concern over delays in acquisitions;

(c) whether Government had earlier put on hold acquisition from seven companies;

(d) if so, whether trials have now been completed for 150 mm light weight assault rifles;
and

(e) if so, to what extent final decision for obtaining these arms will be considered?
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THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (&) In the light of the names of
seven firms figuring in the FIR filed by the Central Bureau of Investigation (CBI) in May, 2009 in
respect of various supply orders placed by Ordnance Factory Board, procurement/acquisition
cases in pipeline with any of such firms were put on hold until further orders. Later, it was
decided that multi-vendor procurement cases, presently help up at various stages of Technical
Evaluation/trials, may be progressed further as per Defence Procurement Procedure-2008.
However, no tender will be awarded to the companies mentioned in the FIR unless CBI
investigation clears them totally.

Speedy implementation of death verdicts

1403. SHRI BHARATSINH PRABHATSINH PARMAR:
SHRI PARSHOTTAM KHODABHAI RUPALA:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Central Government is aware that though when Supreme Court has given
death penalties to guilty persons it takes long to implement death penalties due to lengthy legal
procedure; and

(b) what steps have been taken by Government for speedy implementation of death
verdicts to guilty persons?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) The cases of mercy petitions are processed expeditiously in
consultation with the concerned State Governments/Departments and submitted for a final
decision of the President of India, under Article 72 of the Constitution. However, the power
under Article 72 of the Constitution does not contain any limitation as to the time, in which the
power conferred might be exercised.

Amount sanctioned for implementation of coastal security

1t1404. SHRI BRIJLAL KHABRI: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether it is a fact that the Government has launched a special scheme to strengthen
the coastal security of the country;

(b) if so, the details thereof;
(c) the amount sanctioned by Government for the implementation of the scheme; and
(d) the amount spent so far on the scheme?

THE MINISTER OF STATE IN THE MINISTRY OF HOME  AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (d) Ministry of Home Affairs is already
implementing a comprehensive Coastal Security Scheme, which is supplemental in nature, in the

tOriginal notice of the question was received in Hindi.
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nine coastal States and four coastal Union Territories. The details of assistance provided to
coastal States and Union Territories under the Coastal Security Scheme are given below:

SI.  Name of Costal Vessels Jeeps Motor  Check Out- Barracks Rubber
No. State/UT Police Cycles post post Inflated
Stations Boats
1. Gujarat 10 30 20 101 25 46 — —
2. Maharashtra 12 28 25 57 32 — 24 —
3. Goa 3 9 6 9 — — — 10
4. Karnataka 5 15 9 4 — — — —
5. Kerala 8 24 16 24 — — — —
6. Tamil Nadu 12 24 12 36 40 12 — —
7. AP 6 18 12 18 — — — —
8. Orissa 5 15 10 15 — — — —
9. West Bengal 6 18 12 12 — — 6 —
10. Puducherry 1 3 2 3 — — — —
1. Lakshadweep 4 6 8 8 — — — —
12. Daman and 1 4 3 5 — — — —
Diu
13. Andaman and — 10 18 20 — — — —

Nicobar Islands

TOTAL 73 204 153 312 97 58 30 10

*A lump sum assistance of Rs. 10 lakh per police station is also given for equipment, computers
and furniture

The approved five-year outlay for the Scheme is Rs. 400 crores for non-recurring
expenditure and Rs. 151 crores for recurring expenditure on fuel, maintenance and repairs of
vessels and training of personnel.

The State/UT-wise details of funds allocated and released/incurred under the
on-going coastal security scheme, are given below. The approved outlay, shown in
the table, includes cost of 204 interceptor boats which accounts for major portion
of the outlay. The boats are being procured centrally by the Ministry and delivered to the States.
The amounts released, as shown in the table, pertains to the items
other than the boats, such as coastal police stations, check posts, outposts, vehicles
etc.
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SI. Name of State/UT Approved outlay Amount released

No. (Rs. in lakh) (Rs. in lakh)
1. Gujarat 5842.60 842.600
2. Maharashtra 4092.60 692.600
3. Goa 1653.50 1563.500
4. Karnataka 2711.90 211.900
5. Kerala 4356.00 356.000
6. Tamil Nadu 4408.00 808.000
7. AP 3267.00 267.000
8. Orissa 2765.75 265.750
9. West Bengal 3353.40 3563.400
10.  Puducherry 544 .50 44.500
11.  Lakshadweep 936.80 136.800
12. Daman and Diu 668.35 68.350
13.  Andaman and Nicobar Islands 2603.90 77.788
TOTAL 37204.300 4278.188

Dacoities and murders committed on suburban trains

1405. SHRI VARINDER SINGH BAJWA:
SHRI RAJEEV CHANDRASEKHAR?:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) the number of dacoities and murders committed on the suburban trains running
between Delhi and the adjoining towns in the National Capital Region during 2009 and so far this
year, separately with details of each case; and

(b) the number of the accused involved in these cases, so far apprehended and what
steps are being taken to eliminate such crimes in the trains?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) and (b) In the year 2009 and 2010 (upto
28.02.2010) no case of dacoity on the suburban trains running between Delhi and the adjoining
towns in the National Capital Region has been reported to Delhi Police, NOIDA Police,
Ghaziabad Police and Gurgaon Police. However, one case of murder vide FIR No. 156/09 dated
05.11.2009 u/s 302/307/394/397/34 IPC Police Station Old Delhi Railway Station, Delhi has
been reported to Delhi Police on a suburban train running from Ghaziabad to Nizamuddin. Three
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persons have been arrested and the case is pending trial in the Court. As and when such
case/crime is reported, it is duly investigated and the accused persons involved are arrested and
prosecuted under the law. Railways is supplementing in controlling the crime by deploying
Railway Protection Force.

Undertrial terrorists escaping from police custody
1406. SHRI RAUKUMAR DHOOT: Will the Minister of HOME AFFAIRS be pleased to state:

a) whether it is a fact that many undertrial terrorists have escaped from the custody o
hether it is a fact that dertrial t ists h d fi th tody of
police during 2009-10;

(b) if so, the details thereof:
(C) how many of them have been recaptured so far; and

(d) whether any responsibility has been fixed for dereliction of duty against the officers
responsible for their safe custody ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI AJAY MAKEN): (a) to (d) As per available information no under trial terrorist has
escaped from the police custody. However, three Pakistani terrorists who had completed
their jail term and were waiting for their deportation at Lampur Detention Centre, New Delhi,
escaped from the custody of the escorts. A Magisterial inquiry in this regard is being
conducted by Deputy Commissioner/North West on the orders of the Lt. Governor, Delhi. A
reward of Rs. 50,000/~ has been announced for the apprehension of each of the escapees.
Further, a case vide FIR No. 3/2010 U/S 14 of Foreigners Act 1946, in P.S. Kotwali has been
registered.

RDX and arms unearthed in Barmer

11407. SHRI LALIT KISHORE CHATURVEDI:
DR. GYAN PRAKASH PILANIA:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether in September, 2009 at two places of Barmer district in Rajasthan cache of
RDX and arms was unearthed;

(b) the sources of information and the quantum and types of materials found;
(c) the manufacturing source of this material;
(d) despite fencing of Indo-Pak border when and by whom this material was brought;

(e) whether it is a fact that incidents of such smuggling keep coming and the police
either don’t arrest those who are involved in this or are unable to arrest them; and

(f)  the brain behind entering into an agreement despite Pak sponsored anti national
activities ?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI' MULLAPPALLY RAMACHANDRAN): (a) to (f) As per available information, on
September 8, 2009, Rajasthan Police recovered arms, ammunitions, explosives etc. from a spot
13 kms. away from Barmer on Barmer-Gadra road. The consignment was reportedly brought
through Barmer area at the behest of an international terrorist module operating through trans-
border smugglers of Pakistan and Barmer-Jaisalmer area of Rajasthan. In the intervening night
of September 11/12, 2009, Police picked up one Lunia @ Soda Khan @ Sodiya, a notorious
trans-border crosser and courier. Following the disclosures of Lunia, Police recovered another
consignment of arms and explosives on September 12, 2009. The total seizure in these cases is

as under:-
9 mm Pistols 12 nos.
9 mm Magazines 24 nos.
9 mm Cartridges 966 nos.
7.62 mm Cartridges 50 nos.
RDX 14.3 kgs (Approx)
Fuse wire 1,150 kgs and 2 spools
Detonators 9 nos.
Battery timers 8 nos.

After registering the criminal case, the investigation was carried out by the State Police of
Rajasthan and a total of three persons were arrested. Strict vigil is being maintained. The
following measures have been taken to strengthen security along international borders:-

(i) A designate border guarding force has been deployed on each of the border. For
Indo-Pakistan border, the Border Security Force (BSF) is the border guarding force.

(i)  Effective domination of the borders by carrying out round the clock surveillance and
patrolling (on foot, by boats and vehicle), laying “nakas” (border ambushes) and by
deploying observation posts all along the international border.

(i) Erection of fencing and floodlighting along the border to enhance observation

activities during night.

(iv) Construction of border roads to facilitate border patrolling and speedy interception of
infiltrators.

(v) Introduction of modern and hi tech surveillance equipments to detect crossing of
border at night and during bad weather.

(vi) Setting up of improvised fence breach alarm system at susceptible
locations.
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(vil) Upgradation of the BSF’s intelligence network and its coordination with sister
agencies on a continuous basis. Proper coordination is also being maintained with
Army/Police/Locals.

(vii) Conduct of Special Operations, along the international borders.

(ix) Frequent Visit to border by unit Commandant and other senior officers to supervise
effective domination of the border.

Naxalism operating in NER

1408. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) whether naxalism is spreading in the country including the States of North Eastern
Region (NER);

(b) if s0, the details of report of naxal activity thereof; and

(c) the action taken by Government to check naxal activities in NER States and protect
the life and property of common people since the region has already become a hub and breeding
ground of terrorist groups ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME  AFFAIRS
(SHRI AJAY MAKEN): (a) to (c) There are no specific inputs in this regard. However, some
inputs indicate that CPI (Maoist) is trying to establish link with some insurgent outfits in the
North East.

Ghost employees
1409. SHRI AMAR SINGH: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that there are number of ghost employees drawing salary but not
physically working in his Ministry;

(b) if so, the details thereof; and

(c) how much salary is being drawn by said ghost employees and since
when?

THE MINISTER OF STATE IN THE MINISTRY OF HOME  AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) No, Sir.

(b) and (c) Do not arise.
Intelligence warning regarding Pune blast
1410. SHRI P. RAJEEVE: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether there was any intelligence warning from any of the Intelligence Agency
regarding the Pune Bomb blast;

(b) if so, what are the details of security measures that had been taken to prevent these
bomb blasts and also after the Mumbai terrorist attack;
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(c) if s0, how many amount of rupees has been spent to implement the Multy Agency
Centre (MAC) to prevent the terrorist attack during the period from last terrorist attack in

Mumbai to the recent Pune bomb blast; and
(d) the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI AJAY MAKEN): (a) There were intelligence inputs to indicate that certain places in Pune
and some other cities in India, were on the target list of terrorist outfits. Accordingly, on
9.10.2009 as a preventive step, the State Police had issued detailed security guidelines to major
commercial establishments including the German Bakery. The suspected main targets in Pune
were put under protection by deployment of force including pickets. However, due to obvious
limitations of manpower etc., it was not possible to bring all public places under police security

cover. The terrorists succeeded in attacking a “Soft” target.

(b) to (d) The Government has been, on a continuing basis, reviewing the security
arrangements in the light of the emerging challenges, and a number of important decisions and
measures have been taken. These measures, inter-alia, include augmenting the strength of
Central Para-Military Forces; amendment of the CISF Act to enable deployment of CISF in Joint
venture and private industrial undertakings; establishment of NSG hubs at Chennai, Kolkata,
Hyderabad and Mumbai; empowerment of DG, NSG to requisition aircraft for movement of
NSG personnel in the event of any emergency; strengthening and re-organizing of Multi-
Agency Centre to enable it to function on 24x7 basis for real time collation and sharing to
intelligence with other intelligence and security agencies; tighter immigration control and effective
border management through border fencing, flood lighting, deployment of surveillance
equipment and coastal security. The Unlawful Activities (Prevention) Act, 1967 has been
amended and notified in 2008 to strengthen the punitive measures to combat terrorism. The
National Investigation Agency has been constituted under the National Investigation Agency Act,
2008 to investigate and prosecute offences under the Acts specified in the Schedule. Suitable
steps have been initiated to establish the proposed National Counter Terrorism Centre. As part
of steps to counter terrorists’ threats, the National Inteligence Grid (NATGRID) is also

envisaged.

An expenditure of an amount of Rs. 33.17 Crore has been incurred on strengthening the
Multi Agency Centre.

Padma award to Sant Singh Chatwal
1411. SHRI P.R. RAJAN: Will the Minister of HOME AFFAIRS be pleased to state:
(a) whatis the procedure for selecting Padma awardees;
(b) who recommended the name of overseas hotelier Sant Singh Chatwal; and

(c) the details thereof ?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) In terms of extant procedure/guidelines
regulating Padma Awards, nominations for the awards are open to all. Besides inviting
nominations  from institutional sources like State/UT  Governments, Central
Ministries/Departments, Institutes of Excellence and Bharat Ratna and Padma Vibhushan
awardees, a large number of recommendations are also received from various other sources like
Governors, Chief Ministers, Cabinet Ministers, Members of Parliament, private
institutions/bodies and individuals etc. All nominations/recommendations received in the
Ministry are placed before the Padma Awards Committee for its consideration. The Awards
Committee scrutinizes all nominations/recommendations placed before it and makes its
recommendations to the competent authority for approval.

(b) and (c¢) The following persons had recommended the name of Shri Sant Singh Chatwal
for Padma Awards-2010:

1. Shri Praful Patel, Minister of State for Civil Aviation.
2. Mr. Joseph Crowley, Member, Congress of the United States.

3.  Mr. Dalis Adler, Staff Associate, Subcommittee on The Middle East and South
Asis, House Committee on Foreign Affairs.

4.  ShriVayalar Ravi, Minister for Overseas Indian Affairs.
Consultations with chiefs of intelligence agencies on NCTC

1412. SHRI'V. HANUMANTHA RAO:
DR. T. SUBBARAMI REDDY:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether he had discussion and consultations with chiefs of intelligence agencies to
fast-track creation of ambitious National Counter Terrorism Centre;

(b) if so, what was outcome of discussions held by him with representatives of agencies
like RAW within NCTC;

(c) whether at present the MAC serves as nodal centre on all intelligence relating to
terrorism;

(d) whether Ministry proposes that NSG should act as strike force of NCTC and National
Investigation Agency set up to probe terror attacks be brought under its ambit; and

(e) ifso,to what extent it has helped in meeting threats efficiently ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME  AFFAIRS
(SHRI AJAY MAKEN): (a) and (b) Steps are being taken for setting up of the proposed
National Counter Terrorism Center.

(c) Yes, Sir. As per the Executive Order issued on 31.12.2008, Multi-
Agency Centre (MAC), under the Intelligence Bureau (IB), has been obliged to share
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intelligence with all other agencies, including agencies of the State Governments, Union
Territories.

(d) and (e) No final decision has been taken on the structure of proposed
National Counter Terrorism Center and the role of NSG in the final formulation of NCTC.

Promotion of constables of Delhi Police and CRFs

11413. SHRI SATYAVRAT CHATURVEDI:
SHRI MOTILAL VORA:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) the provision for the number of years of service on completion of which constables
and other personnel of Delhi Police and of different Central Reserve Forces are given first and

second promotions;

(b) whether it is a fact that there are thousands of such constables in Delhi Police and in
different Central Reserve Forces, who have not been promoted even after having served for
more than 20 years; and

(c) if s0, the steps Government is going to take to do justice to such personnel?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) and (b) Information is given in Statement (See
below).

(c) Government has already introduced the Assured Career Progression (ACP) Scheme
under which provision has been made for grant of financial upgradation to
such personnel who could not earn promotion. The provision of financial upgradation allowing
financial benefits in the next higher grade pay has been further modified by the Government as
per the recommendations of Sixth Pay Commission thereby allowing 3 financial upgradations on
completion of 10, 20 and 30 years service in the event of employees not earning a minimum of 3
regular promotions in their service career.

Statement

The period for promotion for constables and other personnel in DP and
different Central Reserve Forces

Delhi Police (DP)

As per Rules, the period for promotion from Constables to Head Constables is 05 years of
regular service and Head Constables/GD to ASI/Exe is 05 years subject to availability of
vacancies. Yes, Sir it is a fact that a large number of Constables have not been promoted
even after rendering more than 20 years of service as promotion of eligible candidates is
made as per availability of vacancies.

tOriginal notice of the question was received in Hindi.

82



Central Industrial Security Force (CISF)

As per Recruitment Rules, the period for promotion from Constables to Head Constables is
08 years of regular service and Head Constables/GD to ASI/Exe is 05 years. The constables
appointed during the year 1988 are being promoted to the rank of Head Constables/GD
after completion of more than 20 years of service due to non-availability of vacancies in the
rank of HC/GD.

National Security Guard (NSG)

The NSG is a 100% deputationist force and has no cadre of its own. The service
matters including promotion of all personnel are taken care of by the respective parent
organization.

Sashastra Seeema Bal (SSB)

In SSB the eligibility criteria for first promotion from the rank of Constable/
GD to LNK/GD is four years regular service in the grade of Constable/GD.
For 2nd promotion from the rank of LNK/GD to NK/GD is two years of regular service in the
rank of LNK/GD and a total of 6 years service. Presently no Constables/GD having more
than 20 years of service in SSB is awaiting 1st promotion.

Border Security Force (BSF)

According to the Border Security Force General Duty Cadre (Non Gazetted) Recruitment
Rules, 2002, a Constable must have 8 years regular service in the grade to earn 1st
promotion to the rank of Head Constable and 5 years regular service as Head Constable
together with total of eighteen years of service to earn 2nd promotion to the rank of Sub
Inspector, besides, fulfilment of other criteria as specified therein. Yes, Sir. The constables
are being promoted to the rank of Head Constables/GD after completion of more than 20
years of service.

Assam Rifles

In Assam Rifles whereas a Rifle man takes 8 years to get promoted to Havildar who further
takes 18 years to get promoted to Naib Subedar. A Naib Subedar then takes 3 years to get
promoted to Subedar. However these promotions are vacancies based and personnel who
meet the minimum service criteria are promoted to higher rank based on vacancies and
qualitative requirements. In Assam Rifles if a Constable (Rifleman) meets the qualitative
requirements for promotion gets promoted in a span of 8 to 12 years of service, subject to
availability of vacancies.

Central Reserve Police Force (CRPF)

In CRPF, a Constable must have rendered 8 years regular service in the grade to earn st
promotion to the rank of Head Constable and 5 years regular service as Head Constable
together with total of eighteen years of service to earn 2nd promotion to the rank of Sub
Inspector. No, Sir. All constables except CT/Mochi are being released for promotion to the
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rank of Head Constable well before completion of 20 years of service. CT/Mochi are being
promoted to the next rank after completion of about 22 years of service.

Indo-Tibetan Border Police (ITBP)

A Constable must have rendered 8 vyears regular service in the grade to earn
1st promotion to the rank of Head Constable and 5 years regular service as Head Constable
together with total of eighteen years of service to earn 2nd promotion to the rank of Sub
Inspector. Yes, Sir. It is a fact that the Constables have not been promoted even after
having served for more than 20 years as the promotions of eligible candidates are made as
per the availability of vacancies.

Police encounters in Manipur

1414. SHRIR.C. SINGH:
SHRI D. RAJA:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that more than a hundred police encounter cases have been
reported in Manipur recently;

(b) whether it is also a fact that most of such cases have been fake encounters, killing
innocent people; and

(c) if so, the details of such cases that have taken places during the last three years in
Manipur, the number of people killed and the compensation paid, if any, to the dependents of
the deceased?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (c) Manipur is infested with insurgency and
a number of militant outfits are indulging in violence and extortion activities in the State. Intensive
counter insurgency operations against elements, who indulge in violence, extortion and anti-
national activities, are carried out by Central and State Security Forces. During the year 2009 and
2010 (upto February), 323 militants and 7 Security Forces’ personnel have lost their lives in 204
incidents. There is no information about fake encounters. A case was registered in incident of
Police firing at BT Road, Imphal on 23rd July, 2009, which has been taken over for investigation
by the CBI.

Arrest of human right activists
1415. SHRIMATI KUSUM RAI: Will the Minister of HOME AFFAIRS be pleased to state:

(a) the details of the incidents of harassment and arrest of human right activists and
political activists in the name of naxalites, State-wise;

(b) the details of representations received from various quarters against such arrests and
harassment; and
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(c) the details of action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI AJAY MAKEN): (a) to (c) Information is being collected and shall be laid on the Table of
the House.

People killed/injured in naxalite attacks

1416. SHRIMATI KUSUM RAI: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the incident-wise details of number of people killed and injured in recent attacks by
naxalites during the third week of February, 2010 in West Bengal, Bihar and Jharkhand;

(b) whether it is a fact that about one third area of the country is under control of

naxalites and in those areas there is no rule of law;
(c) if so, the details thereof;

(d) whether it is also a fact that naxalites have extended their network in 18 districts of
Uttar Pradesh also; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI AJAY MAKEN): (a) During third week of February, 2010 number of people killed in attack
of nexalites in West Bengal, Bihar and Jharkhand are 28, 12 and 1 respectively. Number of
injured are 11, 5 and nil in Bihar, West Bengal and Jharkhand respectively.

(b) to (e) At present, 83 districts are covered under Security Related Expenditure Scheme
(SRE) which are eligible for reimbursement of the expenditure incurred by State Governments
for anti naxal operations. Details are given in Statement.

Statement

83 diistricts included under the SRE Scheme

Andhra Pradesh 6. Khammam

1. Anantapur 7. Kurnool

2. Adilabad 8. Medak

3. East Godavari 9. Mehboobnagar
4. Guntur 10.  Nalgonda

5. Karimnagar 1.  Prakasam
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12.  Srikakulam

13.  Visakhapatnam
14.  Vizianagaram
15. Warangal

16.  Nizamabad
Bihar 44.

17.  Arwal

18.  Aurangabad

19.  Bhojpur

20. East Champaran
21.  Gaya

22.  Jamui

23. Jehanabad

24.  Kaimur

25. Munger

26. Nalanda

27. Nawada

28. Patna

29. Rohtas

30.  Sitamarhi

31.  West Champaran
Chhattisgarh

32. Bastar

33.  Bijapur

34. Dantewada

35. Jashpur

36.  Kanker

37.  Korea (Baikunthpur)
38. Narayanpur

39. Rajnandgaon

40. Sarguja
Jharkhand

41.  Bokaro

42. Chatra

43. Dhanbad

East Singhbhum

45.  Garhwa

46.  Giridih

47. Gumla

48. Hazaribagh

49. Koderma

50. Latehar

51. Lohardagga

52.  Palamu

53. Ranchi

54. Simdega

55.  Saraikela-Kharaswan
56.  West Singhbhum
57.  Khunti

58. Ramgarh

Madhya Pradesh

59. Balaghat
Maharashtra

60. Chandrapur
61.  Gadchiroli
62. Gondia
Orissa

63. Gajapati
64. Ganjam

65.  Keonjhar



66. Koraput 76.  Jajpur

67. Malkangiri 77. Dhenkanal
68.  Mayurbhanj Uttar Pradesh

69.  Navrangpur 78.  Chandauli
70. Rayagada 79.  Mirzapur

71.  Sambhalpur 80. Sonebhadra
72.  Sundergarh West Bengal

73.  Nayagarh 81. Bankora

74. Kondhamal 82. Midnapore
75.  Deogarh 83.  Purulia

Assessing people’s sentiments in Jammu and Kashmir
1417. SHRI SHREEGOPAL VYAS: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether an assessment of people’s sentiments, agitations and security
related situation of Ladakh, Valley and Jammu areas has been done from other sources in
addition to the Government sources, during the visit of Jammu-Kashmir in the recent past;

(b) whether the situations differ too much from each other; and

(c) whether it is a fact that there are different opinions among the people of the areas with
regard to continuation of Article 3707

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI AJAY MAKEN): (a) During the visit of the Home Minister to the State, the feedback of
the people’s assessment in the Security related situation in the State of Jammu and Kashmir is
given by the Chief Minister of the State and Government Agencies.

(b) Being part of the State of Jammu and Kashmir, there are linkages to the
Security situation amongst the three regions of Ladakh, Valley and Jammu. There are variations
in the people’s perception on issues due to geographical and cultural factors affecting the
region.

(c) The Constitution of India applies to Jammu and Kashmir with certain exceptions and
modifications which can be removed with the concurrence of the State Government in terms of
Article 370. There are differences in the perception of certain sections of the people about
continuation of this Article in the State.

1418. The Question was cancelled.

1419. The Question was cancelled.
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Need for stricter punishment in cases of kidnapping

1420. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the number of kidnappings for ransom cases in 2009, city-wise;

(b) whether Government proposes to amend the law to make provisions for stricter
punishments in such cases;

(C) if s0, the details thereof and if not, the reasons therefor;

(d) whether the matter has been discussed with State Governments to ensure prevention
of such incidents in the country; and

(e) if so0, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI AJAY MAKEN): (a) National Crime Records Bureau (NCRB) compiles data relating to
various crime under Indian Penal Code (IPC) and SLL including kidnapping on annual basis. The
State/UT-wise and mega-city-wise details of the cases reported for kidnapping and abduction
for ransom in the year 2008 are as at Statement-| (See below). Provisional figures of cases
registered under kidnapping for ransom for the year 2009 are given in Statement-Il (See below).

(b) and (c) Section 364A of The Indian Penal Code (IPC) provides for stringent
punishment of ‘death or imprisonment for life as also be liable to fine’ for the offence of
kidnapping for ransom etc. There is no proposal for amending the law any further.

(d) and (e) ‘Police’ and ‘Public Order” are State subjects under the Seventh Schedule to
the Constitution of India and therefore, the State Governments are primarily responsible for
prevention, detection, registration and investigation of crime and for prosecuting the criminals
through the machinery of their law enforcement agencies as also for protecting the life and
property of the citizens. The Union Government, however, attaches highest importance to the
matter of prevention of crime and therefore, urges upon the State Governments/UT
Administrations to give more focused attention to improving the administration of criminal justice
system and take such measures as are necessary for prevention and control of crime.
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Statement-/

State/UT-wise victims of Kidnapping and Abduction for Ransom during the year 2008

Sl.  State/UTs Cases Upto 10 Years  10-15 Years 15-18 Years 18-30 Years 30-50 Years Above 50 Total Total
No. Reported Years Victims

Male Female Male Female Male Female Male Female Male Female Male Female Male Female

1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16 17 18
1. Andhra Pradesh 10 1 0 0 0 0 0 1 1 5 0 2 0 9 1 10
2. Arunachal Pradesh 12 0 0 0 0 0 0 3 0 8 0 1 0 12 0 12
3. Assam 51 0 0 0 0 0 0 8 29 8 6 0 0 16 35 51
4. Bihar 78 12 0 6 0 2 0 42 2 13 0 1 0 76 2 78
5. Chhattisgarh 3 2 0 0 0 0 0 0 0 1 0 0 0 3 0 3
6. Goa 1 0 1 0 0 0 0 0 0 0 0 0 0 0 1 1
7. Gujarat 26 1 1 3 0 0 0 10 5 6 0 0 0 20 6 26
8. Haryana " 7 0 1 0 0 0 0 0 1 0 1 0 10 0 10
9. Himachal Pradesh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
10. Jammu and Kashmir 7 0 0 0 0 0 0 0 5 0 2 0 0 0 7 7
1. Jharkhand 50 4 0 2 0 2 1 37 0 4 0 0 0 49 1 50
12. Karnataka 19 2 0 0 0 0 0 10 1 5 0 0 0 17 1 18
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1 2 3 6 8 9 10 " 12 13 14 15 16 17 18
13. Kerala 3 0 0 0 2 0 1 0 0 0 3 0 3
14. Madhya Pradesh 38 0 4 1 18 1 17 0 3 0 47 2 49
15. Maharashtra 35 7 4 0 7 1 10 0 2 0 34 1 35
16. Manipur 19 0 1 0 1 0 14 2 4 0 20 2 22
17. Meghalaya " 0 1 0 4 0 6 0 0 0 1 0 1
18. Mizoram 1 0 0 0 0 0 1 0 0 0 1 0 1
19. Nagaland 0 0 0 0 0 0 0 0 0 0 0 0 0
20. Orissa 3 0 0 0 1 0 0 0 0 0 2 1 3
21. Punjab 8 0 0 0 7 0 0 0 0 0 8 1 9
22. Rajasthan 6 0 0 0 3 0 0 0 0 0 6 0 6
23. Sikkim 0 0 0 0 0 0 0 0 0 0 0 0 0
24. Tamil Nadu 5 0 0 0 1 0 2 1 0 1 3 2 5
25. Tripura 16 1 1 0 13 0 13 0 4 0 32 0 32
26. Uttar Pradesh 69 9 16 0 37 0 5 0 0 0 71 0 71
27. Uttarakhand 2 0 2 0 0 0 0 0 0 0 2 0 2
28. West Bengal 236 M 5 6 23 165 0 20 0 0 39 197 236
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TOTAL STATE 720 47 40 38 8 228 210 120 31 18 1 491 260 751
1 2 3 4 6 8 9 10 N 12 13 14 15 16 17 18
29. Andaman and 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Nicobar Islands
30. Chandigarh 1 1 0 0 0 0 0 0 0 0 0 1 0 1
31. Dadra and Nagar 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Haveli
32. Daman and Diu 0 0 0 0 0 0 0 0 0 0 0 0 0 0
33. Delhi UT 24 5 8 3 0 4 0 1 0 0 0 21 3 24
34. Lakshadweep 1 0 0 0 0 0 1 0 0 0 0 0 1 1
35. Puducherry 0 0 0 0 0 0 0 0 0 0 0 0 0 0
TOTALUT 26 6 8 3 0 4 1 1 0 0 0 22 4 26
TOTAL ALL INDIA 746 53 48 41 8 232 21 121 31 18 1 513 264 777
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Victims of Kidnapping and abduction for ransom in important cities during the year 2008

Sl. Cities Cases Upto 10 Years  10-15 Years 15-18 Years 18-30 Years 30-50 Years Above 50 Total Total
No. Reported Years Victims
Male Female Male Female Male Female Male Female Male Female Male Female Male Female
1 2 3 4 5 6 7 8 9 10 " 12 13 14 15 16 17 18
36. Agra 13 0 0 5 0 3 0 5 0 0 0 0 0 13 0 13
37. Ahmedabad 4 0 0 1 0 0 0 2 0 1 0 0 0 4 0 4
38. Allahabad 4 0 0 3 0 1 0 0 0 0 0 0 0 4 0 4
39. Amritsar 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
40. Asansol 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
41. Bengaluru 17 0 0 0 0 0 0 10 1 5 0 0 0 15 1 16
42. Bhopal 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
43. Chennai 2 0 0 0 0 0 0 0 0 2 0 0 0 2 0 2
44. Coimbatore 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
45. Delni (City) 24 5 2 8 1 3 0 4 0 1 0 0 0 21 3 24
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46. Dhanbad 0 0 0 0 0 0 0 0 0 0
47. Faridabad 0 3 0 0 0 0 0 4 0 4
1 2 9 10 1 12 13 14 15 16 17 18
48. Hyderabad 0 1 1 5 0 2 0 8 1 9
49. Indore 0 2 0 0 0 0 0 2 0 2
50. Jabalpur 0 0 0 0 0 0 0 0 0 0
51. Jaipur 0 0 0 0 0 0 0 1 0 1
52. Jamshedpur 0 0 0 0 0 0 0 0 0 0
53. Kanpur 0 0 0 0 0 0 0 3 0 3
54. Kochi 0 0 0 0 0 0 0 0 0 0
55. Kolkata 0 0 0 0 0 0 0 5 0 5
56. Lucknow 0 2 0 1 0 0 0 6 0 6
57. Ludhiana 0 0 0 0 0 0 0 0 1 1
58. Madurai 0 0 0 0 1 0 1 0 2 2
59. Meerut 0 0 0 0 0 0 0 0 0 0
60. Mumbai 0 0 0 2 0 0 0 5 0 5
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61. Nagpur 2 2 0 0 0 0 0 0 0 0 0 2 0 2
62. Nasik 0 0 0 0 0 0 0 0 0 0 0 0 0 0
1 2 3 4 6 8 9 10 M 12 13 14 15 16 17 18
63. Patna 10 0 1 2 0 7 0 0 0 0 0 10 0 10
64. Pune 7 1 0 0 0 1 0 4 0 1 0 7 0 7
65. Rajkot 3 0 0 0 0 0 2 0 0 0 0 0 3 3
66. Surat 10 1 0 0 0 5 0 4 0 0 0 10 0 10
67. Vadodara 1 0 1 0 0 0 0 0 0 0 0 1 0 1
68. Varanasi 3 0 2 1 0 0 0 0 0 0 0 3 0 3
69. Vijayawada 0 0 0 0 0 0 0 0 0 0 0 0 0 0
70. Vishakhapatnam 0 0 0 0 0 0 0 0 0 0 0 0 0 0

TOTAL CITIES 138 M 27 18 0 42 4 25 1 3 1 126 M 137
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Statement-1/

State/UT-wise mega -city -wise number of cases registered under Kidnapping for Ransom during
the year 2009 (provisional)

Sl.  State/UT/Cities Kidnapping for Figures are upto
No. Ransom the month of
1 2 3 4

1. Andhra Pradesh 21 December, 2009
2. Arunachal Pradesh 0 June, 2009

3. Assam 530 October, 2009
4. Bihar 131 November, 2009
5. Chhattisgarh 5 November, 2009
6. Goa 2 December, 2009
7. Gujarat 2 November, 2009
8. Haryana 10 November, 2009
9. Himachal Pradesh 1 December, 2009
10. Jammu and Kashmir 13 November, 2009
11.  Jharkhand 26 August, 2009
12. Karnataka 15 December, 2009
13. Kerala 3 November, 2009
14. Madhya Pradesh 49 November, 2009
15. Maharashtra 34 December, 2009
16. Manipur 8 December, 2009
17. Meghalaya 1 July, 2009

18. Mizoram 1 December, 2009
19. Nagaland 5 December, 2009
20. Orissa 0 N.A.

21. Punjab 1 October, 2009
22. Rajasthan 0 August, 2009
23. Sikkim 0 December, 2009
24. Tamil Nadu 18 June, 2009

25. Tripura 5 December, 2009
26. Uttar Pradesh 33 September, 2009
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1 2 3 4
27. Uttaranchal 3 November, 2009
28. West Bengal 56 October, 2009
TOTAL (STATE) 983
29. Andaman and Nicobar Islands 0 December, 2009
30. Chandigarh 0 July, 2009
31. Dadra and Nagar Haveli 0 September, 2009
32. Daman and Diu 0 December, 2009
33. Delhi 9 June, 2009
34. Lakshadweep 0 September, 2009
35. Puducherry 1 December, 2009
TotaL (UTs) 10
TOTAL (ALL INDIA) 993
36. Ahmedabad 0 July, 2009
37. Bangalore 33 December, 2009
38. Bhopal 0 July, 2009
39. Chennai 13 August, 2009
40. Coimbatore 0 May, 2009
41. Delhi (City) 9 June, 2009
42. Hyderabad 1 December, 2009
43. Indore 1 December, 2009
44. Jaipur 0 May, 2009
45. Kanpur 30 December, 2009
46. Kochi 0 December, 2009
47. Kolkata 5 November, 2009
48. Lucknow 1 June, 2009
49. Ludhiana 18 October, 2009
50. Madurai 0 June, 2009
51. Mumbai 2 December, 2009
52. Nagpur 1 December, 2009
53. Patna 3 November, 2009
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1 2 3 4

54. Pune 0 November, 2009

55. Surat 0 December, 2009

56. Vadodara 0 December, 2009

57. Varanasi 0 N.A.

58. Vishakhapatnam 0 August, 2009
ToTAL (of the above Cities) 127

Source: Monthly Crime Statistics.
N.A. Stands for data not available.

Steps to deal with crime on trains

1421. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the number of crimes on trains in 2009, State-wise; and

(b) the steps Government proposes to take to deal with the increasing crimes on trains
and terror threats to travellers ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI AJAY MAKEN): (a) State/UT-wise details of cases registered and value of property
taken away under Dacoity, Robbery, Burglary and Theft in Railways during 2006-2008 are given
in Statement-| (See below). State/Ut-wise details of IPC crimes reported by GRP during 2006-
2008 are given in Statement-1l (See below). State/UT-wise details of incidence of crime under
Railways Act during 2006-2008 are given in Statement-Ill (See below). The latest information is
available up to the year 2008.

(b) Policing on Railways is the duty of the State Police which they discharge through
Government Railway Police. However, the RPF Act, 1957 and the Railways Act 1989 have been
amended in the year 2003 to enable the Railways, through the Railway Protection Force, to
supplement the efforts the Railways, through the Railway Protection Force, to supplement the
efforts of the State Government in controlling crime on the Railways. The following measures
have been taken for security of passengers:

1. Important trains are being escorted by RPF/GRP.

2. Integrated Security Scheme consisting of CCTV Surveillance system, access control
system, personnel and baggage screening system and Bomb detection and disposal
system has been finalized for important stations and the same is under
implementation.

Dog Squads in Divisions and Zones are being augmented.
Commando Training is being imparted to selected RPF staff.

Steps have been taken to enhance the quality and content of the training of RPF.

I

Under modernisation scheme, security gadgets are being procured and the
weaponry being upgraded for enhancing the striking capability of RPF.

7. Regular coordination meetings are held with State Police.
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Statement-/

Burglary and Theft in Railways during 2006-2008

(a) Cases Registered (CR), Value of property taken away (PT) (in Rs.) under Railways Crimes during 2006

Cases registered and value of property taken away under Decoity, Robbery,

Railway Crime (Running Trains)

Railway Crime (Others)

Sl.  State/UT Dacoity Robbery Burglary Theft Dacoity Robbery Burglary Theft
No.

CR PT CR PT CR PT CR PT CR PT CR PT CR PT CR PT
1 2 3 4 5 6 7 8 9 10 M 2 13 4 15 6 7 8
1. AndhraPradesh 7 65500 1 363300 0 0 478 1429479 0 0 0 0 0 0 143 3520534
2. Awunacha Pradesh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
3.  Assam 3 134200 0 0 0 0 5 52420 3 1698200 4 130000 57 517225 598 165/0112
4. Bhar 43 810143 51 629885 3 79250 962 10634754 8 150124 21 237235 0 0 389 1724776
5. Chhattisgarh 1 446730 4 32279 0 0 161 2588370 0 0 2 5213 0 0 76 94479
6. Goa 0 0 0 0 0 0 1 50000 0 0 0 0 0 0 1 80000
7.  Gujarat 3 215850 34 497560 0 0 332 86245% 1 160000 24 192205 0 0 481 4295428
8. Hayana 3 18000 3 57150 0 0 28 109186 0 0 3 29560 0 0 239 5119186
9. Himachal Pradesh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
10.  Jammuand Kashmir 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
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1 2 3 4 5 6 9 10 " 12 3 I 15 16 7 8

1. Jnarkhand 2 25900 4 55000 97  A75 32 2026560 66 981106 0 0 254 2338309
2. Kamataka 3 95400 9 137400 339 1860660 0 0 2 178000 2 26000 &8 266090
3. Kerda 0 0 5 45350 128 4527081 0 0 1 0 3 9600 25 204463
4. MadhyaPradesh 1 8000 4 207440 o1 16450617 0 0 20 220263 2 40250 491 5856893
5. Maharashtra 4 346302 24 423780 146 25142074 2 99700 38 2943861 1 S00 1642 29210477
6. Manipur 0 0 0 0 0 0 0 0 0 0 0 0 0 0

17.  Meghalaya 0 0 0 0 0 0 0 0 0 0 0 0 0 0

8.  Mizoram 0 0 0 0 0 0 0 0 0 0 0 0 0 0

19. Nagaland 0 0 0 0 1 4500 0 0 0 0 0 0 1 6050
20. Orissa 0 0 10 226800 283 4733278 2 342940 3 287980 36 126760 156 2164117
21.  Punigb 0 0 1 1960 18 463970 0 0 0 0 0 0 33 833%
22. Rgasthan 1 120000 1 1740 388 6509403 0 0 6 40795 0 0 24 748760
23. Skkim 0 0 0 0 0 0 0 0 0 0 0 0 0 0
24. TamiNadu 0 0 1 12000 83 623612 1 20000 2 26500 2 11008 102 895850
25. Tripura 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26.  Uttar Pradesh 4 12530 “ 186745 485 19840725 1 5282 8 101500 0 0 276 3412347
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1 2 3 4 5 6 7 8 9 10 M 2 13 4 15 16 7 8

27.  Uttarakhand 0 0 0 0 0 0 31 282850 0 0 0 0 0 0 34 320740

28.  WestBengal 6 1007485 15 260440 0 0 735 2410920 1 46300 0 0 0 0 286 776655
TOTALSTATE 91 3306240 205 31478209 1B 179250 6552 132496682 51 4448106 200 8374218 103 730743 8319 79293542

29.  Andaman and Nicobar 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Islands

30. Chandigarh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

31.  Dadraand Nagar 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Haveli

32.  Damanand Du 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

33. DehiuT 0 0 1 30000 0 0 83 693000 0 0 1 5000 0 0 864 22641800

34. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

35.  Puducherry 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
TotALUT 0 0 1 30000 0 0 83 693000 0 0 1 5000 0 0 864 22641800
TOTALALL INDIA 91 3306240 206 3177829 1B 179250 6635 133189682 51 4448106 201 8379218 103 730743 6183 1019356342

Source:Crime in India
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(b) Cases Registered (CR), Value of property taken away (PT) under Railway Crimes during 2007

Railway Crime (Running Trains)

Railway Crime (Others)

Sl.  State/UT Dacoity Robbery Burglary Theft Dacoity Robbery Burglary Theft
No.

CR PT CR PT CR PT CR PT CR PT CR PT CR PT CR PT
1 2 3 4 5 6 7 8 9 10 M 12 13 14 15 16 17 18
1. Andhra Pradesh 3 61180 12 338000 O 0 751 18066908 0 0 0 0 0 0 0 0
2. Arunachal Pradesh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
3. Assam 1 10450 4 2000 0 0 0 0 2 75000 9 104000 5 26063 72 340390
4. Bihar 32 899310 37 1862301 10 295620 820 10975502 3 33900 8 1259775 O 0 344 1698129
5. Chhattisgarh 0 0 2 48900 0 0 103 9023513 3 326050 1 15000 0 0 98 1296957
6. Goa 0 0 0 0 0 0 1 24000 0 0 0 0 0 0 4 213324
7. Gujarat 7 400240 14 254750 0 0 308 8311306 1 0 21 23700 0 0 430 5011147
8. Haryana 3 18200 2 15300 0 0 134 2846860 0O 0 16 188290 1 5000 293 4417170
9. Himachal Pradesh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
10. Jammu and Kashmir 0 0 0 0 0 0 0 0 0 0 0 0 5 3540 470 6232308
1. Jharkhand 19 759286 2 57418 0 0 110 1789930 4 28853 22 88398 37 659000 307 4721418
12. Karnataka 3 148650 21 420150 O 0 293 7777007 0 0 0 0 0 0 74 8834115
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1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16 17 18

28. West Bengal 8 1294487 10 192500 0 0 478 6021482 2 320000 3 130000 3 73000 261 2289973
TOTAL STATE 100 4219648 168 5908680 10 295620 6746168768644 22 1435853 153 3245570 61 844669 527775665090

29. Andaman and Nicobar 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Islands

30. Chandigarh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

31. Dadra and Nagar 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Haveli

32. Daman and Diu 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

33. Delhi UT 0 0 0 0 0 0 245 9858761 1 21000 2 15000 1 2000 494 14959560

34. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

35. Puducherry 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
TOTALUT 0 0 0 0 0 0 245 9858761 1 21000 2 15000 1 2000 494 14959560
TOTAL ALL INDIA 100 4219648 168 5908680 10 295620 6991178627406 22 1456853 165 3260570 62 846669 577190624650
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(c) Cases Registered (CR), Value of property taken away (PT) under Railway Crimes during 2008

Railway Crime (Running Trains) Railway Crime (Others)

Sl.  State/UT Dacoity Robbery Burglary Theft Dacoity Robbery Burglary Theft
No.

CR PT CR PT CR PT CR PT CR PT CR PT CR PT CR PT
1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16 17 18
1. Andhra Pradesh 0 0 5 98750 1 53900 799 17177540 O 0 1 3450 0 0 0 0
2. Arunachal Pradesh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
3. Assam 5 53000 1 32000 0 0 7 45622 0 0 0 0 0 0 2 137600
4. Bihar 20 567504 23 415340 0 0 702 8182108 5 77350 13 273788 0 0 166 1210594
5. Chhattisgarh 0 0 2 1500 0 0 153 3622405 O 0 1 9050 0 0 57 1542810
6. Goa 0 0 0 0 0 0 3 83400 0 0 0 0 0 0 5 78530
7. Guijarat 4 38125 3 78900 0 0 309 10421443 0 0 10 37880 0 0 470 3615718
8. Haryana 1 46800 7 58900 0 0 156 3323970 0 0 15 581205 1 5000 341 5726135
9. Himachal Pradesh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
10. Jammu and Kashmir 0 0 0 0 0 0 0 0 0 0 6 520000 O 0 62 2765407
1. Jharkhand 17 865000 14 132360 0 0 87 1083233 2 3071 4 42808 0 0 23 1752980
12. Karnataka 0 0 15 430252 0 0 104 8188138 3 82000 13 89578 0 0 196 6338899
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1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16 17 18
13. Kerala 1 484300 1 3400 0 0 103 5061795 0O 0 0 0 1 21400 48 412201
14. Madhya Pradesh 4 433800 11 92450 0 0 872 24575385 0 0 9 429750 6 148050 475 5472405
15. Maharashtra 13 365465 31 413090 0 0 1568 52538365 6 51350 32 472900 1 18150 177234166879
16. Manipur 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
17. Meghalaya 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
18. Mizoram 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19. Nagaland 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20. Orissa 1 59000 6 338750 O 0 236 9133530 O 0 12 59250 3 7000 194 5438670
21. Punjab 1 60000 0 0 0 0 13 943000 O 0 1 156200 0 0 32 1127603
22. Rajasthan 1 165000 3 27030 0 0 234 4125524 O 0 3 16700 0 0 116 1033122
23. Sikkim 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
24. Tamil Nadu 0 0 7 284600 0 0 144 3414594 1 1800000 11 83650 1 7000 145 4108107
25. Tripura 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
26. Uttar Pradesh 18 249800 27 199950 0 0 702 13756264 0O 0 13 161108 4 70400 819 4182228
27. Uttarakhand 0 0 1 3795 0 0 13 97400 0 0 1 0 0 0 0 0
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1 2 3 4 5 6 7 8 9 10 M 12 13 14 15 16 17 18

28. West Bengal 1 66700 9 101780 1 200000 423 7244764 2 50300 6 638000 0 0 257 3365339
TOTAL STATE 87 3454494 166 2712847 2 253900 6628 173018480 19 2064071 151 3434317 17 277000 518082475227

29. Andaman and 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Nicobar Islands

30. Chandigarh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

31. Dadra and Nagar 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Haveli

32. Daman and Diu 0 0 0 0 0 0 0 0 1 12500 1 3235 1 300000 780 16841939

33. Delhi UT 0 0 1 1900 0 0 41 8651517 O 0 0 0 0 0 0 0

34. Laksadweep 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

35. Puducherry 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
TOTALUT 0 0 1 1900 0 0 41 8651517 1 12500 1 3235 1 300000 780 16841939
TOTAL ALL INDIA 87 3454494 167 2714747 2 253900 6669 181669997 20 2076571 152 3437552 18 57000 5960 99317166
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Statement-1/
State/UT-wise details of IPC Crimes Reported by GRP during 2006-2008

(a) Incidence of IPC Crimes Reported by GRP during 2006

SI. State/UT Murder Attempt to Ch. not Rape Kidnapping and Abduction Dacoity Preparation
No. (Sec 302, Commit amounting  (Sec 376 (Sec 363-369, 371-373 IPC) (Sec 395- and

303 IPC) Murder to Murder IPC) 3981PC) Assembly

(Sec 307 (Sec 304, Total Women and Others for Dacoity

IPC) 308 IPC) Girls (Sec 399-

102 IPC)

1 2 3 4 5 6 7 8 9 10 1
1. Andhra Pradesh 20 1 0 2 4 2 2 7 0
2. Assam 6 0 0 1 1 0 1 3 0
3. Bihar 50 18 4 7 27 7 20 49 6
4. Chhattisgarh 4 1 0 1 0 0 0 1 0
5. Guijarat 13 5 1 2 6 4 2 4 0
6. Haryana 20 4 1 1 1 1 0 3 0
7. Himachal Pradesh 0 0 0 0 0 0 0 0 0
8. Jammu and Kashmir 0 0 0 0 0 0 0 0 0
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9. Jharkhand 16 0 0 2 0 0 0 30
10. Karnataka 22 2 0 0 2 0 2 3
1. Kerala 0 0 0 0 0 0 0 0
12. Madhya Pradesh 10 4 4 5 5 2 3 1
13. Maharashtra 26 3 2 6 8 7 1 14
14. Orissa 10 2 1 3 8 5 3 3
15. Punjab 12 2 2 1 10 0 0 0
16. Rajasthan 7 5 0 0 10 5 5 2
17. Tamil Nadu 0 2 1 2 0 0 0 1
18. Uttar Pradesh 18 22 6 1 7 3 4 5
19. West Bengal 26 6 4 1 12 10 2 8
20. Delhi UT 5 2 0 1 1 10 1 0

ToTAL (ALL INDIA) 265 79 26 36 102 56 46 134

Source: Crime in India
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(b) Incidence of IPC Crimes Reported by GRP during 2006 (Concluded)

Sl. State/UT Robbery Burglary Theft Riots Arson Hurt Causing Other IPC Total
No. (Sec 392-  (Sec 449-452 (Sec 379- (Sec 143-145 (Sec 435, (Sec 323-333, Death by Crimes IPC

394, 397, 454, 455 382 IPC) 147-151, 436, 438 335-338 Negligence Crimes

398 IPC) 457-160 153, 153A, IPC) IPC) (Sec 304A

IPC) 153B, 157, IPC)
158, 160
IPC)

1 2 12 13 14 15 16 17 18 19 20
1. Andhra Pradesh 15 0 621 2 0 29 9 161 871
2. Assam 10 7 181 19 0 0 0 127 355
3. Bihar 66 21 1351 33 0 21 2 697 2352
4. Chhattisgarh 6 9 230 1 0 19 1 113 386
5. Gujarat 58 21 868 20 0 46 6 266 1316
6. Haryana 6 0 267 7 0 15 14 520 859
7. Himachal Pradesh 1 1 0 0 0 0 0 4 6
8. Jammu and Kashmir 0 0 10 0 1 0 1 8 20
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1 2 3 4 5 6 8 9 10 1
9. Jharkhand 33 10 312 8 6 0 172 591
10. Karnataka 9 2 401 5 23 0 74 543
1. Kerala 6 0 163 1 13 0 30 204
12. Madhya Pradesh 33 14 1402 1 23 4 567 2078
13. Maharashtra 61 2 2781 27 56 7 279 3276
14. Orissa 20 1 409 7 33 5 241 756
15. Punjab 1 0 51 0 16 0 216 302
16. Rajasthan 1 1 547 4 2 1 441 1032
17. Tamil Nadu 3 2 95 7 33 8 292 446
18. Uttar Pradesh 22 0 761 13 7 5 816 1683
19. West Bengal 16 1 1021 1 7 3 193 1346
20. Delhi UT 3 1 945 0 8 1 95 1076
TOTAL (ALLINDIA) 380 103 12406 166 357 67 5312 19498
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(c) Incidence of IPC Crimes Reported by GRP during 2007

Sl. State/UT Murder Attempt to CH. not Rape Kidnapping and Abduction Dacoity Preparation
No. (Sec 302, Commit amounting  (Sec 376 (Sec 363-369, 371-373 IPC) (Sec 395- and
303 IPC) Murder to Murder IPC) 398 IPC) Assembly
(Sec 307 (Sec 304, Total Women and Others for Dacoity
IPC) 308 IPC) Girls (Sec 399-
102 IPC)
1 2 3 4 5 6 7 8 9 10 il
1. Andhra Pradesh 18 1 0 0 2 1 1 3 0
2. Assam 2 0 0 3 3 3 0 1 0
3. Bihar 39 13 3 7 21 6 15 35 6
4. Chhattisgarh 1 1 0 1 1 1 0 0 0
5. Guijarat 16 6 0 0 4 1 3 8 0
6. Haryana 19 2 0 2 7 3 4 3 0
7. Himachal Pradesh 0 0 0 0 0 0 0 0 0
8. Jammu and Kashmir 1 1 1 0 0 0 0 0 0
9. Jharkhand 1 0 0 2 4 2 2 22 0
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1 2 3 4 5 6 7 8 9 10 1
10. Karnataka 17 4 0 0 2 0 2 3 2
1. Kerala 0 0 0 0 1 0 1 0 0
12. Madhya Pradesh 12 3 5 6 0 0 0 2 4
13. Maharashtra 14 6 1 1 4 2 2 12 1
14. Orissa 8 0 0 1 4 2 2 4 2
15. Punjab 14 0 2 2 1 0 1 0 3
16. Rajasthan 4 5 0 0 6 3 3 1 3
17. Tamil Nadu 4 5 0 0 3 1 2 0 1
18. Uttar Pradesh 20 20 4 2 8 3 5 1 1
19. West Bengal 22 12 1 5 10 8 2 8 16
20. Delhi UT 3 0 0 4 12 8 4 0 8
TOTAL (ALLINDIA) 225 79 17 36 93 44 49 113 47
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(d) Incidence of IPC Crimes Reported by GRP during 2007 (Concluded)

Sl. State/UT Robbery Burglary Theft Riots Arson Hurt Causing Other IPC Total
No. (Sec 392-  (Sec 449-152 (Sec 379- (Sec 143-145 (Sec 435, (Sec 323-333, Death by Crimes IPC

394, 397, 454, 455 382 IPC) 147-151, 436, 438 335-338 Negligence Crimes

398 IPC) 457-160 153, 153A, IPC) IPC) (Sec 304A

IPC) 1538, 157, IPC)
158, 160
IPC)

1 2 12 13 14 15 16 17 18 19 20
1. Andhra Pradesh 12 0 751 2 0 26 12 166 993
2. Assam 6 0 73 2 2 5 0 175 272
3. Bihar 45 20 1164 25 0 9 14 675 2076
4. Chhattisgarh 3 5 186 3 1 13 1 75 291
5. Gujarat 35 21 811 5 1 75 3 274 1259
6. Haryana 18 1 427 6 0 17 23 614 1139
7. Himachal Pradesh 0 0 3 1 0 0 0 0 4
8. Jammu and Kashmir 0 0 14 0 0 0 2 8 27
9. Jharkhand 13 3 286 12 0 5 0 188 546
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1 2 3 4 5 6 8 9 10 n
10. Karnataka 21 0 367 4 10 0 58 488
1. Kerala 6 1 158 3 14 0 31 214
12. Madhya Pradesh 21 10 1335 7 17 1 582 2006
13. Maharashtra 68 3 2915 16 81 5 262 3389
14. Orissa 21 14 310 3 30 3 224 624
15. Punjab 0 3 34 0 22 0 225 306
16. Rajasthan 2 0 483 14 7 9 437 972
17. Tamil Nadu 4 4 144 19 38 " 217 450
18. Uttar Pradesh 27 0 1279 23 16 0 742 21583
19. West Bengal 10 0 749 15 26 6 147 1028
20. Delhi UT 2 1 795 0 10 2 89 926

TOTAL (ALLINDIA) 314 86 12284 160 421 92 5189 19163
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(e) Incidence of IPC Crimes Reported by GRP during 2008

Sl. State/UT Murder Attempt to CH. not Rape Kidnapping and Abduction Dacoity Preparation
No. (Sec 302, Commit amounting  (Sec 376 (Sec 363-369, 371-373 IPC) (Sec 395- and
303 IPC) Murder to Murder IPC) 3981PC) Assembly
(Sec 307 (Sec 304, Total Women and Others for Dacoity
IPC) 308 IPC) Girls (Sec 399-
102 IPC)
1 2 3 4 5 6 7 8 9 10 1
1. Andhra Pradesh 18 1 0 2 1 0 1 0 0
2. Assam 6 0 0 5 8 8 0 4 0
3. Bihar 56 24 5 5 28 6 22 25 2
4. Chhattisgarh 5 1 0 2 0 0 0 0 0
5. Gujarat 10 1 0 2 4 3 1 4 0
6. Haryana 27 3 2 1 7 3 4 1 1
7. Himachal Pradesh 0 0 0 0 0 0 0 0 0
8. Jammu and Kashmir 0 1 0 0 1 1 0 0 0
9. Jharkhand 19 2 0 0 1 1 0 19 2
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1 2 3 4 5 6 7 8 9 10 1
10. Karnataka 13 6 0 0 2 0 2 3 2
1. Kerala 1 0 0 1 0 0 0 1 6
12. Madhya Pradesh 9 4 4 6 4 3 1 4 0
13. Maharashtra 15 10 0 6 12 5 7 19 2
14. Orissa 10 5 0 2 6 3 3 1 1
15. Punjab 1 2 2 1 0 0 0 1 0
16. Rajasthan 4 4 0 2 4 1 3 1 1
17. Tamil Nadu 1 6 0 0 1 1 0 0 0
18. Uttar Pradesh 14 16 8 2 1 8 3 18 7
19. West Bengal 24 44 4 3 15 " 4 5 19
20. Delhi UT 6 0 0 0 6 5 1 1 2

TOTAL (ALLINDIA) 249 130 25 40 111 59 52 107 45
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(f) Incidence of IPC Crimes Reported by GRP during 2008 (Concluded)

S, State/UT Robbery Burglary Theft Riots Arson Hurt Causing Other IPC Total
No. (Sec 392-  (Sec 449-152 (Sec 379- (Sec 143-145 (Sec 435, (Sec 323-333, Death by Crimes IPC

394, 397, 454, 455 3821PC) 147-151, 436, 438 335-338 Negligence Crimes

398 IPC) 457-160 153, 153A, IPC) IPC) (Sec 304A

IPC) 153B, 157, IPC)
158, 160
IPC)

1 2 12 13 14 15 16 17 18 19 20
1. Andhra Pradesh 6 1 799 1 0 36 6 193 1064
2. Assam 6 7 155 1 0 7 4 48 251
3. Bihar 36 27 1256 55 0 33 17 669 2238
4. Chhattisgarh 4 7 195 1 0 14 1 71 301
5. Guijarat 13 21 835 3 0 71 8 184 1156
6. Haryana 22 1 497 1 0 13 24 650 1260
7. Himachal Pradesh 0 0 3 0 0 0 0 5 8
8. Jammu and Kashmir 0 0 1 0 0 0 0 0 13
9. Jharkhand 18 10 232 6 1 1 1 107 429
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1 2 3 4 5 6 8 9 10 n
10. Karnataka 28 0 301 13 15 0 64 447
1. Kerala 1 1 148 1 24 0 25 209
12. Madhya Pradesh 20 4 1345 12 17 3 587 2029
13. Maharashtra 63 2 3326 50 78 2 339 3924
14. Orissa 23 21 456 3 34 8 238 808
15. Punjab 1 0 45 0 32 0 306 401
16. Rajasthan 6 1 368 3 3 1 346 745
17. Tamil Nadu 18 1 288 9 28 6 279 637
18. Uttar Pradesh 40 4 1621 27 7 5 952 2632
19. West Bengal 1 1 866 23 18 2 162 1197
20. Delhi UT 2 1 821 0 15 0 96 951

TOTAL (ALLINDIA) 318 120 13468 219 456 88 5321 20700
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Statement-Ill

Incidence of Crime under Railways Act during 2006-2008

Sl. State/UTs 2006 2007 2008
No.

1 2 3 4 5
STATES:

1. Andhra Pradesh 6 2 4
2. Arunachal Pradesh 0 0 0
3. Assam 16 1 10
4.  Bihar 15 4 3
5. Chhattisgarh 5 1 2
6. Goa 0 0 3
7.  Gujarat 2 2 1
8. Haryana 1 1 7
9.  Himachal Pradesh 0 0 0
10.  Jammu and Kashmir 0 0 0
1. Jharkhand 2 2 5
12.  Karnataka 2 5 3
13. Kerala 4 6 4
14. Madhya Pradesh 7 13 5
15.  Maharashtra 23 39 19
16.  Manipur 0 0 0
17. Meghalaya 0 0 0
18.  Mizoram 0 0 0
19. Nagaland 0 0 0
20. Orissa 2 0 1
21.  Punjab 9 8 6
22. Rajasthan 8 6 15
23. Sikkim 0 0 0
24. Tamil Nadu 25 13 9
25. Tripura 0 0 0
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26. Uttar Pradesh 32 26 24

27. Uttarakhand 15 30 22

28. West Bengal 5 7 2
TOTAL (States) 189 186 145

UNION TERRITORIES

29. Andaman and Nicobar 0 0 0
Islands
30. Chandigarh 0 0 0
31. Dadra and Nagar Haveli 0 0 0
32. Daman and Diu 0 0 0
33. Delhi 0 0 0
34. Lakshadweep 0 0 0
35. Puducherry 0 0 0
TotAL (UTs) 0 0 0
ToTAL (All-India) 189 186 145

Source: Crime in India
Improving residential facility for Delhi Police personnel
11422. SHRI PRABHAT JHA: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that there has been laxity on the part of Delhi Police in improving

residential facility for Delhi Police personnel, particularly lower grade personnel;
(b) if so, the details of the last five years along with reasons;

(c) the budgetary allocation for housing during the last five years and the part of

utilisation thereof; and

(d) the steps taken by Government to improve efficiency, attitude and behaviour of Delhi

Police?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) and (b) No, Sir. There is no laxity on the part of
Delhi Police in improving residential facility for Delhi Police personnel particularly for the lower

tOriginal notice of the question was received in Hindi.
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grade personnel including through Public Private Partnership. All out efforts have been made for
purchasing ready-built flats from DDA and procuring land from various land owning agencies to
build the residential flats for police personnel. During Eleventh Five Year Plan period starting from
01.04.2007, 229 staff quarters have been constructed, and 1221 staff quarters are in various
stages of construction/completion. Majority of these quarters are for lower grade personnel of
Delhi Police. Delhi Police Housing Projects have been handed over to the Public Sector
Undertakings (PSUs) after consultation with Ministry of Urban Development (MoUD). Besides,
a Project Monitoring Committee has been constituted in the Ministry which monitors the status of
Delhi Police Building Projects on a regular basis with the agencies concerned such as Municipal
Corporation of Delhi (MCD), New Delhi Municipal Council (NDMC), Central Public Works
Department (CPWD), DDA, Chief Fire Officer (CFO), Delni Urban Arts Commission (DUAC)
etc.

(c) The details of the budgetary allocation under Non-Plan Head (Police Modernization
Schemes) and Plan Head (Office/Residential Buldgs.) for the last five years are as below:

(Figures in crores)

Year Non Plan Head Plan Head Plan Head
(Police Modernization (Off. Buldg.) (Res. Buldg.)
Scheme)

Alloc. Expr. Alloc. Expr. Alloc. Expr.

2004-05 — — 35.00 35.00 55.00 54.99
2005-06 — — 30.00 30.00 63.00 63.00
2006-07 — — 55.00 51.96 55.00 22.95
2007-08 106.00 7.80 51.75 40.00 50.00 30.00
2008-09 99.72 90.81 25.00 26.42 10.00 14.99
2009-10 106.00 18.33 16.50 16.34 15.00 12.74
ason ason ason

31.1.2010 31.1.2010 31.1.2010

(d) Steps have been taken to improve the efficiency, attitude and behaviour of Delhi
Police personnel. Various refresher courses, capsule courses as well as short duration courses
are organized at Police Training College for in service personnel. These courses aim at
enhancing the professional efficiency of the police personnel and bring about behavioural
changes. These are conducted as per the annual training schedule. In addition to this some
topics on behavioural and attitudinal changes have also been introduced in the basic training
schedule of constables.

Amendment to Criminal Procedure Code

1423. SHRIMATI T. RATNA BAI: Will the Minister of HOME AFFAIRS be pleased to state:
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(a) whether Government is contemplating an amendment to the Criminal Procedure
Code;

(b) if so, the details worked out so far; and

(c) whether the views of each State in this regard is incorporated in the same for the
benefit of the common people?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN) : (a) to (c) A Bill, namely, the Code of Criminal
Procedure (Amendment) Bill, 2010 to further amend the Code of Criminal Procedure, 1973, is
likely to be introduced during the current session of Lok Sabha.

A comprehensive amendment to the Code of Criminal Procedure, 1973 was recommended
by the Law Commission of India in its 154th, 177th and 178th Reports. The comments of the
State Governments were obtained on these reports. Most of the State Governments were
generally in agreement with the recommendations of the Law Commission. Accordingly, the
Code of Criminal Procedure (Amendment) Bill, 2006 was introduced in the Rajya Sabha, which
was referred by the Chairman, Rajya Sabha to the Parliamentary Standing Committee on Home
Affairs. The recommendations of the Parliamentary Committee were incorporated in the Bill to
the extent possible and the said Bill was passed by the Parliament and became the Code of
Criminal Procedure (Amendment) Act, 2008. However, certain provisions of the said Act were
opposed by lawyers' associations and a few State Governments. Hence, further amendment to
these provisions is being contemplated on the basis of the recommendations of the Law
Commission of India.

Proposal to solve insurgency problem in Nagaland
1424. SHRI MOINUL HASSAN: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that Government has offered 29-points proposal to Nagas to solve
their years old insurgency problem; and

(b) if so, when and where the next round of talks is to be held to solve the decades old
conflict in Nagaland?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN) : (a) and (b) Dialogue with National Socialist
Council of Nagalim (NSCN/IM) is continuing. Shri R.S. Pandey, former Petroleum Secretary has
been appointed as the Government of India Representative for Naga Peace Talks. The last round
of talks was held on 3rd March, 2010.

Cybre police force
1425. MS. SUSHILA TIRIYA: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that Government is considering to set up a cybre police force;
and
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(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN) : (a) and (b) "Police” being a State subject as per
VIl Schedule to the Constitution of India, it is primarily the concern of the State Government to
consider such proposals. The Ministry of Home Affairs has no such proposal to set up a cyber
police force.

Smuggling of weapons in North-East region

11426. SHRI RAJIV PRATAP RUDY: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether it is a fact that smuggling of a large number of weapons is happening in
North-East region;

(b) if so, the details thereof;

(c) whetheritis also a fact that separatists and smugglers of neighbouring countries are
active in this smuggling; and

(d) the details of measures taken by Government to address this problem?

THE MINISTER OF STATE IN THE MINISTRY OF HOME  AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN) : (a) to (c) According to some inputs, insurgent
groups in North East are reported to be using foreign made arms. Inputs suggest that such arms
have been procured by insurgents through arms smugglers based in South East Asia and in
Yunnan Province of China, through the Sino-Myanmar border and the porous Indo-Myanmar
border.

(d) The security forces along the border have been patrolling the border areas regularly
and they have been suitably sensitized regarding arms smuggling by the insurgents from time to
time. Government of India has voiced its concerns with the Governments of Myanmar and
Bangladesh, over the reported smuggling of arms through their territories.

Gadhuli-Santalpur road in Gujarat

1427. SHRI KANJIBHAI PATEL: Will the Minister of HOME AFFAIRS be pleased to refer
to answer to Unstarred Question 1460 given in the Rajya Sabha on 2nd December, 2009 and
state:

(a) whether the proposal for the construction/improvement of Gadhuli-Santalpur road of
Government of Gujarat has been technically scrutinized and approved;

(b) if so, by when the required funds will be released to the State Government; and

(c) if not, the reasons for delay in approving the proposal of such a significant nature?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI' MULLAPPALLY RAMACHANDRAN) : (a) to (c) A proposal for the
construction/improvement of the Gadhuli-Santalpur road in Gujarat has been received. The
technical scrutiny of the proposal has been done. The matter is under consideration with other
strategic border roads. The funds will be released in due course after obtaining the approval of
the competent authority.

Coastal Security Scheme, Phase-I|
1428. SHRI KANJIBHAI PATEL : Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that Government of Gujarat has submitted Coastal Security
Scheme, Phase-ll to Government of India;

(b) if s0, the time by when the proposal is likely to be approved and funds released to the
State Government; and

(c) the time by when the remaining 22 boats will be delivered out of 30 boats sanctioned
under Coastal Security Scheme, Phase-Il7?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI' MULLAPPALLY RAMACHANDRAN) : (a) and (b) Yes, Sir. As decided by the
Government with a view to further strengthen the coastal security, an exercise of
vulnerability/gap analysis along the Indian coastline has been carried out by the Coast Guard in
consultation with the coastal States and Union Territories, including Gujarat; and, based on this
exercise, proposals for additional requirements for coastal security have been submitted. On the
basis of inputs received from the Coast Guard and the coastal States/Union Territories, the
second phase of the Coastal Security Scheme has been formulated. Necessary clearances for
the same are being taken.

(c) The boats under the on-going Coastal Security Scheme are being procured centrally
and delivered to the State. So far thirteen (13) boats (8 boats of 12 Ton and 5 boats of 5 Ton)
have been supplied to Gujarat. The delivery of the remaining boats is going on and is scheduled
for completion by October, 2010.

Changes in arms and ammunition policy

1429. DR. T. SUBBARAMI REDDY: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether amid reports of many arms licence holders misusing their legal weapons in
one or other way, the Centre has come out with a comprehensive draft to bring changes in
existing arms and ammunition policy for individuals;

(b) if so the details thereof and to what extent this new policy would be helpful to curb
misuse of arms; and

(c) whether scores of new provisions ranging from setting up a national database of
licences is suggested for making police verification exercise strict and mandatory ?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI' MULLAPPALLY RAMACHANDRAN) : (a) to (c) Yes, Sir. With a view to curb
proliferation of arms and misuse of weapons by licensees, the Government has decided to
review various provisions of the Arms Act, 1959 and Arms Rules, 1962, with regard to grant of
arms licences for possession of arms and ammunition by individuals. This also includes
proposals to (a) make a provision under the Arms Rules, 1962 under which the licensing
authorities will be required to maintain a database and to share the data with Central
Government which shall maintain a national database and (b) make police verification
mandatory before grant of arms licence by deleting provision to Section 13(2A) of the Arms Act
1959.

Joint Action Committee to deal with Naxalism

11430. SHRI KAPTAN SINGH SOLANKI: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether Government has decided to deploy more military and para-military force in
naxal affected States;

(b) if so, the details thereof;

(c) whether Government has also decided to constitute any Joint Action Committee to
tackle the naxalism; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI AJAY MAKEN) : (a) and (b) Government has adopted an integrated approach in dealing
with Left Wing Extremism activities in the arenas of security and development. State
Governments deal with the various issues related to the Left Wing Extremism activities in the
States. Central Government supplements their efforts. These include deployment of Central Para
Military Forces, filing up of critical infrastructure gaps, sanction of India Reserve Battalions,
setting up of Centre for Insurgency and Anti Terrorism (CIAT), modernization and upgradation of
State Police and their intelligence apparatus under the scheme for modernization of State Police
Forces, etc. There is no proposal for deployment of the Armed Forces in Left Wing Affected
Areas.

(c) No,Sir.
(d) Does not arise.
Outlay under MPF to Gujarat
1431. SHRI KANJIBHAI PATEL : Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that the outlay to the State of Gujarat under the Centrally
sponsored scheme of “Modernization of Police Force” is very low vis-a-vis previous years; and

tOriginal notice of the question was received in Hindi.
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(b) if so, the action taken by the Central Government for providing adequate funds for
Modernization of Police Force in Gujarat in view of State’s strategic location on the border?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN) : (a) During the current financial year 2009-10, the
State of Gujarat has been allocated an amount of Rs. 44.55 crore under the Scheme for
Modernization of State Police Forces (MPF Scheme) and Central Government has released the
entire allocation of funds to the State Government. The year-wise details of Central funds
released to Gujarat under MPF scheme during the last three years is as follows :

(Rs.incrore)

Year Amount released
2006-07 45.52
2007-08 51.90
2008-09 48.02

(b) The Central Government has already been supplementing the efforts of State
Government in modernising its police forces through implementation of MPF Scheme. The
Central assistance to States, including Gujarat, under the Scheme is determined keeping in
view, inter-alia, demands and security scenario in other States, utilization of funds by the
concerned State and overall availability of funds under the Scheme as per the allocations
received from the Ministry of Finance. Since the financial year 2005-06, assistance is also
extended to Gujarat for meeting the specific policing requirements of Desert areas and Mega city
of Ahmedabad within the overall allocations made to the State under the MPF Scheme.

Recommendation of J and K Government on Padma Shri award

11432. SHRI SHANTARAM LAXMAN NAIK: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) whether it is a fact that Kashmiri terrorist Gulam Muhammad Mir has been awarded
Padma Shri this year for public service;

(b) if so, whether this award has been given on the recommendation of Jammu and
Kashmir Government; and

(c) the prescribed norms in connection with awarding Padma Shri for public service ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN) : (a) The name of Shri Gulam Mohammed Mir has
been announced on Republic Day-2010 for confernment of Padma Shri award. There are no
records to show that he is a terrorist.

tOriginal notice of the question was received in Hindi.
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(b) No Sir. However, nominations for the awards are open to all. Besides inviting
nominations from institutional sources like State/UT governments, Central Ministries/
Departments, Institutes of Excellence and Bharat Ratna and Padma Vibhushan awardees, a
large number of recommendations are also received from various other sources like Governors,
Chief Ministers, Cabinet Ministers, Members of Parliament, private institutions/bodies and
individuals etc. All nominations/recommendations received in the Ministry are placed before the
Padma Awards Committee for its consideration. The Awards Committee scrutinizes all
nominations/recommendations placed before it and makes its recommendations to the
competent authority for approval.

(c) In terms of the rules/regulations governing Padma awards, 'Padma Shri' is awarded
for distinguished service in any field of activity.

Invitation to freedom fighters

11433. SHRI RAGHUNANDAN SHARMA : Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether all freedom fighters were invited on 150th anniversary of first war of
independence;

(b) if s0, the details thereof;
(c) ifnot, the reasons therefor; and
(d) the State-wise details of number of freedom fighters presently getting pension?

THE MINISTER OF STATE IN THE MINISTRY OF HOME  AFFAIRS
(SHRI AJAY MAKEN) : (a) to (c) The Ministry of Youth Affairs and Sports has informed that to
commemorate the 150th Anniversary of First War of India's independence, an inaugural function
was organized on 11th May, 2007 at Red Fort, large number of youth participated in a march
from Meerut to Delhi to commemorate the march of 1857, which ended at Red Fort. A large
number of freedom fighters also attended.

(d) Since the inception of the Freedom Fighters Pension Scheme in 1972 till 31.1.2010,
Samman pension has been sanctioned by the Government to 1,70,693 freedom fighters and their
eligible dependents. State-wise break-up of freedom fighters/dependents who have been
sanctioned pension is given in Statement refer to the Statement appended to answer to SQ. No.
184 part(a). Since pension is disbursed through Treasuries and Public Sector banks spread all
over the country, and the power to release dependent family pension to eligible dependents of
deceased freedom fighters has been delegated to the pension disbursing authorities, the total
number of Freedom Fighters who are receiving pension is not maintained/available in this
Ministry.

Impact of IVFRT on foreign tourists

1434. SHRIMATI VIPLOVE THAKUR: Will the Minister of HOME AFFAIRS be pleased to
state:

tOriginal notice of the question was received in Hindi.
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(a) whether it is a fact that Government through at least a dozen agencies, will soon be
keeping a hawk eye on each foreigner visiting India, by setting up a Rs. 1,011 crore mission-
mode project on Immigration Visa and Foreigners Registration and Tracking (IVFRT);

(b) if so, the details thereof; and

(c) to what extent foreign tourists would be demoralized visiting India due to tough
procedure of obtaining Indian visa after implementation of IVFRT ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN) : (a) to (¢) Modernization and up-gradation of
Immigration services in the country is a Mission Mode Project (MMP) to be undertaken by the
Ministry of Home Affairs under the National E-Governance Plan (NeGP). The MMP is titled
"Immigration, Visa and Foreigners Registration and Tracking (IVFRT)". This Project aims to
develop a secure and integrated service delivery framework to enchance security and facilitation
in the Visa issuance process, strengthen the Immigration function besides fortifying the
foreigners Registration Processes for effective tracking of foreigners.

The total estimated cost of the project is Rs. 1011 crore. The Project is to be implemented in
a planned and phased manner over a period of 4% years /.e. w.e.f. April, 2010 to September,
2014.

With the implementation of this project, all the 169 Indian Missions across the globe, 77
Immigration Check Posts (ICPs), and the Foreigners Regional Registration Offices (FRROs) /
Foreigners Registration Offices (FROs) in the country would be linked with the Central
Foreigners Bureau (CFB).

As facilitation of foreigners visiting the country is one of the primary objectives of this
Project, the genuine tourists would feel more welcome in the country after implementation of
IVFRT.

Attacks by terrorists

1435. SHRI PARIMAL NATHWANI: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the number of attacks by terrorists during the last two years in different parts of the
country;

(b) the number of persons including defence and paramilitary forces killed in these
attacks;

(c) the number of terrorists killed/arrested in these attacks;

(d) whether Government proposes to use diplomacy and international cooperation to

combat terrorism; and

(e) if so, the details thereof ?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI AJAY MAKEN) : (a) to (c) As per available information, details of the number of
incidents, casualties of civilians, security personnel and number of terrorist/extremist killed and

arrested in the State Jammu and Kashmir and North-Eastern States are as under:-

Jammu and Kashmir

Year No. of No. of No. of No. of No. of
incidents SFs Killed Civilians Terrorists Terrorists
Killed Killed Arrested
2008 708 75 91 339 305
2009 499 64 78 239 187
2010 28 4 4 15 6*
(Upto
31st January)

*Figures of terrorist arrested upto 15.2.2010

North Eastern States

Year No. of No. of No. of No. of No. of
incidents SFs Killed Civilians Extremists Extremists
Killed Killed Arrested
2008 1561 46 466 640 2566
2009 1297 42 264 571 2162
2010 85 2 12 31 149
(Upto
31st January)

Besides the above, as per available information, in areas other than those mentioned
above, in the year 2007, major terrorist incidents/bomb blasts occurred, explosion in two
unreserved coaches of Samjhauta/Attari Express at Diwana near Panipat, bomb explosion at
Mecca Masjid in Hyderabad, bomb blasts at Lumbini Park and Gokul Chat Bhandar, Hyderabad,
bomb blast at Ajmer Sharief, Ajmer, Rajasthan, bomb blast at Srinagar Cinema Hall, Ludhiana
and 5 bomb blasts in local premises in 3 cities in UP, namely, Varanasi, Faizabad and Lucknow.
In these incidents 143, persons lost their lives. Further, in the year 2008, major terrorist
incidents/bomb blasts occurred at CRPF Group Centre, Rampur (U.P.), Jaipur, Bangalore,
Ahmedabad, Delhi, Malegaon (Maharashtra) and Modasa (Guijarat). In these incidents, 168
persons lost their lives. There was no major terrorist attack in the year 2009. However, a bomb
blast took place at Pune on 13.2.2010 wherein 17 persons were killed.
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(d) and (e) There are bilateral mechanisms established with out neighbouring countries in
which our security concerns are shared. Besides, India has Mutual Legal Assistance Treaty in
Criminal Matters (MLATs) with 26 countries, in which issues relating to combating of terrorism

are taken up. India is signatory to all 13 U.N. Conventions on Counter Terrorism.

India is a member of Asia Pacific group on Anti-Money Laundering and Combating
Financing of Terrorism and has Observer status at Financial Action Task Force. FIU-IND is a
member of the Egmont Group.

Mechanism of sending one mercy petition

1436. SHRI PRAKASH JAVADEKAR: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether it is a fact that the Home Ministry has evolved a unique mechanism of
sending one mercy petition to the President every month; and

(b) if so, the basis and legal ground for evolving such a mechanism for setting up a
monthly deadline for every petition pending for years?

THE MINISTER OF STATE IN THE MINISTRY OF HOME  AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN) : (a) and (b) No, Sir. The cases of mercy petitions
of condemned prisoners which were already submitted to the President's Secretariat are recalled
one by one for re-examination and re-submission to the Presidents' secretariat in order of
precedence /.e. date of death sentence awarded by trial court.

Functioning of NIA
1437. SHRI NANDI YELLAIAH: Will the Minister of HOME AFFAIRS be pleased to state:
(a) whether National Investigation Agency has commenced its functioning;;

(b) if so, what are the various steps taken by the National Investigation Agency to curb
the financing aspects of various terrorists groups in India, with a special reference to naxalite
groups operating in various parts of India;

(c) whether this Central Agency can function independently and directly prosecute
various terrorists groups functioning in various parts of India; and

(d) ifnot, the detailed reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI AJAY MAKEN) : (a) The National Investigation Agency (NIA) has been constituted and is
functioning under the Director General, NIA from its head quarters in Delhi. 218 posts at various
levels including that of Director General have been created.

(b) As per available information, the National Investigation Agency makes it a point to
investigate the source of funding of terrorism, in all cases taken up by the Agency for
investigation. In the two cases, in which NIA has filed charge sheet, the relevant provision
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relating to criminalization of terrorist funding under the Unlawful Activities (Prevention) Act have
been invoked. However, as of now, the NIA has not been entrusted with any naxalite related
cases for investigation.

(c) The NIA operates in concurrent jurisdiction framework. However, as per the
provisions of section 6 of the National Investigation Act, 2008, the Central Government can also
suo motu direct NIA to take up a case for investigation and prosecution of offences under the Act
specified in the Schedule.

(d) Does not arise.
Assistance to A.P. to counter LWE and terrorism
1438. SHRI NANDI YELLAIAH: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Andhra Pradesh Government has sent any proposal to his Ministry for
logistic support and other assistance to effectively counter Left Wing Extremism (LWE) and ISI
sponsored terrorism in the State;

(b) if s0, the details thereof with the latest status;
(c) the reasons for delay in approving it; and
(d) by when the demanded assistance is likely to be released?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI AJAY MAKEN) : (a) to (d) Request from State Governments including Andhra Pradesh
are received from time to time for logistic support and other assistance to counter Left Wing
Extremism (LWE) and ISI sponsored terrorism. The Central Government supplements the
resources and efforts of Andhra Pradesh over a wide range of schemes, which inter alia include
permission for hiring of helicopter under Security Related Expenditure (SRE) scheme, inclusion
of districts under SRE, funding under Special Infrastructure Scheme, deployment of four Central
paramilitary forces (CPMFs); sanction of eight India Reserve (IR) battalions; modernization and
upgradation of the State Police and their Intelligence apparatus under the scheme for
Modernization of State Police Force (MPF Scheme).

Talks with AKRSU

1439. SHRI KUMAR DEEPAK DAS: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether it is a fact that prolong agitation by All Koch-Rajbanshi Students
Union (AKRSU) in Assam has been suspended following the assurance given by the Chief
Minister of Assam that talks would be held at the Prime Minister level to resolve the issue raised
by AKRSU;

(b) whether Prime Minister’s office is aware that the AKRSU is seeking formal
appointment for discussion to resolve their issues; and

(c) whether Government of India has fixed any time-frame to hold discussion with
AKRSU so far?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN) : (a) to (¢) According to report received from the
Government of Assam a delegation of All Koch Rajbongshi Students Union (AKRSU) met the
Chief Minister, Assam on 5th January, 2010 to discuss various issues and, inter-alia, had
requested to facilitate an appointment with Prime Minister. Their demands include, inter-alia,
grant of Scheduled Tribe status to Koch Rajbongshi community in Assam.

Government has laid down the modalities for determining the claims of inclusion/exclusion
from the other modifications in order specifying Scheduled Castes and Scheduled Tribes list. As
per the modalities only those proposals, which have been justified and recommended by the
concerned State Government and the Registrar General of India as well as the National
Commission for Scheduled Castes/Schedules Tribes are to be considered and legislation
amended. The Government has not fixed any time frame in this regard.

Diversion and misuse of relief funds in Assam

1440. SHRI KUMAR DEEPAK DAS: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether it is a fact that during floods in Assam the incidents of fund diversion and
misuse of relief funds and material have taken place on various occasions;

(b) if so, the details of action taken by Government against the diversion and misuse of
relief funds since 2004 and number of such incidents; and

(c) the amount released for the benefit of flood victims and details of expenditure for the
purpose during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN) : (a) No report of diversion and misuse of the
Calamity Relief Fund (CRF)/National Calamity Contingency Fund (NCCF) and material during
the flood in Assam has been received.

(b) Does not arise.

(c) As per the Scheme of financing the assistance for relief expenditure, the State
Government concerned is primarily responsible for the execution of the relief operations at the
ground level in the wake of identified natural calamities which include flood. The Government of
India supplements the efforts of the State Governments by providing logistic and financial
support, where necessary.

As per the Scheme, allocation in the CRF of the State is not made calamity-wise. It is for
the State Government concerned to incur expenditure out of CRF in the wake of notified natural
calamity which also includes floods.

Details of allocation and release of Central share of Calamity Relief Fund (CRF) and
additional funds released from National Calamity Contingency Fund (NCCF), are as under:-
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(Rs.incrore)

Year Allocation Central Centre's share Released
under share of CRF from
CRF released NCCF

2007-08 204.48 153.36 1563.36 0.00

2008-09 210.63 157.97 157.97 300.00*

2009-10 217.07 162.80 162.80 0.00

(till date)

TOTAL 632.18 474.13 47413 300.0%

*Released an 'on account' basis from NCCF.

As per the information received from the Government of Assam, the details of expenditure
incurred by the State for the benefit of flood victims during the years of 2007-08, 2008-09 and

2009-10, are as under :-

(Rs. in crore)

Year Total
2007-08 168.78
2008-09 189.62
2009-10 43.02

Detainees under POTA

1441. SHRI MOHAMMED ADEEB: Will the Minister of HOME AFFAIRS be pleased to refer to
the answer to Unstarred Question 644 given in the Rajya Sabha on 25th November, 2009 and

State:

(a) whether it is a fact that some specific cases have been brought to the notice of the

Ministry/Minister;

(b) if so, the details thereof; and

(c) the action taken thereon, so far?

THE MINISTER OF

STATE IN THE
(SHRI AJAY MAKEN) : (a) Yes, Sir.

MINISTRY  OF

HOME

AFFAIRS

(b) and (c¢) This Ministry has called for and has received information from Maharashtra

Police about these specific cases relating to detainees under POTA. As per available

information, the cases are presently sub -judice.

Grant of TLF posing security concern

1442. SHRIMATI JAYANTHI NATARAJAN : Will the Minister of HOME AFFAIRS be pleased

to state:
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(a) whether Government is aware that Temporary Landing Facility (TLF) visas have been
granted to a large number of foreign citizens in Goa in the last eight to ten months;

(b) if so, the details thereof;

(c) whether the granting of TLF visas to a large number of foreign citizens is posing
serious security concern;

(d) if so, whether it is a fact that many such foreigners on TLF visas are having shady
links especially with drug dealers and nexus with terror groups; and

(e) ifso, the further reactions of Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN) : (a) and (b) Temporary Landing Facility (TLF)
upto a maximum period of 15 days is provided to a foreigner who arrives in India without Visa in
an emergent situation. This facility is available at all airports and sea ports including Goa. In
addition, Government had in August, 2003 made a provision for issuing Collective Landing
Permits (CLP) to foreign tourists in groups of 4 or more sponsored by recognized/approved
Indian travel agencies and arriving by air or sea. CLPs are granted for a pre-drawn itinerary for a
period not exceeding 60 days. CLPs are granted on a written request from the travel agencies to
the Immigration Officers with full personal and passport details of the group members, itinerary
and undertaking to conduct the group as per the itinerary ; and an assurance that no individual
would be allowed to drop out from the group at any place. As per information available,
Temporary Landing Facility was granted to 914 passengers and 2385 crew during 2009 (till Nov'
2009) at Goa Airport.

(c) to (e) No instance of national security having been compromised due to issuance of
Collective Landing Permits to bonafide tourists has been reported.

High Court strictures on working of police regarding missing children

1443. SHRIMATI JAYANTHI NATARAJAN: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) whether it is a fact that the Delhi High Court recently passed severe strictures on the
working of Delhi Police on the issues of missing children of Delhi and NCR stating that Police only
acts when the children of affluent people go missing;

(b) if s0, the details thereof;

(c) the number of children missing from Delhi and NCR during last three years, year-
wise;

(d) the number of children found out by Delhi and NCR police teams during the said
period; and

(e) what steps Government has taken to ensure the recovery of missing children at the
earliest?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN) : (a) and (b) No, Sir. No such strictures have been
passed by the Hon'ble High Court on the working of Delhi Police on the issue of missing
children. Hon'ble High Court suo moto took cognizance of a newspaper report and directed
Delhi Police to file an affidavit relating to children missing and traced in Delhi. Pursuant to this,
the Delhi Police conducted door-to-door surveys through the Beat and Division Staff to collect
the information on the persons reported missing in the years 2006, 2007 and 2008. Instructions
have been issued by Delhi Police vide revised Standing Order No. 252/09 dated 18.03.09 to
register cases/FIRs in incidents of untraced girl children of 18 years of age and below and
untraced boys of 12 years of age and below besides registration of FIR in case of any
suspicion/foul play. FIRs, if not registered earlier, were also registered after the issue of these
instructions in respect of untraced missing girl children and untraced missing boys of age upto 18
years and 12 years respectively for the missing reports lodged in the years 2006, 2007 and 2008
and the affidavit was filed accordingly. In the same matter, the Hon'ble High Court on 16.09.09
made some observations including the directions to register the FIR on reports of missing
children (boy or girl) upto the age of 16 years. Standing Order No. 252 was further revised
incorporating all observations of the Hon'ble Court.

(c)and (d) The details of number of missing children from Delhi and NCR during the year
2007, 2008 and 2009 are as under :

Year Total No. of missing No. of children
children Traced
DELHI
2007 6870 6440
2008 6268 5625
2009 5946 4563
GURGAON
2007 64 31
2008 70 34
2009 79 43
NOIDA
2007 103 98
2008 85 73
2009 55 31
GHAZIABAD
2007 176 173
2008 201 178
2009 136 92
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(e) Steps taken by the Government to ensure the recovery of missing children at the

earliest are as follows:-

1.

2.

3.

Habits of missing children are known from their parents and relatives.
Wireless message is given to all SHO's and all concerned in nearest state.

Description of missing children is announced on Radio and T.V. alongwith

photo.

4.

5.

6.

Pamphlets are circulated in public places, railway station and bus stands.
Data regarding missing children is uploaded on police website.

Missing children are searched with the help of cyber cell.

Besides, Delhi police has issued Standing Order No. 252/09 regarding steps to be taken by

the Investigating Officers on receipt of information regarding missing children. The salient

features of the Revised Standing Order No. 252 are as under :

1.

On a complaint regarding a missing person, registration of a case has been made
mandatory in case of all missing children of the age upto 16 years.

As per The Hon'ble Court direction, the information regarding missing
children is immediately uploaded on Delhi Police's web based ZIPNET programme.

(a) By post:- It is the responsibility of the SHO to ensure that a copy of FIR
registered with regard to missing children is delivered to Delhi Legal Services
Authority by-hand or by post (under UPC) along with the addresses and
contact phone numbers of parents of the missing children.

(b) By E-mail:- As far as sending a copy of FIR bye-mail is concerned, this is done
by the Missing Persons Squad/Crime Branch. Other relevant information is
uploaded by the district on the ZIPNET. The district DCP ensures that such
action is taken expeditiously.

A team comprising of a lawyer and social worker follow up each case with the Delhi
Police. The said team not only provides all possible legal aid to the parents and
families of the missing children but also acts as an interface between the parents of
the missing children and the Delhi Police.

Whenever a missing child is traced or he/she comes back on his/her own, the
Investigating Officer examines all relevant angles such as involvement of organized
gangs, application of provisions of Bonded Labour Act and such other relevant Acts.
Whenever, the involvement of any organized gang is found, the Investigating Officer
is required to refer the matter to the Crime Branch of Delhi Police or the Special Cell
constituted in the CBI.

Delay in arrival of NSG during Mumbai attack

1444. DR. K. MALAISAMY : Will the Minister of HOME AFFAIRS be pleased to state:
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(a) when 26/11 attack occurred at Mumbai, it was reported that there was 8 hours delay
for NSG Commandos to reach the spot;

(b) the reasons for the inaction and undue delay; and

c) what is the action taken against the concerned personnel o or this kind o
hat is th tion tak inst th d | of NSG for this kind of
grave lapse?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI AJAY MAKEN) : (&) to (c¢) No, Sir. There was no delay on the part of NSG. The NSG
team moved within 30 minutes on receipt of the request from Manesar for Delhi Airport. Further,
only minimum lead time was consumed on air journey from Delhi to Mumbai, unloading of
equipment, personnel, gadgets, journey from airport to the Mumbai Sachivalaya, briefing,
surveillance of the location, etc.

Policy on Sri Lankan Tamil refugees
1445. DR. K. MALAISAMY : Will the Minister of HOME AFFAIRS be pleased to state:

(a) what is the policy of India in the rehabilitation of Sri Lankan Tamil Refugees in Tamil
Nadu;

(b) whether there is any move on the part of Sri Lankan Government to speed up the
process of rehabilitation of such refugees in Sri Lanka;

(c) what are the efforts made on the part of Indian Government in the process of
rehabilitation and settlement of these refugees who are at present in Tamil Nadu; and

(d) what was the announcement of present Chief Minister of Tamil Nadu relating to the
future of the refugees living in Tamil Nadu and the fate of such announcement at present ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI AJAY MAKEN) : (a) The Government of India's approach is to discourage the movement
of Sri Lankan Refugees. However, if any Sri Lankan refugees do come, they are granted relief in
the refugees camps and kept in the camps with the ultimate object of repatriation back to Sri
Lanka.

(b) Government of Sri Lanka has expressed its willingness to take back the Sri Lankan
refugees in Tamil Nadu.

(c) Till these refugees are repatriated to Sri Lanka, they have been lodged in camps set
up by the State Government and are being provided basic relief material on humanitarian
grounds.

(d) The Chief Minister of Tamil Nadu had written to the Government suggesting
permanent settlement of Sri Lankan Tamil Refugees in Tamil Nadu. In view of reply to part (a)
and (b) of the question, no such proposal is under consideration.
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National policy on Skill Development

1446. SHRID. RAJA:
SHRIR.C. SINGH:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether it is a fact that Government had announced a National Policy on Skil
Development for equipping the workers in organized and unorganized sectors to adapt to the
changing technologies and labour market demands; and

(b) if so, the salient features of the policy and to what extent they have been
implemented ?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT) : (a) and (b) Union Cabinet approved "National Policy on Skill Development "
on 23rd February, 2009. The policy is a guiding document for implementation of various skill
development programmes in the country.

The National Skill Development Policy seeks to :

increase capacity and capability of the existing system to ensure equitable access to
all,

promote lifelong learning, maintain quality and relevance according to the changing
requirements,

create effective convergence between school education, various skill development
efforts of Government and between Government and private sector,

enhance capacity of institutions for planning, quality assurance and involvement of
stakeholders,

create institutional mechanisms for research development, quality assurance, etc.
and

finally to increase participation of all stakeholders to mobilise adequate financial,
physical and intellectual resources.

Modernization of Employment Exchanges

1447. SHRI M.P. ACHUTHAN:
SHRIR.C. SINGH:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether it is a fact that the role of Employment Exchanges in imparting timely and
reliable labour market information and providing jobs to job seekers has been dismal and their
success rate in getting employment is less than 10 per cent;

(b) if so, the details of the Employment Exchanges, State-wise in the country, number of
jobs in different categories notified and placement made during the last three years;
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(c) whether Government had a proposal to modernize the Employment Exchanges in the
country; and

(d) if so, at what stage is the proposal?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT) : (a) It is true that most of the Employment Exchanges have not been able to
keep pace with the changing technological development in the country and are lagging behind in
providing up-to-date labour market information. However, many Exchanges have been
computerized and are providing online services including vocational guidance and career
counseling to the job-seekers. During 2008, 5.71 lakh vacancies were notified to the
Employment Exchanges against which 3.05 lakh placements were made by them which is
53.4% of vacancies notified.

(b) State-wise number of Employment Exchanges functioning in the country is given in
Statement-| (See below). The details of number of jobs in different categories notified and
placements made during 2005, 2006 and 2007 are given in Statement-Il (See below).

(c) Yes,Sir.

(d) Up-gradation and modernization of the Employment Exchanges has been taken up
as one of the Mission Mode Projects (MMP) under National e-Governance Plan (Ne-GP)
of Government of India. National Institute for Smart Government (NISG) has been engaged
as Principal Consultant for conceptualization and design of the Project. The Detailed
Project Report (DPR) has been prepared and is in process for obtaining further necessary
approvals.

Statement-/

States -wise Number of Employment Exchanges

SI.No. State/UT Total
1 2 3
1. Andhra Pradesh 31
2. Arunachal Pradesh 1
3. Assam 52
4. Bihar 37
5. Chhattisgarh 17
6. Delhi 14
7. Goa 1
8. Guijarat 41
9. Haryana 61
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1 2 3
10. Himachal Pradesh 15
1. Jammu and Kashmir 14
12. Jharkhand 41
13. Karnataka 39
4. Kerala 90
15. Madhya Pradesh 58
16. Maharashtra 47
17. Manipur 1"
18. Meghalaya 12
9. Mizoram 3
20. Nagaland 8
21. Orissa 40
22. Punjab 46
23. Rajasthan 38
24.  Sikkim™*
25. Tamil Nadu 34
26. Tripura 5
27. Uttaranchal 24
28. Uttar Pradesh 95
29. West Bengal 76
(B) UNION TERRITORIES
30. Andaman and Nicobar Islands 1
31. Chandigarh 2
32. Dadra and Nagar Haveli 1
33. Daman and Diu 2
34. Lakshadweep 1
35. Puducherry 1
TOTAL 969

*No Employment Exchange is functioning in the state.
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Statement-1/

Number of jobs notified and placements made by the Employment Exchange during 2005, 2006

and 2007.
(figures in thousands)

Year Vacancies Notified Placements made

All SC ST OBC All SC ST OBC

Categories Categories

2005 349.2 4.7 10.6 20.0 173.2 17.1 10.0 14.3
2006 358.2 15.6 12.3 15.1 177.0 13.7 8.9 1.2
2007 525.8 18.2 7.4 26.7 263.5 21.5 21.1 12.4

Unemployed youths in the country

1448. SHRIMATI ~ KUSUM  RAI: Wil the  Minister of LABOUR  AND
EMPLOYMENT be pleased to state:

(a) the number of unemployed youths in the country at present, State-

wise;

(b) the details of job opportunity created by Government during the last three years in

organized and unorganized sector, year-wise and sector-wise;

(c) whetheritis a fact that a large number of youths are still unemployed and struggling

for their livelihood; and

(d) what steps Government propose to take so that Right to Work for crores of

unemployed youths might be secured?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI HARISH RAWAT) : (a) Reliable estimates of employment and unemployment
are obtained through quinquennial labour force surveys conducted by National Sample
Survey Organization. Last such survey was conducted during 2004-05. As per latest
survey report, number of unemployed youth in the age group of 15-29 was estimated at
8.87 million on usual status basis during 2004-05. State-wise details of unemployment rates
amongst youth in both rural and urban areas on usual status basis are given in Statement
(Seebelow).

(b) As per the last three most recent quinquennial round of survey, sector-wise details of
job opportunities created on usual status basis during the period 1993-94 to 1999-2000 and
1993-94 to 2004-05 in the country are given below:
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(in million)

Sector Job Opportunities created
1994-2000 2000-2005
Organised 0.59 (-)1.51
Unorganised 21.96 63.61
TOTAL 22.55 62.10

(c) As per latest survey report on employment and unemployment conducted by National
Sample Survey Organization during 2004-05, unemployed youth in the age-group of 15-29 years
on usual status basis was estimated to be 8.87 million as against 10.84 million of total
unemployed persons.

(d) Government is fully aware of the magnitude of unemployment amongst the youth of
the country. In order to provide jobs to the unemployed including youth, the Eleventh Plan aims
at increasing private organised sector employment ambitiously, by at least 10 million. Along with
the public sector, organised sector jobs would then expand by over 15 million, a growth rate of
about 9% per annum. Besides, Government of India has also been implementing various
employment generation programmes, such as Swarana Jayanti Shahari Rozgar Yojana
(SJSRY); Prime Minister’s Employment Generation Programme (PMEGP); Swarnajayanti Gram
Swarozgar Yojana (SGSY) and Mahatma Gandhi National Rural Employment Guarantee
Scheme (MGNREGS) in order to provide employment opportunities to larger number of youth.

Statement

State-wise details of unemployment rates amongst job seekers in the age group
of 15-29 on usual status basis during 2004-05.

SI.No. State/Union Territory Rural Urban
1 2 3 4
1. Andhra Pradesh 1.8 8.5
2. Arunachal Pradesh 2.5 4.8
3. Assam 6.8 19.9
4. Bihar 4.3 17.4
5. Chhattisgarh 1.3 7.6
6. Delhi 5.1 10.8
7. Goa 26.0 18.5
8. Guijarat 1.4 4.9
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1 2 3 4
9. Haryana 5.5 9.3
10. Himachal Pradesh 4.2 9.7
. Jammu and Kashmir 4.1 13.6
2. Jharkhand 3.7 18.6
13. Karnataka 1.5 6.4
4. Kerala 26.8 32.5
15. Madhya Pradesh 1.0 7.3
16. Maharashtra 2.7 8.4
17. Manipur 2.6 17.4
18. Meghalaya 0.7 10.7
19. Mizoram 0.8 4.8
20. Nagaland 5.5 18.9
21. Orissa 10.2 31.7
22. Punjab 9.7 10.5
23. Rajasthan 1.8 6.2
24. Sikkim 6.4 7.9
25. Tamil Nadu 3.5 8.2
26. Tripura 32.1 60.1
27. Uttaranchal 3.3 12.2
28. Uttar Pradesh 1.5 7.4
29. West Bengal 6.0 13.2
30. Andaman and Nicobar Islands 13.2 21.5
31. Chandigarh 6.2 13.9
32. Dadra and Nagar Haveli 6.9 7.9
33. Daman and Diu 0.6 4.9
34. Lakshadweep 16.7 45.5
35. Puducherry 18.3 25.5
ALL INDIA 4.0 10.1
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Educated unemployed registered in Employment Exchanges

11449. SHRIMATI MAYA SINGH: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) the number of educated unemployed registered with Employment Exchanges during
the last three years;

(b) the number of unemployed, for whom the Employment Exchange got success in
getting a job; and

(c) the amount spent by Government on Employment Exchange, staff and advertisement
during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT) : (a) As per the latest data available, number of educated job seekers, all of
whom may not necessarily be unemployed, registered with employment exchange in the country
during the last three years 2005, 2006 and 2007 were 279.5 lakh, 306.9 lakh and 306.5 lakh,
respectively.

(b) Employment exchanges were able to place 1.73, 1.77, 2.64 and 3.05 lakh job seekers
in the country during the year 2005, 2006, 2007 and 2008 respectively.

(c) Employment Exchanges are functioning under the administrative and financial control
of their respective State Governments and therefore, information regarding expenditure incurred
on employment exchanges is not centrally maintained.

Private placement agencies operating in metros

1450. SHRI PRASANTA CHATTERJEE: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) the number of private placement agencies operating in Delhi, Mumbai, Kolkata and
Chennai;

(b) whether any study has been made by Government on their functioning; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT) : (a) The information on number of Private Placement Agencies is not being
maintained as reported by the respective State Governments.

(b) No study or survey has been conducted by the Government on their functioning.
(c) Does not arise.
Labour courts and industrial tribunals

1451. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) how many Central and State labour courts and industrial tribunals are working in the
country and how many post of Presiding Officers and judges are lying vacant since last one year,
State-wise;

(b) the total number of cases pending for more than two years, State-wise; and

(c) how many disputes are pending at Government level and how many of them have
been referred to the tribunal for adjudication?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI HARISH RAWAT) : (a) As per the Industrial Disputes Act, 1947, the Central Government
is the appropriate Government for resolution of industrial disputes arising in Central Sphere. The
Central Government has set up 22 Central Government Industrial Tribunals-cum~-Labour Courts
(CGIT-cum-Labour Courts) in various States for resolution of such industrial disputes. The post
of Presiding Officers lying vacant since one year are in the following Central Government
Industrial Tribunal-cum-Labour Courts :

(i)  CGIT-cum-Labour Court, Ahmedabad
(i)  CGIT-cum-Labour Court No. 1, Mumbai
(i) CGIT-cum-Labour Court No. 2, Dhanbad
(iv) CGIT-cum-Labour Court, Kolkata

(v)  CGIT-cum-Labour Court, Bangalore

The details in respect of Labour Courts and Industrial Tribunals falling in the State sphere
are not maintained Centrally.

(b) The total number of cases pending for more than two years in the Central
Government Industrial Tribunal-cum-Labour Courts is given in Statement-I (See below).

(c) A table showing pending cases and those referred to CGIT-cum-Labour Courts is
given in Statement-Il.

Statement-/

Table showing total number of cases pending for more than two years in
Central Government Industrial Tribunal-cum -Labour Courts

Sl. Name of Central Number of cases” Number of

No. Govt. Industrial pending for more Applications#
Tribunal-cum- than 2 years pending for more
Labour Court than 2 years

1 2 3 4

1. Mumbai-| 228 32

2. Mumbai-Il 283 444

3. Dhanbad-1* 1696 312
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1 2 3 4

4. Dhanbad-II 916 34
5. Asansol 569 46
6. Kolkata 269 106
7. Chandigarh-| 254 6
8. New Delhi-| 45 1
9. Kanpur 185 135
10. Jabalpur 1769 143
1. Chennai 189 5
12. Bangalore 360 80
13. Hyderabad 651 586
4. Nagpur 820 20
15. Bhubaneswar 295 102
16. Lucknow 285 22
17. Jaipur 263 33
18. New Delhi-Il* 253 15
19. Guwahati 12 6
20. Ernakulam 32 5
21. Ahmedabad 2 1521
22. Chandigarh-II 0 0
TOTAL 9376 3654

Those referred by Ministry of Labour and Employment
#Those filed directly by the workers.
*Figures are as on 31.3.2009

Statement-1/

Table showing pending cases and those referred to CGIT-cum-LCs

auring the year 2010
Year Cases Cases Total Disposal Pendency
pending on received Cases as on
1st January  during Referred  Declined Total 28.02.2010
of the year the year Cases cases
2010 475 278 753 195 105 300 453
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Central assistance under Centrally sponsored schemes to Andhra Pradesh

1452. SHRI PENUMALLI MADHU: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) the details of year-wise and scheme-wise Central assistance given to the State of
Andhra Pradesh under various Centrally sponsored schemes for labour during the last five years;

(b) the number of labourers got benefited from the above schemes during the last five
years, year-wise and scheme-wise;

(c) whether the State Government has requested for supplementing its efforts through
financial help for schemes/programmes that it is implementing for the labourers in the State;
and

(d) if s0, the details of help extended by Government of India for (¢) above?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT) : (a) to (d) Ministry of Labour and Employment provides Central assistance
to State Governments under Centrally Sponsored Plan Scheme relating to Rehabilitation of
Bonded Labour. However, no fund has been given to the State of Andhra Pradesh during the
last five years under this Scheme.

Protection of workers’ rights and privilege

1453. SHRI B.K. HARIPRASAD: Wil the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) whether there is an emerging trend in denial of workmen’s rights by Courts, citing the
unbearable burden on the financial health of the establishment due to globalization and
liberalization regime;

(b) whether in pursuit of protection of state policies framed under the concept of
globalization and liberalization, the Courts are proving apathetic to workers’ rights and privileges;
and

(c) the steps being taken to ensure that the fundamental rights of workmen are not sub-
Jjudiced in the pursuit of globalization policies of the establishment?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT) : (a) to (c) The Courts decide cases applying extant laws to given facts of the
case and the Constitution provides independence to the courts of law to perform this function.
However, the Government has the interests and rights of the workers in mind and enforces the
extant laws to suitably protect the rights of the workmen.

Appropriate authority in Industrial Dispute Act, 1947

1454. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) whether there is a dispute between State Government or Central Government
regarding the appropriate authority in Industrial Dispute Act, 1947 as a result of which there is
problem for settlement and the Union Verification for the purpose of recognisation;
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(b) whether it is a fact the verification of Unions in NTPC power plant Karia and NTPC
Tuticorin Thermal Power Station (TTPS), Talcher is pending since long time because of the
dispute; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI HARISH RAWAT) : (a) As per provisions of the Industrial Disputes Act, 1947,
Central Government is the "appropriate Government” for the Public Sector Undertakings
mentioned in the Industrial Disputes Act, 1947. In one case concerning NTPC, Hon'ble High
Court of Delhi vide its order dated 1.8.2006 in Writ Petition No. 3204/1999-NTPC
vs. Government of Union Territory of Delhi, has held that Central Government would be
'appropriate Government'. Accordingly, the process of verification of membership of unions
operating in NTPC units all over India has been initiated. However, at two places i.e. NTPC unit
at Korba (Chhattisgarh) and Anta (Rajasthan), the recognized unions have raised the objection
stating that State Government is the 'appropriate Government' to conduct the election in NTPC
units.

(b) and (c) There is no Power Plant of NTPC at Karia. In respect of unions functioning in
NTPC, TTPS, Talcher only two unions out of six, have furnished the preliminary particulars so far
to the office of the Deputy Chief Labour Commissioner (Central), Bnubaneshwar.

Non-remittance of PF by companies in Tamil Nadu

1455. SHRI S. ANBALAGAN: Will the Minister of LABOUR AND EMPLOYMENT be pleased
to state:

(a) the number of companies in Tamil Nadu which have not remitted Provident Fund
(PF) collected from their employees, year-wise from 2008-10;

(b) the action taken against these companies;

(c) whether these companies remitted Provident Fund collections as a result of the

action;
(d) if so, the details thereof; and
(e) ifnot, reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT) : (a) The number of companies which have not remitted the Provident Fund
collected from their employees in Tamil Nadu are as under:-

Year Number of establishments
2008-09 8014
2009-10 9389

(As on 31.01.2010)
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(b) The following action is taken by the Employees' Provident Fund Organisation to
recover PF dues as per the provisions of the Employees' Provident Funds and Miscellaneous
Provisions Act, 1952:

1. Enquiry under section 7A of the Act initiated for determination of dues.
2. Bank accounts of employers attached.
3. Filing of complaints under section 406/409 of Indian Penal Code wherever default in

workers' contribution involved.
4. Action under section 110 of Criminal Procedure Code.

5. Recovery by attachment and sale of movable and immovable properties under the
power with the Commissioners under section 8 to 8G of the Act.

6. Arrest of the employer.

(c) to (e) The amount recovered from the defaulting companies is as under :-

Year Amount
(Rupees in lakh)

2008-09 8635.31

2009-10 8965.23
(As on 31.01.2010)

As on 31.01.2010, an amount of Rs. 13667.99 lakh is still outstanding from the defaulting
establishments. Out of this, Rs. 9618.77 lakh are not immediately realizable due to legal
proceedings in various Courts of law.

Shifting ESI Medical College and Hospital from Bhubaneshwar

1456. SHRI PYARIMOHAN MOHAPATRA: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) whether it is a fact that there have been large scale objections to the location of ESI
Medical College and Hospital at Bhubaneshwar, since there are not enough beneficiaries at or
near Bhubaneshwar;

(b) whether Government is aware that the beneficiaries are concentrated in Rourkela,
Sambalpur-Jharsuguda, Talcher-Angul and Jajpur-Barbil areas; and

(c) whether Government proposes to reconsider the entire issue and relocate the
Medical College and Hospital in any of the above areas where there is no other proposal by
Central or State Government or Central and State PSUs to establish Medical College and
Hospital ?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT) : (a) The decision of setting up of ESI Medical College and Hospital at
bhubaneswar has been taken in consultation with the State Government.
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A few representations have been received regarding location of ESI Medical College and
Hospital at Bhubaneswar.

(b) The comparative position of insured persons in the areas pointed out in this part of
the question as well as the Bhubaneswar and its adjoining areas is given in Statement
(See below). It may be observed from figures in Annexure that the concentration of Insured
Persons in Bhubaneswar and adjoining areas is very substantial.

(c) At present there is no proposal from the State Government to reconsider the
relocation of medical college and hospital from Bhubaneswar.

Statement

Total Number of Insured Persons (1Ps) as on 31-03-2009 in respect of Bhubaneswar,
Sambalpur, Jharsuguda, Talcher, Angul, Jaypore and
Barbil Areas of the Orissa State

SI. Name of the Area Name of the (No. of IPs) No. of IPs as
No. Implemented on
Centres 31.3.2009
1 2 3 4 5
(i) Rourkela Area Rourkela 9275 32931
RSP Area 11390
IDL Area 812
Kalunga 5294
Kuarmunda 6160
(i) Sambalpur-Jharsuguda Area Sambalpur 1193 8285
Hirakud 5540
Jharsuguda 1652
(i) Talcher-Angul Angul 11883 11883
Talcher Non-
Implemented
Area
(iv) Jaypore-Barbir Jaypore 3325 4815
Barbil 1490
(v) Bhubaneswar Area Bhubaneswar 42605 59784
Choudwar 1755
Jagatpur 2930
Khurda 1574
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1 2 3 4 5

TPM Area 1695
Baranga 40

Cuttack 7025
Puri 2160

Enlisting of labourers working in organized and unorganized sector

11457. SHRI KAPTAN SINGH SOLANKI: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) whether Government has decided to enlist the labourers working in organized and
unorganized sectors throughout the country;

(b) if so, the details thereof;

(c) whether Government is also trying to make their living standard and working style
better by such listing; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT) : (a) to (d) In the organized sector, the employees covered under the
Employees' Provident Funds and Miscellaneous Provisions Act, 1952 are given separate
Provident Fund Account Number and the employees (Insured Persons) covered under the
Employees' State Insurance Act, 1948 are given Identification Cards for claiming social security
benefits.

With a view to providing social security cover to the unorganized workers, the Unorganized
Workers' Social Security Act, 2008 has been enacted. The Act provides for registration of
unorganized workers which would help in formulating social security schemes for particular
occupations. At present smart cards are being issued to such unorganized workers and their
families as are below poverty line under the Rashtriya Swasthay Bima Yojana to provide health
insurance cover.

Social security plans for women plantation workers

1458. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) whether Government has announced any new social security plans for the women
plantation workers in different hill areas;

(b) if s0, the details thereof; and

(c) ifnot, the reasons therefor?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI HARISH RAWAT) : (a) to (c) There is no specific social security plan announced for the
women plantation worker in different hill areas. However, the plantation workers are catered by
the Eleventh Plan schemes of various Commodity Boards under the aegis of the Ministry of
Commence and Industry, Department of Commerce, which includes welfare of the women
plantation workers also.

Besides the above, the Unorganized Workers' Social Security Act, 2008 provides for
constitution of National Social Security Board to recommend social security schemes, inter-alia,
covering health, maternity benefits for unorganized workers including plantation labour. The
Board has since been constituted by the Central Government.

Implementation of notification on Child Labour

1459. SHRI MAHENDRA MOHAN: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) whether Union Government has not been able to put a check child labour in the
country;

(b) if so, the reasons therefor;

(c) whether the various State Governments/UTs have not even implemented the
notification issued by the Union Government banning child labour; and

(d) if so, the steps taken by Union Government to ensure implementation of notification
by State Governments/UTs banning child labour?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT) : (a) No, Sir.

(b) Does not arise.

(c) and (d) No, Sir. However, Government monitors the implementation of Child Labour
(Prohibition and Regulation) Act, 1986 regularly through periodical reports submitted by the
State Governments/UTs which are the appropriate Government for implementation of the Act in
their respective areas. Apart from this, the Central Monitoring Committee (CMC) also reviews
the implementation of the Act. Review of the implementation of the Act was also done during the
State Labour Ministers' Conferance held in January, 2010.

Extending ESI hospital facilities to BPL families

1460. SHRI A. VIJAYARAGHAVAN: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) whether it is a fact that infrastructure facilities of ESI corporation, hospitals and
medical centres have developed immense potential, skill and initiatives to provide health
services;

(b) if so, whether there is any proposal/priority action to extend the above facilities and
services to provide health services to BPL families;
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(c) if so, the details thereof;
(d) ifnot, the reasons therefor;

(e) if so, whether the competent authority of Kerala had submitted the same during
June, 2009; and

(f)  if so, whether steps would be taken in affirmative to the above submission?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT) : (a) to (f) Modernization and upgradation of infrastructure facilities of ESI
Hospitals and medical centers including development of skills and initiative to provide health
services is an on going process which helps in providing health services more efficiently and
effectively.

Necessary amendments in the ESI Act, 1948 are being actively considered to permit the
BPL workers registered under the "Rashtriya Swasthya Bima Yojana" of the Ministry of Labour
and Employment to avail the medical facilities from designated ESI Hospitals. While finalizing
these proposals, the State Governments including Kerala have also been consulted.

Enhancing skills of unemployed youths

1461. DR. (SHRIMATI) NAJMA A. HEPTULLA: Wil the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether Government is aware that 90 percent educated youths of the country are
unemployed due to either lack of communication, analytical skills or proper knowledge of their
respective field;

(b) if so, the steps being taken to enhance their skills and capacity building in order to
eradicate unemployment among educated youths; and

(c) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT) : (a) to (c) Government is aware of the unemployment problem of youth. In
order to improve the employability of the youth, Ministry of Labour and Employment is
implementing the following major schemes for skill enhancement :

1. Craftsmen Training Scheme (CTS)
2. Apprenticeship Training Scheme (ATS)
3. Skill Development Initiative through Modular Employable Skills.

Aforesaid schemes have training capacity of about 1.87 million persons per annum.
Besides, 17 other ministries are also providing skill training in the areas of skill concerning their
jurisdictions.

For enhancing and capacity building of youth, Sub-Committee of National Council for
Vocational Training (NCVT) on "Norms and Courses' has recommended to introduce a subject
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titled "Life Skills" in all Industrial Training Institutes / Centres (ITIs/ITCs). The course on Life
Skills includes the following modules:

Communications Skills
ii. English Proficiency
iii+ Basis Computer Literacy
iv. Entrepreneurial Development Skills
V. Quality Management Tools
vi. Occupational Safety and Health.
Expeditious disposal of labour disputes

1462. SHRI SILVIUS CONDPAN: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) whether the Ministry is aware that there are huge number of labour disputes which
are pending for disposal in the various Labour Courts/Tribunals throughout the country causing
much hardships to the workmen; and

(b) if so, whether the Ministry will come up with a proposal to have special Courts as per
requirement for expeditious disposal of the cases of labour and management disputes ?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT) : (a) and (b) Yes, Sir. So far as the industrial disputes in the Central sphere
is concerned, a scheme of holding of Lok Adalats as an "Alternative Grievance Redressal
Mechanism'" was introduced in the Tenth Five Year Plan (2002-07) for speedy disposal of
industrial disputes in the Central Government Industrial Tribunal-cum-Labour Courts (CGIT-
cum-LCs). This Scheme has been made an indispensable part of the adjudication system in the
Eleventh Plan. The Ministry organizes conference of Presiding Officers from time to time to
explore strategies for speedy and effective disposal of industrial disputes. However, there is no
proposal to have special courts for disposal of cases in CGIT-cum-LCs.

The details in respect of Labour Courts and Industrial Tribunals falling in the State Sphere
are not maintained centrally.

Amendment of Plantation Labour Act

1463. SHRI SILVIUS CONDPAN: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) the position of the proposed amendment of Plantation Labour Act which is pending
since long;

(b) the National Policy for determining minimum wages for the workmen of the country;
and

(c) whether it includes the agricultural workers or not?
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THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI HARISH RAWAT) : (a) The Plantation Labour (Amendment) Bill, 2008 has been
introduced in the Rajya Sabha on 21.10.2008.

(b) and (c) The norms recommended by the Indian Labour Conference, in 1957 for fixing
the minimum wage are as follows:

(i) 3 consumption units for one earner.
(i) Minimum food requirements of 2700 calories per average Indian adult.
(i) Clothing requirements of 72 yards per annum per family.

(iv) Rent corresponding to the minimum area provided for under Government's Industrial
Housing Scheme.

(v) Fuel, lighting and other miscellaneous items of expenditure to constitute 20% of the
total minimum wage.

In the year 1992, the Supreme Court delivered a judgement in the case of Reptakos and Co.
vs. Its workers pronouncing that children's education, medical requirement, minimum recreation
including festivals/ceremonies, provision for old age, marriage etc. should further constitute
25% of the minimum wage and used as a guide in fixation of minimum wage. The appropriate
Governments keep the above said norms and judicial pronouncement in view while
fixing/revising the minimum wages of scheduled employments including agricultural workers.

National Policy on NPSHEW

1464. SHRI MANOHAR JOSHI: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) the details of National Policy on Safety, Health and Environment at Workplace
(NPSHEW); and

(b) the general guidelnes and its details issued to the organizations to
develop a safety culture and ensuring safety, health and congenial environment at all
workplaces?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT) : (a) The Government of India has declared a National Policy on Safety,
Health and Environment at Workplace on 20th February, 2009. The salient features of the
National Policy are as under :-

(i) It recognizes safe and healthy working environment as a fundamental human
right.

(i) It aims at enhancing the well-being of the employees and the society at large by
eliminating work related injuries, diseases, etc.

(i) It enumerates the goals to be achieved and brings into focus the objective of
continuous reduction in the incidence of work related injuries and diseases.
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(iv) It describes the action programme with nine key strategies /i.e. Enforcement,
Development of National Standards, Compliance, Awareness, Research and
Development, Skills Development, Data Collection, Practical Guidance and

Incentives.
(v) ltalso provides for regular review at least once in five years.

(b) The Government has taken up with all concemed Ministries/Departments
to work out their detailed action plan relevant to their working environment as per the guidelines
contained in the Policy. The Directorate General Factory Advice Service and Labour Institutes an
attached office of Ministry of Labour and Employment is organizing four Regional Workshops to
create awareness about the National Policy and to formulate action plan for implementing
the National Policy. Besides, the general guidelines and details for development of a
safety culture and ensuring safety and health and general environment are available in the
form of comprehensive legislations enacted by the Government of India, for the workers
employed in factories, mines and port sectors namely, Factories Act, 1948 Mines Act, 1952 and
the Dock Workers (Safety, Health and Welfare) Act, 1986. The Statutes stipulate a systems
approach to identify, assess and prevent hazards at the workplace so as to reduce injuries and
diseases.

National Child Labour Project Scheme

1465. SHRI MANOHAR JOSHI: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) the details of National Child Labour Project Scheme which was launched in
1988;

(b) the number of districts to which the scheme is extended till date and the proposal to
further expanding the scheme; and

(c) the steps taken by Government for rehabilitation of migrant and trafficked child labour
under the scheme?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT) : (a) Under the Scheme of National Child Labour Project (NCLP), the
children withdrawn from work are enrolled in the special schools, where they are provided
bridging education, vocational training, nutrition, healthcare, stipend etc., for preparing them to
mainstream into formal education.

(b) Under the Scheme, at present, special schools are operational in
266 districts.

(c) A protocol on Prevention, Rescue, Repatriation and Rehabilitation of Trafficked and
Migrant Child Labour was developed and circulated among the State/Union Territory
Governments to deal with the issue of migrant child labour which envisages pre-rescue and
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rescue operations, post rescue and repatriation, rehabilitation and prevention. Role of all the key
stakeholders, viz. labour departments, police, district administration, health department, etc.

has been defined in the Protocol.
Bonded labourers

1466. SHRI VARINDER SINGH BAJWA: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) the number of bonded labourers liberated during 2009 and so far this year, State-

wise;

(b) the number of persons responsible for keeping the bonded labourers identified and

apprehended, State/Union Territory-wise; and

(c) the expenditure incurred by Central/State Governments for the rehabilitation of

liberated labourers State/Union Territory-wise during the year /.e. 2009-107?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI'HARISH RAWAT) : (a) and (c) Details are given in Statement-I (See below).

(b) Details are given in Statement-Il.
Statement-/
Number of Bonded Labourers released

In order to assist the States in rehabilitation of released bonded labourers, a
Centrally Sponsored Plan Scheme for rehabilitation of Bonded labour is in operation since May,
1978. Under the Scheme, assistance is provided @ Rs. 20,000/~ per bonded labour which is
equally shared by Central and State Government concerned. The total number of bonded
labourers released and rehabilitated and amount of central assistance released to State/UTs
during the years 2008-09 and 2009-10 (upto 28.2.2010) are as under:

Name of Number of Bonded Amount of Central Assistance
States Labourers released Released to States/UTs
and rehabilitated (Rs. in lakhs)
2008-09 2009-10 2008-09 2009-10

(1.4.2008 to (1.4.2009 to (1.4.2008 to (1.4.2009 to

31.3.2009) 28.2.2010) 31.3.2009) 28.2.2010
Bihar 409 264 36.00 22.10
Uttar Pradesh 80 100 7.98 12.22
West Bengall 54 — 5.40 —
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Statement-1l

Prosecutions Launched Under the Bonded Labour System (Abolition ), Act 1976

Sl.  Name of the State No. of Prosecutions Launched/
No. persons prosecuted.
1. Gujarat 2
2. Punjab 3
3. Bihar 149
4. Rajasthan 324
5. Madhya Pradesh 393
6. Haryana 6
7. Tamil Nadu 719
8. Maharashtra 681
9. Orissa 728
10.  Karnataka 252
1. Andhra Pradesh 212
12.  Uttar Pradesh 2424
TOTAL 5893

Impact of health legislation on employment in the beedi sector

1467. SHRI SYED AZEEZ PASHA: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) whether Government is aware that harsh and extreme health legislation had a deep
and negative impact on employment in the beedi sector and marginal farm workers in the
unorganized sector;

(b) whether Government has taken any steps to counter this targeted negative impact on
the millions of beedi workers ?

(c) if so, what steps Government has taken to moderate or modify the harsh measures
against the beedi workers; and

(d) the reasons for the muted reaction by Government to protect the large tobacco
sector?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT) : (a) to (d) Any deep and negative impact on employment in the beedi sector
and marginal farm workers in the unorganized sector has not been discarded.
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Tobacco is a risk factor for 6 out of 8 leading cause of death and kills 8-9 lakhs persons
each year in India, which is more than the deaths caused by T.B., Malaria and HIV/AIDS
combined. Moreover, Second Hand Smoke is responsible for a large number of diseases as per
available scientific evidence.

The cigarettes and Other Tobacco Products (Prohibition of Advertisement and Regulation
of Trade and commerce, Production, Supply and Distribution) Act, 2003 (COTPA) has been
enacted to protect citizens with special attention to risk groups such as pregnant women and
children from involuntary exposure to tobacco smoke, discourage consumption of cigarettes and
other tobacco products by imposing various regulatory measures. Government of India has
rectified WHO - FCTC which envisages measures for reduction in demand and reduction in
supply of tobacco products to prevent huge amount of cost relating to tobacco in terms of
harmful effects of tobacco on health, economy and environment. Article 17 of WHO-FCTC
prescribes measures for developing alternative crops to tobacco. Government has taken various
initiatives for rehabilitation of tobacco growers/beedi workers :-

1. Ministry of Labour and Employment has initiated a pilot scheme of providing training
to beedi workers so as to provide them alternative sources of employment through
viable sources of livelihood. This training has been conducted by all Welfare
Commissioners in the field.

2. Ministry of Rural Development has also written to the Chief Secretaries of 10 States
to work out special projects for developing alternative livelihood options for beedi
rollers under Swarnjayanti Gram Swarozgar Yojana (SGSY) and other similar
schemes.

Further, Ministry of Health and Family Welfare in collaboration with Central Tobacco
Research Institute (Ministry of Agriculture) has also launched a pilot initiative for providing
alternative cropping system to beedi/chewing tobacco crops.

Industrial units registered

1468. SHRI TAPAN KUMAR SEN: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) the number of Industrial Units registered (State-wise) as on 31.03.2009;

(b) the number of Contractors (State-wise) approved as per Contract Labour
(Regulation and Abolition) Act 1970 by the competent authority to supply labour;
and

(c) the number of workers registered by the approved contractors, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT) : (a) The number of establishments in Central Sphere for the year 2008-09
under Contract Labour (Regulation and Abolition) Act, 1970 is 1.5 lakh. The number of
Registration Certificate issued to Principal Employers in the year 2008-09 was 930.
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(b) During 2008-09, 10389 licences were issued to contractors in the Central
Sphere.

(c) Givenin Statement.
Statement

The number of workers registered by the approved contractors in 2008-09 in central sphere

SI. Name of the State The number of workers
No. registered by the
approved contractors

1. Andhra Pradesh 290
2. Bihar 323
3. Chandigarh 618
4. North-Eastern States 389
5. Guijarat 559
6. Himachal Pradesh 103
7. Haryana 206
8. Jammu and Kashmir 103
9. Jharkhand 139
10.  Karnataka 650
1.  Kerala 433
12.  Maharashtra 1375
13. Madhya Pradesh 585
14.  Delhi 298
15.  Orissa 507
16.  Punjab 206
77. Rajasthan 41

18.  Tamil Nadu 703
19.  Uttar Pradesh 465
20.  Uttarakhand Nil

21.  West Bengal 308
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Launch of health services for labourers through PPP

1469. SHRIMATI RENUBALA PRADHAN: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) by when the ESI hospital at Bhubaneswar is likely to be constructed;
(b) whatis the project cost;

(c) whether the Ministry has any proposal to launch the health services for the labourers
through the Public Private Partnership (PPP) mode in Orissa;

(d) if so, whether any private party is coming forward to tie up with Government; and

(e) whether this mode of service has been/being launched in any other State and if so,
the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT) : (a) and (b) The project of ESI Hospital at Bhubaneswar is a renovation
project and not the construction of new hospital.

The date of start of renovation is 10.05.2009. The likely date of completion of renovation is
09.11.2010 and the cost of the project is Rs. 70.07 crores.

(c) and (d) At present, there is no proposal to launch the health services for the labourers
through the Public Private Partnership mode in Orissa.

(e) No,Sir.
Implementation of NHI Scheme

1470. SHRI NAND KUMAR SAl: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) whether a large number of States have so far not implemented the National Health
Insurance Scheme in the country;

(b) if so, the details in this regard and the reasons therefor;

(c) whether Government has asked the States to implement the said scheme
expeditiously in their States; and

(d) if so, the details thereof and the reaction of various States thereto?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT) : (a) to (d) No, Sir. At present, the National Health Insurance Scheme,
namely, the Rashtriya Swasthya Bima Yojana (RSBY) is being implemented in 22 States,
namely, Assam, Bihar, Chhattisgarh, Delhi, Goa, Gujarat, Haryana, Himachal Pradesh,
Jharkhand, Karnataka, Kerala, Maharashtra, Meghalaya, Nagaland, Orissa, Punjab, Tamil
Nadu, Tripura, Uttar Pradesh, Uttarakhand, West Bengal, and Chandigarh Administration. More
than 1.29 crore cards have been issued as on 05.03.2010. The Government of Rajasthan has
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stopped implementation of scheme. Remaining States, except Andhra Pradesh and Rajasthan
are in the process of implementation. As the State Government of Andhra Pradesh is already
implementing health insurance scheme, namely, the Rajiv Gandhi Arogyashri Community Health
Insurance Scheme, the State has decided not to implement the Rashtriya Swasthya Bima
Yojana.

Mandatory minimum wage for beedi workers

1471. SHRI MOHD. ALI KHAN: Wil the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) whether there is a demand from the beedi workers for a mandatory minimum wage of
Rs. 100 and a minimum pension of Rs. 1500 to be paid by companies;

(b) if so, the details thereof;
(c) the action taken so far; and
(d) ifnot, by when action will be taken on such issue?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT) : (a) Yes, Sir.

(b) to (d) Under the provisions of the Minimum Wages Act, 1948 both the Central
Government and the State Governments are the appropriate Governments to fix, revise, review
and enforce the payment of minimum wages to workers in respect of scheduled employments
under their respective jurisdictions. The schedule employment of beedi making falls under the
State sphere. Uniform wage rate for beedi workers is not feasible in the country due to wide
spread inter-state disparity in the minimum wages across States due to variations in socio-
economic and agro-climatic conditions, income, prices of essential commodities, paying
capacity, productivity and local conditions etc. In order to have uniform wage structure and to
reduce the disparity in minimum wages across the country, a concept of National floor Level
Minimum Wage was mooted on the basis of the recommendations of the National Commission
on Rural Labour (NCRL) in 1991. Keeping in view the recommendations of NCRL and
subsequent rise in Consumer Price Index, the Central Government raised the National Floor
Level Minimum Wages from Rs. 66/ - to Rs.100/ - per day with effect from November, 2009. It is,
however, clarified that the National Floor Level Minimum Wage, is a non-statutory measure to
ensure upward revision of minimum wages in different States/UTs. Thus, the State Governments
are persuaded to fix minimum wages such that in none of the scheduled employments, the
minimum is less than National Floor Level Minimum Wage. This method has helped in reducing
disparity among different rates of minimum wages.

Regarding minimum pension, the Central Government has constituted an Expert Committee
under the Chairmanship of Additional Secretary, Ministry of Labour and Employment for overall
review of the Employees' Pension Scheme, 1995. This Committee Shall review rates of minimum
pension along with other issues of all the workers including beedi workers.
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Implementation of RSBY in Jharkhand

1472. MS. MABEL REBELLO: Will the Minister of LABOUR AND EMPLOYMENT be pleased
to state:

(a) by when the scheme of Rashtriya Swasthya Bima Yojana will be implemented in the
whole State of Jharkhand;

(b) the details of the agencies/insurance companies who will take care of each of the 24
districts;

(c) in what manner Government proposes to spread the importance and use of the
scheme among the BPL families; and

(d) in what manner Government proposes to stop misuse of the scheme by private
doctors and hospitals ?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT) : (a) and (b) The Rashtriya Swasthya Bima Yojana (RSBY) is being
implemented in the whole State of Jharkhand. The Cholamandalam MS General Insurance
Company has been awarded 8 districts, namely, Deoghar, Dhanbad, Garhwa, Ranchi (including
Khunti), West Singhbhum, Jamtara and Seraikela Kharsawan. The scheme is being
implemented through Oriental Insurance Company in remaining 16 districts, namely, Bokaro,
Dhumka, Giridih, Gumla, Koderma, Lohardaga, Palamu, Chatra, Godda, Hazaribagh, Latehar,
Pakaur, East Singhbhum, Ramgarh, Sahibganj and Simdega.

(c) State Nodal Agencies/Insurance companies organize district level workshops and
undertake awareness programmes/campaigns to spread the importance and utility of the
scheme among beneficiaries.

(d) The Key Management System (KMS) has been evolved to safeguard against
fraudulent issuance and misuse of smart cards. The Government has fixed package rates of
certain surgical and day care procedures to ensure that the hospitals do not overcharge the
beneficiary.

Tardy implementation of labour laws

1473. SHRI GIREESH KUMAR SANGHI: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) whether it is a fact that despite many labour legislations in the country interests of
labour community is not served due to tardy implementation of the existing laws;

(b) if so, whether Government proposes to bring reforms for ameliorating condition of
labour community; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT) : (a) No, Sir. In the Constitution of India, labour falls under the Concurrent
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List. Both the Central and the State Governments are empowered to enact labour legislations.
Enforcement of the provisions of various labour laws has been prescribed under provisions of the
relevant Acts and is secured at two levels. While in the Central Sphere, the enforcement is
secured through the officers of the Central Government. The compliance in the State sphere is
ensured through the State enforcement machinery. The officers of these machineries
are appointed as Inspectors under the provisions of the Acts. They conduct regular Inspections
and in the event of detection of any case of violations of the provisions of the labour enactments,
they direct the employers to take remedial actions. In case of non-compliance of such
directions, there are the provisions of prosecutions in the Acts against the defaulting employers.
In addition, special inspection drives are also undertaken for ensuring effective implementation of
these Acts.

(b) and (c) Reforms in Labour Laws is a continuous process and Government continues
with this process in consultation with the stake holders to ameliorate the lot of labour
community. Government also advises the State Government also advises the State
Governments from time to time to strengthen their enforcement machinery to implement the
existing laws effectively.

Uniform vehicle tax regime

1474. SHRI PARSHOTTAM KHODABHAI RUPALA:
SHRI BHARATSINH PRABHATSINH PARMAR:

Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state the steps
taken by Government to abolish different vehicle tax regime of different States and to implement
uniform vehicle tax regime?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI MAHADEO S. KHANDELA) : Taxation on motor vehicles is a State subject in terms of the
Constitution of India. However, the issue of rationalization of taxes on motor vehicles has been
taken up with the State from time to time including in the meeting of the Transport Development
Council, the apex body to recommend policy changes for road transport sector.

Road network in the country

11475. SHRI RAVI SHANKAR PRASAD:
SHRI RAJ MOHINDER SINGH MAJITHA:

Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:
(a) whether itis a fact that the road network in the country is second largest in the world;

(b) if so, the details thereof and whether total length of road network in the country is
33,20,410 kilometer;

(c) ifnot, the total length of road network;

tOriginal notice of the question was received in Hindi.
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(d) whether it is also a fact that total length of Express Highways and National Highways in
the country is 70,748 kms. and Central Government is responsible for their construction and
maintenance; and

(e) if so, the details thereof and who is responsible for construction and maintenance of
other roads?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI R.P.N. SINGH): (a) to (c) Based on the data reported by various State/Central
Agencies, the total road length in India is 36,21,507 km. as on 31.3.2004, which is the second
largest road network in the world.

(d) and (&) The total length of National Highways (NHs)/National Expressway (NE) in the
country at present is about 70,934 km. The Central Government is responsible for the
development and maintenance of the NHs/NE. The details of the NHs/NE in the country are
given in Statement (See below). The State Governments concerned and other agencies in the
States, etc. are responsible for development and maintenance of roads other than NHs/NE.

Statement

List of State-wise National Highways (NHs )/National Expressways (NE)
in the Country

SI. Name of State National Highway No. Length
No.
(inkm.)
1 2 3 4
1. Andhra Pradesh 4,5,7,9,16, 18, 18A, 43, 63, 202, 205, 4,537

214, 214A, 219, 221, 222 and 234
2. Arunachal Pradesh 52, 52A, 153, 229, 52B Ext. and 37 Ext. 1,992

3. Assam 31, 31B, 3IC, 36, 37, 37A, 38, 39, 44, 51, 2,836
52, 52A, 52B, 53, 54, 61, 62, 151, 152,
153, and 154

4. Bihar 2,2C, 19, 28, 28A, 28B, 30, 30A, 31, 57, 3,642
57A, 77, 80, 81, 82, 83, 84, 85, 98, 99,
101, 102, 103, 104, 105, 106, 107, and 110

5. Chandigarh 21 24

6. Chhattisgarh 6, 12A, 16, 43, 78, 200, 202, 216, 217, 2,184
111, and 221

7. Delhi 1,2, 8,10, 24 and 236 80
8. Goa 4A, 17,17, and 17B 269
9. Gujarat NE-I, 6, 8, 8A, 8B, 8C, 8D, 8E, 14, 15, 3,245

59, 113 and 228
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1 2 3 4

10. Haryana 1,2,8,10,21A, 22, 64, 65, 71, 71A, 72, 1,518
73, 73A, 71B and NE-|

11. Himachal Pradesh 1A, 20, 20A, 21, 21A, 22, 70, 72, 72B, 1,409
88 and 73A

12. Jammu and Kashmir 1A, 1B, 1C and 1D 1,245

13. Jharkhand 2, 6,23, 31,32, 33, 75, 78, 80, 98, 99 1,805
and 100

14. Karnataka 4,4A,7,9,13, 17, 48, 63, 67, 206, 207, 4,396
209, 212, 218 and 234

15. Kerala 17,47, 47A, 47C, 49, 208, 212, 213 and 220 1,457

16. Madhya Pradesh 3,7,12, 12A, 25, 26, 26A, 26B, 27, 59, 59A, 5,027
69, 69A, 75, 76, 78, 86 and 92

17. Maharashtra 3,4,4B,4C, 6,7,8,9,13, 16, 17, 26A 4,191
50, 69, 204, 211 and 222

18. Manipur 39, 53, 150 and 155 959

19. Meghalaya 40, 44, 51 and 62 810

20. Mizoram 44A, 54, 54A, 54B, 150 and 154 927

21. Nagaland 36, 39, 61, 150 and 155 494

22. Orissa 5, 5A, 6, 23, 42, 43, 60, 75, 200, 201, 203, 3,704
203A, 215, 217 and 224

23. Puducherry 45, and 66 83

24. Punjab 1, 1A, 10, 15, 20, 21, 22, 64, 70, 71, 1,557
72 and 95

25. Rajasthan 3,8, 11, 11A, 11B, 11C, 12, 14, 15, 65, 5,585
71B, 76, 79, 79A, 89, 90, 113, 112, 114
and 116

26. Sikkim 31A 62

27. Tamil Nadu 4,5,7,7A, 45, 45A, 45B, 45C, 46, 47, 4,832
478, 49, 66, 67, 68, 205, 207, 208, 209,
210, 219, 220, 226, 226E, 227, 230 and 234

28. Tripura 44 and 44A 400
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1 2 3 4

29. Uttarakhand 58,72, 72A,728B,73,74, 87,94, 108, 2,042
109, 123, 119, 121, 87 Ext. and 125

30. Uttar Pradesh 2,2A,3,7,1,12A, 19, 24, 24A, 24B, 25, 6,774
26A, 26, 27, 28, 288, 28C, 29, 56, 56A, 568,
58, 72A,73,74,75,76, 86, 87, 91, 91A, 92,
93, 96, 97, 119, 231, 232, 232A, 233, 235 and
NE-II

31. West Bengal 2,2B, 2B Ext., 6, 31, 31A, 31C, 31D. 32, 2,578
34, 35, 41, 55, 60, 60A, 80, 81, and 117

32. Andaman and 223 300
Nicobar Islands

Roads and NHs constructed

1476. SHRIMATI KUSUM RAI: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) the State-wise details of roads in kilometers and NHs, constructed and converted
into four lane and eight lane during the last five years, till date under various schemes for
development and construction of roads of Central Government;

(b) whether there is any mechanism with Government to monitor the quality of
constructed roads;

(c) if so, the details thereof;

(d) the State-wise details of the representations received regarding quality of work and
misappropriation of funds in various road projects during the last one year till date with particular
reference to UP; and

(e) the details of action taken thereon, representation-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI R.P.N. SINGH): (a) State-wise details of National Highways converted into 4 lanes and
8 lanes during the last five years including current year are given in Statement (See below).

(b) and (c) The quality of constructed road is regularly monitored by supervision/
independent consultants, field officers and officers from head quarters.

(d) and (e) Information is being collected.
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Statement

2004~
05

4 laning completed (in Km)

2005~ 2006-  2007- 2008~ 2009-

8 laning completed (in km)

Andhra Pradesh

Himachal Pradesh

. Jammu and Kashmir

970.96

10.5

95.35

13

105.79

06 07 08 09 10
upto
Feb.-10
4 5 6 7 8
61.4 25.8 110.41 225.18 301.4
0.1 0 0 10 120.31

88.5 10.39  48.47 86.75 151.54

0 0 0 0 69.25

0 0 0 0 0

0 0 0 0 0
29.21 241.4 203.1 83.1 5.96

0 0 6 53.7 36

0 0 0 0 0.45

0 14.9 3 9.7 62.53

2008- 2009-
09 10

upto

Feb.-10

13 14
0 0
0 0
0 0
0 0
7.4 0.4
0 0
0 0
0 0
0 0
0 0
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1 2 3 4 5 o) 7 8 10 " 12 13 14
1. Jharkhand 56.3 57.36 17.63 0.31 3.59 2.86 0 0 0 0 0
12. Karnataka 226.56  129.35 43.45  19.06 74.51 134.48 0 0 0 0 13.15
13. Kerala 16.6 0 0 0 25 14.9 0 0 0 0 0
14. Madhya Pradesh 15 17 25 87 156.03  264.83 0 0 0 0 0
15. Maharashtra 137.29 84.2 8.25 189 144.68  111.55 0 0 0 0 0
16. Orissa 86.72 54.45 73,12 37.13 27.81 28.79 0 0 0 0 0
17. Punjab 36.17 0 0 16 64.65 90.9 0 0 0 0 0
18. Rajasthan 245.46 0.2 0 427.38  267.97  41.97 0 0 0 0 0
19. Tamil Nadu 286.43  25.23 19.2  344.22 572.07 422.04 0 0 0 0 0
20. Uttar Pradesh 286.67 161.5 149.23  140.66  253.81  422.39 0 0 0 0 0
21. Uttarakhand 0 0 0 0 0 0 0 0 0 0 0
22. West Bengal 254.6 42.71 1.34 23 22 49.5 0 0 0 0 0
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Deaths due to road accidents

1477 . SHRI SHREEGOPAL VYAS: Will the Minister of ROAD TRANSPORT AND HIGHWAYS

be pleased to state:
(a) the State-wise percentage of accidental deaths attributable to roads;

(b) the break-up percentage attributable to factors such as high speed, bad roads, lack
of signals; and

(c) the new measures through which efforts have been made to check
accidents?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI MAHADEO S. KHANDELA) : (a) The State-wise percentage of accidental deaths
attributable to roads for the year 2004-2007 (latest available data) is given in Statement-| (See

below).

(b) Road accident data is compiled in the Ministry in a format developed as per the Asia
Pacific Road Accident Database (APRAD) project of United Nations Economic and Social
Commission for Asia Pacific (UNESCAP). As per this format the main causes of road accident
related deaths like driver's fault, fault of cyclist, fault of pedestrian, defect in condition of motor
vehicle, defect in road conditions, weather conditions etc. are complied. The break up
percentage attributable to these factors are given in Statement-Il (See below). Number of
deaths caused due to "exceeding lawful speed"” is given within the causes classified as
"Driver's fault" and details are given in Statement-lll (See below). Data on road accident
deaths due to lack of signals is not complied in the APRAD format.

(c) The safety of road users is primarily the responsibility of the concerned State
Government. However, this Ministry has taken several steps to improve road safety for road
users which are as under:

(i) Road safety is an integral part of road design at the planning stage for National
Highways/Expressways.

(i) Road furniture, road markings/road signs, introduction of Highway Traffic
Management System using Intelligent Transport System, and enhancement
of discipline among contractors during construction, road safety audit on selected
stretches, have been undertaken by National Highways Authority of India.

(i)  Refresher training to Heavy Motor Vehicle drivers in the unorganized sector being
implemented by the Ministry since 1997-98 under plan activities.

(iv) Involvement of NGOs for road safety activities by Ministry of Road Transport and
Highways and National Highways Authority of India.

(v)  Setting up of Driving Training School in the country.
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i)

(i)

(viit)
()

€9

Publicity campaign on road safety awareness both through the audio-visual and print
media.

Institution of National Award for voluntary organizations/individual for outstanding
work in the field of road safety.

Tightening of safety standards of vehicles.

Providing cranes and ambulance to various State Governments/NGOs under National
Highway Accident Relief Service Scheme. National Highways Authority of India also
provides ambulances at a distance of 50 km. on each of its completed stretches of
National Highways under its Operation and Maintenance contracts.

Widening and improvements of National Highways from 2 lanes to 4 lanes and 4 lanes
to 6 lanes etc.

In addition to above, the Ministry is in the process of setting up of a separate body /.e.,
Road Safety and Traffic Management Board on the recommendations of the Sunder committee.
Another recommendation of the Committee is to create a dedicated road safety fund namely

"National Road Safety Fund" by way of earmarking 1% of the total proceeds of the Cess on

diesel and petrol. The proposal has been referred to the Cabinet for their approval.

Statement-/

The state-wise percentage of accidental deaths attributable to roads

Sl.  State 2004 2005 2006 2007
No.

1 2 3 4 5 6

States

1. Andhra Pradesh 1.4 1.1 12.1 11.8
2. Arunachal Pradesh 0.2 0.1 0.1 0.1
3. Assam 1.4 1.6 1.7 1.4
4. Bihar 1.9 1.7 2.3 3.0
5. Chhattisgarh 2.2 2.4 2.2 2.3
6. Goa 0.3 0.3 0.3 0.3
7. Gujarat 5.9 5.9 5.8 6.0
8. Haryana 3.7 3.6 3.8 3.9
9. Himachal Pradesh 0.9 0.9 0.8 0.9
10.  Jammu and Kashmir 1.0 0.9 0.9 0.8
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1 2 3 4 5 6
1.  Jharkhand 2.0 2.0 1.8 1.8
12.  Karnataka 7.0 7.3 7.5 7.7
13.  Kerala 3.3 3.3 3.4 3.3
14.  Madhya Pradesh 5.1 5.6 5.0 5.8
15.  Maharashtra 10.7 10.8 10.7 9.8
16.  Manipur 0.1 0.1 0.2 0.1
17.  Meghalaya 0.1 0.1 0.2 0.1
18.  Mizoram 0.1 0.1 0.1 0.0
19.  Nagaland 0.1 0.1 0.1 0.1
20. Orissa 2.6 2.7 2.6 2.6
21.  Punjab 2.8 2.9 2.9 2.9
22. Rajasthan 7.0 7.2 6.8 7.1
23.  Sikkim 0.1 0.1 0.1 0.0
24. Tamil Nadu 10.3 10.3 10.4 10.5
25.  Tripura 0.2 0.2 0.2 0.2
26.  Uttarakhand 1.0 0.9 0.9 0.9
27.  Uttar Pradesh 10.7 10.5 10.3 10.0
28.  West Bengal 5.4 5.0 4.3 4.1
UTs
1. Andaman and Nicobar 0.0 0.0 0.0 0.0
Islands
2. Chandigarh 0.2 0.1 0.1 0.1
3. Dadra and Nagar 0.1 0.1 0.0 0.1
Haveli
4. Daman and Diu 0.0 0.0 0.0 0.0
5. Delhi 2.1 2.0 2.1 1.9
6. Lakshadweep 0.0 0.0 0.0 0.0
7. Puducherry 0.2 0.2 0.2 0.2
TOTAL 100.0 100.0 100.0 100.0
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Statement-//

Breakup percentage of accidental deaths by identified causes during the years 2004, 2005, 2006

and 2007
Drivers' Fault Fault of Defectin  Defectin ~ Weather All Grand
Fault of Pedestrian Condition Road Conditions Other  Total
Cyclist of Motor  Condition Causes
Vehicle *
2004 75.2 1.1 4.6 2.2 1.6 1.6 13.7 100
2005 74.0 1.1 1.4 2.3 1.9 1.4 17.8 100
2006 73.3 1.2 1.6 2.7 1.9 1.3 18.0 100
2007 751 1.6 1.6 2.5 1.6 1.4 16.2 100

*Includes Fault of driver of other vehicles, fault of passengers, poor light condition, falling of
boulders, neglect of civic bodies, stray animals, other causes and causes not known.

Statement-Ill

Persons killed due to exceeding lawful speed limit by the driver

Year Total No. of Persons Killed resulting
from exceeding lawful speed

2004 45106 (48.7)
2005 44346 (46.7)
2006 48123 (45.5)
2007 55883 (48.8)

Data Excludes Delhi State.

Figures within parentheses indicate share (in per cent) out of total persons killed in road
accidents in the respective year.

Toll tax centres on NH-8B

1478. SHRI NATUJI HALAJI THAKOR: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether it is a fact that on the National Highway No. 8-B from Mumbai to Surat and
Express Highway from Ahmedabad to Surat toll tax collection centres have been set up at many
places;

(b) if so, the total number of such centres alongwith the distance between Mumbai and
Vadodara and Ahmedabad and Vadodara; and
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(c) the total amount being collected as toll tax on these toll tax collection centres from
heavy vehicles, heavy commercial vehicles, heavy passenger vehicles and light private vehicles
during the journey from Mumbai to Vadodara and Ahmedabad to Rajkot ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI R.P.N. SINGH) : (a) to (c) There are six toll collection centres between Mumbai and
Vadodara and two between Ahmedabad and Vadodara (NE-1) apart from two side toll plazas
one each at Nadiad and Anand. The locations of the toll centres is given in Statement (See
below). The total amount collected upto January 2010 in the year 2009-10 between Mumbai and
Vadodara is Rs. 423.99 crores. The annual average amount collected between Ahmedabad and
Rajkot is Rs. 39 crores.

Statement

Toll Tax Centres on NH-8B

S. Section Chainages NH Length Plaza Location
No. of Tollable of toll
Reach reach
(in Km)
1 2 3 4 5 6

Mumbai - Vadodara

1. Manor-Baseen Creek Km. 439.00- 8 63.000 Km. 474.1 Shirshad
Dahisar Km. 502.00
2. Kajali-Manor Km. 381.6- 8 57.400 Km. 420.34 Charoti
Km. 439.0
3. Waghaldhara-Kajali Km. 318.60- 8 63.000 Km. 356.200 Bhagwada
Km. 381.60
4. Chalthan (Surat) - Km. 263.4- 8 55.200 Km. 297.360 Boriach
Waghaldhara Km. 318.6
5. Bharuch - Surat Km. 198.00- 8 65.000 Choriyasi at Km.
Km. 263.00 245.750
6. Vadodara - Bharuch Km. 108.7- 8 83.300 Km. 157.20
Km. 192
Total 386.900

Vadodara - Ahmedabad

7. AV Expressway Km. 43.40- NE-1 49.902 86.1 plus two side
Phase Il Km. 93.302 plazas at Km. 43.855
(Nadiad) and Km.
58.616 (Anand)
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1 2 3 4 5 6

8. AV Expressway Km. 0.00- NE-1 43.40 Km. 2.616
Phase | Km. 43.4
TOTAL 93.30

Chennai Port and Ennore Port road connectivity project

1479. SHRI N. BALAGANGA: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether Government is aware that there is an abnormal delay in executing the
Chennai Port and Ennore Port road connectivity project;

(b) if so, the reasons for the delay and the steps taken to expedite the project; and
(c) the details of the fund allocation and target of completion earmarked ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI R.P.N. SINGH) : (a) to (¢) Chennai Ennore road project had been conceived as a Port
Connectivity Project to be implemented by a Special Purpose Vehicle (SPV) with members from
NHAI, State Government and the concerned Port Trusts.

The original project cost was Rs. 165.3 crores in the year 2003, which was revised to Rs.
309 crores in December 2005. Due to change in scope and for various other reasons, the total
project cost increased to Rs. 600 crores in the year 2009. NHAI called the bid and the same was
received on 10.11.2008. The SPV partners were requested to increase their equity/debt
contribution proportionately. But no clear commitment from all the stakeholders (SPV partners)
was made available. Due to this, the Bid for the above work received on 10.11.2008 has been
cancelled in December, 2009.

The project will be taken up only after getting assurance of equity contribution from all stake
holders.

Expressway from Marina Beach to Kottivakkam East Coast Road

1480. SHRI N. BALAGANGA: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether Government has any proposal to construct elevated Expressway from
Marina Beach to Kottivakkam East Coast Road;

(b) the details of the rehabilitation work and resettlement work which have to be taken
due to the execution of the work;

(c) whether Government is aware that many historic places will be disturbed if this
project is executed;
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(d) if so, Government stand on the pertinent problem;

(e) whether Government is also aware that the fishermen community have expressed
their anguish and opposition to this project; and

(f)  whether Government has come forward to consider the apprehensions?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI R.P.N. SINGH) : (a) to (f) Central Government has no proposal for construction of
elevated expressway from Marina Beach to Kottivakkam East Coast Road. However, as per
information received from State Government of Tamil Nadu, the State Government have
prepared a Detailed Feasibility report (DFR) for the project.

NH projects in Maharashtra

11481. SHRI SANJAY RAUT: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) the States where road projects of National Highways Authority of India (NHAI) are
going on;

(b) the number of road projects of NHAI going on in Maharashtra;
(c) the number of such ambitious projects running behind its time frame;

(d) whether Government has constituted any committee to find out the reasons for delay;
and

(e) if so, the details thereof and if not, the action taken against those officers responsible
for delay ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRIR.P.N. SINGH) : (a) The road projects of National Highways Authority of India are
currently going on in the States of: Andhra Pradesh, Assam, Bihar, Chhattisgarh, Delhi, Goa,
Guijarat, Haryana, Jharkhand, Karnataka, Kerala, Madhya Pradesh, Maharashtra, Orissa,
Punjab, Rajasthan, Tamil Nadu, Uttar Pradesh, Uttarakhand and West Bengal.

(b) and (c) Out of 27 ongoing road projects in Maharashtra, 9 projects are running behind
schedule.

(d) and (e) No, Sir. In order to expedite the progress of four laning, projects are closely
monitored and concerted efforts are being made to expedite land acquisition, shifting of utilities,
granting interest bearing advances to contractors, etc. In order to expedite implementation of
projects regional offices have been set up by NHAI headed by Chief General Managers. Powers
have been delegated to the Chief General Managers who will monitor land acquisition matters as
well as implementation of projects. Special land acquisition units are also set up to expedite land
acquisition. State Governments have been requested to appoint Chief Secretaries of State as
Nodal officers for NHDP projects. Projects are also closely and periodically reviewed at HQ as
well as field units.

tOriginal notice of the question was received in Hindi.
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Road safety on highways

1482. MS. SUSHILA TIRIYA: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether it is a fact that the World Bank has raised serious concerns over road safety
on highways in the country;

(b) if so, the reasons therefor; and
(c) the steps taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI MAHADEO S. KHANDELA) : (a) to (b) Yes, Sir. The World Bank has conveyed its
concern over Road Safety during construction on Highways in the country particularly in the
context of an accident which occurred on 11th January, 2010 at bridge construction site in the
Lucknow/Faizabad Section of NH - 28 of World Bank Package-Il on Lucknow-Muzaffarpur
National Highway Project (Near Rauzgaon) preceded by a major bridge collapse in Kota over
Chambal river. An expert Committee comprising independent experts has been constituted by
the Ministry to investigate the causes of accident of Kota Bridge. The report of Expert Committee
comprising independent experts from IIT - Roorkee to investigate the causes of accident at
Rauzgaon has already been sent to the World Bank.

(c) National Highway Authority of India (NHAI) had constituted a Committee of three
engineers/experts to investigate the accident which occurred on the Lucknow/Faizabad
Section of NH - 28 of the World Bank Package - Il and to give recommendations for the
future. The committee's report has been received and based on their recommendations
guidelines have been issued to all Project Director/Supervision Consultant and contractors to
follow the safety provisions scrupulously so as to avoid occurrence of similar accidents in future.
Besides NHAI has taken several important steps to improve road safety scenario are given in
Statement.

Statement
Initiatives taken about road safety on highways

(i) Safety Measures are in-built in the project during design, construction and Operation
and Maintenance (O and M).

(a) The project designs, while meeting the safety standards, provide for various
measures to enhance the road safety like segregation of local and through
traffic by constructing flyovers, underpasses, bypasses, service roads, etc.;
user facilities like bus/truck lay by, wayside amenities; safety features like road
markings, signages, crash barriers, raised pavement markers, delineators,
lighting in urban areas/bridges/ flyovers, speed retarders on cross roads at
junctions, etc.; and pedestrian facilities like zebra crossings, pedestrian
underpasses, foot over bridges, pedestrian guardrails, etc.
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(b) During Construction, it is prescribed in the conditions of contract/
specifications to provide in Construction Zones - signages, barricades,
delineations during day and night, etc.; to take care of safety of workers like
personal protection equipment (reflective jackets, helmets, gloves, gumboots,
spectacles, etc.), first-aid equipment and amenities, etc.

(c) During O and M : Tow Away Vehicles for removing the breakdown/ damaged
vehicles, ambulances to provide immediate medical help during golden hour to
the accident victims and route patrolling vehicles to check unauthorized
activities/guide the road users. These facilities are available at every 50km of
sections in operation in an average. Ministry of Health and Family Welfare
is implementing a comprehensive scheme for upgrading Trauma Care
Centres along Golden Quadrilateral (GQ) and North South and East West
Corridors.

(i) Wayside Amenities : 4 nos. are in operation; 6 nos. under development,
3 nos. bids under evaluation, 26 nos. bids to be re-invited due to no response
in previous call and 34 sites are part of the scope of the Concessionaires/Contractors
of BOT (Toll/Annuity )/Engineering Procurement Contract (EPC) Projects (Total =
73). Further, a Consultant has been engaged to identify new potential sites for
development of wayside amenities along North - South and East-West Corridor.

(i) State-of-the-Art Advanced Traffic Management System (ATMS) comprising of
emergency call boxes, variable messages signs, CCTVs, traffic counters cum
classifiers, etc. has been provided / being provided on selected sections mostly
under National Highway Development Project (NHDP) Phase V.

(iv) Road Safety Audits in 2,825 km on the completed sections and Public Education
Campaigns on Golden Quadrilateral of 5,864 km have been undertaken.

(v) In case of Build Operate Transfer (BOT) projects provision of a Safety Expert
Provision exists in the team of independent engineers to take care of the safety
related matters during design and construction respectively. In new Public
Private Partnership (PPP) projects to be taken on Design Build Finance Operate
(DBFO) basis, the system is further strengthened through appointment of a safety
consultant.

(vi) One Safety Officer has been designated in each Regional Office of NHAI to oversee
the safety measures during construction and O and M of projects reaches.

Pending proposals in Orissa for construction of by-pass on NHs

1t1483. SHRI RUDRA NARAYAN PANY: Wil the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) number of proposals pending for construction of by-pass on different national

highways in Orissa State;

(b) the places where they are to be constructed;

(c) whether all these proposals have come from the State Government;

(d) if so, name of the proposal along with the date of its arrival; and

(e) thetime by when all these by-pass would be completed?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI R.P.N. SINGH) : (a) to (e) No proposal for construction of by-pass on National
Highways in Orissa is pending. However, State Government has identified eleven locations

where bypasses would be needed on the National Highway network in the State of Orissa.

Government has approved feasibility study and project preparation for nine such bypasses and

for the remaining two proposals are awaited from the State Government:-

SI. Name of the Bypass Present Status

No.

1. ROB cum Bypass near Belpahar Project preparation in progress
on NH-200

2. ROB cum Bypass near Bolangir on Project preparation in progress
NH-201/224

3. ROB cum Bypass near Titilagarh on Project preparation in progress
NH-217

4. ROB cum Bypass near Berhampur on Project preparation in progress
NH-217

5. ROB cum Bypass near Koraput on NH-43 Project preparation in progress

6. ROB cum Bypass near Boriguma on NH-43 Project preparation in progress

7. ROB cum Bypass near Jeypore on NH-43 Project preparation in progress

8. ROB cum Bypass near Nawarangpur on Project preparation in progress
NH-201

9. ROB cum Bypass near Deogarh on NH-6 Land Acquisition under preparation

10. ROB cum Bypass near Hinjilikatu on Proposal awaited from the State

NH-217

ROB cum Bypass near Keonjhar on NH-6

Government.

Proposal awaited from the State
Government.
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The construction of these bypasses would be taken up depending upon viability of the

project. It is too early to give the time frame.
1484. [This question was cancelled. ]
Notification of coastal highways as NHs in Gujarat

1485. SHRI VIJAYKUMAR RUPANI: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the length of Coastal Highways/Roads on the sea coast of Gujarat which has not

been notified as National Highways;
(b) whether Government of India intends to notify the same and if so, by when; and

(c) whether Government is upgrading the remaining length of NHs to improve the

security of the country ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI R.P.N. SINGH) : (a) A length of 1040.00 Km of Coastal Highways/Roads on the sea
coast of Gujarat has not been declared as National Highways (NH).

(b) Declaration of any road as a National Highway depends not only on
the consideration that it runs along the coast but on several other considerations
including traffic needs, requirement of connectivity, inter-se priority, and availability of funds.

(c) Development including upgradation of National Highways is a continuous process
and taken up depending upon condition of road, volume of traffic, inter-se priority and

availability of funds.
Rise in deaths in road accidents

1486. SHRI PENUMALLI MADHU : Will the Minister of ROAD TRANSPORT AND HIGHWAYS

be pleased to state:

(a) whether it is a fact that 315 people die every day on Indian roads which comes to 15

deaths in an hour;

(b) whether it is also a fact that road accidents in the country are rising by 8 per cent
every year; and

(c) what are the reasons that not even one per cent of amount is spent on road safety in
spite of spending lakhs of crores on construction of roads ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI MAHADEO S. KHANDELA) : (a) and (b) No, Sir. The details of number of persons killed
every day, the number of persons killed per hour and growth rate of road accidents in India

during the years 2004-2007 (the latest available data) is as under :
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Year Number of Number of Number of Number of Growth Rate
Persons Persons Persons Road of road
Killed Killed Killed Accidents accidents
per Day per hour (%)
2004 92618 253 1" 429910 —
2005 94968 260 1 439255 2.17
2006 105749 290 12 460920 4.93
2007 114444 314 13 479216 3.97

(c) The funds allocated for various Road safety programmes are not related to the

allocation of funds for construction of roads but are based on approved Schemes pertaining to
Road Safety. The details of funds allocated and spent on various road safety schemes, during
the last five years and the current year are as under:—

(Rs. in crore)

Year BE/RE Expenditure
2004-05 39.70 34.99
2005-06 43.05 29.70
2006-07 47.00 43.25
2007-08 52.00 42.87
2008-09 73.00 54.89
2009-10 79.00 08.00 (till date)

The Sundar Committee which was constituted under the Chairmanship of Shri S. Sundar,

former Secretary, Ministry of Surface Transport to make recommendations for setting up a

separate body on "Road Safety and Traffic management'" has inter alia recommended creation
of an apex body /.e. National Road Safety and Traffic Management Board, creation of a
dedicated road safety fund namely National Road Safety Fund by way of earmarking 1% of the
total proceeds of the cess on diesel and petrol. The proposal has been referred to the Cabinet
for their approval.

Projects to connect NHs to districts

11487. SHRI BRIJLAL KHABRI: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether it is a fact that Government has formulated an ambitious project to connect

National Highways to several districts of the country;

(®)

if so, the details thereof;

tOriginal notice of the question was received in Hindi.
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(C) the amount estimated to be shell out by Government for this project;

(d) whether it is also a fact that any target of construction of road under this project has
been fixed;

(e) if so, the details thereof; and
(f)  the names of the districts of Uttar Pradesh included in this project?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRIR.P.N. SINGH) : (a) to (c) This Ministry is primarily responsible for the development and
maintenance of National Highways (NHS). The Government has not formulated any specific
scheme as such to connect NHs to several districts of the country. However, the Ministry has
formulated a Programme known as "Special Accelerated Road Development Programme for the
North-East Region (SARDP-NE)" including Arunachal Pradesh Package mainly to provide
connectivity to all the State Capitals and District Headquarters in the North-East Region. It
envisages two/four laning of about 9,740 km length of roads (4,984 km of NHs and 4,756 km of
State roads). Out of this, Phase-A of SARDP-NE has been approved involving improvement of
2,596 km length of roads (1,839 km NH and 757 km State Roads) for a total estimated cost of
Rs. 14,903 crore, which is to be met from budgetary allocation. Also, the Arunachal Pradesh
Package involving improvement of 2,319 km length of roads (1,472 km of NHs and 847 km of
State Roads) has also been approved for implementation for a total estimated cost of Rs. 12,500
crore, which is to be met from budgetary allocation. Phase-B of SARDP-NE has been approved
for preparation of Detailed Project Reports (DPR) involving 4,825 km length of roads (1,673 km
NH and 3,152 km State Roads).

(d) and (e) Phase-A of SARDP-NE is targeted for completion by March 2014. The
Arunachal Pradesh Package is targeted for completion by March 2015.

(f)  There are no other such specific schemes to link districts in other States of the
country with NHs, including the State of Uttar Pradesh.

Concretization of NHs

11488. SHRI Y. P. TRIVEDI: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:
(a) whether Government is now contemplating to concretize all National Highways;
(b) if s0, the reasons therefor; and
(c) the details of amount required by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRIR.P.N. SINGH) : (a) No Sir, there is no proposal to concretize all National Highways.

tOriginal notice of the question was received in Hindi.
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(b) and (c¢) Does not arise.
Enforcement of new rules for NHs

1489. SHRI KAPTAN SINGH SOLANKI: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether Government has taken any decision regarding the enforcement of new rules
for different schemes of National Highways;

(b) if so, the details thereof;

(c) the number of National Highways widened and strengthened by Government during
the last two years; and

(d) the details of the target for the construction of National Highways every year by
Government?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRIR.P.N. SINGH) : (a) No, Sir.

(b) Does not arise.

(c) The number of National Highways no which works of widening and strengthening
have been taken up during the last two years, /.e. 2007-08 and 2008-09 is given in statement
(Seebelow).

(d) The details of targets fixed for construction of National Highways during the last two
years and current year are as under :

Sl. Name of the scheme Targets for Targets for ~ Targets for
No. the year the year the year
2007-08 2008-09 2009-10
1. Widening single lane to two lanes (kms) 919.00 1176.00 1320.95
2. Strengthening of existing weal two lane 577.00 706.00 1058.08

pavement (kms)

3. Widening to four / six lanes (kms) 2919.00 3570.85 3244.50

4. Improvement of riding quality (kms) 1602.00 1350.00 2510.31

5. Construction of missing links (kms) 22.00 26.00 8.80

6. Improvement to low grade sections 25.00 80.00 20.03
(kms)

7. Construction of bypasses (Nos) 14 25 19

8. Construction/ rehabilitation of bridges 112 95 134
(Nos)
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Statement

Number of National Highways ( NHs) on which works of widening and strengthening have been
taken up during the last two years, i.e. 2007-08 and 2008-09

SI.No.

State

NH No.

1

2

3

1.

20.

21.

22.

23.

Andhra Pradesh

Arunachal Pradesh
Assam

Bihar

Chandigarh
Chhattisgarh
Delhi

Guijarat

Haryana
Himachal Pradesh
Jammu and Kashmir
Jharkhand
Karnataka

Kerala

Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Mizoram
Nagaland

Orissa
Puducherry

Punjab

4,5,7,9, 16, 18, 43, 63, 202, 205, 214, 214A, 219, 221
and 222

52 and 229

31, 37, 39, 44, 52, 53, 54 and 151

2, 2C, 31, 80, 98, 101, 102, 103 and 107

21

16, 78, 200, 216 and 221

8 and 24

8A, 8B, 8E, 14, 15 and 113

1, 8,10, 21A, 22, 65, 71, 71A, 71B, 72, 73 and 73A
20, 21, 21A, 22, 70, 72 and 88

1A, 1B, 1C and 1D

2,23,32,75,78,80, 99 and 100

4,7,13, 63,206, 207, 209, 212 and 218
212 and 213

3,7,12,25,59A, 69,75, 76, 78, 86 and 92
6,9, 13,16, 17, 50, 69, 204, 211 and 222
39, 53, 150 and 155

40, 44 and 51

44A, 54, 54A, 54B and 154

39, 61, 150 and 155

5, 6, 23, 42, 43, 60, 200, 201, 215, 217 and 224
45A

1,21,22,64,71and 72
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24. Rajasthan 11, 1A, 1B, 12, 15, 65, 76, 79, 89, 90, 112, 113, 114 and
116

25. Tamil Nadu 4,7, 45A, 49, 67, 208, 209, 210 and 219

26. Tripura 44 and 44A

27. Uttar Pradesh 2,7,19, 24,28, 28B, 29, 56, 72A, 73, 74, 75, 76, 86, 91,
91A, 92, 93

28. Uttarakhand 58,72, 73,87, 94,108, 109, 119 and 125

29. West Bengal 2,6, 31, 31C, 60 and 117

Medical facilities on major highways

1490. SHRI TARIQ ANWAR: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) the number of people died in road accidents during the last three years, State-wise;
(b) the main reasons for deaths;

(c) whether it is a fact that proper medical facility is not available on major highways;
and

(d) if so, what steps Government will take to have proper ambulance facilities on the
highways ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI MAHADEO S. KHANDELA) : (a) and (b) The state-wise figures of road accidents and
casualties as a result thereof in the country for the calendar years 2005 to 2007 (the latest
available data) are given in Statement (See below). Road accidents are mainly caused due to a
number of factors such as driver's fault, mechanical defects in the vehicles, fault of pedestrians,
bad road, bad weather, cattle, increase in population, vehicular population, heterogeneous
traffic, fallen trees etc.

(c) and (d) During the Eleventh Five Year Plan, the Government is implementing a scheme
of the Ministry of Health and Family Welfare for 'establishment of an integrated network of
Trauma Centres' along the Golden Quadrilateral, North-South and East-West Corridors of the
National Highways by upgrading the trauma care facilities in 140 identified State Government
hospitals, at a total outlay of Rs. 732.75 crore. Setting up of the integrated network of Trauma
Centres along the Golden Quadrilateral, North-South and East West Corridors will ensure that
each accident victim on these corridors is able to get competent medical assistance within the
shortest possible time thereby saving precious lives. The trauma care network provides three
categories of trauma care centres, /.e., Level-l, Level-ll and Level-lll. Level-| trauma centre in

185



the state would provide the highest level of definitive and comprehensive care of patients with
complex injuries. The level-ll trauma centre would be available at every 300 km. The Level-lll
trauma centre would be available every 100-150 km. The present Scheme covers entire Golden
Quadrilateral, North-South and East-West corridors. Subsequently, after evaluation of this
project, other National Highways with substantial traffic density would be taken up.

The Ministry of Road Transport and Highways is committed to provide 140 ambulances to
the 140 identified hospitals. In addition, the Ministry of Road Transport and Highways, under the
scheme "National Highways Accident Relief Service Scheme (NHARSS)” has been providing
ambulances to State/ UTs/NGOs for evacuating road accident victim to nearest medical aid
centre. National Highways Authority of India is also providing ambulances with the state of art
equipments, deployed with qualified staff, at every 50 km on completed stretches of National

Highways.
Statement
Total No. of persons killed in road accident in States/UTs during the
years 2005 to 2007.

SI.No.  States 2005 2006 2007
1 2 3 4 5
1. Andhra Pradesh 10534 12761 13549
2. Arunachal Pradesh 87 129 95
3. Assam 1544 1841 1604
4. Bihar 1588 2396 3482
5. Chhattisgarh 2258 2374 2607
6. Goa 242 303 322
7. Gujarat 5642 6161 6915
8. Haryana 3379 4012 4415
9. Himachal Pradesh 812 867 979
10.  Jammu and Kashmir 884 989 958
1. Jharkhand 1919 1914 2081
12.  Karnataka 6904 7973 8777
13. Kerala 3161 3627 3778
14.  Madhya Pradesh 5327 5318 6671
15.  Maharashtra 10259 11343 11212
16.  Manipur 137 159 14
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1 2 3 4 5

17.  Meghalaya 126 165 127
18.  Mizoram 59 64 50
19.  Nagaland 52 68 89
20. Orissa 2549 2755 3000
21.  Punjab 2793 3052 3363
22. Rajasthan 6793 7154 8145
23.  Sikkim 77 70 52
24.  Tamil Nadu 9758 11009 12036
25.  Tripura 209 196 223
26.  Uttarakhand 868 975 992
27.  Uttar Pradesh 9955 10851 11398
28. West Bengal 4727 4600 4745

Union Territories

1. Andaman and Nicobar 23 22 23
Islands

2. Chandigarh 135 142 151

3. Dadra and Nagar Haveli 55 45 66

4. Daman and Diu 24 27 29

5. Delhi 1862 2169 2141

6. Lakshadweep 0 1 0

7. Puducherry 226 217 255
TOTAL 94968 105749 114444

Expressway under NHDP Phase-IV

1491. SHRI A. VIJAYARAGHAVAN: Wil the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the competent authority has asked the views of the States on the respective
parts of the alignment proposed to develop 10000 KM of expressway under National Highway
Development Project (NHDP) Phase-IV;

(b) if so, whether the competent authority of Kerala had requested to extend the
Kanyakumari Thrissur expressway upto Kasargode;
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(c) if so, whether the respective consultants will be directed to discuss the above with

the competent authority of Kerala; and
(d) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI R.P.N. SINGH) : (a) to (d) The Ministry had awarded a Consultancy Services for
Formulation of a Master Plan for the National Expressway Network in the country. The
Consultants, duly considering the view received from some of the State Governments, submitted
the Draft Project Report in July, 2009. All State Governments were requested in August 2009 to
offer their views on the proposed National Expressway Network. The Final Report submitted by
the Consultants, duly considering the views/observations received from the State Governments
and recommending /nter alia development of total Expressway Network of about 18,637 km, has
been accepted by the Government. State Government of Kerala had requested for extending the
National Expressway from Thrissur to Kasargod and Mangalore. However, from overall
perspective of broad integration of the Expressway Network in the entire country and keeping in
view the existing connectivity, the Final Report has inter alia recommended to include Thrissur-

Kanyakumari stretch in the proposed National Expressway Network.

At present there is no proposal to direct the consultants to discuss the issue with the State

Government of Kerala since the Report has already been finalized.
Approval of road projects received from Rajasthan

11492. SHRI KRISHAN LAL BALMIKI: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether proposals under Rajasthan Government interstate road scheme, have been
sent to Central Government for approval, if so, the time by when approval thereto would be

accorded; and

(b) whether it is a fact that project proposal under economic significance scheme, has
been sent for approval to Government by Rajasthan Government, if so, by when these project

proposals would be approved ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI R.P.N. SINGH) : (a) and (d) Yes, Sir. In 2008-09, five proposals were accorded 'in-
principle" approval amounting to Rs. 33.72 crore. Estimates for all the five have been received in
the Ministry during 2009-10 and two estimates amounting to Rs. 7.82 crore have been approved.
Depending upon the inter-se-priority and availability of funds, other three proposals are likely to
be sanctioned during 2009-10. In the year 2009-10, two proposals of Economic Importance
amounting to Rs. 29.96 crore and 11 proposals of Inter State Connectivity amounting to

Rs. 85.34 crore were received from Government of Rajasthan for 'in principle' approval. Out of

tOriginal notice of the question was received in Hindi.
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these, two proposals of Economic Importance amounting to Rs. 29.96 crore and four proposals
of Inter State Connectivity amounting to Rs. 32.45 crore have been accorded 'in-principle’
approval for which the State Government will have to send detailed estimates.

Per capita highway facilities in the country

1493. SHRI P. RAJEEVE: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) what is the State-wise details of per capita highway facility in the country; and
(b) which State has the highest rank in per capita highway facility in the country?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI R.P.N. SINGH) : (a) and (b) This Ministry is primarily responsible for the development
and maintenance of National Highways (NHs). The State-wise details of the length of NHs per
lakh population are given in Statement (See below). The State of Arunachal Pradesh ranks
highest in terms of length of NHs per lakh population.

Statement

Distribution of National Highways (NH) in the country

Sl. Name of State/U.T. Total NH Population Length of
No. length in Lakhs as NH in
in km per 2001 km/lakh

census population

1 2 3 4 5

1. Andaman and Nicobar Islands 300 3.56 84.3

2.  Andhra Pradesh 4537 762.10 6.0

3.  Arunachal Pradesh 1992 10.97 181.6

4. Assam 2836 266.55 10.6

5. Bihar 3642 829.98 4.4

6. Chandigarh 24 9.00 2.7

7.  Chhattisgarh 2184 208.33 10.5

8. Dadra and Nagar Haveli 0 2.20 0.0

9.  Daman and Diu 0 1.58 0.0

10. Delhi 80 138.50 0.6

1. Goa 269 13.47 20.0
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1 2 3 4 5

12.  Guijarat 3245 506.71 6.4
13. Haryana 1518 211.44 7.2
4. Himachal Pradesh 1409 60.77 23.2
15. Jammu and Kashmir 1245 101.43 12.3
16.  Jharkhand 1805 269.45 6.7
17. Karnataka 4396 528.50 8.3
18.  Kerala 1457 318.41 4.6
19. Lakshadweep Island 0 0.61 0.0
20.  Madhya Pradesh 5027 603.48 8.3
21. Maharashtra 4191 968.78 4.3
22.  Manipur 959 22.93 41.8
23. Meghalaya 810 23.18 34.9
24. Mizoram 927 8.8 104.4
25. Nagaland 494 19.90 24.8
26.  Orissa 3704 368.04 10.1
27. Puducherry 53 9.74 5.4
28.  Punjab 15657 243.58 6.4
29.  Rajasthan 5585 565.07 9.9
30.  Sikkim 62 5.40 1.5
31.  Tamil Nadu 4832 624.05 7.7
32.  Tripura 400 31.99 12.5
33.  Uttarakhand 2042 84.89 24.1
34.  Uttar Pradesh 6774 1661.97 4.1
35.  West Bengal 2578 801.76 3.2

Mode for collection of toll tax on two lane sections

1494. SHRI BHAGIRATHI MAJHI: Will the Minister of ROAD TRANSPORT AND HIGHWAYS
be pleased to state:

(a) the mode proposed by Government to collect toll tax on existing two lane road
sections;
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(b) whether there is any improvement in the proposed level of service with respect to
existing level of service, if so, the details thereof;

(c) the average per kilometer cost of proposed improvement; and

(d) whether there is any grant to be provided by Government, if so, what is the
amount?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI R.P.N. SINGH) : (a) to (c) As per National Highways Fee (Determination of Rates
and Collection) Rules, 2008, the rate of fee for use of a section of National Highway having two
lanes and on which the average investment for up-gradation/improvement exceeds, Rupees
one crore per kilometer, shall be sixty per cent of the rate of specified under sub rule (2) of
rule 4.

(d) Government provides Viability Gap Funding (VGF) up to maximum of 40% of the
Total Project Cost for projects included under various phases of National Highways Development
Project (NHDP) undertaken in 'Build, Operate and Transfer (BOT)' (Toll) mode on Public-
Private-Partnership (PPP) basis.

Acquisition of land for NH projects

1495. SHRI A. ELAVARASAN: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether Government insisted State Governments to expedite acquisition of land for
National Highway projects;

(b) if s0, the details thereof and response from the State Governments;

(c) the number of projects which are pending for want of sufficient land to be acquired by
State Governments; and

(d) the steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI R.P.N. SINGH) : (a) and (b) Yes, Sir. A meeting of the Ministers in charge of the State
Public Works Departments (PWDs) was held under the Chairmanship of Union Minister of Road
Transport and Highways [Minister (RT and H)] on 05.2.2010. During this meeting, the Minister
(RT and H) requested the State Government to extend their active cooperation and pro-active
participation in the programme of implementation of National Highways Development Project
(NHDP) right from the inception of individual projects for enabling their successful and time
bound implementation. Land acquisition for Highway projects was one of the issues discussed
during the meeting. The Minister (RT and H) also directed in the above mentioned meeting that
in case, despite repeated persuasion land acquisition is not feasible for the projects which either
could not commence or are delayed after commencement for several years in some of the
States, feasibility of dropping such projects or foreclosure of the projects already commenced in
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those States could also be considered in extreme cases. Necessity for gearing up and
expediting the process of land acquisition by the State Governments with fortnightly review of the
progress with District Land Acquisition Officers were reiterated in the meeting and States were
requested for taking up of necessary corrective actions promptly and ensure timely handing over
of land to National Highways Authority of India (NHAI).

(c) There is no such project pending for award of sufficient land to be acquired by State
Governments.

(d) Does not arise.
Four lane roads in NE area

1496. SHRI SILVIUS CONDPAN: Will the Minister of ROAD TRANSPORT AND HIGHWAYS
be pleased to state:

(a) what are the details of present position of the construction of four-lane roads in the
North Eastern area as per the policy of look-East; and

(b) by when the proposed construction of road bridge over Brahamputra by the side of
Sarai Ghat Bridge is expected to be completed ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRIR.P.N. SINGH) : (a) Four lane roads in North-East are mainly being constructed as part
of East-West Corridor in Assam from Srirampur (Assam / West Bengal Border) to Silchar. Total
length of 678 km divided into 27 contract packages has to be improved to 4-lane standards. Out
of 678 km, 4-laning of 18.5 km. length (Guwahati bypass) has already been completed and 4-
laning of 629 km length divided in 26 contract packages is in progress. 4-laning of 31 km length
could not be awarded as the stretch passes through Borail Wild Life Sanctuary.

(b) The construction of road bridge over Branamputra (part of East-West Corridor) by
the side of Sarai Ghat Bridge is scheduled for completion by March, 2012.

1497. The Question was cancelled.
State highways converted into NHs in Punjab

1498. SHRI VARINDER SINGH BAJWA: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the names and the length of State Highways in Punjab converted into National
Highways during the last three years ending 31st December, 2009 with the expenditure incurred
thereon, year-wise;

(b) whether more such roads are proposed to be converted during the remaining period
of Eleventh Five Year Plan, if so, the details thereof; and

(c) the estimated expenditure required for the purpose, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI R.P.N. SINGH) : (a) No State Highways in Punjab has been converted into National
Highways during the last three years ending 31th December, 2009.
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(b) Expansion of NH network is a continuous process and declaration of new NH is taken
up from time to time depending upon, requirement of connectivity, inter-se priority and
availability of funds.

(e) Does not arise.
Maintenance of NHs

1499. SHRI SHYAMAL CHAKRABORTY: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the State-wise kilometre of National Highways in the country; and
(b) the allotment of funds to maintain National Highways, State-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI R.P.N. SINGH) : (a) The State-wise details of the length of National Highways (NHs) in
kilometer are given in Statement (Refer to Statement appended to answer to USQ 1475 part (d)
and (e).

(b) The State-wise allocation of funds for maintenance and repair (M and R) of NHs
during 2009-10 is given in Statement (See below).

Statement

The State-wise allocation of funds for maintenance and repairs (M and R)

of NHs
Amount in Rs. Crore

Sl.  Name of State/Union Territory Allocation of funds for M and R
No. of NHs during 2009-10
1 2 3
1. Andhra Pradesh 60.25
2. Arunachal Pradesh 0.91
3. Assam 66.75
4. Bihar 70.73
5. Chandigarh 0.75
6. Chhattisgarh 34.59
7. Delhi 0.75
8. Goa 5.35
9. Gujarat 42.66
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1 2 3

10. Haryana 18.97
1. Himachal Pradesh 31.37
12.  Jharkhand 33.45
13.  Karnataka 64.45
14. Kerala 28.50
15. Madhya Pradesh 60.55
16.  Maharashtra 66.91
17.  Manipur 10.69
18.  Meghalaya 18.68
19.  Mizoram 7.08
20. Nagaland 12.40
21.  Orissa 59.50
22. Puducherry 1.63
23.  Punjab 23.40
24. Rajasthan 74.47
25.  Tamil Nadu 32.23
26.  Uttar Pradesh 74.30
27.  Uttarakhand 23.31
28.  West Bengal 27.15
29.  Andaman and Nicobar Islands 4.00

Completion of Banarpal in Orissa to Ranchi in Jharkhand
stretch on NH-23

1500. SHRI MANGALA KISAN: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) the amount spent so far on construction and repair on the stretch of Banarpal in
Orissa to Ranchi in Jharkhand on NH-23;

(b) by when this stretch is likely to be 2/4 laned;

(c) whether there is a delay in work in NHs in Orissa whereas they are fast in other
States; and

(d) by when Government proposes to punish the people responsible for this delay ?
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI R.P.N. SINGH) : (a) Total 61 works an aggregate amount of
Rs. 261.32 crore have been sanctioned for construction of Banarpal (Orissa) to Ranchi
(Jharkhand) section of National Highway No. 23 during the last five years and current year.
During the above period, total Rs 31.36 crore have already been spent for repair of the above
stretch.

(b) Out of the total length of 418.1km, 356.94 km is already two lane and the widening to
two lane work in 44.66 km is in progress. The remaining 16.50 km is of intermediate lane
standard and there is no proposal for its widening to two lanes in the current Annual Plan.

(c) No,Sir.
(d) Does not arise.
Construction of mega highways

1501. SHRI M. V. MYSURA REDDY: Wil the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether it is a fact that the Ministry is planning to construct mega highways of
stretches of 1,000 kms. or more;

(b) if s0, the details of stretches identified so far for this purpose in the country, with a
particular reference to Andhra Pradesh; and

(c) the details of norms proposed for mega highways ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI R.P.N. SINGH) : (a) and (b) Yes, Sir. However, the length of the initially identified
stretches as mega projects in various states including Andhra Pradesh, as given in Statement
(See below) ranges between 390 to 700 Km.

(c) The process of finalisation of modalities/norms has been undertaken in consultation
with all concerned for implementation of Mega Projects with funding under National Highways
Development Project (NHDP) before the bids could be invited.

Statement

List of Projects under consideration as Mega Project.

Sl. State Name of Project Length
No.
(km)

1 2 3 4

1. Andhra Pradesh Six laning of Ichapuram — Srikakulam — 436

Vishakhapatnam — Ankapalli — Rajahmundry
Section of NH-5
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1 2 3 4

2. Rajasthan and Six laning of Kishangarh — Udaipur — 557
Guijarat Ahmedabad Section of NH-79A, NH-79,
NH-76 and NH-8

3. Maharashtra Four laning of Gujarat-Maharashtra border — 485
Dhule — Jalgaon — Akola — Amravati Section
of NH-6

4. Madhya Pradesh Four laning of Gwalior — Shivpur — Biaora — 450

Dewas Section of NH-3

5. Punjab and 2-lane with paved shoulder of Amritsar — 700
Rajasthan Ganganagar — Bikaner — Nagaur — Jodhpur —
Pali Section of NH-15, 89 and 65

6. Madhya Pradesh Four laning of Lakhnadon-Jabalpur-Katni-Reva
Section of NH-7

7. Maharashtra Four laning of Indapur-Goa/Maharashtra Border 390
Section of NH-17

8. Gujarat Four laning of Ahmedabad — Bamanbore — 425
Samakhiali and Bamanbore — Rajkot — Gondal
Section of NH-8A and B

9.  Gujarat Six/Four/2 LPS of Bhavnagar — Pipavav — 445
Porbandar — Dwarka Section of NH-8E

Highways projects running behind schedule

1502. SHRI RAJEEV SHUKLA: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) the number of highways projects facing cost overruns and running behind schedule;
(b) the main reasons for the delay; and
(c) the corrective measures taken by Government?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI R.P.N. SINGH): (a) Out of 211 projects under implementation with NHAI, 140 projects
are running behind schedule. Escalations due to delay are paid as per contract provisions.
Escalation clauses as per contract agreement permits NHAI to limit its payment to material
actually consumed, at prevailing prices when the material was consumed. In case the project is
delayed due to reasons attributable to the contractor, liquidated damages are to be imposed
and no escalation is paid. Escalations are paid only in case where the delay is beyond the control
of the Contractor.
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(b) The projects are delayed due to various reasons including increase in prices of
construction materials, delay in land acquisition, utility shifting, obtaining clearances from
forest/environment, poor performance of some contractors and law and order problems in some

states.

(c) In order to expedite the process of four laning, progress of projects is closely
monitored and concerned efforts are being made to expedite land acquisition,
shifting of utilities, granting interest bearing advances to contractors, etc. In order to expedite
implementation of projects regional offices have been set up by NHAI headed by Chief General
Managers. Powers have been delegated to the Chief General Managers who will monitor land
acquisition matters as well as implementation of projects. Special land acquisition units are also
set upto expedite land acquisition. State Governments have been requested to appoint Chief
Secretaries of State as Nodal officers for NHDP projects. Projects are also closely and

periodically reviewed at HQ as well as field units.
Revival of Parvathy Mills in Kerala

1603. SHRI K. E. ISMAIL:
SHRI M. P. ACHUTHAN?:

Will the Minister of TEXTILES be pleased to state:

(a) whether the Kerala State Government had discussed the matter of revival of Parvathy

Mills at Kollam in Kerala by National Textile Corporation; and
(b) if s0, the details and Government’s decision thereon?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (a) and (b) Three meetings were held between NTC
management and the mills labour unions on 1.11.2008, 24.11.2008 and 7.11.2009 under the aegis
of Minister of Labour, Government of Kerala on the issue of running of Parvathy Mills after
modernization . As per the revival scheme of National Textile Corporation (NTC) approved by
the Board for Industrial and Financial Reconstruction (BIFR), Parvathy Mills is slated for revival
through joint venture route with private partnership where 51% equity will be with NTC.
However, no final decision has been taken in the matter.

Employment to weavers in Orissa
11504. SHRI RUDRA NARAYAN PANY : Will the Minister of TEXTILES be pleased to state:
(a) the total number of weavers in Orissa;
(b) whether all weavers get employment daily;

(c) if not, the measures contemplated by Government to overcome this problem;

and

tOriginal notice of the question was received in Hindi.
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(d) the proposals given by State to Central Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI  PANABAKA  LAKSHMI): (a) As per 1995-96 Census about

2,46,782 handloom weavers and allied workers are engaged in handloom sector in the Orissa.

(b) and (c) Handloom weavers are not getting continuous employment in the country
including in the Orissa. Government of India is implementing five schemes during the Eleventh
Five Year Plan for the development and welfare of handloom weavers such as (i) Integrated
Handloom Development Scheme, (i) Marketing and export Promotion Scheme, (jii) Handloom
Weavers Comprehensive Welfare Scheme, (iv) Mill Gate Price Scheme, and (v) Diversified

Handloom Development Scheme.

(d) During the Eleventh Five Year Plan, 33 clusters (including two Clusters sanctioned
during Tenth Plan) have been sanctioned for the State of Orissa, which are at various stage of
implementation. 75 Group Approach Projects have been sanctioned. 74 Marketing events such
as National Handloom Expo, Special Handloom Expo, District Level Event and Craft Mela were
organised. In pursuance of the Hon’ble Prime Minister announcement in August, 2006, the
Indian Institute of Handloom Technology (IIHT) at Bargarh has been set up in 2008 and started
functioning from the Government’s Panchayat College Campus, Bargarh w.e.f. from 2.6.08.
Construction of its new building has been started. 02 Export Project have also sanctioned. On
22nd December, 2009, the Empowered Committee of the Department of Commerce has

approved the setting up of Design Studio at Bhubaneswar, Orissa.
Facility to workers of jute industry
11505. SHRI RUDRA NARAYAN PANY : Will the Minister of TEXTILES be pleased to state:

(a) the total number of workers engaged in jute industry at present in the

country;

(b) whether the same facilities are being provided to workers of this sector as are being

provided to workers of other sectors;
(c) if so, the comparative details thereof;
(d) ifnot, the reasons therefor;

(e) whether it is a fact that there is no discontent among workers of jute sector and all

have come to an end; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (a) to (f) The State Government is an appropriate

Government to deal with the issues relating to workers engaged in the jute industry, including

tOriginal notice of the question was received in Hindi.
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their welfare. The Government of India does not maintain data relating to the number of workers
engaged in the Jute Industry and welfare measures being extended to them or to workers

engaged in other industries.
Spinning mills in Gujarat

1506. SHRI NATUJI HALAJI THAKOR: Will the Minister of TEXTILES be pleased to
state:

(a) whether Government has any proposal to set up the spinning mills in Mehsana,
Rajkot, Surat, Bharuch and Amroli districts of Gujarat ;

(b) if so, the details thereof;

(c) the number of spinning mills that came up in the country during each of the last three

years, State-wise;

(d) whether there is any data regarding the financial status of such spinning mills of

Guijarat and other States; and
(e) the special packages likely to be given for the proposed operation of such mills ?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (a) and (b) Government has no proposal to set up any
spinning mill in Mehsana, Rajkot, Surat, Bharuch and Amroli district of Gujarat. The Government
provides conducive atmosphere for entrepreneurs for setting up of mills in the country including
districts of Mehsana, Rajkot, Surat Bharuch and Amroli district of Gujarat.

(c) The details of State-wise number of spinning mills enlisted during the year 2007, 2008
and 2009 (January-December) in the country is given in Statement (See below).

(d) Government does not maintain such data.
(e) No special packages likely to be given.
Statement

State-wise No. of Cotton, Man-Made Fibre Spinning (Non-SS!)
enlisted in country

Sl.  State Name 2007 2008 2009
No.

1 2 3 4 5
1. Andhra Pradesh 7 17 3
2. Assam 0 0 0
3. Bihar 0 0 0
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1 2 3 4 5

4.  Chhattisgarh 0 0 0
5.  Dadra and Nagar Haveli 2 1 0
6. Daman and Diu 0 0 0
7. Goa 0 0 0
8. Guijarat 3 3 0
9. Haryana 0 0 0
10. Himachal Pradesh 0 0 0
1. Jammu and Kashmir 0 0 0
12.  Jharkhand 0 0 0
13. Karnataka 0 0 0
14. Kerala 1 0 0
15. Madhya Pradesh 1 1 2
16. Maharashtra 4 2 5
17.  Manipur 0 0 0
18. Orissa 0 0 0
19.  Puducherry 1 0 0
20. Punjab 1 12 0
21. Rajasthan 2 1 0
22. Tamil Nadu 32 55 8
23. Uttar Pradesh 0 1 0
24. Uttarakhand 0 1 0
25. West Bengal 0 0 0

TOTAL 54 94 18

Handloom Cluster Expos
1507. SHRIMATI T. RATNA BAI: Will the Minister of TEXTILES be pleased to state:

(a) whether Handloom Cluster Expos are being organized to showcase the finest and
exclusive handloom products recently;

(b) if so, the details thereof; and
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(c) the role of the States in such Expos and incentives being given to them to encourage
and organize more Expos in different parts of the country especially in rural areas in the Eleventh
Five Year Plan?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (a) and (b) The Government of India through Office of the
Development Commissioner (Handlooms), Ministry of Textiles is implementing the Cluster
Development Programme since 2006-07 in 20 handloom clusters, spread in 12 States. These
clusters have participated/organized exhibitions in different parts of the country, generating
sales and orders worth Rs. 43.52 crores. The recent Cluster Expo was organised at Pragati
Maidan, New Delhi 21st to 28th December, 2009.

(c) During the Eleventh Plan, the Cluster Development Programme is implemented under
a Centrally Sponsored Scheme, called Integrated Handlooms Development Scheme (IHDS).
The proposals, under the Scheme are received from the respective State Governments, duly
recommending the Implementing Agency, the Action Plan etc. on need basis. Implementing
Agency may be the State Government/State Handloom Corporation/State Apex Handloom
Weavers Co-operative Society etc. The financial assistance for each cluster is
sanctioned/released to the State Government concerned. So far, 419 clusters have been
sanctioned under the Scheme. This includes financial assistance towards various components
like; design development and product diversification, setting up of Common Facility Centre/dye
house, publicity and marketing, basic input, skill upgradation etc. Some States/Implementing
Agencies have already organized/participated in the Expo. Under the scheme, provision of Rs.
6.00 lakhs exists for conducting three exhibitions/fairs, out of which, share of the Government of
India is Rs. 4.50 lakh. Similarly, provision of Rs. 3.00 lakh exists for organizing six buyer-seller
meets, out of which, share of the Government of India is Rs.2.25 lakh. Besides, assistance is
also provided towards release of advertisement, preparation of brochure and catalogue, market
survey, awareness and exposure visit, development and hosting of website etc. The
Implementing Agency can organize the Expo jointly with other clusters or can participate in other
Expos, depending upon the availability of budget, product range etc. These clusters can also
participate in the District Level Events (DLEs), which are financially assisted by Government of

India and held generally in the rural areas.
Decreasing export target of Handicraft exports
1508. SHRI MOINUL HASSAN : Will the Minister of TEXTILES be pleased to state:
(a) whether itis a fact that export target of Handicraft is decreasing;

(b) if s0, the details of last three years;

(c) whatis the reason behind this; and
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(d) what action Government has taken to improve the situation?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (a) and (b) Yes, Sir. The target and achievement as
reported by Export Promotion Council for Handicrafts and Carpet Export Promotion Council for
handicrafts including handmade carpets respectively for last three years is as under:—

(Rs. in crores)

Year Handicrafts Carpets Total

Target Achievement ~ Target  Achievement Target  Achievement

2006-07 16500.00 17288.14 3600.00 3674.86 20100.00 20963.00

2007-08 21000.00 14012.05 4480.00 3524.73 25480.00 17536.78

2008-09 17950.00 8183.12 3865.00 2708.73 21815.00 10891.85

(c) Due to world economic recession, there is decline in export of Handicrafts and
Handmade carpets. In view of this, the targets were decreased.

(d) Government of India has announced various export promotion measures like:
handicraft exports to be treated as ‘special focus products’ and entitled to 5% duty credit scrip;
Custom duty on Export Promotion Capital Goods for technological upgradation reduced from
3% to 0%. In addition to this, other measures include; participation in Fairs/exhibitions abroad;
organizing Indian handicrafts and Gifts Fair and Carpet Fair twice a year; organizing Thematic
exhibition; programmes for packaging and export procedure; organization of buyer-sellers meet;
workshop/seminar and Stand Alone Shows for brand image promotion of Indian handicrafts
abroad; organizing seminars/workshops in important Craft/Centres by handicraft Export
Promotion Councils.

Carpet industry of Bhadohi on the verge of closure
1509. SHRI KALRAJ MISHRA: Will the Minister of TEXTILES be pleased to state:

(a) whether Carpet Industry of Bhadohi, Uttar Pradesh is on the verge of closure
because of lack of encouragement from Government, resulting in unemployment of thousands of
people who were totally dependent on the carpet industry; and

(b) if so, the steps taken by Government to rebuild the carpet industry of Bhadohi, in
accordance with it’s policy to encourage the export?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (a) and (b) No Sir. However still considering the
importance of the sector many steps have been taken to support the industry. Government has
already placed Handmade Carpet industry under Focus Product Scheme and the Exporters are
getting 5% Duty Credit Scrip on FOB Value of exports. Government also allowed 2% interest
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subvention on export credit. Government also providing 90% grant to the Handmade carpets
being cottage based rural industry under Focus Product for organizing India Carpet Expo
organized by Carpet export Promotion Council where the small and medium scale Manufacturers
and Exporters are provided space on subsidized rates for displaying and marketing their
products. The carpet belt of Mirzapur—Bhadohi have been selected for implementation of Mega
Cluster Scheme for providing backward and forward linkages to the sector.

Tripartite Committee on jute
1510. SHRI R.C. SINGH: Will the Minister of TEXTILES be pleased to state:

(a) whether it is a fact that most of the recommendations made in the Tripartite
Committee on Jute to enable a smooth run in the troubled industry relate to this Ministry;
and

(b) if so, the details thereof and what action has been taken to implement the

recommendations ?

THE  MINISTER OF STATE IN  THE  MINISTRY OF  TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (a) No, Sir.

(b) The majority of the recommendations made in the Tripartite Committee on Jute pertain
to the Government of West Bengal and Ministry of Labour and Employment. The
recommendations concerning Ministry of Textiles relate to skill development and analysis of
wage structure in the context of costing of various items of expenditure and profitability of jute
mills.

The Ministry is already implementing training programmes and schemes, which subsumes
what have been recommended by the Tripartite Committee. Regarding analysis of wage
structure, the calculation of price of B-Twill jute bags is through a dynamic formula, which takes
into account the escalation of prices of almost all the inputs. The prices of B-Twill jute bags are
revised every month, based on the prevailing input prices, wage structure, etc. The Government

is paying comparable, or even better, market prices to the jute industry.
Welfare measures for handloom weavers

1511. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of TEXTILES be pleased to
state:

(a) whether his Ministry has received any public representation from handloom co-
operative association of Assam for special intervention for boosting and promotion of Eri and

Muga silk which is only available in North East India;
(b) if s0, the details of action taken thereon;

(c) ifnot, the reasons therefor;
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(d) whether any special welfare measures like providing assistance of basic inputs and
continuing the Government rebate scheme have been taken by the Ministry for the handloom
weavers of Assam so that long tradition of Assam handloom products could be retained even in

the present context of globalization; and

(e) if so, the details thereof so that comprehensive development of Assam handloom
sector could be ensured?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (a) and (b) Yes, Sir. The representation seeks special
intervention for Eri and Muga silk with regard to registration of Eri and Muga silk under the
Geographical Indication Act and establishment of Eri spinning Mills and Post Cocoon Resource
Centre. The Government of India through Central Silk Board (CSB), being a nodal agency for
the development of silk industry in the country has already obtained Geographical Indication (GI)
for Muga Silk of Assam during the year 2007. Gl for Eri silk could not be obtained, as Eri silk is
not to any particular geographical region/area. Two Eri Spun Silk mills have already been
established at Kokrajhar and Guwahati in Assam. CSB has also taken initiative for the
establishment of a Regional Silk Technological Research Station (RSTRS) for post cocoon
activities at Guwahati (Assam).

(c) Does not arise.

(d) and (e) To meet the challenges of a globalize environment, Government of India is
providing assistance for basic inputs such as yarn, margin money, new looms, dobby, jacquard,
accessories and marketing incentive under Integrated Handlooms Development Scheme
(IHDS). In addition, the Government of India is implementing Mill Gate Price Scheme, Marketing
and Export Promotion Scheme, Handloom Weavers Comprehensive Welfare Scheme and
Diversified Handloom Development Scheme for Welfare of handloom weavers and development
of handloom sector. 15 clusters and 14 Group Approach Projects have been sanctioned for the
comprehensive development of handloom Sector in Assam. In addition, a Mega Handloom
cluster is also being developed at Sibsagar in Assam with project cost of Rs. 70.00 crore, which
shall benefit more then 2500 handloom weavers and ancillary workers.

Steps for protection and production of Eri-Muga silk

1512. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of TEXTILES be pleased to
state:

(a) whether Government has taken steps to increase production and protection of
Muga and Eri silk which is only available in North East India and not produced elsewhere in the
world;

(b) if so, the steps taken thereon;

(c) whether immediate steps are taken to include Muga-Eri products under Geographical
Indication Act, establishment of Eri spinning mills at Muga-Eri dominant areas like Kokrajhar,
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Udalguri, Kamrup, Golaghat etc., and a full-fledged Post Cocoon Research Centre for Eri-Muga
at Guwahati;

(d) if so, the details thereof; and
(e) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (a) and (b) Yes, Sir. Government of India through Central
Silk Board, being a nodal agency for the development of silk industry in the country provides
following support for the development of Vanya silks, including Eri and Muga, in the North
Eastern region:—

Research, development and training support for improving the host
plants, silkworm breeds, improved package of practices for higher yield and quality.

Basic seed support in muga and eri sectors to produce quality seed to improve the
productivity. In Assam, under Muga seed sector, 3 P4/P3 units, 6 Farm-cum-
Grainages and 578 Graineur Groups have been provided assistance under the
Centrally sponsored Catalytic Development Programme. Similarly under Eri seed
sector, assistance has been given for 1 Silkworm Seed Production Centre and for 12
Farm-cum-Grainages.

Financial support to the State Sericulture Departments to improve the seed production
infrastructure and subsidy to the farmers, rearers, seed producers, weavers etc.
towards establishing plantation and infrastructure to adopt improved technology
practices.

Support for product development, product diversification to ensure better value
realization to the primary producers.

Marketing support to the cocoon producers to ensure fair and economic
returns.

(c) and (d) CSB has already obtained Geographical Indication (GI) for Muga silk of Assam
during the year 2007. In this regard, the Registrar of Geographical Indications, Government of
India, Chennai has made an entry in Part-A of the G..l. Register, vide G.l. No. 55, dated
13th July, 2007 certifying that the Assam Science Technology and Environment Council
(ASTEC), Guwahati is the Registered proprietor of the G.l. for Muga Silk of Assam. Eri silk is
being produced in India mainly in the NE States, apart from few other states of AP, Bihar,
Chhattisgarh, Jharkhand, MP, Orissa, UP, Uttarakhand and WB. Eri silk is not endemic to any
particular geographical region/area and therefore, Gl registration cannot be made for a specific
area. Eri silk is also produced in small quantities in other countries, and hence, Gl for Eri silk
could not be obtained so far.

Two Eri Spun Silk Mills have already been established at Kokrajhar and Guwahati in Assam
State and these Units have already started commercial production.
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CSB has taken initiative for the establishment of a Regional Silk Technological Research
Station (RSTRS) for post cocoon activities at Guwahati (Assam) and has recently in February,
2010 released a sum of Rs. 5.188 crores to the CPWD, Shillong towards commencement of

building construction works for the proposed RSTRS at Khanapara.
(e) Does not arise in view of (¢) and (d) above.
Restructuring textile policy
1513. SHRIMATI MOHSINA KIDWAI : Will the Minister of TEXTILES be pleased to state:

(a) whether the Union Government has been actively considering to restructure its textile

policies for infrastructural development;
(b) if so, the details thereof;

(c) whether Government has sought cooperation from major international players to
collaborate with the Indian Textile Industry; and

(d) if so, the details of international players who have shown interest in Indian
Textile Industry and to what extent the target of the growth of the textile industry is to be
achieved?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (a) and (b) The National Textile Policy 2000 and various
schemes of Government are designed to accelerate the growth of textiles sector. The
Government is committed to providing a conducive environment to enable the Indian textile
industry to realise its full potential to achieve global excellence and to fulfil its obligation to
different sections of the society. The formulation of National Fibre Policy is under process, which
will further help in guiding the various activities and schemes of ministry to achieve its goals. Also
for infrastructure development scheme like Scheme for Integrated Textile Park (SITP) and for
powerloom sector Group Workshed Scheme (GWS) are already in existence. The Group
workshed scheme aims at setting up of powerloom parks with modern weaving machinery to
enhance their competitiveness in global market. Under Modified Group Workshed Scheme, 27
projects with a project cost of Rs. 239.19 crore has been sanctioned and Government has
already released 3.355 crore upto Dec., 2009.

(c) The Ministry is soliciting cooperation from international players in textiles and clothing
industry and collaborate with them through a Scheme for mobilization of Foreign Direct
Investment in the Textiles and Clothing sector from potential target countries during the
Eleventh Five Year Plan. The Scheme is known as FDI Scheme, and was launched in 2008-09,
with a view to enhance the FDI inflow in the sector. The Scheme aims at mobilizing maximum
possible FDI with specific focus on some target countries namely Germany, ltaly, Turkey, China
and Switzerland which as per a preliminary study, are perceived as the most promosing
investors.
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(d) In the second leg of the drive for mobilization of Foreign Direct Investment in the
Textiles and Clothing sector in India from potential target countries, a delegation visited Germany
and France during 31st January to 6th February, 2010. The plan was to bring together the French
and Indian leaders from the entire value chain — sourcing, designing, development,
manufacturing, distribution and retailing of textile and apparel products and textiles machinery,
together with the official Government representatives. Trade enquiries have since been received

from these countries.
National Institute of Fashion Technology in Orissa
1514. SHRIMATI RENUBALA PRADHAN : Will the Minister of TEXTILES be pleased to state:

(a) whether Government has any proposal to establish National Institute of Fashion
Technology in Orissa; and

(b) if s0, the location and the cost of the project?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (a) and (b) Yes, Sir. Ministry of Textiles has received a
proposal from the State Government of Orissa for establishment of a NIFT Centre at
Bhubaneswar. State Government has also conveyed its commitment for providing land free of
cost and funds for creating necessary infrastructure. The approximate cost of establishing NIFT
centre would be Rs. 58.65 crore.

12.00 Noon
PAPERS LAID ON THE TABLE
[MR. DEPUTY CHAIRMAN in the Chair]
Outcome Budget (2010-11) of the Ministry of Home Affairs

THE MINISTER OF HOME AFFAIRS SHRI P. CHIDAMBARAM: Sir, | lay on the Table, a
copy (in English and Hindi) of the Outcome Budget for the year 2010-11 in respect of the Ministry
of Home Affairs.

[Placed in Library. See No. L.T. 1793/1510]
Notification of the Ministry of Home Affairs

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN):: Sir, | lay on the Table, under Section 204 of the
Andaman and Nicobar Islands (Panchayats) Regulations, 1994, a copy (in English and Hindi) of
the Ministry of Home Affairs Notification No. 20/2010/F.No. 3-27/2008/PR (PF), dated the 27th
January, 2010, publishing the Andaman & Nicobar Islands (Panchayat Administration) (3rd
Amendment) Rules, 2010.

[Placed in Library. See No. L.T. 1797/1510]

207



I.  Notifications of the Ministry of Commerce and Industry.

Il.  Report and Accounts (2008-09) of MPEDA, Kochi and related Papers

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRI JYOTIRADITYA MADHAVRAO SCINDIA): Sir, | lay on the Table:

A copy each (in English and Hindi) of the following Notifications of the Ministry of
Commerce and Industry (Department of Industrial Policy and Promotion), under sub-
section (2-H) of Section 29 (B) of the Industries (Development and Regulation) Act,
1951:

(1) S.0. 3164 (E), dated the 10th December, 2009, publishing the Newsprint Control
(Amendment) Order, 2009.

(2) S.0. 51 (E), dated the 12th January, 2010, amending Notification No. S.0. 1105
(E), dated the 11th October, 2004, to substitute certain entries in the original
Notification.

[Placed in Library. See No. L.T. 1779/1510]

(1) A copy each (in English and Hindi) of the following papers, under
Section 19 of the Marine Products Export Development Authority Act, 1972:-

(a) Annual Report and Accounts of the Marine Products Export Development
Authority (MPEDA), Kochi, for the year 2008-09, together with the Auditor’s
Report on the Accounts.

(b) Review by Government on the working of the above Authority.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the papers
mentioned at (1) above.

[Placed in Library. See No. L.T. 1780/1510]
A copy each (in English and Hindi) of the following papers:-

(i) (a) Fifty-fourth Annual Report and Accounts of the Cashew Export Promotion
Council of India, Kochi, for the year 2008-09, together with the Auditor’s
Report on the Accounts.

(b) Review by Government on the working of the above Council.

(c) Statement giving reasons for the delay in laying the papers mentioned at (i)
(a) above.

[Placed in Library. See No. L.T. 1777/1510]

(i) (a) Annual Report and Accounts of the National Council for Cement and Building
Materials (NCCBM), New Delni, for the year 2008-09, together with the
Auditor’s Report on the Accounts.
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(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers mentioned at
(i) (a) above.
[Placed in Library. See No. L.T. 1781/1510]
Notification of the Ministry of Home Affairs

SHRI MULLAPPALLY RAMACHANDRAN: Sir, | lay on the Table:

(i) A copy each (in English and Hindi) of the following Notifications of the Ministry of
Home Affairs, under sub-section (3) of Section 141 of the Border Security Force Act,
1968:

(1) G.S.R. 153(E), dated the 7th November, 2009, publishing the Border Security
Force General Duty Cadre (Non-Gazetted) Recruitment Amendment Rules,
2009.

(2) G.S.R. 593 (E), dated the 21st August, 2009, publishing the Border Security
Force (General Duty Officers) Recruitment (Second Amendment) Rules, 2009.

[Placed in Library. See No. L.T. 1799/1510]

(3) G.S.R. 646 (E), dated the 8th September, 2009, publishing the Sashastra Seema
Bal Group ‘A’ Combatised (General Duty) Officers Recruitment Amendment
Rules, 2009.

[Placed in Library. See No. L.T. 2037/1510]

(i) A copy each (in English and Hindi) of the following Notifications of the Ministry of
Home Affairs, under sub-section (3) of Section 155 of the Sashastra Seema Bal Act,
2007:

(1) G.S.R. 844 (E), dated the 25th November, 2009, publishing the Sashastra
Seema Bal Combatised (General Duty) Group ‘C” posts Recruitment Rules, 2009.

(2) G.S.R. 845 (E), dated the 25th November, 2009, publishing the Sashastra
Seema Bal Combatised, Sub-Inspector (General Duty) Group B Non-Gazetted
posts Recruitment Rules, 2009.

(3) G.S.R.935 (E), dated the 31st December, 2009, publishing the Sashastra Seema
Bal Combatised, Inspector (General Duty) Group B Non-Gazetted posts,
Recruitment Rules, 2009.

(4) G.S.R.28 (E), dated the 13th January, 2010, publishing the Sashastra Seema Bal
Group A Combatised (General Duty) Officers Recruitment (Amendment) Rules,
2010.

[Placed in Library. See No. L.T. 1800/1510]
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I.  Notifications of the Ministry of Textiles.
Il.  Report and Accounts (2008-09) of NJMC, Kolkata and related papers

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): Sir, | lay on the Table:-

. A copy each (in English and Hindi) of the following Notifications of the Ministry of
Textiles, under sub-section (2) of Section 3 of the Jute Packaging Materials
(Compulsory Use in Packing Commodities) Act, 1987:

(1) S.0.3290 (E), dated the 24th December, 2009, exempting the State Government
and their procurement agencies and the Food Corporation of India from the
operation of Principal Order S.O. 2409 (E), dated the 22nd September, 2009, for
the Khariff Marketing Season 2009-10 and the Rabi Marketing Season 2011, to
prevent disruption in food grain procurement.

(2) S.0. 259 (E), dated the 4th February, 2010, exempting the Sugar Industry from
the operation of Principal Order S.0O. 2409 (E), dated the 22nd September, 2009,
during the jute year 2009-10 (July-June).

(3) S.0. 293 (E), dated the 9th February, 2010, exempting the State Government
and their procurement agencies and the Food Corporation of India from the
operation of Principal Order S.O. 2409 (E), dated the 22nd September, 2009,
during the Rabi Marketing Season 2010-11, to prevent disruption in food grain
procurement.

[Placed in Library. See No. L.T. 1872/1510]

Il. (i) A copy each (in English and Hindi) of the following papers, under sub-section (1)
of section 619A of the Companies Act, 1956

(a) Twenty-ninth Annual Report and Accounts of the National Jute Manufactures
Corporation Limited (NJMC), Kolkata, for the year 2008-09, together with
the Auditor’s Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.

(i) Statements (in English and Hindi) giving reasons for the delay in laying the papers
mentioned at (1) above.

[Placed in Library. See No. L.T. 1738/1510]

Report (2008-09) of Employees Provident Fund Organisation, New Delhi and
related papers

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI HARISH RAWAT) : Sir, | lay on the Table, a copy each (in English and Hindi) of the
following papers:
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(a) Fifty-sixth Annual Report of the Employees Provident Fund Organisation, New Delhi,

for the year 2008-09.

(b) Statement giving reasons for the delay in laying the papers mentioned at (a) above.

[Placed in Library. See No. L.T. 1782/1510]

. Notifications of the Ministry of Road Transport and Highways

Il.  Report and Accounts (2007-08) of NHAI, New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRIR.P.N. SINGH):: Sir, | lay on the Table

I. A copy each (in English and Hindi) of the following Notifications of the Ministry of Road

Transport and Highways, under Section 10 of the National Highways Act, 1956

(1) S.0.2718 (E), dated the 29th October, 2009, regarding acquisition of land, with

@

®

©)

®

©

or without structure, from K.M. 168.500 to K.M. 265.000 (MP/Maharastra
Border-Dhule Section) on National Highway No. 3 in Dhule District in the State of
Maharashtra.

S.0. 2719 (E), dated the 29th October, 2009, regarding acquisition of land, with
or without structure, from K.M. 0.000 to K.M. 84.000 (Panvel-Indapur Section)
on National Highway No. 17 in Raigad District in the State of Maharashtra.

[Placed in Library. See No. L.T. 1819/1510]

S.0. 2822 (E), dated the 3rd November, 2009, regarding acquisition of land, with
or without structure, from K.M. 44.800 to K.M. 67.800 (Gurgaon-Kotputli-Jaipur
Section) on National Highway No. 8 in the State of Haryana.

[Placed in Library. See No. L.T. 2051/1510]

S.0. 2983 (E), dated the 24th November, 2009, regarding appointment of
competent authority for acquisition of land, from K.M. 0.000 to K.M. 84.400 on
National Highway No. 4A in Belgaum District in the State of Karnataka.

[Placed in Library. See No. L.T. 1819/1510]

S.0. 2984 (E), dated the 24th November, 2009, regarding acquisition of land,
with or without structure, from K.M. 102.000 to K.M. 164.400 (Bijapur-Hungund
Section) on National Highway No.13 in Bijapur District in the State of Karnataka.

S.0. 2985 (E), dated the 24th November, 2009, regarding acquisition of
land, with or without structure, from K.M. 218.000 to K.M. 295.700 (Hungund-
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Hospet Seotion) on National Highway No. 13 in Koppal District in the State of
Karnataka.

[Placed in Library. For (5) and (6) SeeNo. L.T. 2051/1510]

S.0. 2991 (E), dated the 24th November, 2009, regarding acquisition of land,
with or without structure, from K.M. 463.600 to K.M. 524.000 (Hyderabad-
Bangalore Section) on National Highway No. 7 in Chikaballapur District in the
State of Karnataka.

[Placed in Library. See No. L.T. 1819/1510]

S.0. 2995 (E), dated the 24th November, 2009, regarding acquisition
of land, with or without structure, from K.M. 652.000 to K.M. 723.000 on National
Highway No. 7 in Nagpur District in the State of Maharastra.

S.0. 3009 (E), dated the 25th November, 2009, regarding acquisition of
land, with or without structure, from K.M. 28.100 to K.M. 57.150 (Rohtak-
Panipat Section) on National Highway No. 71A in Sonipat District in the State of
Haryana.

S.0. 3010 (E), dated the 25th November, 2009, regarding acquisition of
land, with or without structure, from K.M. 00.000 to K.M. 28.100 (Rohtak-
Panipat Section) on National Highway No. 71A in Rohtak District in the State of
Haryana.

S.0. 3020 (E), dated the 26th November, 2009, regarding acquisition of land,
with or without structure, from K.M. 44.200 to K.M. 93.800 (Delhi-Agra Section)
on National Highway No. 2 in Palwal District in the State of Haryana.

S.0. 3035 (E), dated the 27th November, 2009, regarding acquisition of land,
with or without structure, from K.M. 112.210 to K.M. 115.700 and from K.M.
119.850 to K.M. 170.000 (Rohtak-Hissar Section) on National Highway No. 10 in
Hissar District in the State of Haryana.

S.0. 3048 (E), dated the 30th November, 2009, regarding acquisition of land,
with or without structure, from K.M. 113.820 to K.M. 149.000 on National Highway
No. 4A in North Goa District in the State of Goa.

S.0. 3049 (E), dated the 30th November, 2009, regarding appointment of
competent authority for acquisition of land, from K.M. 433.000 to K.M. 515.000
on National Highway No. 4 in the State of Karnataka.

S.0. 3055 (E), dated the 30th November, 2009, regarding acquisition of land,
with or without structure, from K.M. 349.650 to K.M. 413.000 (Kuttipuram-
Edapally Seotion) on National Highway No. 17 in Thrissur District in the State of
Kerala.
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S.0. 3056 (E), dated the 30th November, 2009, regarding acquisition of land,
with or without structure, from K.M. 318.000 to K.M. 349.650 (Kuttipuram-
Edapally Section) on National Highway No. 17 in Malappuram District in the State

of Kerala.

S.0. 3102 (E), dated the 4th December, 2009, regarding acquisition of land, with
or without structure, from K.M. 70.700 to K.M. 179.285 (Yamunanagar-
Panchkula Section) on National Highway No. 73 in Panchkula District in the State

of Haryana.

S.0. 3103 (E), dated the 4th December, 2009, regarding acquisition of land, with
or without structure, from K.M. 70.700 to K.M. 179.285 (Yamunanagar-
Panchkula Section) on National Highway No. 73 in Ambala District in the State of

Haryana.

S.0. 3117 (E), dated the 4th December, 2009, regarding appointment of
competent authority for acquisition of land on National Highway No. 47 in the

State of Kerala.

S.0. 3119 (E), dated the 5th December, 2009, regarding acquisition of land, with
or without structure, from K.M. 20.500 to K.M. 44.200 (Delhi-Agra Section) on
National Highway No. 2 in Faridabad District in the State of Haryana.

S.0. 3134 (E), dated the 7th December, 2009, regarding acquisition of land, with
or without structure, from K.M. 80.700 to K.M. 102.860 (Pathankot-Amritsar

Section) on National Highway No. 15 in Amritsar District in the State of Punjab.

S.0. 3140 (E), dated the 7th December, 2009, regarding acquisition of land,
with or without structure, from K.M. 60.270 to K.M. 80.700 (Pathankot-
Amritsar Section) on National Highway No. 15 in Gurdaspur District in the State of
Punjab.

S.0. 3145 (E), dated the 8th December, 2009, regarding acquisition of land, with
or without structure, from K.M. 363.300 to K.M. 371.200 (Rohtak-Bawal Section)
on National Highway No. 71in Rohtak District in the State of Haryana.

S.0. 3146 (E), dated the 8th December, 2009, regarding acquisition of land, with
or without structure, from K.M. 371.200 to K.M. 411.550 (Rohtak-Bawal Section)
on National Highway No. 71in Jhajjar District in the State of Haryana.

S.0. 3147 (E), dated the 8th December, 2009, regarding acquisition of land,
with or without structure, from K.M. 379.100 to K.M. 465.000 (Cherthalai-
Oachira Section) on National Highway No. 47 in Alappuzha District in the State of
Kerala.
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S.0. 3148 (E), dated the 8th December, 2009, regarding acquisition of land, with
or without structure, from K.M. 465.000 to K.M. 520.000 (Oachira-
Thiruvananthapuram Section) on National Highway No. 47 in Kollam District in the
State of Kerala.

S.0. 3152 (E), dated the 8th December, 2009, regarding acquisition of land, with
or without structure, from K.M. 318.000 to K.M. 349.650 (Kuttipuram-Edapally
Section) on National Highway No. 17 in Malappuram District in the State of
Kerala.

S.0. 3183 (E), dated the 8th December, 2009, regarding acquisition of land, with
or without structure, from K.M. 349.650 to K.M.413.000 (Kuttipuram-Edapally
Section) on National Highway No. 17 in Thrissur District in the State of Kerala.

[Placed in Library. For (8) to (28) SeeNo. L.T. 2051/15/10]

S.0. 3159 (E), dated the 9th December, 2009, regarding acquisition of land, with
or without structure, from K.M. 524.720 to K.M. 556.840 (Hyderabad-Bangalore
Section) on National Highway No. 7 in Bangalore Rural and Bangalore Urban
Districts in the State of Karnataka.

[Placed in Library. See No. L.T. 1819/15/10]

S.0. 3167 (E), dated the 10th December, 2009, regarding acquisition of land,
with or without structure, from K.M. 260.200 to K.M. 313.280 (Kannur-
Kuttipuram Seotion) on National Highway No. 17 in Malappuram District in the
State of Kerala.

S.0. 3175 (E), dated the 10th December, 2009, regarding acquisition of
land, with or without structure, from K.M. 982.000 to K.M. 1041.000 (Nalbari-
Bijni Section) on National Highway No. 31 in Barpeta District in the State of
Assam.

S.0. 3176 (E), dated the 10th December, 2009, regarding acquisitionof land, with
or without structure, from K.M. 456.164 to K.M. 456.310 (Amritsar-Wagha
Border Section) on National Highway No.1 in Amritsar District in the State of
Punjab.

S.0. 3191 (E), dated the 14th December, 2009, regarding acquisitionof land, with
or without structure, from K.M. 455.400 to K.M. 491.620 (Amritsar-Wagha
Border Section) on National Highway No.1 in Amritsar District in the State of
Punjab.

S.0. 3198 (E), dated the 14th December, 2009, regarding appointment of
competent authority for acquisition of land on National Highway No. 1in the State
of Punjab.

[Placed in Library. For (30) to (34) SeeNo. L.T. 2051/15/10]
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(35) S.0. 3222 (E), dated the 15th December, 2009, regarding acquisition of land,

(36)

(37

(38)

(39)

(40)

(41

(42)

(43)

with or without structure, from K.M. 28.200 to K.M. 110.200 (Nelamangala-
Hassan Section) on National Highway No. 48 in Bangalore Rural, Ramanagara,
Tumkur and Mandya Districts in the State of Karnataka.

S.0. 3223 (E), dated the 15th December, 2009, regarding acquisitionof land, with
or without structure, from K.M. 216.900 to K.M. 238.900 (I\/Iulbagal-Andhra
Pradesh/Karnataka Border Section) on National Highway No. 4 in Kolar District in
the State of Karnataka.

[Placed in Library. For (35) and (36) SeeNo. L.T. 1819/15/10]

S.0. 3259 (E), dated the 22nd December, 2009, regarding acquisition of
land, with or without structure, from K.M. 100.000 to K.M. 152.225 (Panipat-
Jalandhar Section) on National Highway No. 1in Karnal District in the State of
Haryana.

S.0. 3261 (E), dated the 22nd December, 2009, regarding acquisition of land,
with or without structure, from K.M. 152.225 to K.M. 189.810 (Panipat-JaIandhar
Section) on National Highway No. 1 in Kurukshetra District in the State of
Haryana.

[Placed in Library. For (37) and (38) See No. L.T. 2051/15/10]

S.0. 3288 (E), dated the 24th December, 2009, regarding fee to be
recovered from users of the four-laned stretch from K.M. 8.765 to K.M. 33.130
(Silk Board Junction-Hosur Section) on National Highway No. 7 in the State of
Karnataka.

S.0. 3289 (E), dated the 24th December, 2009, regarding fee to be recovered
from the users of the four-laned stretch from K.M. 159.000 to K.M. 168.500,
(Chittorgarh Bypass Section) on National Highway No. 79 and 76 in the State of
Rajasthan.

[Placed in Library. For (39) to (40) SeeNo. L.T. 1819/15/10]

S.0. 3291 (E), dated the 24th December, 2009, regarding acquisitionof land, with
or without structure, from K.M. 411.550 to K.M. 450.800 (Rohtak-Bawal Section)
on National Highway No. 71in Rewari District in the State of Haryana.

S.0. 3292 (E), dated the 24th December, 2009, regarding acquisitionof land,
with or without structure, from K.M. 522.000 to K.M. 545.750 (Cherthalai-
Thiruvananthapuram Section) on National Highway No. 47 in Thiruvananthapuram
District in the State of Kerala.

[Placed in Library. For (41) and (42) SeeNo. L.T. 2051/15/10]

S.0. 4 (E), dated the 2nd January, 2010, regarding acquisition of land,
with or without structure, from K.M. 52.000 to K.M. 67.600 (Dhaleshwari-
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(44)

(45)

(46)

(47)

(48)

(49)

(50)

(61

Bhairabi Road) on National Highway No. 154 in Hailakandi District in the State of
Assam.

[Placed in Library. See No. L.T. 1819/15/10]

S.0. 5 (E), dated the 2nd January, 2010, regarding acquisition of land, with or
without structure, from K.M. 67.000 to K.M. 75.000 (Dhaleshwari-Bhairabi Road)
on National Highway No. 154 in Hailakandi District in the State of Assam.

[Placed in Library. See No. L.T. 2062/15/10]

S.0. 6 (E), dated the 4th January, 2010, regarding acquisition of land, with or
without structure, from K.M. 58.245 to K.M. 177.000 (Beawar-Gomati Choraha
Section) on National Highway No. 8 in Ajmer and Rajsamand Districts in the State

of Rajasthan.

S.0. 1 (E), dated the 5th January, 2010, regarding fee to be recovered from the
users of the stretch from K.M. 0.000 to K.M. 52.300 (Madurai-Virudhunagar
Section) on National Highway No. 7 in the State of Tamil Nadu.

S.0. 12 (E), dated the 5th January, 2010, regarding fee to be recovered from the
users of the stretch from K.M. 0.000 to K.M. 60.950 (Trichy-Tovarankurichi
Section) on National Highway No.458B in the State of Tamil Nadu.

S.0. 13 (E), dated the 5th January, 2010, regarding fee to be recovered from the
users of the four-laned stretch from K.M. 410.700 to K.M. 472.840 (Purnea-
Dalkhola Section) on National Highway No. 31 in the States of Bihar and West
Bengal.

[Placed in Library. For (45) to (48) See No. L.T. 1819/15/10]

S.0. 16 (E), dated the 6th January, 2010, regarding acquisition of land,
with or without structure, from K.M. 212.161 to K.M. 241.200 (Panipat-
Jalandhar Section) on National Highway No. 1 in Patiala District in the State of
Punjab.

S.0. 17 (E), dated the éth January, 2010, regarding acquisition of land, with or
without structure, from K.M. 241.200 to K.M. 260.000 (Panipat-JaIandhar
Section) on National Highway No. 1 in Fatehgarh Sahib District in the State of
Punjab.

S.0. 18 (E), dated the 6th January, 2010, regarding acquisition of land,
with or without structure, from K.M. 297.500 to K.M. 329.000 (Panipat-
Jalandhar Section) on National Highway No. 1in Ludhiana District in the State of
Punjab.
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(52)

(83)

(54)

(86)

(86)

(67)

(58)

(59)

(60)

S.0. 19 (E), dated the 6th January, 2010, regarding acquisition of land, with or
without structure, from K.M. 329.000 to K.M. 347.400 (Panipat-Jalandhar

Section) on National Highway No. 1in Jalandhar District in the State of Punjab.

S.0. 20 (E), dated the éth January, 2010, regarding acquisition of land, with
or without structure, from K.M. 347.400 to K.M. 365.600 (Panipat-
Jalandhar Section) on National Highway No. 1in Kapurthala District in the State of

Punjab.

S.0. 89 (E), dated the 15th January, 2010, regarding acquisition of land,
with or without structure, from K.M. 185.980 to K.M. 260.200 (Kannur-
Kuttipuram Section) on National Highway No. 17 in Kozhikode District in the State

of Kerala.

S.0. 90 (E), dated the 15th January, 2010, regarding acquisition of land,
with or without structure, from K.M. 148.000 to K.M. 171.200 (Kannur-
Kuttipuram Section) on National Highway No. 17 in Kannur District in the State of

Kerala.

S.0. 91 (E), dated the 15th January, 2010, regarding acquisition of land, with or
without structure, from K.M. 171.200 to K.M. 185.960 (Kannur-Kuttipuram

Section) on National Highway No. 17 in Kannur District in the State of Kerala.

S.0. 119 (E), dated the 20th January, 2010, regarding acquisition of land, with or
without structure, from K.M. 44.200 to K.M. 93.800 (Delhi-Agra Section) on

National Highway No. 2 in Palwal District in the State of Haryana.

S.0. 123 (E), dated the 20th January, 2010, regarding acquisition of land, with or
without structure, from 66.500 to K.M. 73.200 (Kurali-Kiratpur Section) on
National Highway No. 21 in Roopnagar District in the State of Punjab.

[Placed in Library. For (49) to (58) See No. L.T. 2051/15/10]

S.0. 131 (E), dated the 20th January, 2010, regarding appointment of competent
authority for acquisition of land on National Highway No. 37 (Jorhat-Dibrugarh

Section) in the State of Assam.
[Placed in Library. See No. L.T. 1819/15/10]

S.0. 180 (E), dated the 25th January, 2010, amending Notification No. S.O. 864
(E), dated the 8th June, 2006, to substitute certain entries in the original

Notification.
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(61

(62)

(63)

(64)

(68)

(66)

(67)

(i)

(i)

®

S.0. 198 (E), dated the 28th January, 2010, regarding acquisition of land, with or
without structure, from K.M. 453.000 to K.M. 487.000 (Chariabahi-Teok Section)
on National Highway No. 37 in Jorhat District in the State of Assam.

S.0. 199 (E), dated the 28th January, 2010, regarding acquisition of land, with or
without structure, from K.M. 538.000 to K.M. 604.000 (Sepon-LahowaI Section)
on National Highway No. 37 in Dibrugarh District in the State of Assam.

S.0. 223 (E), dated the 29th January, 2010, regarding acquisition of land, with or
without structure, from K.M. 30.000 to K.M. 86.500 (Bahadurgarh-Rohtak
Seotion) on National Highway No. 10 in Rohtak District in the State of Haryana.

S.0. 250 (E), dated the 3rd February, 2010, regarding acquisition of land, with or
without structure, from K.M. 180.000 to K.M. 182.000 (Kannur Section) on
National Highway No.17 (Survey No. 76/1) in Kannur District in the State of
Kerala.

S.0. 251 (E), dated the 3rd February, 2010, regarding acquisition of land, with or
without structure, from K.M. 180.000 to K.M. 182.000 (Kannur Section) on
National Highway No.17 (Survey No. 76/1) in Kannur District in the State of
Kerala.

S.0. 274 (E), dated the 8th February, 2010, regarding acquisition of land, with or
without structure, from K.M. 182.200 to K.M. 248.875 (Tamil Nadu/Kerala Border
(Walayar) to Thrissur Section) on National Highway No. 47 in Palakkad District in
the State of Kerala.

S.0. 422 (E), dated the 18th February, 2010, regarding acquisitionof land, with or
without structure, from K.M. 5.000 to K.M. 36.000 (Nagaon-Daboka Section) on
National Highway No. 36 and K.M. 0.000 to K.M. 22.000 (Daboka-Lanka
Section) on National Highway No. 54 in Nagaon District in the State of Assam.

[Placed in Library. For (60) to (67) SeeNo. L.T. 2051/15/10]

A copy (in English only) of the Ministry of Road Transport and Highways
Notification No. S.0. 313 (E), dated the 10th February, 2010, publishing
Corrigendum to Notification No. S.0. 3056 (E), dated the 30th November, 2009.

[Placed in Library. See No. L.T. 2051/15/10]

A copy (in Hindi only) of the Road Transport and Highways Notification No. S.O.
3037 (E), dated the 27th November, 2009, publishing Corrigendum to S.0. 785
(E), dated the 19th March, 2009.

[Placed in Library. See No. L.T. 2051/15/10]

A copy each (in English and Hindi) of the following papers, under Section 24 of
the National Highways Authority of India Act, 1988:
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(a) Annual Report and Accounts of the National Highways Authority of India
(NHAI), New Delhi, for the year 2007-08, together with the Auditor’s Report
on the Accounts.

(b) Review by Government on the working of the above Authority.

(i) Statement (in English and Hindi) giving reasons for the delay in laying the papers
mentioned at (1) above.

[Placed in Library. See No. L.T. 2051/15/10]

Report of CAG of India for the year ended on 31st March, 2009

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):

Sir, | lay on the Table, under clause (1) of article 151 of the Constitution, a copy each

(in English and Hindi) of the Report of the Comptroller and Auditor General of India for the year

ended on the 31st March, 2009 (No. 3 of 2009-10) Union Government (Civil) (Autonomous

Bodies) Performance Audit of the Functioning of Major Port Trusts in India (Ministry of
Shipping).

[Placed in Library. See No. L.T. 1802/15/10]

REPORTS OF THE PUBLIC ACCOUNTS COMMITTEE

it e AR (R uen): #Eed, #§ e o afifr (2009-10) & FfaRaa
vifcrde il 1 Teh-Te Wifel (SiErof qeu fo=l ) o geel uR v g:

(i) Eighth Report on Implementation of National Rural Employment Guarantee Act
relating to the Ministry of Rural Development (Department of Rural Development);

(i) Ninth Report on National Programme for Nutritional Support to Primary Education
(Midday Meal Scheme) relating to the Ministry of Human Resource Development
(Department of School Education and Literacy); and

(i) Tenth Report on Undue favour to Vendor in Acquisition of Submarines relating to the
Ministry of Defence.

REPORTS OF THE COMMITTEE ON THE WELFARE OF SCHEDULED CASTES AND
SCHEDULED TRIBES

SHRI MUKUT MITHI (Arunachal Pradesh): Sir, | lay on the Table, a copy each (in English
and Hindi) of the following Reports of the Committee on the Welfare of Scheduled Castes and
Scheduled Tribes (2009-10):

(i)  Fourth Report of the Committee relating to the Ministry of Petroleum and Natural Gas
on Reservation for Scheduled Castes and Scheduled Tribes in allotment of Gas and
Petrol Agencies; and
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(i) Fifth Report of the Committee relating to the Ministry of Human Resource
Development (Department of School Education and Literacy) on Action Taken by the
Government on the recommendations contained in their Twenty-fourth Report
(Fourteenth Lok Sabha) on Reservation in services including reservation in admission
and employment of Scheduled Castes and Scheduled Tribes in Kendriya Vidyalaya
Sangathan (KVS), Kendriya Vidyalayas and in Navodaya Vidyalaya Samiti (NVS) and
Navodaya Vidyalayas.

STATEMENT BY MINISTER

Implementation of recommendations contained in the Ninety-eighth Report of the Department-
related Parliamentary Standing Committee on Transport, Tourism and Culture
THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL):
Sir, | make a statement regarding status of implementation of recommendations contained in the
Ninety-eighth Report of the Department-related Parliamentary Standing Committee on
Transport, Tourism and Culture.

MOTION FOR ELECTION TO THE COMMITTEE ON OFFICIAL
LANGUAGE

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): Sir, | move the following

Motion:

“That in pursuance of sub-section (2) of Section 4 of the Official Languages Act, 1963 (19
of 1963), this House do proceed to elect, in accordance with the system of proportional
representation by means of the single transferable vote, one Member from among the
Members of the House, to be a member of the Committee on Official Language, in the
vacancy caused due to the resignation of Shri Shivraj Vishwanath Patil from the membership
of the Rajya Sabha w.e.f the 21st January, 2010.”

The question was put and the motion was adopted.

MOTION FOR ELECTION TO THE MARINE PRODUCTS EXPORT
DEVELOPMENT AUTHORITY (MPEDA)

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA): Sir, | move the
following Motion:

“That in pursuance of clause (c) of sub-section (3) of Section 4 of the Marine Products
Export Development Authority Act, 1972 (13 of 1972), read with sub-rule (1) of Rule 4 of
the Marine Products Export Development Authority Rules, 1972, this House do proceed to
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elect, in such manner as the Chairman may direct, one Member from among the Members
of the House, to be a member of the Marine Products Export Development Authority.”

The question was put and the motion was adopted.

MATTERS RAISED WITH PERMISSION

Revelations from a document of the World Bank on not compelling Banks
for financing any project in Arunachal Pradesh

it JUT ST (HET U<R) @ SUAHRT FEIGY, H FST BT €T U AR FdgTefie ArTet ot
AR M =redn g weiey, 59 aRE 9§ I IR Jeved U9l & 9% 3§ 9974 < 8 6,
I 31 o 2 b BE1 89 Y8 Pe B AJUBR dl Wi el off X2 & b 30Tae] a3 HIRd
1 AT T 2 | 3] BTl B 7 HIRT & e #3401 1 el o IR SvIeet Uasl A JeI fopit 71
RS % forw faeq §o & A= SR 2] SFITeT| $d 918 i d1F & Executive Director &
fIeg § 4, 9 39 919 IR 919 ST o1 b 7] U1 21 <1 91131 Yol sl 41 & feh
2, S78IM Finance Secretary, 37211 TTdcl Bl 12 BRAX! BT U U= § forar © fob Wioide Swamas
H fosft Y T 7 AW T forar SO @R YR WRGR 939 96 & FHeT rBUIaet Me3l IR
BIEHH B3 dTelt foedt Y gRaTS1 & forg SR 781 ommeftl 98 99 99 & 99 &5 & 9
P ST 2, BRI ST SIT 21 oI & 3 %9 TS ge1shH & d1< 84 helpless 81 T £
I g St agt oIt 8, @ 99 faiy #-ar 8, 9 @i S T2l €, SMRER &H ST ared &
5 IRPR $T 5@ I IR § 1 872 IR I 9 Ie1 781 1 BT 81 H O & fyarfeag e |
ST TaRTSl, ISP 18 WRT Pl APV T & foQ U.S1.Y. A 81 el U1, I8 1 q2il
22 o1 g faanfad & & aR 7 T €2 w1 2R BIg uRASH g8t e g1 anfey? aRasrn
P IR H B9 "IRIEC R U DI 87 BH W HRAT B fh 160Madl Yel YR BT 37—
feaT 8 1 81| 3FR &, A1 84 g8f IR GRS B GRT BR b [og = Bl Jgals STard <1
BT B9R) TRPR BT B I - 1 P HRUT AT < H Ig 91 AR 96 Yol & 3R 575 a7
# w1 U1 BT R8T © b RIT SrvuTTae U el AR [T € AT 781 ? J2UTde b T Yud © b
FIT EH HRT b A= 3 & AT 21?7 &1 oIl & b WRapR Bl FRART woee =1 =12yl I8
o<t Ut &1 HaTel TET €, T8 S B IIRCAT, JGST 3R Tl BT FaTd & 3R 39 R S
el ATl G1 SIdTd, a8 I8 I &1, JARST 81 I1 IR 81, WRA B ARHR BT 37 A1y iR
ST A b1 78] AT S & AT H U] I1d FHTG Bl gl

7} IFTETH AT (ISR : A&, H W bl 59 [A9T & A1 Ag Bl gl
i} forora o wuroft (YORT) : R, H AU A 34 vy A T PRI gl
37 fI g SR (SR U : W), # 9 39 {497 4 gaiRige rar g

7t I viwR g (f9ER) @ W1, # W 59 9wy & wwag wRar gl

MR. DEPUTY CHAIRMAN: Al of them associate. (Interruptions)

7} IFY ¥R IS« TR, TG HIAT ST T House W HET AT b I A 8HR Ae 98 81 <
2, 39 g1g Wt g8 ARy 81 <8 81 ..(auT)... SHBT STd1d 1 AR ...(FGL)... R, THBT
SEIERIEICIEY
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off Ioawmafd :fﬁ, El.... SIRI 3faR § Ig &l BIAT 81 Concerned Minister is not here.
(Interruptions) XA TR TS Sfl, SIRT 3ffar ¥ Ig 78l 8IAT 81 HAlggdd 84 Sil, FIferyl
..(FFYF)... P B, 3811 mention fHAT B, STHT opportunity <1 TS ft, <Ifh ...(caaem)...

ot g FRAR : IR, MR Ui 2 6 o WRHR B v e & R <9 3
EEDY

oft Sgqumafa : IRIU, I House H mention BR AT &, IRBR ITHT AT ol B
...(SHALT).... 3T TRBR I ST -Teld e DY b 2l ...l ...(FIIH)...

oft I B YRS : TR, Y- YR B integrity BT AT | ...(TILT)...
oft foa wfear : Ix, D9 ST IR & Raolms ....(=@aem ). .

off STl : FE1.... 781, IRV, 39 W discussion BT Thdl &, AR 1T STa19 8] &1
FHdTl ...(TGLH)...

it g AR : 9 R AW IF $ 7 $B IR @ 2 ...(FaHM)...

it Sg=ramafa : oy Af3U.... Hfear i, oma 9fST| ..(@aem)... Nothing will go on record.
(Interruptions)

it foa wfear : *

3ft IST[HTRT : IHB! Foreign Policy TR discussion 81 FabT &1 3T I UR debate B b |
3 gR-9R I8 A9 ST €1 ...(AQE).... Foreign Policy TR discussion If& 3R &1 9TEd &,
ar e ST SIRT SifaR § 319 STaT9-dold 8] B A |

Alleged corruption in Government agency for sending Haj Pilgrims

SHRI MOINUL HASSAN (West Bengal): Sir, | would like to mention that the Haj Committee
was formed by an Act passed by the Parliament in the year 2002. | am very sorry to say that it is
a mismanaged and failed institution. Right from the year 2002 till 2010, there has been no full-
fledged Haj Committee of India. Even from July, 2009 till now, there is no existence of the Haj
Committee of India, which was formed by an Act passed by this august House.

Sir, last year, news of 3,000 seats having been sold, bypassing the official procedure,
appeared in many newspapers. These 3,000 seats of Haj pilgrims arose due to last minute
cancellations of pilgrims. The convention is that the last-minute cancellation by pilgrims is to be
filled-in by the waitlisted candidates.

But a section of this Haj Committee of India is not doing this. They are selling the vacant
seats on payment between Rs. 25,000 to Rs. 40,000. So, rampant corruption is happening in
the Haj Committee of India. It is a clear case of corruption, and it is increasing day by day. Earlier
it has come in the open day light that only the private tour operators are doing such things. But
this time the Government agency is responsible for this type of corruption. | would like to inform
the House, through you, Sir, that 14 States have not yet even formed the Haj Committee.
Forming a Haj Committee is a direction under section 51 of Haj Act. So, Sir, | would appeal
before this august House and the Minister of External Affairs and urge upon the Government to

*Not recorded.

222



do something to stop this corruption and look after the Haj pilgrims, those who are out of India,
going there for religious purposes. Otherwise, the situation will go out of control day by day. |
urge upon the Government to do something so far as corruption is concerned. (/nterrupt/ons)

SOME HON. MEMBERS: We associate, Sir.
MR. DEPUTY CHAIRMAN: Okay. All of them associate.

Sexual Harassment of Children in Orissa

37 SEARTIOT 9107 (ISHAT) : IUFHURT HRIGY, T H Sl ST 8, JThaAR fSUTeHT &1
3R 9 BT & oy, arferdral & foy Sl gkeed 91¢ 1Y 8, I Sl BIATY W& 8, B
Y& 8, ST HUR [T YHR BT [ &1 XET 8, I SOINR HR o (7Y AT AT 3 31T
¥ AR firelt ¥1 7EIeT, IS H I8 gl gl Bl 98 TR TaRYR el 8, FSeR ffer 7,
gaxre f7er 8, forae A1 drsges uRar g, frae srggfea it ud srggferd sreifa & forg
AsYes URATS 2, TTsdd TRATST 2, G981 IR Sl HaT5M BT 3 &, ST 39 TR F BIATHI AR
BTSN b AT TARDIR ST T & R8T &, IR 81 8] 2| fUsel uig-ara &1 & yeer &
Fft TR TF # ff 39 UGR ¥ AefBal F 9 S §IER 8 Y@ 7, 96 aR H 74T B
‘:@W, @E?Tﬁ:[ H amar 8 fb “A shocking incident of two teachers and another person ‘sexually
exploiting minor girls at Baro Aamra Sevashram Residential School”. 8HR g1 “d$I” had HEH
FARITGR H gAT &1 HEIS Y, Hel &4 Aleell [9e1 IR 39 e 3 gd] R I8 I 3R o 81 39 A8
ae o Afean f9a wikd fosam i w=ard, St qiferatd sdt Afger a9 <71 W8l 8, S ufd frd
THR BT ARV AT &, $9P HUX YT MY fIaR a1 Tt o9 J&i =4t 81 I&1 ot o1 el o
<81 o f&b o forers @i ? #eled, Ush [I8Ts & IR H ISI1 98 H8TH oY &, off P SR
qDHT 8 I ISIAT BT Sl presiding deity &, T&T TR ST, TAHG AR JHST - GHST ST
I8 & 3R STI=I12 )R gervg Sl 141 TS €, 3 99TaT B 81 39Ty Ue-Rrets it eeor
AT 2, ST He19Y g9aradl & fRTRER | g3 T 317 §U &1 98] R a-aril Sa13il b1
JATHR 81 BT 21 g8f W S Hoaror fI9mT & w241 2, S fs srggfera Sionfcr &1 faetn ovd 2,
TJTeh HATST b §RT S Mid H U TAHR Hs b HE I H g3 - UTSHATS ATHD AT UR oIl
AT 9 B ST B1| T§ I Aol P §RT 3Nl $9 A Bl &I-09 F Ugel H g
ST el ST ST SR H ofehx 1T T, A DR AN HY e 7T AT 81 IR
P8 HIRIATE! gs ol H e B3 {6 981 & g #3ll 3R 37U 3TUD! U A HEd &, FR
I ®Ed © o 9 sifve €, @ 98t W) S JehaR fifey 98 gU €, S w3 Sty o
B B, D Wellol  HUR TATDR Bl AR 8, I I SIS SN AT B IRl TR BN
3R ISRAT H H=ITH H FIferdb1all &1 S eNyoT 81 &7 8, $9 A Bl g IRBR TR A
<Y | ggare|

Gofl STGSAT S5 (AL US¥) : He I8 g, § A1 0 ¥ WY Bl g Bl g
Sl e R (92 Uew) : HEled, H A e W @y Bl Hag HRdl gl
it wrfieeft Ash (SSHN) : Heley, H 7Y AR A W B G Bl g

37t J1fre wTea g (Fey ¥R  WEIGY, § AN 9 ¥ W Bl Hag Bl gl

7} forora o wuroft (YoRT) : wEIRy, § AR Gew A W@ Bl Hag bRl gl
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SPECIAL MENTIONS
Demand to take urgent steps to check infant deaths in the country

DR. GYAN PRAKASH PILANIA (Rajasthan): Sir, according to the UNICEF 2009 data on
state of children in the world, even after 62 years of Independence, a staggering 2.1 million
children under the age of five years die annually in India and 60 per cent of these deaths are
reported within the first 28 days of birth. For every 1000 live births, 57 deaths occur in children
less than one year old. Of them, 65 per cent die even before they complete one month. 18.4 per
cent children die between their first and fifth birthdays. What is even more alarming is that
common causes for the deaths are curable diseases, like diarrhoea, pneumonia, malaria,
measles and pre and post-natal complications.

Undernourishment was another major cause of infant mortality. One out of every four
children in the world who die under the age of one and one out of every three malnourished
children is an Indian. Over half of the country’s children are malnourished. More than half of
these deaths could be avoided if children were better nourished and problems such as anaemia
in women were addressed. The deaths could be minimised by promoting home-based neonatal
care and ensuring universal immunization. The benefits of various projects were not reaching
poor families.

In view of above horrendous scenario of untimely deaths of children, | would strongly
urge the hon. Minister of Health and Family Welfare to take urgent steps to save Indian
childhood.

Demand to provide adequate kerosene, sugar and foodgrains under Public Distribution System
to State of Madhya Pradesh

7 9T S (9 QY : HElGd, 9e Ua el U JMMfedrl qIged Uael 2, T8l Ui &1 |
BRI BT AN (IS RIT T2 DY U 31 &< Bl U= Bl bvs AXDBR §RT IHH H 984
BH BRI URT AT & AT A YT B &l 7, ST 19 Bl SMTeHhT 5 ofiex I BT & 749 |
61,500 farell oflex Bl 3rd: UQeT &I Ui 718 9288 fhall ciier HRR{F 3R Irdfed &= &
MMATIHAT Bl U< ¥ # flofoTao ey dfed uRaR &f Wrem= 3fded &)+ & fo1v 2,40,807
MoeT &1 HoToT0 We= &I 3de &1 38T 7, o 9 aRar &1 et e Suae
BRI GG 21 81 U7 XET 81 37 : Hesi1d ARBR §RT U< Bl SMILD Tl 3fafed by S
B ATITYDHAT B

AT fIaRoT ToTTell & d8d I< 9T Bl MEfed 819 dTell AHT & BIc H f991d A8l & SR
TR BH B T8 8, e dR uee § dlodiovdo vd ey & yra feaunfeal &l
IAATAR A T ST HRIS I &1 Bl 31 : Fei1d ARBR §RT IS BT AIA1dh faaqwor
TOTTel! & T8l B4 AT A1 Dl GRT fhT S Y Srqegeha 81 g=dTa|

Demand to take measures for restricting Multinational Companies from making India the centre
of drug trials

it BT st (STR USTN) : 7RIS, T & Fs IRYTeAl H go! dIalq H (97 IRV &
Y Tar3ft & TIETOT Bl ST 3T ST R8T 81 $9hT Udl o 3R S9! b+ & folv 39R urd
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BIs 1P ToiRAl 81 §1 SHPT GG U8 IT © b 71 UIETVN A I AN bl AT T STl &
JFAT IFH TN H ITH] el SIFBR] T8l & S 51 39 TR0l & 950l § 39 TR Afh bl
Tg B ATS! A el 2, STafd f[qalferd oiik SudTel 591 9T SaT H¥I-1di & AT XbH
gl 81 3D Yd Bl B IoTTel AR WA H Yugy deih I U gleror fhy 7y o) SH
STl Bl SH 7 I Ahl DI HA AT IGT AT R 7 1 Hel A s ST Wl ol 15 off,
S T TIET0T TES STaR] IR HY & 918 I9h TRIEI & YHTAT Bl STie & 91 & 7Sl
TR BT GRIE0T fHaT S 2

HEIeY, H 9a & A1 H A BT g (6 R DI TGRS HH1AT B Saraif BT u=Ieqo
&% T A1 b (7Y YHTET Bad S|

Request for felicitating Sachin Tendulkar by conferring on him ‘Bharat Ratna’ for his

achievements in Cricket

SHRI RANJITSINH VIJAYSINH MOHITE-PATIL (I\/Iaharashtra): Mr. Vice-Chairman, Sir,
one of the greatest players to have ever played the game, Sachin Tendulkar has been the
greatest icon of the world cricket for aimost two decades now. Ever since his debut, way back at
Karachi against Pakistan in 1989, at the age of 16 years, he displayed exemplary skills when at
the crease, and was immediately hailed as ‘the next genius’. Sachin did not disappoint anyone
and cruised his way into the record books with each knock. In principle, we all agree that “A
person who defended the honour of the country is to be honoured”, and Sachin Tendulkar has
been continuously doing so over the years. Therefore, Hon. Vice-Chairman, Sir, through you, |
would urge the Government to bestow “Bharat Ratna”, the highest civilian honour, on him,

which would inspire all the youth of India to take to the sports. Thank you, Sir.

SHRI R.C. SINGH (West Bengal): Sir, | associate myself with the Special Mention made by
Shri Patil.

DR. JANARDHAN WAGHMARE (Maharashtra): Sir, | also associate myself with his Special

Mention.

Demands for implementing pay structure for Gramin Dak Sevaks on a par with other

Government employees in the country

SHRI N.R. GOVINDARAJAR (Tamil Nadu): Sir, | would like to bring to the notice of the
Government the plight of Gramin Dak Sevaks who are working in rural post offices through the
country. The demand of “Gramin Dak Sevaks for their pension, retirement benefits, bonus and
proper time-related pay on a par with other Central Government staffs is unheard for a long time.
The Gramin Dak Sevaks run almost 80 per cent of the country’s post offices. Out of the 1,80,000
post offices in the country, 1,30,000 are run by them. The detrimental attitude of the Government
has caused an extreme mental agony and disillusionment amongst the three lakh GDSs who
are the backbone of Postal Department in the rural India. Further, these three lakh GDSs

are excluded by the Government from the purview of Sixth Pay Commission. Even though the
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Government has granted the entire arrears of Sixth Pay Commission to its other employees,
these GDSs are not paid any scale of pay, pension, gratuity and medical leave facilities as are
given to the other Government employees. Despite the fact that Gramin Dak Sevaks are the
communication bridge for the rural India, they are toiling without any such fiscal benefits as of
unorganized workers in the country, with a meager wage structure. Therefore, | urge the
Government to take necessary steps to bring them under the purview of Government pay
structure on a par with other Government employees. This initiative will illuminate hopes in the life

of three lakh GDS who have been demanding the same for decades. Thank you, Sir.

SHRI'S. ANBALAGAN (Tamil Nadu): Sir, | associate myself with the Special Mention made
by Shri Govindarajar.

SHRI RUDRA NARAYAN PANY (Orissa): Sir, | also associate myself with his Special

Mention. ... (Interruptions)...

SHRI SHARAD ANANTRAO JOSHI (Maharashtra): Sir, | associate myself with the Special

Mention made by Shri Govindarajar. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: All are associating. ...(Interruptions)... The whole House is

associating.

Demand for appointing the trained apprentices in Bhilai Steel Plant on a regular basis

it Al AT ART (BTG ¢ HEIGY, NS SH WIF B WA BT I S
ITATET H < DI AT R a9 b A1 B R SRISIR gasl ®l ISR &A1 BT
2

ferTs geTd |3 uiieror ure gfiegsti &1 faeT fet udlen & 6 |18 @l it ST v
-3 SfFRIET I # R FRYfh <ar o7l $¥ RERT &1 Uiee SR ¢ RITRR, 1996 &
afRTefalt 1 au 2001 ¥ TH-3 IS AT 77 11 ATF 1997 &6 9T Pl ATSHR T8 7 84 SHIGIAR]
DI a4 2004 H YST dEABR QST TH-1 (3(cse) H foranl emig 93 & gfaer | ugell IR
BN o SRR 1 3rcse us wR forar )

Ty 1981 | 1997 T HIMET0T Ul A 8556 HRRIEfell B At Frgfih ue™ B s,
fopeg @ 1997 | 2001 T UfReToT ITe 1083 fRTEaHT DI fw7e 10 awi 4 TR gt 721 <1 778 B

AR gd @35 31 [ sH1sai & AR o1 &1 | I@ax {6 S o1 9395 gR1 98
areare fam o o 9w 99 gy uliea 99 o e & fosan s qer 10 wferd &
3T ¥ wregait @1 frgfen < st

TS SeTd W33 gR1 s uiRigail o1 wirs FYRh uae @l 15 2, Safs akss gflig
FrgfRp & dfa 21 37 ST H3i SNt orgRIY & o Wi W Wi U4 sawasd Aar-ghi | R<h
I FAT I1aETe GRATSHT & fAfd= fa9m 3 R =1 1= 79 uiRiggit &1 Frgfe gem &<
TG ATITID HRIATE] B, AT $H FHIT BT FHTET 81 1T |
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Demand to take effective measures to fight hunger and malnutrition

SHRI VIJAY JAWAHARLAL DARDA (Maharashtra): Mr. Deputy Chairman, Sir, while
observing “World Food Day” designated by the United Nations, during October 2009, news
reports indicated that nearly one-third of world’s hungry people live in India. Their number may
rise amid global economic crisis. Nearly, 35 per cent of our population, that is 35 crores, are
malnourished and are uncertain about their next meal. The World Food Programme data
estimates globally about one billion ‘urgently hungry’ people with grossly inadequate or even no
access to food. India is at 22nd spot amongst listed 51 countries.

This deprivation, worsened by economic recession and uncertain rains in India for our rain-
fed crops, means a healthy future lost forever for an entire generation. Social groups, further
marginalised in the economic growth has intensified hunger, malnutrition and occasional
starvation deaths.

Brazil and China, emerging economies like us, have intensified their efforts on ending
hunger and achieved success also. China reduced hungry people by 58 millions during the last
decade. Despite India’s sustained efforts, this grim situation is going out of control. Our Tenth
Five Year Plan had adequate budgetary allocations to gradually eliminate ‘hunger’ and dilute the
extent and content of ‘malnutrition’. Obviously, the programmes launched had either not been
fully implemented or had in-built discrepancies. These shortcomings need identification for
taking holistic measures so that hunger and malnutrition are judiciously handled during the
Eleventh Five Year Plan. |, therefore, urge upon the Government to make dedicated efforts in
conjunction with NGOs, Self-Help Groups, Panchayats, etc. to undertake periodical monitoring,
evaluate the constraints and reorient implementation accordingly in order to effectively overcome
such obstacles and make inclusive growth a reality. Thank you.

Demand to take steps to remove miseries of Jute workers

2} RN, Rig (afeaH drer) = #EIey, H U A1 | ARBR BT LM ST FASGRI B
SR R BT SR AT HRAT a1edl g1 I8 Jafdfed 8 6 e SEFT 3§ HM B drel
HASIGRI B R =l o € 3R 9 5 UdR 2Nvor &1 RIeR 81 38 §1 53 govqfi #
UfegH} 99161 & S ASTER fadwaR 2008 H SfffadadTel seare U 4l 38 3R a9 2009 # 1 I
gSdId W &l Id §RI SSIY MY Jel H & 8- 1. Aes WK P FHI-TI W IGRT
TG 2. ASIGRI BT <7 Hifase %S, ST iR Harf1ghi/qeg onfe & arg UM oS &1 g
FHY TR 5T SMQ1 3. G HSIGRT DI HIFAST S 3R STHIATE &b SN 3 AT 1Y 3R S Al
BT YA U TR TSR (FATRET) §RT AT SMYI 4. B ASIGR DI ASTIR BTS &
ST

Fraefla Tl & SER Hoig)l Bl W fhar S| g8 W 9 © 6 e Aiforel &
TOIGRT BT SHTHIT 1000 PRI BUAT IHIAT 2, FTqDT YA el a1 7 2 3R 549 4ol 9 d
[EEICICCIRNGES

P71 59 HAT b BIEY P ITS[@ S[C AOIGRI Dl SbT S & -Te| [¥e] T X8 &l
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3 H TRBR H ATTE BT § [ T8 S[C AOIGRI Bl 0T ST 8 ufersie faeram &
forg Trame v 3iR I IR SR e Arforant o1 g9 W # 3o fder <

7t SEARTIT 91T (ISHAT) : SUAHTILT ST, H T3 DI S g BT
Need to amend Biodiversity Act

SHRI MOINUL HASSAN (West Bengal): Sir, in the year 2009, on 26th October, the Ministry
of Environment and Forests issued a notification. According to this, from now onwards, 47 types
of crops/plant, 28 types of spices, 40 types of fruits, 51 types of vegetables, 24 types of flowers
and perfume tree and 10 types of gardening fruits will not be in the list. In this list, there are
coconut, coffee, black pepper, turmeric, cardamom, tamarind, brinjal, onion, garlic, neem,
tulsi, arrarot, peepul, banyan tree, curry leaf, chilli, black cumin, mango, lemon, guava, tomato,

potato, pudina, etc.

For conservation of biodiversity and their use of the above articles, a law was enacted in the
year 2002 aiming at equal distribution and availing their advantages. According to the UNO
declaration, there should be an appropriate policy in any country. In this regard, in the field of

new invention of natural wealth, Indian position should not be compromised.

| urge upon the Government not to give up nation’s interest and not to take any decision

unilaterally.

SHRI SAMAN PATHAK (West Bengal): Sir, | associate myself with this Special

Mention.

Need for comprehensive study before launching any mega hydel power project in the North-

Eastern region of the country

SHRI KUMAR DEEPAK DAS (Assam): Sir, a massive plan has been taken up for generating
55,000 MW power in the North-Eastern Region by setting up around 100 projects and granting
permission to such projects hurriedly. These projects, in the highly sensitive region, could inflict
irreparable damage on forest cover, induce floods, displace people and even lead to
earthquakes. The Government has failed to assess the painful experience of the construction of
mega Hydel Power Project in the earthquake-prone zone on the Sichuan province of China,
where in May, 2008, 7.9 Richter scale earthquake occurred, which was believed to be the

outcome of complete lack of proper planning with scientific studies.

Though the North-Eastern Region is resource-rich, it has fallen under seismically
sensitive zone V. An in-depth study on the likely impact of the proposed mega Hydro Electric
Project in the downstream has not been made nor has there been an effort to make the
assessment report public. The Centre does not seem to be committed to assiduously and
meticulously conducting scientific and thorough studies and survey of the downstream impact of

the big dam.
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It is a fact that the civilisation of the region is river-centric. The mega dam will destroy all
that. It is demanded that the construction of all mega Hydel Dams should be suspended until
comprehensive studies on their socio-economic, environmental, technological and downstream
impacts are completed, and people are convinced of the efficacy of the steps to keep life and
property in the downstream areas safe. Also, the construction work on the Lower-Subansiri

Hydel Power Project should be scrapped.
Filling up of vacancies in the AIR station, Cuddapah

SHRI M.V. MYSURA REDDY (Andhra Pradesh): Sir, All India Radio, Cuddapah, started as
a Relaying Auxiliary Station in 1963 with a single transmission and it took nearly twenty years for it
to become an originating station with three transmissions with a staff strength of 120. At that
time, it started originating programmes in all spheres covering the entire Rayalaseema and had
become one of the popular stations in Andhra Pradesh. But, over the last few years, for reasons
best known to the Ministry of Information and Broadcasting, the staff in A.l.R., Cuddapah, came
down drastically. The present sanctioned strength stands at just 29 with one Station Director,
two Assistant Station Directors, 7 Programme Executives, 12 Transmission Executives and 7
Staff Artists. But, one would be shocked if one looked at the staff in position. Of the 29
sanctioned strength, there are only three Programme Executives working at present and all the
remaining 26 posts are lying vacant. | fail to understand how A.l.R., Cuddapah, is being
managed without its head and other key supporting staff. It is not that there is dearth of talent in
Rayalaseema. It has got five universities, four music colleges, two veterinary colleges, four
medical colleges, a Sanskrit vidyapeeth, Vedic school, etc. but the posts have been lying vacant

for the last so many years.

So, | request the Government of India to immediately take steps to fill all the vacancies
in A.l.R., Cuddapah, forthwith as it is a regional station, not a local radio station, and without
the necessary staff it would be very difficult to transmit quality programmes, particularly for

farmers.

SHRI SHARAD ANANTRAO JOSHI (Maharashtra): Sir, | associate myself with what the

hon. Member has said.

Financial assistance to farmers of Maharashtra

SHRI SANJAY RAUT (Maharashtra): Sir, | would like to raise the issue of grant of financial
assistance to farmers due to unseasonal rains that lashed many districts of Maharashtra during
the last two months. This has caused heavy loss to the standing rabi crop, particularly wheat,
jowar and green gram, in many parts of the State. Many districts have experienced untimely
rains and, at some places, there were hailstorms too. Due to heavy rains that lashed Sangli,
Solpaur, Satara, Pune and Nashik districts, the output of export quality pomegranates might see
a sharp fall this year. Due to unseasonal rains there will be a dent in the export of cash crops
such as grapes, pomegranates, alphonso mangoes and cashewnuts. Output of other crucial

229



crops such as rice, sugarcane and cotton is also expected to suffer in Konkan, northern and
western Maharashtra. Sir, farmers have suffered huge financial losses and are in distress. They
need immediate financial assistance from the Central Government to overcome this financial

distress.

I, therefore, urge the Central Government to assess the loss to farmers due to heavy and
unseasonal rains in Maharashtra and to provide the maximum financial help under the
Agricultural Crop Insurance Scheme to those whose crops have been damaged due to heavy
rains.

SHRI SHARAD ANANTRAO JOSHI (Maharashtra): Sir, | associate myself with what the
hon. Member has said.

SHRI'Y. P. TRIVEDI (Maharashtra): Sir, | also associate myself with what the hon. Member
has mentioned.

DR. JANARDHAN WAGHMARE (Maharashtra): Sir, | also associate myself with what the
hon. Member has mentioned.

SHRI RANJITSINH VIJAYSINH MOHITE-PATIL (Maharashtra): Sir, | also associate myself
with what the hon. Member has mentioned.

Demand to take steps to release water from Gandhi Sagar Dam to the canals for irrigation of
Rabi Crops in some districts of Rajasthan

it dfera fFeiR agddt (IoRM): A9 IR Heled, H 99 59 & 9 §
S8l [T STHET e BT, [ T8 o7 WRBR Bl FShId & HeRany TR BT
I Hpe H B g B

RIS & PICT, IRI, FaI FTA! BT T 2.5 ARG SFCIR PV &7 T3l DI 7exi I Nfd 2l
S Q1 3 RI & TS I DI B SIS §s 8, ORI g4 P 1o1Q i Tl &1 WRY ST_xe
21 U F MTa W HEd I A1 G ST srrar 9gd & B Seared el g TR @f e
AFR A U e 8, ST8T aeT H STeRaR 1259 HIC 8I6x YA &1 gd RPTe 1248 BIC & &
STel TR e TER| H U1 BIS ST Bl I8 8

3 R7ell & fare HEM WR ¥ 3ifcrd I Blg ST & fofg =ieRd 8, fohey I TRBR
ST AR OR gold: VIR 81 WRHR ATSHRY ait T8 8 &1 I < 8, Safs 3 aie &
T < STl 99T ST XET 81 a9 8§ USTd & 916 YU a1 Bl Bl 991 B 8

BT SR FaRT B RN I 7 81, SN ART AE 2 1 37 7l &b fpari a1 @<l
B TAM b (Y g WY U {6 TG AT 9T+ &1 BIe b B [T D! &frgf iR
RTEd < &g X158 WRBR B e fay S|

Demand to restore quota of rice for people belonging to APL in Kerala

SHRI P.R. RAJAN (KERALA): Sir, allocation of rice for APL card holders in Kerala has been
reduced from 1,13,420 MTs to 17,056 MTs against the requirement of 1,33,704 MTs. The total
number of APL cards as on June is 49,56,560. The main reason attributed by the Union
Government for the cut imposed in the allocation of APL rice to the State is the decrease in the
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off-take figures during earlier years. But now the off-take of APL rice is almost 100 per

cent.

The main reason for low off-take earlier was the price difference between the open-market
rice and of the PDS was very little. This led to low off-take. Now, the price in the open market
rice has increased substantially and the consumers are approaching in large numbers to get the
PDS rice.

Agricultural sector of Kerala is dominated by cash crops and production of food grains is
only 15 per cent of our necessity. The cash crops produced in Kerala are contributing foreign
exchange to the national exchequer. Hence, meeting the food requirement of the people of
Kerala is a duty of the Central Government. Considering the special features of Kerala, the
Government of India must provide sufficient allotment of APL rice and wheat as per State’s
requirement. Therefore, | request the Union Government to at least restore the allocation of APL

rice of 1,13,420 MTs per month to Kerala.
SHRI MATILAL SARKAR (Tripura): Sir, | associate myself with this Special Mention.

SHRI PRASANTA CHATTERJEE (West Bengal): Sir, | also associate myself with this

Special Mention.
Demand to enact legislation on seeds

SHRI SYED AZEEZ PASHA (Andhra Pradesh): Sir, | request that the following measures
should be implemented to protect the Indian poor farmers from the extreme exploitation by
Monsanto and other Multi National Companies and to assist the Indian seed industries to

sustain:

(1) The Seed Bill, which was amended in favour of the farmers and recommended by the
Parliamentary Standing Committee on Agriculture in 2006, should be enacted in the

present Budget Session of the Parliament without deleting any amendment.

(2) Priority should be given in the Bill to ICAR in research and inventions on GM Crops in
order to protect the economy, health and environment of India and GM Crop growing

farmers. The Bill should be enacted in this Session of Parliament.

(3) The Biotechnology Regulatory Authority Bill, 2009 should be prepared in the manner
that there should be a balance between the technology provider and technology

recipient.
(4) The FDI should be restricted to 49 per cent in the Seed industry.

(5) It has to be made mandatory to the technology owner to license the technology to all

the seed companies who want it.
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(6) The Government of India should ensure that in no case the royalty charge on

technology exceeds 5 per cent of the seed value.

(7) The Seed sector should never be allowed to be monopolized by the MNCs.

Otherwise, the nation’s food security itself will be at great peril.

So, in the interest of our poor farmers and agriculture production, | demand the

Government to take immediate necessary action.
Separate High Court in Tripura

SHRI MATILAL SARKAR (Tripura): Sir, the establishment of a separate High Court in
Tripura has long been overdue. The population of Tripura has risen to the figure of 36 lakhs
approximately. It is the second highest State of the north-eastern region in terms of population.
The combination of its population corresponds to 17 per cent SCs, 31 per cent STs, 24 plus per
cent OBC, 14 plus per cent religious minorities and a good number of linguistic minorities. In
population structure, about 85 per cent of the population comprise of the weaker sections of the

people.

It is of good concern that the literacy in Tripura has exceeded 83 per cent. This has
developed in its turn into a situation where the sense of need for judiciary within people’s easy
reach has become an urge. The infrastructure for a High Court is not a problem at all for the
State. The law college at Agartala has been producing a number of lawyers every year.
Guwahati, the headquarter of the High Court, is very far from the State. The State has a bench
of Guwahati High Court at Agartala. But, it is unable to cope with the growing number of
litigations. The lawyers have attracted the notice of the Government by way of different forms of
democratic movements. The right to judiciary is yet to be enjoyed by the common people of the
State to a degree of deserving level.

In these circumstances, | urge upon the Government to expeditiously establish a separate
High Court in the State of Tripura.

SHRI SAMAN PATHAK (West Bengal): Sir, | associate myself with the hon. Member.
SHRI RUDRA NARAYAN PANY (Orissa): Sir, | too associate myself with the hon. Member.
Disruption of train traffic during winters

SHRI SANTOSH BAGRODIA (Rajasthan): | rise to commend the attention of this House to
the recurrent annual phenomenon of disruption of rail traffic particularly in north India, due to
dense fog during winters. This year too, the train traffic throughout the north India remained
disrupted due to long delays and recurrent cancellations. The misery of passengers was further
accentuated due to indifferent attitude of railway authorities. The railway inquiry network proved
to be grossly inefficient in giving correct and updated information about the trains. As the

visibility on the tracks was drastically impaired during nights due to fog, serious train accidents
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took place causing loss of precious lives and property. Furthermore, such disruptions caused
stress on the railway staff involved in the running of long distance trains. Due to scarce staff, the
rest hours of the drivers and guards were curtailed and they were asked to resume arduous
duties. Such annual disruption is also a reflection on the functioning of railways that the
phenomenon of fog recurs every winter and yet left unattended and no technological solutions
have been explored particularly when there has been greater stress over passengers’ satisfaction

and railway safety.

| call upon the Government to take expeditious steps to develop the solutions indigenously
or import the technology from the nations facing similar crisis. Communications system should
be developed. The enquiry system should be made more efficient to give updated information.
Authorities at railway stations should be ready to arrange for contingencies and the passengers’

amenities at the stations should be enhanced.

Demand to give approval for construction of a dam at the confluence of five rivers in Jalau
District of Uttar Pradesh

2 goreTd WA (IR Y<30) : SUGHART 818y, A GO & SR U2 & S a
ST & T, T, Fart, Rre vd ugs, g ura e &1 S g1 2, fo deig & a9 9
ST ST 21 9 ay aRATd H 991 B IS gt g4 el H M 8, fooeg aigr 7 89 &
PRI JHR TSR Fhel ST 81 TS &7 YuicT: By UR SATETRT & AT AN b WROT-UI0] & forg
TART IS A=Y ATE &3 H Iu el 5l [ B aul A g okgvs &l & fhar HIvor g
TS P PR YRR 9 &5 H TeIIT B Bl AR 6| STHIT BT STed-<IR G811 el AT &
& A f3oTell &1 Pt & FTa @l XY TR 81 SR Y27 WRBR b TRy AN H1e 81 s
ARBR R aY 1982 # Yo IR IiF 91 &b TG Bl Hol &l s o1, R ot 764 e
TR SRTST BT FHToT sRarfad o, fors 12 Hiex & 40 fieR 81 &iR et Sfiaw & 3570
fafora & fiex (2.9 fifera vare $e) 81T 39 SR1ST & &1 9 6 R (17 Hiex 31 AT &§)
CTY UTeR YfACT HT y1aem o1, R4 90 Fmare | et 410 fferas gfve faega U enfll 59
IRATT § STATRT $ ST del IR Th-Uh folte BISY BTl BT UTae= 2Tl 59 IRASHT A
fastell g uril SH1 FHRITAT A &3 B I ST Bl gehRT Aol au1 9@ & [Rafd 3
BT o forg fraet o1 e

§ & & AT W AT STel e HAl F TR BT § 3 SIUg STele, S Jawr §
TR dag qier & 07 31 WHHRT I B JR BRI IR B & fofg faedas Fasr
SR PR Pl T BN

Demand to increase supply of railway wagons for transportation of salt in Gujarat

it Aot BTSN STHR ([OIRTA) : A1 SUGHANRT 1S, § 3T HTEIH | AT el
H3] 3R W& BT L ORI & THdH I DI YT AT H I I BT 3MYRT &b Feer 3
SMMH T BT TR

233



HEled, 39 WY ORI & THS IWUIET S H 30 dRg Hifed 7 J e T9H Bl
i Tl gl 2, Fordd fog ufcrrg 100 F @1f¥re Yol IHI1 &1 Aaeaehdl &, afh ga!
JoTT ¥ N AT §IRT HEI | AR 10 4 12 Nl 9371 D1 &1 MY 1 1 8T 8 3R e HATerT
GRT IFDHR AR BICATGSR &b JPbldel § TS & ¢ FUIC e b ol &H AT H 1 dt g &8
BB

HeIed, Qe e HMd Siigd Bl U 3= 3 8 3R ufifes e =) § swa!
JATITIDHAT BRI & 3R ST P Pl THD Ic1& P 70 FRTLIT A AP T UHHTH ORI H 81
ITfed g B

SUFHIILT FEIGd, TATG A3 H Vel I B AYRT 5 811 b SR 59 I 4 s G4
PTTIRI B ISH-RIST DI Y GRT 81 77 51 RART BT THIRAT DT <Rl Y HRT VA HA1 AR a1 Sif
H 3MUE ¢ 5 THT B | O HeH IoTHY Yol AT Bl QY < {6 I8 [oRIT & THE
I B Fafd w9 J aicrdTg 100 A 31fed Yl G371 B AT HRAM BT Sferd Y&er HR| 59
HY A TR WRBR $ SN 15 {31 7 A1 ¥l HAT AGIGAT Pl AU U5 §RT el I B
YR & forg 1u= AT I 71 g=ars|

Demand to discard the plan of introducing Bt. Crops in the country to protect the traditional crops
and health of people

SHRI A. ELAVARASAN (Tamil Nadu): Sir, | rise to urge upon the Government to relinquish
the plan of introducing Bt. Brinjal or any other BT crops in the country since it may cause great
health disaster and crop genocide. GM crops are unfit for human consumption as the toxic
compounds they contain are retained in the crop and would naturally affect the human body. GM
fed animals have shown problems with growth, organ development and immune
responsiveness. For instance, in Andhra Pradesh some years ago, four animals died after eating
BT cotton stalks. Further, a recent study in Madhya Pradesh showed that BT crops aversely
impact the health of farm and factory workers causing allergies. It is shocking that land once
used for GM crops can only accept GM seeds thereafter and, after three or four harvests the
land will become barren. Also, we should not forget the negative impact witnessed by us that
despite attaining self-sufficiency in food grain production, Green Revolution with excessive use
of chemical fertilizers adversely affected the quality of the soil and abnormal usage of pesticides
had led to underground water contamination. If the Government allows the cultivation of BT
crops in any other way it will be the first step for national health disaster and crop genocide.
Therefore, | urge upon the Government to abandon the decision of introducing Bt. brinjal or
other Bt. crops into our land so that our traditional crops will be preserved and the health of

country’s people would be saved.

MR. DEPUTY CHAIRMAN: The House is adjourned till 2.00 P.M. for lunch.

The House then adjourned at fifty seven minutes past twelve of the clock.
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The House re-assembled after lunch at two of the clock,
MR. DEPUTY CHAIRMAN in the Chair

THE BUDGET (RAILWAYS) 2010-11

MR. DEPUTY CHAIRMAN: Let us take up General Discussion on the Railway Budget. Mr.

Kalraj Mishra will initiate the discussion.

3t HARTST f81 (STR U2 : AFIT STFHIRT HRIGY, MU G351 el goic U= 370 faaR
@h B BT ATAR Y& [T 21 AIAR, 1 gofe UH 7, e goie 3R G goie, RTd IR
H URT < AT BT 8, Ih od &1 8, qifh I ST oI Adiferd TeRTs qP T4 STl
qTel BT 61V I9TC o YT goic &, ST gR 9= R 3 Q97 I WHIfeld Ul 3R 1 81 |1 <2
P 3G, WD SIS Bl UfhAT BT AIH BIF $ HRUI, HITAHD Ul QI BT T Agedqul
P! 8, 3AY T4 N IoIc YA BT &, Al AR DI oI & 6 390 9 Pls 7 Dl [ARMe
THR B AT 8 J1a el TG 3 Vol 9a¥ a7 SURY Sl & WU H & 3R 59 qa
TSI IMURYI ST $ Y ¥ 8, Al 918 AN BN, a8 galrs 81N, @12 St i U A 54
THR BT BRI BN, S U AT A IR W IR S H SUYh B, T8 3HD AIeIH 3 ST 6
S W@TIfa® WY | AR JAUel B © 1 I8 I 1T 99 B 8, Nl goIe 31 J8T 2, 394
D] fhaT o9 UTST 81 I8T &1 519 &4 3MToTal UT< g o1, d1 53 B9IR fhall HIex ol e T,
AP ATST T8 Vol € 64 BIR bl HIeY 81 AIaR, $9H hddt 11 9T bl #ex &l ggias]
gs ¢l 84 fava # gl & w9 ¥ g1 § AR v W Wl Y71 H o9 I R Ui T8
Eﬁ"ﬂ,ﬁﬁﬁﬁﬁ?ﬂﬁcompetitionﬁ&ﬁ%ﬂﬁﬁl

T TSI VA YoTTelt B9 & Frae, o 14 g & sarer sHaR €, R 80,000 Azt
g, I T 7 BT 8, AIfth e 9T et 81 & arasie W, fava & 91t & <9l @t e A,
T SR BT, Wiv &1 AT ST 8T, 37 Q2 B JoT H, I (T BT T &1, Al &1 U7 &,
FHY BT I 81 AT YRET BT U &1, 39 AR [Ig3if IR 3R &9 &9 < 8, dl 84 oIl & b
ST@! gl 3 89 Fel T8 21 AR FRIRY ot S R @1 1E 9 U 7, gaferg ffead wu
J 39 W TR B G, 31191 & AhR0T & g1 3, STei fIed & IR 97 9gd Aoieia 81 W &,
I H Sl Haiftrs A qul MERYA Sid &1 WU ¥ 8, SHD! 9gd 8l MYTHad FH1 g
JMYFABTH ITBRUN | ol B I AR o ST TS 3R I [Hel THR 1 HH 8l 7, a
T % B T 2 ST THR B Fawel 3 H 899 I 8 W81 2, safory § 9 ddy & wa
=T o6 39 |- fI@rE gsa1 B f6 90 & 91 H = Xl & ATl |, galfaghhee &
ATl 3 E 410 o1, SifShT TS 98 B9 9 3R ¢ 1 21 89R I8 e &1 Sl faefiavu g,
T8 Had 14,000 fhaAHIER fohar 8, STafd I T8 Ig 28,000 fhaHIeR fFar 81 AR v
T3 Sft 7 39 IR B9 Bt 8, 2020 b fasi § S|iv forar © f 8T wretax 33,000 fhadiex
faeii=oT 81 SIQ, <ifh # H&1 =medl § & Sl IR ©, 98 IWIR 984 Slell IR
2 3lR I9H I TE1 7T b I YHIR 4 8 AHT 9¢ T 89 220 fhaiex fageiavv te
¥ § B &, STafes A9 7 1,000 fretriier s g1ar 81 33,000 fraiieR & g+ @
RGT 8, <lfep & 5 aui H ST fegeiie=or gam 2, a8 2,150 fhalIHIey &l g3l 81 319 3R I8
YR &, 1 89 2020 # 33,000 fhaIe &1 fagldiiasor = g, I8 o1 399 fawrs 78] gsd
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235



HIIAR, JATYTHIDHRVN BT 3R T AT PEN T &1 BET AT & 6 BINSR BT AT HIDBROT
BT 399k Ugel HY <71 a7 wal TS off, BT TR 27 foh 9oie § Pies TR, Afgar 241 & gryor
Pt 773 oY, S fhae Ples TR a4, fhat Afeer \Were gars 1572 o 991 7 50 favg
TG I 311X 375 3G WM o oY 67 TEIEeMT IRAR T+ B 990 B 15 off| g8/
fpa BTl TR U 31 fohaT S %I H @rel Y, I8 U 18] 3R 59 IR & goic 3 Sl gyl &l
TS &, 399 I8 H&T 197 € o 39 iR S7aT 93 V¥ 377y I8 32 URER I1¢ SATUHT| 319 30
g AT ¥ o ag =Y 8 uTe, {9 9 I g ? e g el B i "yn &) TS
3R o7 TR A 10T S Il 2, $9 [T 89 foetl BT IST8R0I of Fahal 8, S 1 qRI ARE
TR T8 81 TS 81 U8l HIH-Tded W 81 arel B

BT AHaR 2010 H HIAT do@f IRT B111| D 1707 B (T AR & fd HH 3 HH <1 A1l
BT FHY IR I 39 9 H axArd WY 10, ST i el R 5= S 3 Irnt Srrel w1 iy
frafor BRI BRI 9T I8 © {6 a7 fhae IS 81, S9! b & W A9 GRT R el ? R
3Tl ¥ 31 e, fhv Yol goie o1 S 3R by 9 s) UeR &) eivor 8Rf| oifhT St
7% 81 399 1Y I8 FaTel Wl Bl & fob 3R V=Y B Ry aicil R&1 A1 2e Bis =or yof
Tl 81 UTeHl| e & qHI H, YR H, JdT H, HHATRAT b GHYY H {1 AHIR 2, SHD]
fopan fepanf=ad fopam T &, ST ¥l <@ 95 STed] 21 99 &1 R g 8 o roreri ot
o Y 1-]1 € ofe At 81 U fafes fRART o+t g2 21 R @0t g1 I ® 6 o # ehfoat
TSl &, AN AN S §1 $a91 81 e, ¢ fdegpa sdadiadi & SRAC WR 8kl 81 ¢ ST 38! B,
THACATEl AT 81 TATI TSI M MSH I9d BT GRT AGRIET HEGH BT 2| SAD! bl
GILT B Y, THTET AR TR SHHT HTIaa b fhar Sy - I8 AR &1 fawg 81 &1t o
3T U8 AGHT PR & b ¢ § SoPHY 89 of I ©, UdT Tal 89 JRIaId arad o gTddr A1 e
3 UTUA| STgt dh HHATRAT BT U3 7, HATHHAT BT U 8, THI-T9T IR S99 W R
ST Tl 81 Sh! R IR P UfeT0r B SavdehdT 8, N YhR & ST B smaegedr
g, g8 41 I=2 <1 Sl 81, VAT 81 oI §1 WEIed, 39 dR doic H Udb GRE HTHHRl B
gyon & =AY ® 5 9@ afRyd fear s, e fhar Sirem fUset gote 9m9or | 140
FaeTefiel TIHT IR ATl pHiSIST Bt AT I 3R SdT ST | I ] BT &1 Y & |
fopd= 241 3R Wl W 7 AT HHTSIST B! A9 I TR, IJ§ THHRY 3ft I 81 2
G BV B Y | S Veld §RT SR 24 UF 2, I9H AT9TS H gy &%, 2004-05 3 10
WIAGT, 2005-06 H 14 WINAGT, 2006-07 ¥ 12 HIAG! 31X 2007-08 H 10 HIIET Bl G981 Yord §RT
SR 39 U3 | AT G H ghg 2004-05 H 6 BIFET, 2005-06 W 7.5 BT, 2006-07 H 14
WIRIGT, 2007-08 ¥ 16 BT 3R 2008-09 H 10 B! 5| $HH 41 H O IGIINI 8, SUP A8
53 S ARTaC 31 W& 81 ATTST IR AT AT # Yerd & IRieRY &1 ufrera &9 8 3&1
21 39% BRI $ IR H H IR g1 TnfRy o snRex ar il €1 X7 ' S goie foun M g,
TIH AT AT & T 150 RIS H PR BOR BRIS BUT TP oG ST 3R fI=ma= gRT vred
BT \Aeb et UTTerat Sarit TR0 & b 88,419 BRI BUY A TEHN 88,356 PRI ©UY X8 TR 21 YeTd
BT Y ITOE 2009-10 F IOIC AN I 62,900 RIS BUI AT Sl 65,500 BRIS AP TET 6
eI 1118, ST depreciation &, T8 4,500 BRI & 3R T2 7118 13,440 BRIS &1 $od HATA
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@I F 83,440 BRIS B P AHETT RN © STad Yg AN ISR 6,490 PRIS & 3R
SATHIR ST ST /13 & 98 5,539 BRIS Bl

ST 37f8rep 1T & 98 951 RIS BUY 2| H $AIAY ST G0 B JET § b 533 o1 TbR Bl
AT BT B TS, 39 H 9 B IFD! g 81 Tl 82 ISR @ B MRS Bg
YR YT FA | 350 BRIS BT 31frRTh 0T &1 UdTd fh T 21 IR K07 9,170 BRIS W TG
9,520 BRIS BINTI AN ATSTAT BT A 40,284 BRIS B BT A &1 HIVONY, IOl 3R
P Jd P P gU P S 09 DI SIS PR AR AT A1 I b I € 311 & &, S99 T
FI BN? I8 YT HF fears gsdt 81 S99 ovdr & f gvond e 8 241 @Y g, 3
gt WRY ISl ot 8RN, I8 =N Bad BIedd d9dH] & F I8 Y| AT JTTd b
2010-2011 H ST g9IC JAFA 62,489 HIIS BT AT, AT ATIRITT H 26127 BRIS P, 3T TG
3171 BRIS 3R BT H 2778 PRI Bl Fehel AT UIQIAT 94,765 BIIS B! &, fUsel 99 &I
HeNT 88,356 BRIS Bl &1 6,409 BRIS B Ahel UG &1 319 b THR | I8 I Fhel IR
¥ MR TR B I Aol BT SId | of T, T o1 2 {5 S0 fIamd o Faedt 81 <1
AR X &, 98 feqavT &l g1 Aecdqul 3 &1 Nofd i Semi & fofg s, dre
D, Hedl HIel, YIS B GelTs d W11 b TRag H T A1 37aT Bl 1 fasT 2020 &
B WRTII Xl BT Febel XTSI <2 b Gehel BT IeUTE b Pl I B! b of ST 8, I
A W T2 b APl BN, ISUIE BT Hdl 1.2 B! 81 A oY Nl Bl 10 B! &1 a1 gig
gIRTS =1t 2R 7T 5 96t # IR Y1 & Aohd SaaTe 3 T gfg ok anafas gfg 4
Tg 9971 3R 81 A S 2005 b b fAT T &, T8 2020 b fasi & forq €137 sfiepsi &l <@ &b
q1e fST 2020 P AR Nl DI GRERTS P &5 4 37 TSHI qh UgTI 2, TP o7y Sl 3741 25
EIR fhelIHIex Nel J1g+1 4G &1 91 dhal TS 7, B &7 ¢1ed @1 /-1 8, a9 5 991 7 1,093
frarieR &1 aTe f9BTs 718 1 319 39 AR 9ol &l <@+ & 918 71 © 6 SIvonsi § g6
fepaTaae Tqfd AR W 69g e 81 UTg| =Y A1 SR Bl ©, e W B 8 wlfd
fopaT=aa= fod <71 9 81 Wb I8 Yl AR UR SIkg 81 R8T 21 Ugel il gee] gl &1, Jg Sl
IR & -AIHIGR, TIIRI B AT 16,976 8, o6 HROT oMY &7 geen kil 81 iR 37
FHIRI TR FHIGRI B W1 b 97 H $O 8] bel T 51 I8 gArIqul 8 b Yard geiemsif §
BATEA! T T 70 WIa! 397 AR aTel THIRT | 8141 21 Aifeh 39 fawag # fivan & 72
[T AT B FUwelt IR 9t & 91 Bal TS oY 3R HeT T o7 fh U 89IR IHUR WR AlhIgRI
B Wil BR1T AIfh a8 Wil 81 B T8 1 ABIERI BT AT fIIT I F T8 R DT 95l
TP B, A=JAT I FRART F7cil ST I 2020 # 250 ¥ 350 fHeaniier Ukt €S BT IWIR
DI ol o7 Bl URGAT DI TS 2| 39D IR JAP AW H (T IGTHR 160 | B 200
fpetiiex ufy € &1 uTg 21 U= S A lgul gealrd & fofg S=Id AT RRrer dHenal o
B 51 39D fory t a1 T © o6 HeaniRal &) ererdn 3, TR &1 gem & fog S ot
AT Bl ST

cIfeh I ST 31 gaen & forg S -9 WM 8, $© Yol dTel & I G b ©, STBT
Al BT IS Ioeid T8 &1 R &b fTU H8T T 2 o Tt I8 81N o geieTT 3= uiR=mer
BTN ifpT geieT I aRETe B, 59 oy o1 ol & egaer anyfHehed deb-ildh! &
YR TR B! ARG, RIFTel o) awen 8, qrat IR aveiy 8, THRHRRIL SUHR &t 91 a
HEN TS B, i a8 {6 TR | afRyd 81 a6, 96! ff hanfRd e~ &1 may 8
o T 2, 3aT Ao 98 © o geie 1 S 81 uTeeh, VT g1 el & 2l
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g {4t 2020 § 717G GATET D1 HOIGd a1 o [T HHDTRYT P UfReT07 BT e 1 11
o1, T HHATRIT 3 AT, TATIAT, THAT AT T BT TR BT AT IeTd H 14 ARG
FHHAIRYT & forg ufRier &1 fdege 31 2 &R Yol goie # 73 yRieror wwersi &1 oig =i it
TE BTS2

I P XA A S T gE RN A @ BIRmT @t § 5 grem S g, o et
JMIIET BIBY ST BT YIS BT, olfbd G TR T GRY Ao Rf 2, S8 =TT 8]
e © fop g fRurfar a9 grgehhi

Y IOl &1 UF 991 2 Wage § @d BT ¥, Wy 39 &F H YR AR
TS -HAISIarg &1 dictarer gl fUwel uia auf # Yerd 7 fohdre iR gfa! § e Y sk Wi
BT RITS! TR 72T fham| 9a1d € b 399 SATETaR WIS - HeloiTaTs gefdl § 3R S9H 9 oK
B Wit ai faefid g amfey, a8 Weeita ufar el T8t g3, e aRu
Y TIR $T e W@y f+fo7 gar 21

S99 goic H [BRIY B QIR B a1 A1 81 Bl TS &, U] 39 A2 B GOR1 U8 I8 © [
RETd P 24 BIE o1 H 12 T0A10 oY e S 3FT B fBRIY dTel TlUR Dld &b AT IR YO0
oIS BT BT 3R 400 Al 3R TRAUT o= § 100 S1 DI 3% dGeld P w3 AT AT, Tl
AT U EOR BRI U AfH 1T R Ahal Bl 391 UHR el IRars o 77 9Ts §
FeRII BT & 3R I8 fo<i a9 2009-10 # I wirerd & oe ufirerd &1 81 oy argura &
Q00 A€ F BT TGIY STV, IUT U H G a7 o forq o, A= &of o forq ol ®iar g
TIRY| ST MR I &I 8, I 981U S ATy d1fd 31T 3MEHT Nel BT 37 | o1 o7 Hh|
Ui FRufy a1 foafor g1 =i

AR #3) < 9 st &A1 98 9w &1 oft 5 S <t 9IS €, T a1 22 Wil 9IS &
JTegeTl Bl ThIUS BT fAT AT AT| STh] ST BT AT 71T o foh 96 TR BT STaRa™d
T AT| S99 TIRAT BT B & 918, ITd! fhd INE W UETAR BT B &l &, BT 3R
SeelRg BIAT A1 SATET <@ 81T | BT H &1 YT P STBR &b dad AR g STHBRI 3 Ig a2
AT AT fop ST AT X 9977 fede gas oIt 8, Ry Sfsd fhar Siem & iR S99 <
U-Tee! ol Sl 8, SAdBT W U ud 981 H'l I8 ST &, fhad g o1 I8 7, s9dT i
Jooid el BIAT 21 SR3Nel I8 W YR & e § el SfTal &

HEIEY, |31 N BT fAadTele Blet Al 811 & 3R I fAderel BIc $ o=id 4 W iR
& UgT B el B 1 e, i 9 g1 wmed : el & ar # g 21 AT wet
B 2, B Wl B B, 5 31 9 ST START 81T 7, I8 ICTaR &I 3 9T H SATeTR
JHed BT 81 AHEY g9, fUosT avf 27 BIal, Sgygfard Sifd 15 i, sy S 7
HHE! 3R IIHHT F MR W 5 BIFS!, S Jd HHaRAl & it & forg 2, I & 2
T BIC BT WAl B Tihal, Repdi 8, $7d1 $3 AMIGvS YA fhar ST 81 319 59
IR H AFHRI <, Tl SATET 75T 27T

| YT w31 71 39 oTc Wl H U "Iyor <fief Il &1 Sirs & forg &1 21 ArgqqH &
M W, FHYMH & TH U=, I SI 60N S 8, 89 FiTad w9 § 59 9907 $1 @R R
21 3P HRYT WMHAD ®Y F YR < P Ui TP YIS 914, $9 Vel B s G101 & MR
TR, AT & A1 & 3fex (AT g1ar &, iiTad wu d ga@! Ria= akie a1 anfe, 9ai gl
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Fe4 gEs IR 9 © {6 Sarerar ufees §ret ok 3o &4 o1 afs Bis faar Sy, 1 et &
&5 IRy | TR U9 9iIRE, T8 &1 SUMRK I8 &1 59 A 3 IR IS, [98R T ara &
=gy 9 ft wrwT Suferd J2 B Afe S9dT aRw ot e e ST, Y SaTeT orsT BTl gae
I PEDBR H YT T FHTG BT | AT G3T dlef~T B TAER [T, 3T forg H Teh1 MR
Ih PRI g

PROF. SAIF-UD-DIN SOZ (Jammu and Kashmir): Mr. Deputy Chairman, Sir, | rise here to
say that it is a very good Railway Budget, which Mamataji has presented. But before | offer my
comments, | want to very briefly respond to some points made by Kalrajji. There are some areas,
perhaps three areas, where all of us, cutting across party lines, agree. He mentioned a couple of
areas. For example, in the area of safety, there cannot be any compromise on the question of
safety. Second area is cleanliness, and, there cannot be any compromise on the question of
cleanliness, and, third area is delay in trains. When we reach railway stations, the first words that
come to our ears are “vilamb hai”, and, they say, “by four hours; by five hours”. There were
many such occasions when | returned from the Old Delhi Railway Station to my home. Things
have improved but with regard to these three areas, namely, safety, cleanliness and delay in

trains, perhaps there is complete consensus in both the Houses.

| saw so many Railway Ministers working very hard. | rated Shri Madhavrao Scindia
as one of the ablest Railway Ministers. He was not there for a long time. Once when | met him, |
told him that these Budgets will come and go, and, there will be debates all the time on
these figures of Railway earnings and expenditure; but if you want to have an impact, you
declare that you will not accept delays in running the trains, thereby causing trouble. He
agreed with me and tried quite a lot. This delay has been controlled, and, | think, we have
improved the condition, at least, Rajdhani train to Jammu runs on time. These are three areas
where all of us agree, and, Mamataji should take note that in all these three areas, she can make
a contribution because she showed a culture and taste for the Railways. It is the Railway
department which she sought for herself. She must then respond to the demands of the people

of the country.

But Kalraj ji’'s comment with regard to comparing India with China is not acceptable to me
for one good reason that we are a democracy. In fact, sometimes, | feel that we are the most
transparent democracy in the world. We have a free Press and we salute it. Once we had moved
a Bill in the other House that if there is defamation, and, it is not proved, the next day — it may
be a Member of Parliament, it may be a Minister — that newspaper will publish an apology etc.
in the same font etc. But we saw good reasons for that. We were prepared to move a Bill. | was
one of the 40 MPs who held a seminar and said, “let us allow the Press to be free”, and,

sometimes, you know, what kind of stories appear.

But it was a deliberate attempt by the Parliamentarians or the system to give Press full
freedom; and this full freedom to the Press has made this democracy very transparent. So,

when we are very transparent at an individual’s freedom in India, you must know that we have
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made a spectacular progress in this country. In spite of the fact that we have a democratic
system, in comparing our system with China, will never be correct. When | went for the first time
to see the Three Gorges Dam in China, | imagined after spending 4-5 hours there that it could
happen only in China; it can never happen in India. 3,300 villages had to be bulldozed, including
33 cities to create that Gorge. Imagine, can you do it here? We are a democracy. We have to
respect an individual’s freedom. We have a system of courts, and sometimes terrible delay takes
place in courts. We can reform our system, making it more efficient but we have to remain a
democracy. We have no central authority here. So, in comparison with China, we are better off
with our system. Our achievements in economic arena have been spectacular and our Railways

have done very well.

Now, | come to the Budget Mamtaji presented a couple of days before. | say that it is a very
good Budget. Mamtaji’s concern for common people is reflected in the Budget. There are many
areas in which her thinking has been reflected in this Budget and the comments of the Press that
it is a pro-poor Budget, | accept this fact and congratulate Mamtaji for this. There has been no
increase in passenger fares or freight charges. It is not an ordinary thing. It is a very big thing.
That means it is the Railway Minister’s perception that passenger fares should not be increased
and she did not allow any increase in the fare. Congratulations for that. As far as expansion is
concerned, Rs. 4,011 crores have been earmarked for expansion. It is a very good thing. There
will be 54 new trains and 94 stations have been upgraded. These are the achievements of the
Railway Minister. She has also promoted industry and health care. She will establish 522
hospitals. It is a very great idea. She has promoted industry also. This is her contribution this
year. But, although she perhaps never mentioned ‘Bengal’ even once — | was not present in the
other House when she presented Budget — she has sanctioned bounty to Bengal. | have no
grudge. Bengal is also India. | am very happy. | will later come to the imbalance in the
allocations, etc. Building a plant at Farraka and coach factory at Singur (/nterrupt/ons). | don’t
differ so violently on this. | say you have promoted industry. (/nterrupt/'ons) | say your concern
for Bengal is reflected in the Budget. | salute you for that. (Interruptions) Bengal is India. | don’t
grudge that. But you showed a lot of patience not to mention ‘Bengal’ and you have put our
friends in the Left Party on the back foot. They had to hold their breath as to what they would say
because you have made a net contribution there. So, | pay a tribute to you for that.

(Interruptions) Yes, she put them on the back foot.

There was a widespread comment in the Press. | don’t know. Sometimes, we don’t have
time to go through newspapers. There was a comment on this bounty. They called it a bounty
for Bengal. In certain respects, it is unprecedented. And, you didn’t make any show that it
happened through your efforts. You allowed a cut. It may be small. It may be a small amount of
money. You allowed a cut of Rs.100 per wagon for transportation of food. It is a very good

gesture.
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Then, | come to your gesture towards women. It’s writ large in the Budget. You will appoint
women guards and you will have creches for the children of women workers in the Railway
Department. | congratulate you for that. These are reformative measures and these are positive
situations in the Budget. There are so many good areas in the Budget. There is a feeling in my
mind that it’s a very good Budget and it serves the cause of the poor people of this country. But,
there is an area which is worrying me. Since the hon. Minister, Mamataiji, is here, she may take a
little notice of what | have to say so far as finances are concerned. The Railways constitute the
greatest national asset for this country. The Railways have to prosper and it will be our prayer all
the time that the Railways should be prosperous. But, in the Railway Budget, it is mentioned that
the Railways will borrow. It is very disappointing. But, borrowings all the time do not reflect the
weakness of the system. Money is borrowed for investment; money is borrowed for
development. So, that is not your weakness. But, | have taken notice because the Railways
never borrow and these are market borrowings. So, | would wish that next time, this word does
not appear because it will be misinterpreted outside Parliament and outside the precincts of the
Railway Ministry. So, no borrowings for the next fiscal year ! Please create some economy within
the system. So, you don’t borrow at all. You kindly look into the realm of finances. You have to
be very sound because you are the greatest national asset. | have a worrying situation in my
mind. The profit of your public sector undertakings in the Railways will dip by 30 per cent. And |
saw this analysis in many newspapers. | don’t know whether they are correct. Honourable
Railway Minister, when you rise to answer the debate, at that time, | hope, you will throw some
light as to whether the profits of the public sector undertakings in the realm of the Railways will

dip by 30 per cent. Profit is a must for the Railways.

Then, | would suggest that you may kindly institute a kind of survey within your Ministry. It
may not be a public show and ensure that there is a balanced railway development. What has
happened over a period of long time is that the Railway Minister will look to the interests of his or
her constituency. If Mamataji has done something for Bengal, | salute her for that. It is good.
Bengal is part of India. But, we have to be sure that we also promote balanced regional
development. Behaviour of some Members is gentlemanly. They can write letters. They can raise
their issues about their constituencies politely. But, sometimes, polite people, gentlemen and
women, suffer. Some Members have powerful voice in both Houses. They become Ministers
and have greater influence. Therefore, | suspect, there isn’t balanced development. Why not a
coach factory in Srinagar? We don’t have any public sector industries there. They talk of
transportation of raw material. You have to ensure it. When you go on instituting these
locomotive factories, coach factories, etc., you must have a system to understand whether you

are ensuring balanced development.
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So, don’t depend only on the press; don’t depend only on the comments of both the
Houses of Parliament on the Budget, but do something as a safety measure, involve the senior
Officers, the Chairman of the Board or other members the concerned Members and ensure a
balanced development. Even if a State does not ask for a coach factory, you sanction it because
you are Railway Minister who has a concern for the people of India. Therefore, | request you to
kindly institute a survey. Even if some State has not asked for a locomotive factory, you sanction
it so that they can receive that as a pleasant surprise. This can happen only when a necessary

exercise is done by the Railways.

Now, | come to my last point. | suggest to this august House, not to the hon. Railway
Minister alone, through the Deputy Chairman, who is in the Chair now, that you put Kashmir on
the railway map of India. You will say it is already on the railway map of India. | beg to differ.
Kashmir is not on the railway map of India. In this House, and in the other House also, | raised
my voice all the time for rail development in Kashmir because if railways had been constructed
there in time, that would have led to a great social development, national integration and an
emotional integration. It is on record, what | spoke in the Lok Sabha at certain points of time,
and here also. And | was wanting that rail should go to Kashmir. Now, | am grateful that the
Railway Department, your predecessors also did, and you are conscious of that. Last year, the
hon. Prime Minister went there, to Kazigunj, and Soniaji went there. They have shown the
concern for railway development there. It is a very successful operation. Earlier, | thought it
would be a Toy train, but, now, | say that it is a very good development in Kashmir. If there is
anything in the development process which Kashmiris have celebrated, it is the railways ! | never
expected what has happened in Kashmir. Your coaches ply with full load. There is a good news

that so far, there is no case of ticketless travel! ... (Interruptions)...

PROF. P.J. KURIEN (Kerala): But you have said that Kashmir is not on the railway map of

India! ... (Interruptions)...

PROF. SAIF-UD-DIN SOZ: | am telling you why it is not on the map. That should be a
surprise to you. No ticketless travellers | Peaceful people! They prove that Kashmiris are not for
violence and | am telling this House, it is my conviction, it is my knowledge about Kashmir, that
violence as an instrument of settling political issues has been given up by Kashmiris, that small
fragment of population, because when there is a gun, it can silence any number of people. So,
in Kashmir, | do not find people now looking to violence as an instrument of settling political
issues. Yes, infiltration continues to be there. Maybe, the Pakistani Government does not have
control on Lashkar-e-Toiba, Jaish-e-Mohammed and other outfits. Army will fight, and they are
fighting brilliantly, and also, the paramilitary forces. And the people are fighting a battle against
violence. Now, my knowledge is that militants are not welcome in Kashmir. Only the other day, |

read in the newspaper that 25 people have infiltrated. The other successful stories from the
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peace-loving people of Kashmir do not get reflected in the press. | do not want to waste
the time of this House in stating how some people, sometimes, say that if a dog bites a
human being, it does not make the news, but if a human being bites a dog, that becomes a
news! That is, sometimes, the standard. So, many things, negative things, have been
appearing in the press, but the pious stories that shown positive social development do not
appear in press. | wish if some channels take this rail development in Kashmir on the television
and show all the bogies packed to their capacity! Everybody purchasing the ticket. It is a

peaceful travel.

Sir, Kashmiris have celebrated the train between Qazigund and Baramulla. But | am sad
that Kashmir is not on the railway map of India. Unless Udhampur to Qazigund and then to
Baramulla is connected by rail, Kashmir cannot be on the railway map of India. Yes, |
congratulate the hon. Railway Minister, Km. Mamata Banerjee. She has sanctioned money. |
raised if through Unstarred Question and she has answered it. | know tunnelling is difficult. But in
modern days when there is modern technology, it is not a difficult thing now. Connect Udhampur
to Qazigund, which is in national interest. It will be a great instrument of social development. It
will be the greatest measure of national integration. We have delayed it much to our loss. It is not
the loss of that State. It is the loss of the nation. So | make a strong plea. She can revisit the
Railway Budget and she can raise this question before the Cabinet. Provide the funding, do the
tunnelling and take the rail from Udhampur to Qazigund and also take notice of the celebrations
that have taken place in the Kashmir Valley. The station is clean; people form a queue. There is
no rowdism and there is no ticketless travel. You are earning good revenue in the Kashmir
Valley. This is the cheapest transport in the Valley and also time saving. As | said, this was the

greatest celebration for the people of Kashmir.

Let us hope that the hon. Railway Minister would take notice of what | have said that
Kashmir has to be on the railway map of India. That will be a very great measure of national

integration. Thank you.

SHRI PENUMALLI MADHU (Andhra Pradesh): Mr. Deputy Chairman, Sir, | am in full
agreement with some of the major aspects referred to by Shri Kalraj Mishra and Prof. Soz. Both
of them have raised a very important issue with which | am in full agreement. What is that? This
Railway Budget is a budget for some preferred States. It is not a budget for India. This Railway
Budget is very much discriminatory. Sir, | would like to bring to your notice that — not that | am
very much politically opposed to the Congress Party or for that matter any other political party —
people from different States, especially from those States which have been discriminated

against, are talking about the Railway Budget whic has been presented by the hon. Railway
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Minister, Km. Mamata Banerjee. Whenever the Railway Budget is presented, different projects
are sanctioned. It is obligatory on the part of the Minister to see the performance of the Railway
in each area or for that matter even the backward areas also taken into consideration. Wherever
the railway network is very low, those areas are also taken into consideration. But this Railway
Budget has been presented without considering all these aspects. Sir, before | deal with the

Railway Budget, | would like to mention what this Budget is.

This Budget, presented by the hon. Minister, is like putting politics before governance.
What does it mean? It means to be funded for sheer politics. There is nothing wrong in pursuing
politics. But pursuing politics, at the cost of governance, is not at all acceptable. If you look at
the comparative earnings of each Railway Zone, in the previous Budget presented by the same
hon. Minister, it brings out the basic discriminatory approach adopted by her. The Operating
Ratio and the amount of money spent by the respective Zones are indicators of the performance
of the Railways. To prove this, | would like to bring to your kind notice how the performances in
three or four Zones have been. In 2008-09, when the Budget was presented, in respect of the
Southern Railways, the Operating Ratio was that for every Rs.100 earned, Rs.112.60 was spent.
So, the loss was Rs.554 crores. In the case of the Eastern Railways, the Operating Ratio was
Rs.171.17 for every Rs.100 spent, and the loss was Rs.2,191 crores. In the case of the East
Central Railways that is, Hazipur, it was Rs.105.20 and the loss was Rs.416.25 crores. In respect
of the Northern Railways, that is, Delhi, for every Rs.100, Rs.109 was spent. So, the loss was
Rs.425.20 crores. In the case of the South Central Railways, which | represent, for every Rs.100,
Rs.75.70 was spent. This means that there was profit for the South Central Railways. The last
year’s earning was to the tune of Rs.2,304 crores. This is the profit which the South Central
Railways is earning. But, in this Budget, due share and recognition to this Zone has not been
given. Sir, apart from this, Andhra Pradesh is one of the States where the rail network is one of
the lowest in the country. For every thousand square kilometres area, when we look at the rail
network, Bihar has 36.22 route-kilometres; West Bengal has 44.60 route-kilometres; but Andhra
Pradesh has 18.2 route-kilometres. After looking at this Budget, there is a general demand
amongst all the political parties in Andhra Pradesh that we should demand for a Railway Minister
hailing from Andhra Pradesh. It is generally seen that whichever State the hon. Minister
represents, that particular State gets more funds. That is the reason why Members of
Parliament, belonging to different political parties, soon after seeing the Budget, have raised this
slogan. Whenever new projects are sanctioned, it is obligatory on the part of the hon. Minister to

take into consideration the requirements of all the States of the country. It is true that Tamil Nadu
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is a part of India. Karnataka is a part of India. Bihar is a part of India. It is also true that Jammu
and Kashmir is also a part of India. Andhra Pradesh is also a part of India. So, the Budget should
be an all-India Budget. It should not be a Budget for a few States. It should not be a

discriminatory Budget.

| want to state that in view of the strategic importance, the Northeast Frontier Railway may
be given the due importance. The neglected regions should also be given more funds. The
Railway Minister has sanctioned the projects on her whims and fancies and against all
established principles. It is objectionable. Sanctioning of projects to fulfill one’s political needs is
a harmful approach. It not only damages governance but it also amounts to spending huge
funds for sheer political gains. The very purpose of development is defeated. In view of this, |
propose, through you, Sir, that a Select Committee should be constituted which will decide on
the allotment of projects and funds. Sanction of projects to the State to which the Railway
Minister belongs has resulted in a lot of resentment amongst the people. Bihar and Tamil Nadu
have got more projects and their neighboring States have been denied all this, which is attracting
serious criticism. Sir, it is the normal practice that no new projects are announced in the Interim
Budget. But in the last Interim Budget, some new railway projects were announced. But | want
to state here that two new trains announced during the last Interim Budget have not yet started.
One was supposed to run between Delhi and Hyderabad and the other between
Machchlipattinam and Mumbai. When we questioned the Railway officials, they replied that
rakes were not available. Sir, more and more trains are announced in every Budget without
checking the availability of coaches. It is because of this that many new trains announced during

the Budget have not yet been started.

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): The
trains already announced by the Railway Minister in the last Budget will be

running... (Interruptions)

SHRI PENUMALLI MADHU?: For your kind information, the trains announced by Shri Lalu

Prasad Yadav have not yet started. (/m‘errupz‘/ons)l am not yielding.

SHRIMATI BRINDA KARAT (West Bengal): Sir, please do not allow this. His time should

not be taken away by others.
[THE VICE-CHAIRMAN (PROF. P.J. KURIEN) in the Chair]

SHRI PENUMALLI MADHU: Then, Sir, what is the most important aspect of this Budget?
This Budget is totally different from the earlier Budgets. The core aspect of this Budget is PPP.
Earlier, we never saw such proposals. The Railway Budget of 2010-11 does not exactly outline
the kind of blueprint that the Railways were intended to put in place for achieving the goals set in
the Vision 2020 document. | have read each word of the Vision 2020 document. What has been
said in Vision 2020 has nothing to do with the Budget.
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3.00 P.M.

Sir, in Vision-2020, it is said, “Expand its route network at the rate of 2500 kilometres per
annum.” But in the Budget, it is said, “1,000 kilometres this year”. It is because the Central
Government has issued a directive in this regard. Although the Minister of Railways repeatedly
spoke of the PPP mode to speed up the implementation of the infrastructure projects, but, in
turn, she has not indicated any specific framework. The PPP mode is proposed, but there is no
framework for that. Sir, | want to know whether this Vision-2020 tasks are approved by the
Cabinet or not. | am asking this because the Central Government has issued a directive to all
Departments dissuading them from presenting any White Paper in Parliament without the
approval of the Cabinet. That is the reason why | would like to know whether this Vision-2020

document is approved by the Cabinet or not.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Madhu, you are given three minutes.
There are two more speakers from your party. ... (Interruptions)...

SHRI PENUMALLI MADHU: Sir, owing to the tight financial position and in the absence of
the necessary Budgetary support from the Finance Ministry, as per the statement of the Railway
Ministry, most of the railway projects announced are going to be set up as joint-ventures or on
PPP mode, which has no framework. In view of the peculiar character of the Indian Railways, it

is not clear how these would fructify in the days to come.

Sir, since Independence, the Railways are working with a temporary and timely support

from the Central Government.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Madhu, your time is over.

SHRI PENUMALLI MADHU: But, after adopting the economic reforms, the Government
of India stopped its earlier financial support. Instead of asking for financial support from
the Government of India, the Railways are resorting to PPP mode, which will have
devastating effect in the functioning of the Railways. So, | propose to the Railway Minister to
demand the Government of India for repayable financial assistance so that it can go ahead with

its projects.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay, fine. ... (Interruptions)...

SHRI PENUMALLI MADHU: Then, changing accounting system with an eye on getting
loans from private institutions, | strongly feel is not in the interest of the Railways. Sir, no private
player would participate until and unless the proposal is in his advantage and the control is with
him. Now, there are many areas where some piece of work has been handed over to the private
parties. These areas are like cleaning and catering. Prof. Soz Saheb told that cleaning

is...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): There are two more speakers from your
party.
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SHRI PENUMALLI MADHU: After privatization of Cleaning Department in several areas, the

quality of service has deteriorated many folds.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That is all. Now, please conclude. There are

two more speakers from your party. You are taking their time.

SHRI PENUMALLI MADHU: Madam Mamata Banerjee announced her plans to take up
construction of hospitals, schools, colleges, sports academies on a war footing.

...(Interruptions). ..
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Have consideration for your other Members.

SHRI PENUMALLI MADHU: The White Paper released recently by the Railways shows
1,12,000 acres of railway land is there. Now, the Minister proposes to handover all these lands to
the private parties for different purposes. The proposed expansion is considered on the basis of

attracting private investors. ... (Interruptions)...

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): Sir, this is absolutely

wrong.

SHRI PENUMALLI MADHU: The Railway Minister said that surplus railway land would be
used to set up 400 hospitals, 50 Kendriya Vidyalayas, 10 residential schools on the Navodaya
School model, several degree colleges, and technical and management institutions of national

importance. (Interruptions)

Sir, lands once handed over to the multi-functional complexes cannot be taken back. Till
now, Railways have adopted one policy and that is not to hand over land for any permanent
structures by private parties. Today, it is altered; it is intended to hand over for permanent

structures which is very dangerous for the expansion of Railways. (77me Bell r/ngs)
Coming to safety, the Minister has said...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, you do not have time,
please.

SHRI PENUMALLI MADHU: But, at that time, she did not reveal how she is going to bring
down the number of accidents that have brought the Indian Railways bad name in the recent
past. The reduction of Rs.580 crores to the Railways safety fund is a glaring example of the
Minister’s interest on railway safety. It did not find any concrete proposal in the Budget to bring
down accidents because the Minister could not identify the main reasons behind accidents.

(Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Madhu, please sit down.
(Interruptions ) After all, you are reading, do not do like this. (Interruptions ) Remember that you

are reading. Your party has given time. Mr. Madhu, please listen. (/nterru,ot/ons)
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SHRI PENUMALLI MADHU: There are 14 lakh employees. There are 2 lakh vacancies in the
Indian Railways! No recruitment is taking place, you know that. The overloading of work is

leading to these accidents.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Madhu, your party has given 15 minutes
for you, not me. You have now taken 19 minutes! If you take more time, your own party

Members would lose time. | am pleading for them; take your seat. (Interruptions)

SHRI PENUMALLI MADHU: Sir, | am concluding. The safety of Indian Railways is
most important. (/m‘errupﬁons) But the reason behind the accidents is not recognized by
our hon. Minister. She has to recognize that. Unless the vacancies are filled, over-burdening of
the railway workmen will continue. New trains, new lines are coming up but no recruitment. This
is leading to accidents. | request the Railway Minister to recognize that. Thank you.

(Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you. Now, Dr. K. Malaisamy, your

party has 19 minutes and there are two speakers.

DR. K. MALAISAMY (Tamil Nadu): | may take two-thirds of the time and one-third can be

reserved for Mr. Anbazhagan.

Mr. Vice-Chairman, Sir, thank you for calling me as the first speaker of the AIADMK party. |
am really happy and it is a privilege to speak on an organization namely the Railways which is a
massive, gigantic and magnificent organization in all respects and it is said to be the second
largest network in the world. It has got to transport on an average of 14 million passengers every
day. It is an ideal transport for long travel and for bulk movement. Sir, it plays a very vital role in
the economy of the country in terms of industry improvement and public transport. Sir, on the

whole, this is a unique public sector organization in India.

Sir, | am very much inclined to speak more and more on railways depending on the time
prescribed for me and, some more time you are likely to be gracious enough to give me, | am
inclined to speak and come to the subject straightaway. Sir, as far as subject is concerned, |
would like to compare it like this. A coin has two sides. Similarly, this Budget has both plus and
minus. To be honest with you, many of the Press people and many of the Members have said
that it is an innovative Budget, it is a positive Budget, it is a populist Budget and it is a people-
friendly Budget. This is one side of the argument. Another side is, as Mr. Madhu and others
have tried to say, it is a partial Budget, it is a political Budget, it has got an underlining meaning.
Whatever it is, as far as | am concerned, | will try to go by the observation made by our great
leader Madam Jayalalitha, who has said that it has got both plus and minus, it has got some
highlights and some grey areas. As far as the highlights are concerned, in fact, | have read
through it, there are as many as 38 items of plus points. As far as hon. Minister is concerned,

she is not new to this portfolio. She held this portfolio earlier ably supported by Ahammedji and
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Muniappaji. So, they know men and matters and they are very much keen on doing something
constructively. As far as plus points are concerned, there is no increase of passenger fares,
there is no increase in freight, etc. and it is a surplus Budget in the sense that unlike any State
Government, unlike any Central Government, which will invariably go for a deficit Budget, here is
a Budget which is a surplus Budget. Thirdly, Sir, it has got a lot of plus points, namely, to
contain the price rise they have reduced Rs. 100 per wagon carrying foodgrains etc. Then there
is concession to cancer patient and people accompanying cancer patients, journalists, students,
etc. They will so for tourist trains, and infrastructure, and as usual new trains, extension of
trains, etc. Sir, as far as plus points are concerned, it is well taken. This is the main point which |

wanted to make.

Sir, coming to the other side, the grey side, | am inclined to say that the Annual Plan
envisages Rs.41,426 crores which is the highest of the Budget ever we have seen. That is the
Annual Plan. While it is on higher side, we are frightened to see the surplus you are able to earn
is only Rs. 951 crores only. So, they have to depend upon the budgetary support. As far as the
Finance Ministry is concerned, they have said ‘no’, they have given a big ‘no’. If budgetary
support is not going to be there, as far as surplus is concerned which is only Rs.951 crores,
where do they get this huge money from? Are they going to outside borrowings or going to
generate internal resources, etc.? | am interested to know how the finances are going to be
managed. Sir, it is very unfortunate that the passenger revenue is on the decline. Over a period
of time, it is going on declining. Somehow or the other, they are managing it. They estimated the
passenger revenue at Rs.8121 crores but it has declined to Rs.6489 crores only. This is a matter
of fact. | borrowed all these details from their Budget documentary only. Secondly, the operating
ratio is slipping. This is another adverse factor. Thirdly, Sir, with reference to safety to which Mr.
Madhu was very much particular, no appropriation has been made under this head. So, how
they could manage? Sir, as far other countries are concerned, when we compare the passenger
rate and the freight rate, it is on the increase. The Chair may kindly note that in India initially
during the year 2003-04, it was at the ratio of .34:1. Now it has come down to 0.26 to one. Then
China has 1.3:1, Germany and UK have got 1.5:1, Japan is 1.9:1. So, to match this world trend,
the passenger rate has to necessarily go up whether you like it or not by another 10 to 15 per

cent in future.

This is what | want to say. Sir, coming to certain projects — Mr. Madhu also pointed out —
| appreciate the public interest, the welfare measures in the Railway Budget, | have got my
reservations about some of the projects like bottling plant, parks, sports academy and
museums ? According to me, | am sorry to say that this is not your prime task purview. You have

gone beyond your purview. They are going to be useful. But is it your prerogative to see those
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museums, parks etc? It is not your basic function. It is the task of somebody. As such when you
are in dearth of money, when there is stringency of finance, do you go for these kind of

projects?

Coming to another aspect, we have already seen the plus and minus. | am trying to tell you
how you can manage. Sir, as a student of management, | have been taught that any
organization will have an objective and the organization will have structure manpower. The
organization will have the operation. So, with the objective on the one side and operation on the
other with manpower, it is up to you Madam, to think whether your organization is in perfect
order, whether your manpower is okay, whether your system is okay, whether people are doing
the right job, whether the right person has been given the right job. All these things need a
review because you are already in dearth of finance. How do you manage? How do you
generate funds? Your passenger revenue is coming down. They are on the decline. How are you
going to manage? These are the things the House may be interested to know about. Sir, coming
to services, when you give extension of services, when you operate new trains etc., we are told
that in some areas enough occupancy ratio is not at all there. In such a situation, rationalization
is necessary. Then, coming to subsidisation, whether Central Government or State Government,
believe in giving things free is definitely against the public interest because public money should
not be spent like this. That is my point. Sir, the important thing, we need service from Railways
for the public. Service adequate must be timely, it must be equitable, it must be continuous, it
must be efficient. Are you doing this kind of service? Sir, amenity-wise or infrastructure-wise,
many times you are able to say that you are making a number of infrastructures. In all these
things, are they well maintained, are they really doing service ? That is my point. Sir, | am coming
to the most important aspect of my observation, leave apart the introductory part of it, Madam,
kindly listen to what | am going to say now. The Chair must permit me to finish off my important
part because my friends from Tamil Nadu, including the DMK will watch whether | will speak

about our Tamil Nadu. That is why | am very particular...
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Now you are speaking about Tamil Nadu.

DR. K. MALAISAMY: As far as Tamil Nadu is concerned, the Southern Railway has sent a
proposal to the hon. Madam for Rs. 300 crores, listing out certain projects. Unfortunately, you
have given only Rs. 798 crores. That means 25 per cent of the requirement sponsered by your
own team, by your own Southern Railway; will be met and 75 per cent of the projects could not
be carried out. That is my first point. Secondly, Sir, as far as BG conversion is concerned my
friend Mr. Madhu may note, taking the case of Andhra Pradesh, Karnataka and Kerala, we are
lagging very much behind in BG conversion in Tamil Nadu. Out of 8000 and add kilometre length,
which is yet to be done by way of BG conversion, in the entire country nearly about 1000

kilometres is pending only in Tamil Nadu. What does it mean? It is nearly one-eighth of the total
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length is pending in Tamil Nadu alone. | raised it in the Lok Sabha. | am raising it in the Rajya
Sabha also. BG conversion is in T.N. very, very slow. The third point is, a project has been
approved connecting the Egmore Railway Station with the Central Railway Station in Chennai. It
is for a small distance. Three years have gone. Till now nothing has happened. Everyone
feels that it is a dire need; it is the most important priority. There may be some technical snags
there but you have got all pandits to sort out. Is it uncontrollable? Definitely, it is a controllable

factor.

A time-frame should be fixed and they have to be completed in time. | am not going into the
details. | am only mentioning the areas. As far as doubling is concerned — | have got all the
details with me — the progress is very, very slow; it is dead slow.

The next point is, Madam, you have granted in the Budget 16 world-class stations. But, you
have not given anything to Tamil Nadu. Coming to setting up of bottling plants also, Sir, the hon.
Minister has proposed to set up six bottling plants in the country. But, nothing has been given to
Tamil Nadu. Sir, out of 522 Outpatient Departments, Diagnostic Centres, etc., announced, just
for the name sake you have given one or two to Tamil Nadu. You have talked about corridors
everywhere. Tamil Nadu is considered as one of the important players. But, nothing has been
done. Last but not the least, out of 19 electrification route projects, nothing has been given to
Tamil Nadu. What | am trying to say, Madam, is, you are a very...

KUMARI MAMATA BANERJEE: Sir, survey will start with regard to corridors. It will cover. |
have already announced. Please see my Budget speech.

DR. K. MALAISAMY : | will check up.
KUMARI MAMATA BANERJEE: Kindly check.
DR. K. MALAISAMY : What Madam says with authority is correct, | stand corrected.

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI K.H. MUNIAPPA):
Madam is always correct.

DR. V. MAITREYAN (Tamil Nadu): All Madams are always correct.

DR. K. MALAISAMY: Sir, in my conclusion, my earnest and honest appeal to the hon.
Minister is this. Sir, Madam Jayalalitha is well known to you...(/nterrupz‘/ons)...

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Time is over. Please conclude.

DR. K. MALAISAMY: If you take care, we have no objection. Whatever neglect is done or
being done to Tamil Nadu or whatever deficiency that Tamil Nadu is facing may please be
addressed.

SHRI K.H. MUNIAPPA: We will take care of Tamil Nadu.

DR. K. MALAISAMY: So, | request the hon. Minister to kindly pay special attention to do
something concrete so that our grievances are redressed. Thank you.
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SHRI RANJITSINH VIJAYSINH MOHITE-PATIL (Maharashtra): Hon. Vice-Chairman, Sir, |
thank you very much for giving me this opportunity to speak on the Railway Budget for 2010-11. |
rise to support the Railway Budget presented by our hon. Didi.

Sir, may | take this opportunity to congratulate our hon. Railway Minister and her efficient
colleagues for making the Indian Railways a truly people-friendly, socially committed and

economically viable organization?

Sir, the Indian Railways provides itself as the nation’s lifeline with a huge workforce of 14
lakhs employees, 17,000 trains running everyday by carrying 18 million passengers in the network
of 64,015 route kms. Therefore, since Independence, the role of Indian Railways has been
visualized as a harbinger of a balanced development, as an engine for inclusive growth and a
symbol of national integration. This was emphasized by the hon. Railway Minister when she said
in her Budget that she has made conscious efforts to give primacy to social responsibility against

commercial viability.

Sir, the common man is happy with the performance of the UPA Government, because

fares and freight charges have not been increased.

At the same time, so many amenities are made available to passengers. The objective of
providing a safe, secured, affordable and comfortable rail services are always challenging. | am
happy that despite several constraints, the Indian Railways has done a remarkable job. We must
endeavour to do our best, so that the Indian Railways enjoy a place of pride in the socio-

economic life of the nation.

Sir, the Railway Budget for 2010-11 has proposed Rs. 41,426 crores outlay. Allocation for
new lines has been increased from Rs. 2,848 crores to Rs. 4,411 crores. Railways proposed to
earn revenue through branding/advertising from Rs. 150 crorees to Rs. 1,000 crores. The
Railway Minister has announced to start 101 new suburban trains in Mumbai and holding railway

recruitment exams in local languages. These are welcome steps.

| strongly believe that the step for not increasing fares has fulfilled the UPA Government’s
agenda of giving priority to common man. Besides, | strongly believe that the decision of giving

railway exams in local languages would give more opportunities to youths.

The hon. Railway Minister is doing a commendable job. But, at the same time, | would
like to bring some grievances and points for her kind consideration. | am sure the Railway
Minister, being sensitive to the needs of the common man, would certainly pay attention to

them.

New trains are being introduced to several destinations, to and fro, in Maharashtra. | thank
the hon. Railway Minister for the same. India, with special reference to Maharashtra, is known

for large-scale production of agricultural and horticultural produce. The transportation of the said
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goods is a difficult job. Therefore, | request the Railway Minister to consider constructing cargo
house and cold-storages for agricultural goods in Maharshtra, especially in the districts, like,
Sangli, Satara, Solapur and Nashik, where land is surplus. Another area, which has
been pending for a long time, is construction of a broad gauge coach factory. Instead of the
narrow gauge coach factory at Kurduwadi Junction , Solapur District, a broad gauge coach
factory is needed as both, land as well as work force, are there. If it is converted into a broad
gauge coach factory, it will certainly help the labours and would contribute in the development of

the area.

Hon. Railway Minister has considered the demand for new railway routes in Maharashtra.
But the long-awaited demand of Lonand-Pandharpur route has not been considered. | appeal to

the hon. Minister to consider the said route on priority.

Besides electrification of Gondia-Ballarshah route, via Naghbir in Vidarbha, connecting
Manmad with Daund in Northern Maharashtra, is not satisfying unless adequate budgetary
support is allocated and time-bound monetary mechanism is put in place for completion of the

project. Therefore, the same should seriously be considered.

Sir, there are six railway stations in the State of Maharashtra, which are earmarked for
upgradation as ideal stations. They are Miraj, Nashik Road, Parbhani, Purna, Sangli and
Solapur. Here, | would like to remind the hon. Railway Minister that, last year, she had
announced, in her Budget Speech, that on the recommendations of the respective Members of
Parliament one railway station, per Member of Parliament, would be developed as an ideal

railway station. | would request the hon. Minsigter to fulfill her promise.

Then, for the 271 km, Wardha Yeotamal-Nanded, route, the Maharashtra Government has
deposited 40 per cent of its share. The bhoomi poojan had been done by the then Minister. A
budgetary provision of Rs. 35 crores had been done. As it is in process, | would like to request
the hon. Minister to complete this project, as had been promised. This matter had also been

raised by my colleague, Shri Vijay Darda.

Mr. Deputy Chairman, Sir, | thank you for having given me this opportunity to speak on the
Railway Budget. The demands, which | have made here, are genuine and in the interest of
passengers and convenient transportation. | shall be grateful to the hon. Minister if these

demands are fulfilled.

With these words, | conclude, Sir.

3t 3R, Rig (afeersh dmren) : W=, A= w31 AE e 7 sl | il goie uet fan
o1, 98 38 U1 P Yoh YfoTaT AT 3R 4 ATl I8 47 UST &1 & 3R 37Tl |Iel b d8 37 -2 8
Bl S| I=MH S ol gHTad BN sl 91 & aoie | @ o, siftraierd: g8 781 g5 §
3R 39 el it T B B 81 H STV & IR TR HE IS g 6 i amesl RS Yo
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R I BI I1a oY, IqH Pls W TN 81 g1 $Db W1 B Sl ol goi b o off, WA
TIIele 3R §ATS STETST ST vacuum toilet ST a1 w8l TS off, I ARY BIRY X8 TS| ¥R, 67 multi
functional complexesiﬁrﬁlﬂfwaﬂﬁqﬂﬁa’%’ﬁm‘g(ﬂ IR 120 H’&Lﬁﬂﬁﬂ?ﬂﬁzﬁm
®1 7T o, d Y_1 T8 g5 1 XeTd P operating ratio B1 90.5 A TGIHR 94.7 B BT AV B T oY,
g ft ORI B Y e E TSI

R, T YT Tl 81 B, BTelifeh STel HTohT g2 2 MR B U B WIS T & fop
HAT HEIGAT 7 YT PR T Bl [T 8, Ifh el J FATd! goic 8l 81 7 I8 S| U a1 &
o o IRTTT SR B R% &, ICIMAI & W gad I 8 ST8l W AT o, a8 G 5718 el 81 38
18 YT SRR Bl BT 81 A HA| LIS, g FR-WR A SIS Bl TR d6 8! 6l
ST ARIY © % UISICISoIM &) R $HeH 7 91| H MU &I 9 a1d B 3R MHa
BT AT b THM BT Ufeeld UTsde UISHRIY A1 H B & ol e 8! 1 Xel A3l off 7
P8l fb IRIoR g 8™ & BRI § private investment & T gxaTST Wil ST I8 8, S
ATSACISOIRM @ dRW of ST X&T 21 3l T Yeld dhek ofthd H privatization BT WG off,
IfepT AT H2T HBIGAT 3 STe B dTell gh1sdl 3R I AT a1l Hra g9 dreft
gfied, e BIgar Hadl BT T B9 H WY gde SavTHE & K Wil R81 81 gD A1
&1 89 91 ST © 1% dedicated freight corridor 4T UfedTes HTgde UTCIRETY & FEfS BI4 SIT X&T
g1 39 U Ferd & fb w3l weredr 1 31 e Bt @l RIBIRe o1 WieR o) foran 81 d
Yl Pl AT B UR Joll g5 ol ..(FqHH)..

KUMARI MAMATA BANERJEE: Sir, he is, absolutely, wrong.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You please carry on.

oY 3R, Ris: # Yo w3 ARy | Wi HRa § A1 A BT § B Veld Bl argde R
A R W I JTdC SIRER B Bf ol ATH] HA H 8111 AR g8 ATHITD STRI] DI YR
HA | W el e 7, S b B AN &A1 A <t g1 7 S fI5 deer @t a1 dal €
3R wE 8 b WeTel <ap I 1T STITQAT, ST I8 <7 b 100 &7 & 3ieR private capital
attract B | SN G -ATH SR BT & {3 Yol Bl MIgIeIgore & a-% 9141 Sff 38T &
H e 91 ATE feam arean g & ol aR w430 7e1ean = wat o1 3 =1 4 ™ e o= arq
foraT ST 39 99ic § SUGT Bl Sooid -Ta! & $h A1 & 01 H 11U e 397 91 dl
3R 4T SATH T HRAT =TT g b XeTd Bl &1 iR geesl § Bl o & oy Ty o
TG BIs W A 8] {1 11 81 ¥erd AF) e | 580 BRI B HHI 997 1 bl g9ial & fb
HAT A ST GR&T F AT fpaeit 1HR &1 UR1-34 # 301 7EIGaT 74 ®81 € & Anti Collision Device
TN SITQTT| 7 feel S9-9=8 |Idli I Anti Collision Device % IR H T 31 &1 §| 5 ATl
% 1€ 9 Hael NF Yod # insatll T 1 81 3FR gt 7IRT | & Fofdn 32T, a1 949 Sl 3 9
install BT H P SLH T S| ST H FT PR g b YoTd AU s H AR 1fdre &7 o
B AL ST B

1T B AT B YR & fIY T8 TS BT SRIATA B Bl AR &I BT BT E
HEICY, H U BRITRUT 122 D1 3R SATThT €T DI DHRAT T8 g1 Yeb IR Al {3l AT
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FEdl € 5 B8 @ H T IR U X% A BR Faed H gve dR V@l T g
AT e T {6 Yt HAY S Xofd & HATEN! B SIefenT wWiie, WY THIEH!, Hoavd ded,
T P! UTh AR I FSUCHT ¥ I @ PR &1 ol S Y91 I§ T 8 b 3Tl aoic |
31TE.H.U. BT T W B HIRTET Al SR B SAfey # I Yoira <1 =red g b verd
DI FIGd B b 7Y ..(FagH)..

it R~ TITE A9 (3N < WiIeH & forg B =Ryl
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1Y AR, B fUsel A1 ATl § Bad 10,419 e fhaAe” 8 g91Y 21 3R {19 T BN Al
Y8 TP AIeT H Hadl 180 e fhelHIex &1 ATl &1 #3ll Sl Ueb A1el § 1000 e fhetidler iR
2020 T 25 TR H fhalHIcy T @l 91d FR & &, T8 B4 W9 B2 I G B B Bl
BT IR & 1 9 DR HIe H 37URE B DI ST &, SHD! B 8 IR g9 fory 9 dfeers
TTSde USRI &b T&d B I JE1 8, S ASICISCT B IR Uh HaH &l H ST &1
S ARG ATHI PHRAT ATE g [ $9 AR DI 3R AT J&TH BN | &H G4 S © fob a=r 3
ISR U1 BR+ aTel] Fa g1 ATdol~d &5 Yald &, oAfh AT MY 39 dh=Iof Bl S
a1 e 81| A BRI H 1 ARd 70 TR URE db< TSI 83 6, 379 4 90 TR URT
P Yed AFET A JI gs &1 H v HA1 S A g1 a1edl § 6 1 A, 70 B9R URE R @Tel!
TSI g5 £ Id! RIAAT BT WA & I P19 A1 H&H IS S R8T 87 AR, $9 ¥ 4§ Yo a1
IR TS AT aTEdl §, ST81 0% W) TFeR] 8, Ugel gread Riadd 3ifad Sl 34 9, 39
TITp] T HC BN ST A TSl &, H S| AP LI AT HRA1 TS § b I8
T Ggd Do M 21 IR, H BT &1 U ol H Ua] AT, § 984 3Meaddichd gl b Sigl )
I9-93 de¥ 84 8, fa9yex faeeh § S 99 2= €, Wiehi WX fAefl-971d &xd, STh] SI8de
foraT ST § 3R Wie 44 &I S9H IS orse el < Il BRHD! o’ A €T SMehfid
PRAT ATEA1 § [ 3R 39 TR B G 81 R81 8, Al H3] FeIGdT 3HB] AP P [T AP
TRITH BN | 9 IO 3 U] goAdl & 1o faxiy fRafy 3 fRmae a11g 1 7 Y=g H d1.8. H 8,121
PRIS BUY A BH BIDR 6,489 BRIS YU B BT AFAM © 3R d1.5. H 642 FRIS BUY Hfucd
BS & forg uaTe fhQ 1Y &, oifdh 571 Ha¥1 8 Wl IucTe e8] HRIAT ST Febell §1 T4 37T 2008+
09 BT goIC ST A1 TG o Bfied the & fofg 3,065 RIS BUY BT JTGe o7 3R AT Sff 7
TR ¥ 9,120 PRI ST AT B P1 Y14 &1 2, R uar Fera 8 b Yefd 31 s
AT IR AT BT IS 8T 81 ART H3A1 HE ST 3 R & 3T B Bl Il Bl S| § $&
SRR AT B ARG AT H1 HEIGAT BT €T MBI HRAT AT U I1dl I g, H IR
SO P 7, 7ol § AT AT, 981 IR S SR ¥ P &l AW q9T gTl &, olfhT g8f U= Nl Bl
3iTeR oSt ar 3feR fost 781 21 H ST YSIRe BT § [ 39 a1 1 g Aaegehel] 2 b sl
&1 H IR IRy Tt | YR o gl

H I T[ONRE B § b TIfiyadl & SMER 1R 372 39 IRT BT A1y

TR, V9 T 919 3R <) fb 98l IR U of g | 1ST TVUs &, 981 IR INaRfIol Bl Bbls
AT 81 &1 V) Ps STTE &1 O ST IS TR ATATAI H, DR W UR, STl I &

255



FoIEIP | RIS H, S8l $9 UR 9 99 IR S & fog Ge fast a9 o1, 98a $%€ e 4,
Y TRE W Mol 3R TRIST & 9 83 HaR e & 77l §, B ¥ D R, TG H, STaf
fAferet 99 &, Tl W SlaR(aST &1 gawen T8l &, a1 iR FITYR & AR 9iRe H 39
TR P RIS DI LT B DI STR6oxd ol H H3l1 AT BT LT §7b] ARG ATBII BRI
AT [ I 571 99 &I AR STR) ST a1y

[Suwrezer ($t HerTst fsn) dori ge]

AR, H TP 914 AR He1 redl § 6 98 I & e § TSGR IS 91 2, T8l
Igd SATET YA TH BId 81 981 ¥eld & B gaIcy 81 3R STd! 821 ) 99 J1S Bl =t farar
ST, <1 GaRITST A F4T ST Ghall § IR S Nerd Fa1eH H Sl AT & 8, S YRET B FaweT]
&1 el B

IR, 59 G-I A THEART URIaE Si ¥ 92t O, 91 SO 9HY Bl 71 7 fh a9 e
YT, ST I IR B, SGBT XAd H merger fhaT SITgarm| sl aR Y 531 g8iedn 7 59 91
P BT AT, AP 5 IR P dolc § Bl BT Soold gl 3l

R, ool IR I I8 Al B8 A1 {$ g™ Haed, S BIgaR Hacd a1 FHdT &, a8
3ATST SR TST BT B Veld H BISaR hacl DI SIRexd ol SAfTY fergei haed] I Neld & a1l
merge HR BT 91 el TS ot sHP AT T fa91y 1 verification &) & forw 18 oft, oifh
goIC H ST BIs Iooitd TR Tal AT FADI el § A B o1 T2 AT

TR, H TP 91 3R a1 aredl g1 59 feg JATSla) &l JI$18 oS I81 o1, @1 IR e 4
IR YT P ST, ST 3R HERTSE H, T STE ToTe] afyd B <) 78 Y| <97 37ToTIe 819
P Ug el BI 79 3MToiTe Gt fohar =y o1, 1 k] uie S g w3l a9 91 gafoy 396
T A UH ARy ¢ aferan 9 faeeh & o a1 diaear & fag a1 w58 2ew & forg &1 S
IRV SHD! TR ITHT & BT BT AT ¢ [ sl el W ST H8T 1, Fafey
EEENERESESIEI R

U 918 § I B a1edl § [ $iHhad ¢ Bl ATeme § 81, afch sH! AIsT iR aaT
PR TS W, STl <iTel BIftd 31 =12y, 981 9 39 91 31 A1yl

HR, AT A HEIGAT 7 2EREE | TP 8 ¢ & 8, 39 o] # ITd] 9uTE <l g,
WfT I & Sl famous poet &, APHGH ATEd, ITP M R I9 ¢ Bl &A1 SHT =A11EY| 57D
forg # S99 31TwE AT ATEAT B

# U 91 3R P T8l g [6 Bl B fieer aifvd fama Smy) (s &t 1)
Surureet (st werRTST fAs) : SMYST THI FHIE BT T B

ot R RiE : W, 1o e 9 i ifva far ST 8l Yord &1 T S &Rl &
zerrfue femar STg)

F A T I HET AT § 3R T SHIG HAT g, b 79T Sit il Afeelr gerfora i,
ST T 3R Y& B raen ST # @it S

AR, Y ¢, S digrel B IS F Sirel, IH R HIIer STd1 2, SHH! strengthen
B ATATAIS & AT & folg U o 1 SY | § I8 a1 ff FHEa g
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MReSY a1 & T8 FEA ARl § fF G99 ugal fAsTy SR SN & WA, 319N

ERPTI ST 7 IFRTS A BRI BT AR Y6 (AT AT IF IS FE D g &l
T eRIER GIfvd fam syl

So1 dg qIdi & A1, MU 31 Y {31, 59 fofg srueh! g=iare <d gU § 319 a1d
AT BT gl Tgarg|

SHRI M.V. MYSURA REDDY (Andhra Pradesh): Mr. Vice-Chairman, Sir, the time at my
disposal is short and that is why | will limit myself to the South-Central Railways. This South-
Central Railways gets the highest earning among all the zones in the country, but the allocations
are not satisfactory. For example, Sir, in 2006-07 the income was Rs.5769 crore but the
allocation was Rs.923 crore; in 2007-08 the income was Rs.6830 crore but the allocation was
Rs.1611 crore; in 2008-09, the income was 7791 crore but the allocation was Rs.2741 crore and
in 2009-10 the income was Rs.8500 crore but the allocation was Rs.3092 crore. The network in
the South-Central Railway is also very poor and lowest in the country. Andhra Pradesh has got
only 8.2 route km. per thousand sq. km against 44.69 km of West Bengal and 31.67 km of Tamil
Nadu. Sir, one problem with this South-Central Railways is that major portion of South-Central
Railway before its formation was with the Southern Railways. Whatever funds were allocated to
Southern Railways, they were spent only in Southern Railway’s portion of Madras State, not in
Andhra Pradesh. That is why the network in South-Central-Railways is very poor and lowest in
the country. Even with this lowest route network, the earnings are higher because of its freight
traffic. In the South-Central Railways, the passenger trains’ connectivity is also very lowest and
poor. Even our representations were neglected and not taken care of. Instead of removing this
inequality, adequate funds were not allocated to the South-Central Railway Board. The
successive Railway Ministers and the Railway Board also show step-motherly treatment to this
South-Central Railways. In spite of our representations to Ministers and also to the Railway
Board, nobody is bothered about this network. Sir, if you see the Budget speech, this time the
South-Central Railway got many projects on papers. In Telugu a saying is there which means
heaven in hand. If you see the Socially Desirable Rail Connectivity Proposals, it is proposed to
update the surveys for the following lines and thereafter these lines will be processed through the
Planning Commission for necessary approval. It is cleverly and intelligently drafted to fool the
people of Andhra Pradesh. Almost six projects were given. They are Bhadrachallam-Kowvvur,
Bhadrachellam Road-Vishakapatnam, Krishna-Vikarabad, Mantralayam Road-Kurnool,
Nizamabad-Ramagundam and Hyderabad to Gazwal-Jagityal. Another proposals are surveys.
The following surveys are proposed to be taken up: Diddalur-Bakrapet, Baptala-Nizampatnam-

Reppalle, Pagidipalli-Shankarpalli and Vijayanagaram-Palasa via Rajam. It seems to me that
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surveys will be updated. But | may not see all these projects. My son also will not see; my great
son also may not see. My great grandson only will see these projects. The proposals will be
updated; surveys will be updated. The Railway Budget speech of the hon. Minister is only about

the updating of the surveys and services to be taken up.

There is no need to mention that also. But, on cost-sharing basis, three-four projects were
taken up on 50:50 per cent basis, namely, Nadikudi - Srikalahasti, Bhadrachalam Road -
Kovvur, Manuguru - Ramagundam, and Akkanapet - Medak - Medchal. | do not think Andhra
Pradesh Government will pay their share. But the only thing is that Bhadrachalam - Kovvur may
be taken up because Singareni Collieries will pay the amount. But, | am asking the hon. Minister,
through you, Sir, on cost-sharing basis, if Kolkata was given MMTS, and when Andhra Pradesh
is ready to give cost-sharing of MMTS in Hyderabad, then why it was not sanctioned, or, why it
was not announced. In fact, it may be in Hyderabad City. Now, Telangana brothers may have
the luxury of having this facility if the State is divided. But, till now, it is the capital of Andhra
Pradesh. Thus, | am asking the Minister why this was not announced on cost-sharing basis.

Even the State Government is interested in this project.

Sir, the next point is regarding the pre-Budget meetings with Members of Parliament at
zonal level. This is a big farce, and also it is a ritual. Just four or five days before the Budget,
these meetings are held at zonal level with the MPs. But, | do not know whether officials are
really taking care of our representations or not. It is my personal experience. It appears to be a
small incident to quote in this august House and | am afraid it will waste the time of my hon.
colleagues. (Time-bell rings) But, since it is the izzath of the Members of Parliament, | thought |
would mention this point. In this zonal meeting, | requested for two trains to halt at my native
place, Yerraguntla in Cuddapah district of Andhra Pradesh, that is, Train No.2707 - Tirupati-
Hazrat Nizamuddin, and Train No.1043 - Kurla-Madurai Express. | represented this on 14th
September, 2006, to the G.M. in writing. He said that he would look into it. (Time-bell rings).

Sir, within a minute, | will complete.

IqquTeet (2N HeRTST f2D): IMTHT T T 8 T B

SHRI M.V. MYSURA REDDY: In 2007 also, the same request was made. Then, they said
that it would be sent to the Railway Board because that proposal was to be accepted by the
Railway Board and they were recommending this request. After that, | gave it to the Railway
Minister in 2008. Again, | wrote a letter to GM, SCR. In the last meeting also, when | wrote this
letter, they said that it would be forwarded. Already, they said in one meeting, in 2007, that they
had forwarded this letter to the Railway Board. But, in this meeting, they are telling that it will be

again forwarded.

THE VICE-CHAIRMAN (SHRI KALRAJ MISHRA): Please conclude.
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SHRI M.V. MYSURA REDDY': That means, they have not at all sent this recommendation to
the Board. It is my personal experience. Many Members of Parliament may be sending their
proposals to the Board, but it is not being considered by the Board. The Board is responsible to
the Parliament. At least, they should seriously consider our proposals and they should be

redressed properly. Thank you, Sir.

it dAfera forenR Agaet (JTORAM) : A SUGHIEIE He IS, AR gd-98d g=IdIa |

A YT HAT 7EET 7 a9 2010-2011 & forg S ¥t g9t IR o 7, g Wt fwo af
P AT Bl Uh Al -gHTd goIC &1 3T o1+ FHI Bl YT B Bl IR B 2| fbg, U
1 3R 39 ETYdd <l A 9T iR Raa! =i go a1 el 1 #1 31 8 & weeia
HAT RIS b A UIEH] 9Tl BT gA1d Yo AR b AT (o 81 21 H I7ah! 1R qeTs <l
g1 BN FuY {5 81 et Afe SRevT fadere e 81 TR 3iR 37151 I8 el geie 37 B IR,
§ g 91d 91 e aredT g2 Rfe are Argafy Mt 8, A HHyfH mist g, ae gRidr
T &1 A1 A8 ISR MSAT 21, 3117 I8 <9 <TG b 6 Ay sl # 4 2 ufees )
1 firelt 81 30 wpR, < i et 7 9 v, < gRid M, 13 ot g @t misat iR
3 TRoR Mt ufeesht et & forg €1 dvapfa gaRaos ) ufegHt dmer & fog 21 519 Yo
YA BT T ARG T D1 I AT A 59 o ufegHl &omel & qrefivist e & foran
AT 3R AT 9 ISR WA (48 & 10 IR BIAIS] I BT ATHSHROT 3Tl af 98 4T gfeaH
S | & B .(FAYH).. T TBR, ¥ D4 hag] AR H, FaR! &1 SR BrermreT 4,
N YT b5 UieaH! et H, I Al Uil HRIET0 g Jotiarel H, S+Id Vol e
P HTeTaT ¥, AT fSaT HRGHT g ar 3R sfeqdn § 3R SNSRI Y Ui AT gt i
qfegH) §TTer o forg &1 8 | 4 STehl AIRT HIYOT STeiyie a1 &1 QT fawan & o afeesh §eret &1
gATa STD! SATE] & AT Tl ST 41 31971 HeT b # I7p! onfl § q1g <1 § H{ifh I=H U
IR A1 e a1 €1 81 el Afgerali &b fofg I Y o1 T AR Ao & Hrf 7 A7 ufeesh
SIS 1 AT W PR I8/ (¥ UPR B I BI &, I8 39 a1 BT &S &1 TaT &1 ISR
I &I H T 21 AT1? R 7eg Uae AR ORI, T SIal Bl AoRI § dhael A1 9 &
g 21 319 g AI90T BT U TSY, IFH $had fedT 6d HI 91d g1 QA1 o1 2 b I8 qoie
STETH feTe 1 Efee H IR 181 JAfUg dTcepTicre TR BT olRgl-Si 81

AR A WRISAT A % BV & 81 SN 1 weT 8l 81 qdadt #3 off Sons @xd
T2 8, oMt 3 Aoy et § g it F Ay w3 e 9 gue aredl § 5 o ) @)
MRET 3 ST 26 BIE A BT AT BT 1Y Y, IHDBT RIT GIN? AR G-I Bl WSl A, R
26 W B BIAS U, ITH 6 SRS BId AR T, IGD] 9T g3N? FIT I8 d1a] GRT 81 11?7
26 BTN Bl accommodate B T platform 1 TS TSI ST, TS ATLATHA AT, SHB]
FIT GAT? IBI 3T HIYOT & 1 HGUNY BT &, STHT d1&T B B a1d A Pel 8, fbeg H
I 39 IR § B [Tl BRAT A1edl g1 Al Were MR Jar Werel g1 df S 91wt T4y
off, I UTel BT AT aT? § AP W07 H F SATID] & quote HX 8T gl S8 W 9 d1d
Eﬁ??ﬂ’cﬁl’%’m%]%green toiletsﬁWW%ﬁﬁﬁWlmﬁﬂ I fde E\,
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4:00 P.M.

g S8 BT 3R ol a1 § Y 3797 goic 1907 o, It S S1earei faarny ol efe |
@ §U PV 3R addition B

B goic § S-8I9 gooid AISTHT I G190 6T | 3HH 1500 ST I HH H1RID T dTel
ST @Y 100 foatt Hiex ufafes amn & & forg Rarga & =it &t 1500 T &1 #ded &, 50
JI IIST HHM ATATl ST 50 T IS BA dTedT R 7, T8 100 fball Hiex wal smym? #
TR § b STa A1 31 HE ST U1 Sa1d & A1 d I8 A Pl S Y (ST T e
BT SITQET | gooTd & A9 &1 Ao § <91 ¥R ¥ fha fedhe Wit TR, 3R 9 39 3ifdbs ff <ft
BICESEEERI

H U1 1l & T ATYh] 984 g=ydla o1 Iredl g1 Ul g=udTa Al g9 a1d &I fdb 3o
ATIEAT & FIHd B SR F JOY AHIGH STRGTIRIT & &l DI aollg o drell U s
feraReRT 1 577 faan &, e aos fsced 81 aam| # aive! bacl oo favg g1 = g
g QRIS 914 7, 910 TR U © Uos &3 &I, OEH SIRE W1 71Q, B<iiTe i Mg,
IS AT AT SR ST, TReTdTe A abrael| TS Fo79 &7 # Tegerare hefl gaTl 2, 3R
T8l AP &1 I &, Yol <eil ORIl 8 A Taaedls b1 ohaal (a1 ST Gl 5 I8 W Uh
AT AR 2| A H3] A81SAT §9 dR H gaT DI HUT BN 5 TSR 4 Adbdia 3
NS &5 &, Miad S 4 IHS IR H WY 3777 I BT HUT BN AR G4 g1 1 H FHe1 aradi
g o yemafie w9 Q@ gow f7el w1 991 8, f7el $vs i 991 €, Hiifd gRmafie w9 d
AR TSI Bl S &1 3, Tl Fsii F held BR b | R 1T 31 HSISIT 39 91 BT g
D1 U1 Bl b fegRar | fore f7er bz €, Sa! Siie & fory, it wermf-e efee 9 9gd
TP &, I PO BRI ? 78I ATHIGAT b FTHS Bl &R b T AFAITD STRGII BT a1
S HEl B, 98 3 d1d1 DI YRT BR A Bl Tebe 81T I8 BT <1 ISR H, UfTgH] IR yael 4,
TR ORI 4 AR ARTE H, F&T S 3771 Y1 4 b feed 2, a8 g2 &1 qepfl|

T d1 D1 AR H g=d1e <1 AT § [ g781+1 {997 AbIaR dTel Neld FHUR] I, B
I UTg ATl H GRARTT B BI IV B 8| AT H3il 7o, § Fded o1 aredl § &
B9 GRT &1 BT 39 IR BICT Sl S olTgY | I 1 arquedl 9Ts UTsde YTe-RIvTy &l a1d AT
B RIS 81 S 1 H Sia § {3 rsdergore T8l &A1 2, YR1 Wigdersoie §vd A 781 2
fpeg afe BIeT-BICT Tret ot o T, IS 941 ofl, a1 3Tyl Bl gs =von fFfead wu 9
TR 81 SIQ BICT STl o’ fhRiT 1 SRER Y &1, ST Yoil dFI &, g8 41 g1 81 SITQ 3iR

HROT o1 g Y g1 S|

T gdTe AR ATID] <1 ATET § Neld SHATRAT & A P oyl H Iad BT B
SR T HY IR ER By 3R i Terd <@l § #9 Ml &f, HHaATRA} & 3Mardl &I, 98
S 1 ot & 2T SE STeaR ot TET I8 |ehdl | 31U | &Y & qUI TSt B, IHBT
A1 T BRAT G Xd Bl 37T SN GeH (RART 2, 98 Jord 3iR ooy food) g 78l 51 |94
AR 3! 4TST I b &1 H ISR & a H e $1 aredi g1 e 31 98 3 gRe &
fRfer T g 2, ) T it & 2891 91T W9 & BIch IR MHH T Ted) ¥ IR
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TS| HTHYRT Veld I TR ATSTS] of ST dTel §919 BT UTeR el 81 TAT| I8 s ©S TS 8T,
TAT $ T T1, Hifeh a8 aoT IS H Herd el ATl SEYR-Tf1 b qd oI H 37 T
TS| AT IS TR IS STaR R TR 3 & WIH WX U 18 R Fefl T51 FHTR | ARIR
3T aTell ATTS! & &1 gbs 81 Y| fH7a18 W A U8l ITs] Uaais Bl §o11 el 81 7T 3R
31T BTl B1 5 2 |1, 2010 B Hewele Yol T8 R HSR Tarasd & A1 gedl sld-8id a1l H4
e AT 1 el TSR PT BB 8, PUAT S@H BI HUT B, Rifeb 34T TBR BT GG Bl
I & - HEl ge) H o 31 ST 8, Hal (Il e Sicll 81 $HHT SR R 8? HRIT B fh
TR =T IR T B

S99 overstrained SR W AR fHa1 ST AT TS HHAR! T &, T IRB
STRrRY AT 37T RTRIERY YTy S &3l 3 i of X8 8, S8l ¥ B WG 81 bl 81 STR
et YTd & SRS Ao B T 81T UdhsT ST, 9 J-oR & RIoh Y= & Rl §
HRIATE! BIHT1, BITD Fe9d & I8 BIY § 2.5 BRIS DYV F eI b AUYRT BT IR ST, A
" {54 a7 1 IR PRel 87 3 330 a1 Bl IR B & (5 [Tl UPA BRBR &
FHY S R AR D1 AT AT H3 AT T A7 e fhT 71 3MTST UPA ARBR 984 @lel
oI <& 7, RarS!-TolRT ofes & IR ¥ H 3yt a1 e aredn § & 9gd |1l ugd $9%
3ITHT YRETT & ARl H YRR Bl by H SHTRAT I FB Fel IR W AFGR] are! o,
WAfepT g8 SRR g1 SATST e T8 el | U araraRor H 3f7qep! A1 IR T b forg smerg et
RET PR BT STYHT IGHTI 3728T &, ATIDHT FTER YR &, AT $B A1 d18d] o

IUFHTEET He 1S, 319 H Vision 2020 BT TdT HRAT AT g1 H URHTHT | W11 vl §
3ITYHT Vision 2020 el 81, fheg § MU BT ATedl § [ 51d TP backup S &1 81T, 19
TP IS Ty 1l T T8l fhq ST, T9 T Vision 2020 GRT &1 BT ABHT| 3T Uil I
Teh ESIR fheHIex A1 Xel U g1 Bl HIYoN 1 8, cifebT 71 SAerbIRAT P A1l Y8 8] 8
Jhll 81 H AN T BT A8 § o UPA & 6 ATell H 39 IR dISil & fofg - New railway
lines, doubling, electrification 3R ™ L{RCH'-I, g T targets ?%, g targets H IR H 3T
AT B HUT B H AP R Aichs T1 I T, § PO ISTERV ATID] < &1 § b qu
2008-09 § T8 Yeld <TsH1 & v Wi ey 543 fhaHiex &1 211, S "ed 377 fhaiiiex I8
AT, i1 PBae 357 fhaiex YR1 81 UraTl gl dRE IeIdRuT 3 1,000 fHarier & wifad
&I b HPIacl 363 fhaMIC B AT gs| 31 IRE Yl b YA & g 1,656 fheiriier
& I 1,388 fhellHIeR & e B WG g1 8 <l H bact U ay ol f7eh fobar 81 § w1y
AT FRIGAT I A BT ARG b 10 goie |1Vl & IR A d g1 6 g7 a1 &3l 7 fsel
6 WTel &b e FIT A? What were the physical targets? Financial targets ar a8l v ?%, afep
physical targets 11% el N JMIG ART B 9 THR P 7:RfT 81 Cost management,
economic management, berth management, HICT YT T 81 { &g IR &1 81| ATID] T8
DI BT TS AT BT IR J fIear &, oifdpT #=7 fF1aa 2 b el Vision 2020
1 IR AU, Hdel FUT &1 7 I8 SITY, 3TTD] S YR HR P (ol TART BT TS|

IqqATETE Sfl, 31d H Public Private Participation @I ¥ =€l ST AR, AT I8
fowg ‘Fﬁ@' T o § dogmas F fawara 7T wxan FHfvag o 3 9 &= | privatisation 3T
ﬁ%, oifep=T forafor & 37 Public Private Participation BT ST ATyl Gﬁeoonomically viable
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projects %, commercially viable and economically viable %, ST AR e I B
STTETIDH A 2| TIATHBTSAT b 3R R i srafdy # o qR1 fn o1 iR gfcragar & |rer
qx1 o SITUI Dedicated Freight Corridor 3R local transport development F7 8T fopar
qH1? q31 SIFBRI 7ell 8 % Dedicated Freight Corridor & WIg=d & fofg STUTH & |1 Sl
AHSIIAT g7, S forq 4t 31aeh AfIBIRAT BT THRIHE fHI &, negative attitude Bl 5Td
TEH TE negative attitude Te| Il ST, T Tdb TS B el &1 Fhdl 21 H MIHT 37 91 |
Heud ¢ & 8 Aeiiie WP AU B Mawadhdl 8l § Sl g 6 86 Yad &1 g1
privatisation &1 BT AT18Y, e a1 <=am BT fop RS ram a1 715 off 1 H PWD #H 6 Tell I
fafex a1 g, Rl a8 9+ {6 Aol & s & forg 91 fo uepR 1) fFaerepi &1 wgai
fora, SR SIS WS Bi BT STl [49 1 51 SRl H Pe1 aredl § (6 Jfe g FHior & & §
fpt Y TR BT TEANT PPP b HIIH | BN, AT 3TAhT W 9elT 8T, FART Ht WelT 81 3R
fomfor Y grm

39§ MM GRTT BI @i HRAT A8 g1 NI BT b 89 2012 TP AHM TRAAT PR
T, I8 I5d AATIH 2| HITTIS 3R SIS Bl e Fael Igd JHA HR I8l B 37 i
800 fPRTIER BT @& T 2, T8 7YVl &1 $HD YRT B 3 SHRT HTd YRT e BRI, SHP! dQT
DI FUT H| SIS H AU 700 el Hiex o1 ded 31 7, fovg o1 w1 Rie 2, 991
T T 8 5 I8 S qRT BN R Y 97 3wy Bl 7, 919 § ool § srewaEe o drs
BT WA g AIEIGS -cAaR T §all WS &, I1h! IIIHRUI &1 17 2| 7= 741 werean, §
WIS PIC PR BT § [ TR qIPs 4 AAR P d19 H S8R0 8l Sy, et Re 14
URRIC ©, T AP [GHNT AT & 3IR A9 1 A1 2, Al el A JeHeEre a1 U 4 sad
AT IR G el | ST BIY0T 1 781 | g1 HUT 8IT, 37TT HY I7d DI &7 tally B 3R tally
B P 915 IR 14 TRie Red g, 1 fHfTad ©u F 59 g BT SI8IHRU B B JTdIIDBT
gl

MY S & b 60 UfA9Td & & UR 61 989 AR G URdg I fhd1 <71 ¥8T 81 I8 Uh
competition &, 3 competition § YeTd &1 IaRAT TS| AT (AP favar § f& oy s9 9 &
SR YT B |

BT, AT U 3R fawy B, g o= 3= sl IR wT9or 7 oo+ Sox fa=am o — “gaw
IR UISIaE BI$ Y, S BRIS BUT MY, H3 GRT SN2 VA1 91 81l 87 I8 3G BIdll
T, Riife R T 99T 9911 AT &, 9 93 o4 Uit @, il o, et of o
foram ufcrfferat @t < 7 o STt 8 3R 9% faeara & & foran Sirar 21 -7 3oy fde &
e STa 39 TR Y STEIT AT [A&TUT BT UKITT 1 AT GART IR 81, Tl all these should be taken
into confidence. 9 AT & # HEAT ATEAT § SR ITSIRAT Bl I1-TR AT DI quote PR Ia8T §-
FSHR-BICT-ShR-TSdl, Idell-Cld  FHAYRI, IRI-REAYL, JdR-Uddd R A8
economically viable &, $H®T R ST BT fob AR B W 3T IY &1 ST AR 3fTIDBT
Sl fasT 2, 9 a9 &1, 2020 | B BT, D! TG | YRT B B 91 W) 81 S|

TG, H 3TYS W | X HA HE 1G] BT N [IGHBR0T & IR H I A1 g1 3
11} deradTa AISHT | 3500 fohell HieR AT & fagfciidRor &1 ofed I@T AT, 99 4 2300 fhell
HIex YRT &1 7RI 1 &1 a9 H 2000 el F1ex S BN ? I8 I A-1 GHST H 81 31Tl 51 YD1 I8
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upto date BT TS| HATs ATEYR-SAYR & 19 BT [ANHRT BT T AT HAT bl &, FIT
B3N? UE 95 He<aqul 21 ISR BT ST SRIYR DI 5 TS P electrification & FEN I
F = el | ST I Wehdll 21 3R 31T study B, AT DT 1T b $HbT e
o AT BT Y| 3T 3T W TATIY I8 passengers &l IATSHI-SIHYR-RT AR FEHASTENG -
foeell & 919 ¥ fa7 & R et arelt MSTt ao= =nfevl g Jarsit o1 A oreT far
B DI JATTTIRT

HEIGY, AT U 195 © b MU Bl dr-3IomR Yaaus arT dheil-HIaTel ATeiigd
AT B T DI Bl ST ALY ¢ b HD! AWTE 4 A IR A IATH, AT 1 GRT T8l 81
I JPR ISAYR-FIAIS-BIT-aRi-FHI-He! BIHR DIADBI & (o I3 1 YR HI 1Y,
9 forg f & ooy fFrae wear @mean g1 ofd #, § oruet 3R & FE Arear g 5 A
Glenait @t fodr B @ SIS B “SIA1 MER HIS” &I @i 3 18 81 7elad, § MId
HIETH | A A HEISAT Bl v I1e et aredn g, o ar ff #7 a8 foms of, 991
JHSI 3 T2l 3Tl 7 {6 Sl BIC-BIC Ived 7, Sl WM W 3 &, I9d] B8l (& a1, J8i goal
TE ST, B8R W IAT Feof! T3, SUS! AT <13, 3US Uabls <Taiil, I} Ractmsil, 39w
TR BT RN BRI ? MY HET & o Ao IR YAfGaR o 78 €1 317 YR Y 39 UaR
A BIC I=S ®I B &I ST U1 91 SR A Il I8 &, 9@ a4t #7 ugel | a1 off, R
I T FHRAT ATEAT

Y 1 Verd 1S | gt W A ot {5 o g2 aaqran S {6 wei-wet vl ol hwen g,
forg Jo1 el 121 &1 TS, aifh SR el & &1 S, Al ATRGR H 91 I HHST | Tl B, o
T BT BRT A0 Frde & .9 @) °9eh).. U e 99, a1l -7 98] frae & & smae 94
T I MMET W 3R 10 7Y I BT ATT-WRIT g9 H1 SN0 & 31 59 AT al Sidh
2, fhq usd 9 & i |ral & fo I8 =ven i 781 81 Il d1fe dfeeres arfeRe aret Wt
MY, 3R AT Y 314, RT3yt Y BIeT 81 3R ST Y BrIeT 81|

A 42 AR, ATST WTs U Siel a1 WY fRdr SITU| aTeforT wife df 3img o X8l 8,
g oS 5@ @1 a9 & 1 I &1 Ul TR19 ATl 1 WIS IS I8T 21 3777 public hydrants
P FaARAT HINTY 3R BRI FiaTery a1yl

HEIGY, U 91 3R HBH H AU a1 FHTE BT SATSThel GRET P AMH R LA IR
S 1 1 oM s 5 SII SMBRA &, ARHOT ©, GO 6, 3R I9d A LI W Pl e
ST, AT ST R BIT, I8 R B B a1 81

SqquTeast (3N HoRTS 2 - 9T ST

i} dfera foreiR aqa<l : AR #5301 ARleaT, Piordl &l AT WY 96151 J 984 $H 81 ¢

SuauTenel (3T BerTST fs) « dferd Sft, FHT B

it cifera fhenR aqgad : omd I Reh WM B WY W= B HuT BIRTYI H 370+ a1 &
GeIal & HY H ATID AT T 3R GO a1l A1 M9 e i, RTep1 SR a1 g1 <311 w530
HBIGT = #_1 I1i1 DI &7 A YT R HBIGd, AT I diet Bl golTeid 4, $Hb (oY g=gdTa
< Y H AU 9T A PRaAT G
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SHRI PRAVEEN RASHTRAPAL (GUJARAT): Thank you very much, Mr. Vice-Chairman.

Sir, | am here...... (Interruptions)...
THE VICE-CHAIRMAN (SHRI KALRAJ MISHRA): You have got twenty minutes.
SHRI PRAVEEN RASHTRAPAL : Sir, | was told ‘twenty minutes’.

THE VICE-CHAIRMAN (SHRI KALRAJ MISHRA): Yes, twenty minutes are shown in the
list.

SHRI PRAVEEN RASHTRAPAL: Sir, | am speaking here on behalf of Congress Party,
coming from the State of Gujarat. | will obey the discipline of the Party and the UPA Government,
as a whole, because now-a-days, there are Ministers who are not obeying the discipline of the
Government in spite of being in the Cabinet! | will not make that mistake. Once you join a
Government, you are supposed to obey the hon. Prime Minister of the country and the decision
taken in the Union Cabinet. | will not go into the details of this thing. ... (Interruptions)...

SHRI BIRENDRA PRASAD BAISHYA: Sir, we are discussing the Railway Budget.

...(Interruptions)...
JugTeae (st deTer M) : 997 SfY, FHuar oy i 33|

SHRI PRAVEEN RASHTRAPAL: Sir, | am going to touch some of the points which my
previous colleagues have not touched. In fact, when the Budget discussion was started by our
hon. Member, Kalraj Mishraji, he had taken the correct line because he did not mention about
this train or that train. The account of a train which is announced and not started even after ten
years, and of various projects which are announced but are not completed, we should take from
the Railway Ministry, and also from the Planning Commission, whether the announcements
which were made on various occasions are implemented or not. Let me request, on behalf of
this House, the hon. Railway Minister to produce an Action Taken Report on all the last five
Budgets and let the people in this country know whether the assurances given during the course
of last five Budgets were implemented or not, and, particularly, the assurances directly
connected with the common people, with the poor people, including the low-paid employees of
the Railways. In the previous Budgets also, the then Minister made an announcement, a very
laudable announcement, that 25 per cent stalls on the railway stations would be given to the
weaker sections of the society. And during my speech, | requested the hon. Minister to give the
details, to give five names, in Gujarat, where you have given an opportunity to a man belonging
to a Scheduled Caste or a Scheduled Tribe. That is not done, Sir! That is not implemented ! This

should stop.

Sir, | am going to touch some of the issues which are concerning the employees, which are
concerning the Railway services, which are concerning the Western Railway, as a whole, and

which are also concerning my State and my own constituency. | am referring to some of them
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only because | am not much interested in a particular corner. Otherwise, | am elected from Patan
and | am very much concerned about the issues of North Gujarat. But | will put here, first, the

problems of the State.

As the hon. Member of the BJP in the this Session pointed out in a Special Mention...
(Interruptions). He raised a very pertinent issue regarding transport of salt manufactured by
Gujarat. In the country, we are manufacturing or producing more than 60 per cent salt which is
an essential commodity, which is a perishable commodity. It is not sent by trucks or steamers. It
can be dispatched only by the railway. The Government of Gujarat is requesting for railway
rakes, but we don’t get. It will be a loss to the salt industry and it will be a loss to all other States
who require salt for household purposes and also for industry. So, my first request is that the

Railway should provide sufficient railway rakes for the salt industry in Gujarat.

The second thing is about a very general problem for entire Gujarat. Gujarat is one of the
most organised States as far as the railway is concerned. Some of you, who know history, know
that Gujarat had many Princely States; 350 small and big Rajwadas, among whom were the
Maharaja of Baroda, the Maharaja of Bhavnagar, the Maharaja of Jamnagar, the Nawab of
Junagadh, the Maharaja of Rajkot, the Maharaja of Porbundar and the Maharaja of Kutch. They
had their own railway network right up to the small village of the State. As a result, the railway
network is there in Gujarat from the very beginning. Nothing new has been done during the last
many years but for starting this train or that train. In the Western Railway, Gujarat is the only
State where you have broad gauge railway line, meter gauge railway line and narrow gauge
railway line also. Today, Gujarat is the only State where we have got narrow gauge railway line,
which, the Western Railway Department has declared would be removed as early as possible.
But they are not doing it. One main problem of Gujarat is, as a matter of policy, the Railway
Department has converted all meter gauge railway into broad gauge railway. Now | just want to
know from the Railway Board, not from the Minister because the Ministers come and go, have
they got complete figures of which meter gauge lines were converted into broad gauge; what
were the railway services available to people of that area when meter gauge was in existence?
When they started conversion, the railway was completely closed. The people suffered before
conversion because no railway facility was available because the conversion work was going on.
That work went on at some places for one year and at some places for two years. For example,
Patan to Ahmedabad broad gauge conversion took three-four years. After the conversion was
over, there was no railway service. After laying down the railway track, they said, “First we will
take trial of the goods train”. They took one-two years for trial. Now goods trains have started,

but no passenger train has started. The rail fare from Ahmedabad to Patan is Rs. 20/- to 21/-,
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and the bus fare is Rs. 40/- to Rs. 50/-. The people of that historical town are suffering right
now. This situation is not only in my Constituency. It is all over Gujarat; Bhavnagar, Mehsana to
Ambaiji. Shri Kalraj Mishra rightly thanked the Railway Minister for starting Tirthkshetra Train. It is

a good idea because people travel all over the country. | wanted her presence, but she is going.

| would also congratulate the Railway Minister for connecting all religious places with the
rest of India. Now the famous Shakti Peeth of India, where the heart of Devi Durga was thrown,
is at Ambaji. At all other Shakti Peeths, it was either the hand or the leg or the ear that was there.
But the heart of Goddess was cut by the demon and thrown into pieces, and this fell at Ambaji.
That is what the Shastra says. Ambaji is one of the most pious places for all the Hindus all over
the country. Sir, there was a train from Mehsana to Tharanga to Ambaiji. Tharanga is a place
which is associated with Jainism. It is also associated with Buddhism because the only Buddhist
relic, which was the most authentic one, was found from the Tharanga hill. Now that train is not
working. So, the Theertha Sthal of Ambaji is not connected to other parts of the country by train.
Now, my main demand is that Ambaiji should be connected to Rameswaram; Ambaji should be
connected to Kali; and, Ambaji should be connected to Bhatinda. People from all over the
country would like to visit Ambaji. Another point is also related here. You will go there via
Siddhpur. Siddhpur is the only vedic place where Mathru Srardh is performed. It is a 2,500-year-
old place. Vadnagar is a 3,500-year-old place. Patan is a place which was established by a king
exactly 1200 years ago. Now, these historic places are not connected by broad gauge railway
line. Hence | would request that this should be done. No doubt, it is not that Gujarat is not
getting anything; | have gone through the details. Here, | would request the Railway Board
officials to kindly refer to the Gujarat Samachar dated 9th March, 2010. | would also give a copy
of that particular article to them. In that, a Social Activist has written completely about the
Railway Budget with reference to Gujarat. He says: “We have got eight new railway lines. We
have got upgradation of Ahmedabad, upgradation of Surat, upgradation of small stations like
Dahod, Himmatnagar and Jamnagar. You have also given us some new lines - Karagora and
Santalpur line; Dholera, Suthrapada, Mahuva, Hazira Tina and Porbunder. So, we are thankful
to the Railway Ministry for giving us some new lines. But one very serious thing which | was also
not aware, as Member of Parliament, is that you have given 12 new railway lines in this Budget
presuming that you will start within five or six months. But | have come to know only today, after
reading this newspaper, that during the last 20 years, you have closed down 46 railway lines
which had been running since Independence. These lines, which were already there, have been
closed down. | do not want to waste the time of the House by reading the list of 46 railway lines.
The first among them is Ankleshwar-Jhagadia-Rajpipla. This line was there. But it has been

closed down. These are also historic places. Now, Rajpipla was an old State. Jhagadia is in
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Baruch, and Ankleshwar is now the oil producing asset of the ONGC. And the last is Veraval-
Somnath. Again, this is a historic place. Veraval, where Lord Krishna sacrificed his

life... (Interruptions)
SHRI PENUMALLI MADHU: You talk about the people living there.

SHRI PRAVEEN RASHTRAPAL: | am talking about the religious importance. Lord Krishna
sacrificed his life at Veraval. And, | need not say about the importance of

Somnath... (Interruptions )| am pleading for the common people.

You belong to a party which has thrown away the religion. | belong to a party which gives
equal importance to religion and ideology too. | will give you a list of this afterwards. Forty-six
railway lines which were in operation in Gujarat have been closed by the Railway Ministry during
this period. | come to new railway lines which are very important for Gujarat. One is from Patan
to Bhiladi. If north Gujarat is connected with Bhiladi in Rajasthan, then, we can go up to
Bhatinda without any problem. The Ahmedabad-Delhi line will be released of the entire pressure
if people can go directly from Banaskantha, Kutch, Viramgam and so on. Via Bhiladi, we go to
Punjab and we go to Delhi. Similarly, Viramgam, Bechrajee and Makrana, | would like to have a
line from Bhavnagar to Botad and a Mehsana-Taranga-Ambaiji line. Another major problem in
Gujarat, as we came to know through the reply of the hon. Labour Minister, is the migration of
workers; even from Gujarat, 90 lakh people have gone to other States; they were taken by
contractors. The figure about Maharashtra is two crores. The figure about Andhra Pradesh was
one crore and twenty one lakhs. These figures pertain to migrant workers alone. In Gujarat, 50
years ago, because of drought and other problems, a lot of people migrated from Saurashtra.
Chaturvediji very rightly pointed it out and | must thank him. He is a leading MP from Rajasthan.
He spoke about Gujarat and Saurashtra. Many people from Bhavnagar, Amreli, because of
drought, have gone to Bombay in search of their livelihood sixty or seventy years ago. They are
in thousands. They come back to their native places for marriage, for other things, for taking
care of their agriculture or for their children’s education. There are no trains. But between
Bombay-Ahmedbad, there are a lot of trains. There are trains which are coming to Ahmedabad
and waiting there for six to seven hours. But they are not taken up to Palanpur. | have been
requesting for many years now. If a train can be made to halt at Ahmedabad for seven hours, it
can also go up to Palanpur. That means, it will touch Mehsana, Siddhapur and Palanpur. And
from Palanpur, it can go to Bombay. And they do not have to spend even a single naya paisa.

Such demands have been there but the Railways are not taking care of these things.

Then, take this survey. Many hon. Members have pointed it out and | do not want to talk

much about that. Survey ! Survey ! Survey | What is the survey and what are you doing? Let me
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request you. Please give a list of all the surveys to this House. How many surveys are going on at
this moment? How much time will you take to complete your surveys? Then, how much time will
you take to complete the work if it is accepted? | have another request to the Railway Board.
You have undertaken the work of conversion of meter gauge into broad gauge. What happened
to the meter gauge coaches ? Please help me in this. Where are those coaches? You must have
sold out those things. Is that income reflected in the Railway Budget or not? | am talking about
the coaches which are now not in use, because broad gauge trains require new coaches. What
is your assessment ? If you convert a meter gauge train into a broad gauge train, how many new
railway coaches will you require? | am not only talking about Guijarat but about the whole of the
country. How many meter gauge coaches are in spare and lying in shunting yards? Are the
shunting yards’ income going in x, y or z’s pocket or into the pocket of the Railway Ministry?

What happened to the railway planks of meter gauge which were removed... (Interruptions)
SHRI E. AHAMMED: Sir, this is not correct. (Interruptions)

it yior ITSCUT: 31T S ST BT RIT BIAT 2 Once it has become useless, you should

take a decision. It is national property

Suauregy (3N deRTe Mg . ydior S, smue o I fFe e &1 9Eg 38 T
Bl

SHRI PRAVEEN RASHTRAPAL : All right, Sir. There is a demand and this is not only for my
State. | want to make this demand and it is for the State of Uttar Pradesh. Sir, Lord Buddha was
born in Lumbini. People come to Lumbini from all over the world. Lumbini is the birthplace of
Lord Buddha. They go to Bodh Gaya.

SHRI PRASANTA CHATTERJEE (West Bengal): Sir, no Cabinet Minister is here. Such an
important discussion is going on in the House. ...(/merru,ot/ons)...

SHRI PRAVEEN RASHTRAPAL: Sir, Lumbini is 19 kilometres away from the Indian railway

station. ... (Interruptions)... | made that demand four years ago.
JuRrTeget (st erTat fs) « 9 ol o1 3% B (aET)..
SHRI PRASANTA CHATTERJEE: Has the Cabinet Minister taken his permission ?

SHRI P. RAJEEVE (Kerala): Sir, all Cabinet Ministers, including the Railway Minister is not

present here. ...(Interruptions)...

SHRI PENUMALLI MADHU?: If the Cabinet Minister is otherwise busy, let us take up this
discussion tomorrow. ... (Interruptions)...

faN

IuTegel (S worTel M) - gag S, [R5 Sieme HiRer @1 gofarsul .. (@agm)..
374} 31T T B
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SHRI PRAVEEN RASHTRAPAL: Let me complete. At least, allow me to complete. Then,
you can decide. My four minutes will be lost unnecessarily. 3T ¥RT #9 Wrge al dTd! &
...(I9YT)

Sir, about Lumbini, when | wrote a letter to the Railway Minister, the reply given to me was
that this matter can be decided only by the Ministry of External Affairs. | know it that a letter from
the Railway Minister cannot go to the Government of Nepal. That letter has to go from the
Ministry of External Affairs. But, this is an internal matter. The Railways must see to it that a
direct railway line from the Indian border up to Lumbini is constructed.

il s R (e Q) < SUTHTEde ST, 37 $8 SR ....(FaEH)..
7 fIora AR Tuoft (ORI : ARBR TUR T8 &1 ..(FFH)..

SUHHTEIE (’3ﬂ CR NS ﬁf’il): 3} 3 %I..(WW)..Some Cabinet Minister should be
here. ..(SALT).. 3T IFST 31 31T €| .(TQEM)..

7t dfera foreiR agad] : 319 5 e &1 9 R ERT) ..(FaeT)..
Suureae (sft werot sy : ey 9fS©, et o SITd . (aE)..
37t FrtoT ISGTUTE : S I ST 1. (ALTH)..

SHRI PRASANTA CHATTERJEE: | don’t know whether this is the UPA Government’s
Budget or the Railway Minister’s Budget. ...(Interruptions)... Because the Minister is also
...(Interruptions)...

THE VICE-CHAIRMAN (SHRI KALRAJ MISHRA): The Cabinet Minister should be here.
...(Interruptions)... 3T AfST, 1t 11 ST B ..(ALT). .

it dfera forenR agas! : 319 5 e &1 96 R ERT) ..(FaeT™)..

SHRI PRAVEEN RASHTRAPAL : Sir, what are your orders? ... (Interruptions). ..

47 TH.T. IRANIT (STRES) : SUFHIEIE HeIGd, Vol HATAT P Joic W fEwhe 8l
&1 & 3R I U H Vol AT $1 39 e H din § A9 O U 81 AT AT 3R e HAl
ARIedT frdl SOt 9 & 7R & frdl ahed IR RIS 81, J81 H [ H MR Fefl T8,
9P oIy Fe1 AR 81 81 A12T1 A 6T 8- BT A 8, I 39 8% H FoIc HR 3M14|
(FAY)..

AT 3iR SN FATd H 19 #3i1 (3f SfoRifec Arerasma Rferam) : sreqarteran S,
TS e |...(FagM™)..

Y TG0, SEATIeTT : I8 el el 8, YhaH el 8l ....(FGH)... I 34} TRIS B TS
gl...(aE)..

Y sofifecy wneravTa fafern : reqaforan N, oY TToa @' 78 81 3 AR 8o T8

IUFHTEE (31 HeRTel fis)) : 5 Galg Bid G $ide ffFex €1 ...(@agm).. Shri
Subodh Kant Sahay is the Cabinet Minister. ... (Interruptions)...
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3} T.T9. IRaTferd : § I8 T8l HE 8T g (b d bid-Ie AR 781 1 .(agm)..

SHRI JYOTIRADITYA MADHAVRAO SCINDIA: The Cabinet Minister is represented by Shri
Subodh Kant Sahay, and the Minister of State in the Ministry of Railways is here.
...(Interruptions)...

SHRI S.S. AHLUWALIA: | am aware of that he is a Cabinet Minister and they have a
collective responsibility. But | am also aware as to why she left. ... (Interruptions)... | am also
aware as to why she left. ...(/nterrupt/ons)... She left because a Member from the Treasury
Benches said that there is an indisciplined Cabinet Minister. That is why she left. That is my
point. ... (Interruptions)...

SHRI K.H. MUNIAPPA: No, no; that is not correct. ... (Interruptions)...
Sugureaar (3ft derRret fisy) : Riferan oft, sima 4fSu) . (araem)..

SHRI PRASANTA CHATTERJEE: You adjourn the House for some time. Let the Minister
come. ...(Interruptions)...

SHRI S.S. AHLUWALIA: Why don’t you call the Minister? ... (Interruptions)... You call the
Railway Minister. We want the Railway Minister here. That is our point. Is there any other job
than the discussion on the Railway Budget? Call her inside the House. ... (Interruptions)...

IurTegel (3ft werTeT %) : srsgaTferar S, g IfSYl ..(ae). g8l bidde fAfiex
2, g1y $id 98T, MOS 2l

SHRI S.S. AHLUWALIA: Sir, the point is, Yad FfFREY gSM & WA AT 3NBIDT
P Y SHE dR @ B Al H gHeal & Yad @3 I €, gsl T8 o el
(FFIM)... I Tl BTl 4 401 §8 ©| d TSI 81 96 ADh1? IT B BIM? A ITH] o187
..(CTFT)...

IUaHTEIY (31t HeRTel %) : Biee Bfvrey gl of, 9 sril-andt fodt siavgs wd 4@
TS 8 3R.(eau™).. T e, (@aum)..

37 T, IE @R : TS | ..(FGHT)... I8 W) IS ...(Fqe™).... fBT mawass sri
H TS E...(HqHTH)... AT 2...(HaT). .

Mt SfeRife TeRa RifRm: w9.e.td. &) 9ad  B..(FaYUH).. I8 Al
qd 2..(TAF).. T8 ¥ [dcpad &l 2..(AYH)...hdd Hfae ARex @1 &€ do
B...(FaYM)...

Iuaaegs (S doRta s ;- HelLUE. B, Bfdhe MR gag sia wwr
2...(Tae)... U1 T2 B...(FGEM)...3M9 §6 SITY.(@aeT™)..UH.311.79.2 ...(ae)... g did
HETT B...(ALM)... ITH G < & S 5.(@ag).. Sfae e o ga < & s
B...(FaYM)...

SHRI JYOTIRADITYA MADHAVRAO SCINDIA: The MOS is here, the Cabinet Minister can
authorize his or her MOS. ... (Interruptions)...

SHRI S.S. AHLUWALIA: It is a temporary arrangement. (Interruptions)
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Syaurerd (3ft deRT fisn): J81 wH.eN.TE. €, 9 g9 I B..(@auM). Hfae ey
2.(TAYM)..3M9 96 STS.(HqY™)..34 $idwe Afex o a1 < &1 9l 2.(@[g™). 16
Pfemie AR I8 93 E.(ag™)..Ta.301. 9. J81 90 ©.(Fae™)..d Gridl 3R 371 |90y
P (FAYM)..

[ SumTafer frorie g1)

SHRI S.S. AHLUWALIA: Mr. Deputy Chairman, Sir, | was submitting that
one of the speakers from the Treasury Benches, while speaking said that they were disciplined
Members but the Cabinet Ministers were indisciplined. After Listening to this, the Railway

Minister left the House; and she is now sitting in the Central Halll. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Mr. Ahluwalia... (Interruptions,)

SHRI JYOTIRADITYA MADHAVRAO SCINDIA: This is not acceptable. This is not the case.
(Interruptions).. T& 3G &I A 2.(FauM).[ORIRT 2.(@@u™). g8 ¥ a9 Tl
B.(THM)..

o TATE. IEAferdl : WX, S Al goN..(FAU™). S . (@ag). HAT S
SATIP.(FALM).. T A1 & 6 5Ta Vel FoTe ($HqDH 8l &l BL.(ae™)..dl S <IsH Yerd 431
BT IR X1 ST 2.(FaIH).. U8l I1d. (a9, . Gl .(FagH)..

S} STFHTIRT : F T .(FEEM)..
it faora AR wurol : I Aoa gl 3 931 2.(agm)..

A uRae iR ol W™ #§ wog Wt (s weRd ve. @3 - A a i
...(FTIT)...

7l TH.. AT : SR SISV, Y31 HIH ©.(FaM). 309 fha #31 &.(xaem ). g3t
HIGH B.(FaYH)..

it SawuTafer : srEaTferan i, Ry Aifery, I R el T2 (FaEH)..

97} Q.U STEaTfera : H &g X&1 § b H3ll STl & AJURRAT B BT BRI Pl (AR HROT
B GohdT & .(FaH).. T, 3R 34 fSurdHic ol (aum).. Nder fegad 8111 2.(rawm)..
9 e (agmM)..

SHRI K.H. MUNIAPPA: The hon. Minister has told me, and she has authorized me.
(Interruptions)

MR. DEPUTY CHAIRMAN: | know, Mr. Ahluwalia, let us not make it an issue.

SHRI S.S. AHLUWALIA: Sir, | am making it. | have just come from the Central Hall to the
House. The Cabinet Minister if she were sitting and holding a meeting with the Railway Board
Chairman or with some other Railway companies, | can understand that she is busy. But she is

sitting in the Central Hall! If she were in the other House, that too is understandable.
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it SgquTafc : <RI, srEqarferan Sit, g8l R 93T off, She was here when the debate

started.
SHRI S.S. AHLUWALIA: Yes, she was here.

i} Sgqumafy : T O %%R’Tl’s‘%, WSﬁW g ...(IYT)... She will come. Now, carry

on Mr. Rashtrapal.
PROF. P.J. KURIEN: Sir, | would like to submit.
SHRI'S.S. AHLUWALIA: Why?
it SgmuTafer : <Ry, Yord fAfRes H.e.gd. €, 3FR g8t R vH.eN.ud. M T8l wEa &, |

would have understood and asked the Minister to come. Now, she might have gone on an
important work.

SHRI S.S. AHLUWALIA: Sir, how can it be?

MR. DEPUTY CHAIRMAN: Yes, in other cases we have allowed. (Interruptions) BH
message S, do not stop the discussion. ..(Interruptions ).. Ahluwaliaji, if any new Member is
talking like this, | can understand it. ..(Interruptions).. Let us not make it a serious issue.
..(Interruptions).. She was here. .. (Interruptions).. If she has not come, .. (Interruptions).. Till |
was here she was here. ...(Interruptions)... After that also she was here.
...(Interruptions)...Only for 15-20 minutes she must have gone. ...(Interruptions)... Chair is
not prepared to buy this argument. .. (Interruptions)..

SHRI S.S. AHLUWALIA: Can these Ministers explain to me why the Railway Budget is
separated from the General Budget? .. (Interruptions)..

MR. DEPUTY CHAIRMAN: No, no.

SHRI'S.S. AHLUWALIA: If they do not know... (Interruptions)...

MR. DEPUTY CHAIRMAN: This is not correct. ... (Interruptions)...

it SR weraRTa Rifdrn : 39 919 g AT ... (@EgE) ...

MR. DEPUTY CHAIRMAN: Let us not take debate to that level. ...(Interruptions)... 319
E\I'%'Q ... (TAYTH) ... Let us not say whether any Minister knows about the Budget or not which
is not correct. ...(/nterrupz‘/ons)... It is reflecting on the Minister, therefore, please, do not do it.
..(Interruptions).. Please do not do that. Tomorrow anybody can be a Minister.
...(Interruptions)... Please do not do that. ...(Interruptions)... Ahluwaliaji, there are certain
systems. ... (Interruptions)... Please sit down. ... (Interruptions)...

SHRI S.S. AHLUWALIA: She was insulted. ...(Interruptions)... She was insulted by the
Treasury Benches. ... (Interruptions)...

MR. DEPUTY CHAIRMAN : Nobody has insulted. .. (Interruptions). .. ST ST, 3119 I8l &1
31 S &7 T Sft, MY F-T AT SEGaTferdr Sit &l a1 I8 &, Aeganioran Sff ae! Jarg ...
(HGYT) ...
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SHRI'S.S. AHLUWALIA: “l am leaving this House”, she said.
SOME HON. MEMBERS: No, no. ... (Interruptions)...
7} .U, ST : I HE 3= © [ ¥RT BT b I R & ..(aems)...

MR. DEPUTY CHAIRMAN: There is nothing like that. ...(Interruptions)... It is being done

just to obstruct the debate.

%ﬂw.w. GEQ?IT%I'QT:ﬁnormaI %)[Eﬁﬂw% oo (TAYM) ...

SHRI JYOTIRADITYA MADHAVRAQO SCINDIA: The MoS can listen to the debate when the

Cabinet Minister is not present. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Jyotiraditya Scindia, no, no. ...(/nterrupt/ons)... Please sit

down. ...(Interruptions)...Mr. Madhu, please sit down.
SHRI JYOTIRADITYA MADHAVRAO SCINDIA: The MoS is present. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please sit down. | am on my legs. ...(Interruptions)...
Ahluwaliaji, please sit down. ..(Interruptions).. Look, the rules are very clear. The Cabinet
Minister, when Budget discussion is there, should be present. It is not that ..(/nterrupt/ons)..
Mr. Madhu, what is this? ...(Interruptions)... When | am speaking, please do not interrupt.
Give that much courtesy to the Chair. ... (Interruptions)... When the debate started the Cabinet
Minister was here. MoS is also equally responsible for the Department which they handle.
...(Interruptions)... They are equally responsible. ...(Interruptions)... It is the practice that
showing the dignity there should be a Cabinet Minister. ...(/nterrupt/ons)... Let me complete. It
is not necessary that during the entire debate the concerned Cabinet Minister should be sitting in
the House. It is not, for the first time, that a Cabinet Minister during the Budget discussion has

gone out.
DR. V. MAITREYAN (Tamil Nadu): The Minister has been insulted, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. Nowhere has it been recorded. ...(Interruptions)...

Why are you reading too much into it? This is not correct. ... (Interruptions)...

it TH. TN, IrEaIer : IICUTA STt 7 A7 Gledl, I VDTS Bl WY ... (@agH) ...
ORI 9 9 bfede A Rex & IR § |1 9 11, 98 foarsy, e dRU T el TS ..
(FALT)...

ot ST : TR I8 unparliamentary g I S| Q?T[ DY Pel %, that will be looked
into. AE ST, TE MTT T I HX & & ...(AIET) MG Tl SfY, T8 RN ¥, Fel a1 ATST
TSI 911 B 37T S R TS B 2 ...(ae™)

Y .. SrEqqanfera: § 37T & Y WIS TS T a1
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MR. DEPUTY CHAIRMAN: No, please sit down. Now, | have called Mr. Praveen

Rashtrapal. Please speak.
SHRI PRAVEEN RASHTRAPAL : Let me complete.
SHRI TIRUCHI SIVA (Tamil Nadu): This is a reference about MoS. (Interruptions)
i} SgquTafa: 3y Eﬁ'%l'q, Eﬁﬁﬂ' ...(s9YT) Mr. Rashtrapal please continue.
SHRI PRAVEEN RASHTRAPAL : Sir, | will start from where | have left. (Interruptions)

MR. DEPUTY CHAIRMAN : 31T 39 STeg] hefic BINTT ... (aET) 1T o7 it &1 3R ©
...(GHT)

Rules are very clear. Rules are clear. (Interruptions)

SHRI TIRUCHI SIVA: Sir, he mentioned about MoS. Kindly listen to me. It is very offensive.
(Interruptions)

MR. DEPUTY CHAIRMAN : What MoS? No, no, | have spoken about it. | have spoken more
than you, what else do you want? (Interruptions) Please, | have given my ruling. (Interruptions)

What are you doing? You people are not... (Interruptions)...
PROF. SAIF-UD-DIN SOZ: | have a point of order. (Interruptions)

MR. DEPUTY CHAIRMAN: What is this, Mr. Soz? | have given my ruling. What are you
doing? | have given my ruling. ITSCYT ST, 31T Il ... (TdE)

SHRI'S. S. AHLUWALIA: | will quote.

SHRI JYOTIRADITYA MADHAVRAO SCINDIA: The Minister can authorize the MoS.
(Interruptions) | do not agree with you. (Interruptions) This is not right on your part.

(Interruptions)

SHRI S. S. AHLUWALIA: No, this is not correct. The MoS has to be

entitled... (Interruptions). ..

MR. DEPUTY CHAIRMAN: Mr. Scindia, what is this? (Interruptions) Mr. Scindia, | have
already spoken from the Chair that MoS can be here. They are responsible. (Interruptions) |
don’t agree with them. Why are you unnecessarily speaking? (Interruptions) &1 d1d g, us
...(FFET) 39 Y, AT ...(GLT) 3T ST BIFTUIRT B &, 37T 3T T YT PR I
Bl ...(AYT) S IATTT ST, 37T 9T AT &< TR 81 MY A? Please, what is this? You always

cooperate. Why are you wasting an hour?

SHRI S. S. AHLUWALIA: | want to tell you something. | want to tell you why the Railway
Budget is different from the General Budget. Why is it not part of the general finances, /.e.

General Budget? It was in the Ackworth Committee Report 1924. That is why it was separated.
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The importance of the Railway Budget is this. That does not mean... Sﬁ, Y T 1 B 3B ﬁ,
JATIHT S IR H U1 81 T81 2 ..(FAEH) FA <l1o1g, T 7 BRY ...(aE)

st Syt ST?, g N7 91d %, 37q ‘cﬁ@ﬁ i ...(IYT) We are supposed to know
everything. Don’t say TdlT &1 T8l 3R US, 3T fSTHe A1 &1 IT 7817 ...(AQE) 3T 137
b 3y fTp o= ared 81 A7 1817 ...(HaHT)

SHRI'S. S. AHLUWALIA: That is why Railway Budget is debated... (Interruptions)...
MR. DEPUTY CHAIRMAN: That has not been questioned by anybody.
SHRI S. S. AHLUWALIA: Now, you say that it is like a Short Duration Discussion.

MR. DEPUTY CHAIRMAN: No, no, nobody has said. Only you are saying it. (/nterrupt/ons)
Mr. Ahluwaliaji. .. (Interruptions )

SHRI K. H. MUNIAPPA: | am also a senior Member. | know you very well. You must have
your limitations. | am also in the Council of Ministers. You should give due respect.

MR. DEPUTY CHAIRMAN: Mr. Ahluwalia, (Interruptions) Mr. Muniappa,
please...(Interruptions)...

SHRI'S. S. AHLUWALIA: Why is she missing? You must call the Railway Minister.

MR. DEPUTY CHAIRMAN: When the House is in order...(Interruptions ... Do you want a
discussion?  (Interruptions) This is very unfortunate. When a matter is settled
...(Interruptions)...

SHRI S. S. AHLUWALIA: Why will the Minister not come? You tell me. When the Railway
Budget is going on... (Interruptions)...

MR. DEPUTY CHAIRMAN: That is not correct. That is not correct....(Interruptions)...That
is not correct...(Interruptions)...That is not correct...(Interruptions)...No, no. That is not
correct.

SHRI S.S. AHLUWALIA: Can the Finance Minister run away from the House when the
discussion on General Budget is in progress?... (Interruptions). ..

SHRI JYOTIRADITYA MADHAVRAO SCINDIA: Sir, you have given a ruling. They are bound
to obey that... (Interruptions)...

it Sgpumafer: <71, 981 ...(FQEM)... $H prestige BT AHAT A I918Y ...(FFLH)... 39
hold @R SfIfTY ...(GETH)... T 3BT T8l &1 ...(FFEM)... It is not good... (Interruptions)... 3T
39 fava § R ST I8d 82 ... (aHTH). ..

SHRI'S.S. AHLUWALIA: You are talking of Railway Budget... (Interruptions)...

SHRI  JYOTIRADITYA  MADHAVRAO SCINDIA: The Chair has given its
ruling... (Interruptions)...
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SHRI SHARAD ANANTRAO JOSHI (Maharashtra): Sir, there is a procedural
flaw...(Interruptions)... He is aware of the rules...(Interruptions)...He is aware of the
importance of the Railways...(Interruptions)..Hon. Railway Minister was present
...(Interruptions)... We are not talking of the Railway Minister at all...(Interruptions)...Any
Cabinet Minister... (Interruptions ...l want guidance on this subject... (Interruptions)...I am not
talking of the hon. Railway Minister, Sir. | am talking of the necessity of the presence of any
Cabinet Minister all the time in the Rajya Sabha. That was the point raised.

MR. DEPUTY CHAIRMAN: He is there... (Interruptions)...

SHRI PRASANTA CHATTERJEE: The Railway Minister is not present all the
time... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Prasanta Chatterjee, this is not for the first time when the
Cabinet Minister was not in the House. Whenever the Opposition reminded of that, we have
called. Sometimes it happens...(Interruptions)...From the Chair ...(Interruptions)...Please
listen to me... (Interruptions)...

SHRI PRASANTA CHATTERJEE: But the Cabinet Minister was not there
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please listen to me ...(Interruptions)...The Chair also gave
direction... (Interruptions)...

THE MINISTER OF FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT SAHAY): Mr.
Deputy Chairman, Sir, Mr. Antony was here, Ku. Mamata Banerjee was here and | was here. All
the three Cabinet Ministers were here...(/m‘errupz‘/ons)...First, Mr. Antony left, then, for a short
time, she had gone... (Interruptions)...

SHRI'S.S. AHLUWALIA: Sir, he was on his Roaster Duty... (Interruptions)...
MR. DEPUTY CHAIRMAN: She has gone for a short time... (Interruptions)...

SHRI PENUMALLI MADHU: Sir, even when she was present, she was not listening to
us...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Madhu, what is this?... (Interruptions )...Are you interested
in the debate, or, you want to hold this debate on technicalities? Tell me...(Interruptions).. |
would like to appeal to the House and wanted to know from you whether you are interested in
having general discussion on the Railway Budget, or, are you interested to hold on the
discussion on technical points. ... (Interruptions)...

SHRI PENUMALLI MADHU: Sir, we want to co-operate with you... (Interruptions)...

SHRI BIRENDRA PRASAD BAISHYA: Sir, | am saying that we are the sufferers
....(/nterrupt/ons)...Whenever we are trying to speak, some disruptions will be
there... (Interruptions )...We want your protection... (Interruptions)...
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off STvmafa: Wﬁﬂ, 379 37T T 1 complete HIRTY ...(Taem)... | appeal to the

Treasury Benches to co-operate... (Interruptions)...
SHRI BIRENDRA PRASAD BAISHYA: We are the worst sufferers... (Interruptions ...
SHRI PRAVEEN RASHTRAPAL : Sir, | resume my speech... (Interruptions)...

SHRI PENUMALLI MADHU : Sir, | have a point to make... (Interruptions )...We all agree with

your ruling... (Interruptions)...

MR. DEPUTY CHAIRMAN: Kurianji, you should take control of the Treasury
Benches... (Interruptions)... Ag i, 39 ATt Ib © ...(AL)... AT AT FIT =TT 18 572
...(TGYT)... What you want to say, Mr. Madhu? ...(Interruptions)...You are wasting the time

of your colleagues... (Interruptions)...

SHRI PENUMALLI MADHU: Sir, we agree with your observation. We are totally in
agreement with you...(/m‘errupt/ons)...But the spirit is: When the discussion is taking place, the
spirit is to present in the House and listen to the speeches, not to avoid the hon.

Member... (Interruptions)...
MR. DEPUTY CHAIRMAN: No Minister avoids to listen to a Member ... (Interruptions)...

SHRI PENUMALLI MADHU: If the Minister has any work, she can go out

...(Interruptions .. .But, avoiding to listen the speeches is not proper... (Interruptions). ..

sft SuwuTafa: 3@ d1 & A1 A7 .(FAY™)... 319 MY 9T ...(FFEM)... Mr. Madhu,
please sit down...(Interruptions)...Mr. Rashtrapal, you go ahead with your speech
...(Interruptions)...Hon. Members, don’t disturb the House further... (Interruptions)... We have

already lost a lot of time... (Interruptions)...

SHRI PRAVEEN RASHTRAPAL : Sir, | was saying that the birth place of Lord Buddha should
be connected with a direct railway track. If necessary, the Railway Minister should meet the hon.

Minister of External Affairs and take up the matter at the highest level in Nepal.

Now, | am coming to the problems of Railway employees. Sir, in the last 10 or 15 years,

because of development, many Broad Gauge, many new railway lines...

7t SURAHTARY: IISTUTSA ST, 319D 20 minutes TR &1 1T &1 ...(AE)... ATYHT TIET 7 84 20
minutes forg &= feaT 81 ...(TIYT)...

sft ydfor IregyTer: FTEL, IR, ARSI SISH S H A, 98 Al ...

=7t STQUTIRY: TET, SHH SMTYHT STSH T8 T 81 841 SHD! UTd el &1

ft yelYor IrsgTe: BR7 fohe T S IgH TR R ?

S} STAHTIRT: SATIPT BIs TTSH e AT &1 BHR ATAR NTIDT B CISH 8] T 8
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5.00 P.M.
sft ydtor IrgTer: WX, ART fhaAT egH AT B2
7t STMUTART: qTH! T 3MTID! UTST BT TH &, 3TIHT el o
7} ydtoT IMgTATE: TE, AR S Al ...
it ST[HTART: 3P 20 minutes &, T8 ford B faam =T 81

7} wd o1 IMUTE: I8 TTSH YRT T8 gl B
it Sg|uTafr: 20 minutes‘iﬁﬁj'l'ifffl
7} wdioT IMgTUTE: 9 1 S99 TS aS W gall

At STufa: S9 Tess Bl B BRI .(FAHF)... SS9 TTSds Bl hd BRI
..(TIHT)...

SHRI PRAVEEN RASHTRAPAL : Sir, | have got two points only.
MR. DEPUTY CHAIRMAN: Please complete them quickly.

SHRI PRAVEEN RASHTRAPAL: When the work in the Railways has increased, the staff
strength in Railways has not increased proportionately. | want that appropriate staff in Class Il
and Class IV is increased. For example, it was announced that all Railway crossings will be
manned and at every railway crossing you will require three or four employees for 24 hour duty.
So, you must recruit Class Ill and IV employees. You require drivers, guards, technical staff, etc.
So, that increase should be there. Before two years, | put a Question to the Railway Minister
about the backlog vacancies of SC/ST. It was admitted by the Railway Ministry that there is a

backlog to the extent of 12,000 employees in the promotion quota.

So, there was a backlog of 12,000. | asked them why they were not filing up those
vacancies. After one year, | got a reply that they had converted that promotion quota backlog
into direct recruitment. How can you take away the right of a senior employee to get a promotion
in his service? | would like to know under what rule they had converted the quota of promotion
backlog into the direct recruitment. They say that they want young man. You cannot say ‘young’
or ‘old’. For Governors you are taking aged people. For so many other things you are taking
aged people. And, for Railways you are saying that you want young boys. (/merrupt/ons) What
about the man who has put in 20 years of service. He should be promoted. A class-Il officer is
entitled to become a class-| officer. He should be promoted. So, that conversion of promotion
quota backlog into direct recruitment is an injustice to the people belonging to the Scheduled
Castes. This injustice should be undone as early as possible. (Interruptions) Last, but not the
least, Ahmedabad is surrounded by three small stations — Maninagar, when we come from

South; Sabarmati, the most historical place in the life of Mahatma Gandhi, this railway station
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comes when we go from Delhi to Ahmedabad; and Gandhigram, when you come from
Sourashtra to Ahmedabad, this is the last small station. So, Gandhigram, Maninagar and
Sabarmati, which is just near to the Sabarmati Ashram of Mahatma Gandhi and the Sabarmati
Jail where freedom fighters were housed in those days and it is like a heritage, should be
selected for development and should be converted into a place where people should be happy
to see that this is the place that belonged to Mahatma Gandhi. Mahatma Gandhi was a leader

who travelled only by the lowest class in the railways. (T/'me-Be// r/'ngs)
MR. DEPUTY CHAIRMAN: Conclude please.

SHRI PRAVEEN RASHTRAPAL: Okay, Sir, | am concluding. So, these three stations may
be included in the upgradation programme of the Union Railway Ministry. Once again, | would
like to remind that there are two common problems in Gujarat. Meter gauge should be converted
into broad gauge. All services, which were there in the meter gauge, may be restored for the
State of Gujarat.

Thank you, Mr. Deputy Chairman, Sir.
MR. DEPUTY CHAIRMAN: Shri P. Rajeeve. You have eight minutes.

SHRI P. RAJEEVE (Kerala): Thank you, Sir, | would try to complete within the stipulated
time.

The main thrust of this Budget is also on privatization. Most of the proposals are to be
started under the PPP Scheme. It was reported that the Government has constituted a PPP
Board, under the chairmanship of the President of the Confederation of Indian Industries, for

monitoring the PPP projects.

Then, the hon. Minister has stated, in her speech, that the Ministry is always in favour of
Government-controlled Railways and is against privatization. But the reality is against this
statement. The hon. Minister has emotionally responded to the remarks, made by colleague,
Mr. Madhu, regarding the commercial utilization of the railway lands. The Minister has stated
that it is not true. But | would like to draw the attention of the Minister to pages 38 and 39 of the
White Paper. It says that the Railways Land Development Authority was constituted in 2007 to
generate revenues for commercial development of vacant land. | quote, “During the period,
under review, 129 sites, totaling 3,568 acres of railway land were entrusted to the Authority for
commercial utilization. Out of these, 11 sites were finalized and contract was awarded for two
sites. One site costs Rs. 1,052 crores. Tenders for another 24 sites at Bandra were floated for
more than Rs. 3,000 crores.” Then, how is the Minister saying that the statement made by

colleague, Mr. Madhu, is not true?

This is mentioned in the White Paper published by the Ministry of Railways, Government of
India. That is a reality. The hon. Minister has declared a target of 1000 kilometre new railway lines
every year. | appreciate this. China has also constructed 1000 kilometre new lines every year. But
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for the development of railways, the Government of China had allotted Rs.14,000,00 crores for
two years as a part of the stimulus package. But the approach of the Indian Government is
entirely different. Actually, the Convention Committee on Indian Railways had recommended that
the Central Government should give 100 per cent budget allocation for infrastructure
development in Railways. But, now, the Government is trying to privatise railways, which is one

of the prestigious institutions of our country.

Sir, | would like to congratulate the hon. Minister for not increasing the passenger fares.
That is good. But what is the reality ? Without increasing the passenger fare, the Railway is trying
to increase its revenue by using tatkal system. The hon. Minister had introduced some minor
changes in the last Budget, but that was not sufficient to address the real issues. | quote from
the White Paper: “The fatkal system had the effect of reducing seat availability through normal
route in convincing the public, but, at the same time, enhancing passenger earnings without
increasing the fares.” It is the short cut of the approach of the railways to increase the fares.
Actually, this is cheating the people. You are declaring not to increase the railway fares but you

are trying to increase the revenue by another way.

Now, | congratulate the hon. Minister for not increasing the freight charges.
But | would like to invite the attention of the Minister to the White Paper which says that freight
tariff in Indian Railways is among the highest in the world. This is the highest in the world. The
hon. Minister also stated that tatkal system had also been introduced in freight charges. That is
another way of increasing the revenue, without increasing the freight charges. This is another
way of cheating the people — not increasing the fare but using the tatkal system for increasing

the revenue from freight charges.

Sir, the manpower shortage is a serious problem. | am quoting from the report of the
Comptroller and Auditor General of India. | quote: “there were many vacancies among safety
category staff strength in all zones.” In the last Budget, there was a reduction of more than
thousands of vacancies. In this Budget, it is reported that vacancies will increase. But we do not
find any proposal to fill up the vacancies in a time-bound manner. Then, how would you ensure
the safety of railways without filling up the vacancies, especially, in the safety section? Sir, it is
also noted that the Railway Safety Fund has not been properly utilized. These are not my words.
It is mentioned in the White Paper which has been prepared by the Ministry of Railways. | quote:
“With the limited provisions of ROBs and RUBs, a substantial portion of the railway safety fund
remains unutilized which is a cause of concern.” One does not find anything in this Budget which
can address these issues effectively. The problem is, the Minister and the Ministry have

concentrated on other issues like hospitals, creches, etc. The hon. Minister stated that she
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expected an increase in revenue from Rs.150 crores to Rs.1,000 crores from non-core business.
The core business has been neglected. The Ministry has no interest in strengthening the core
business. Rather, it is indulging in non-core business. It is also stated that the operating ratio is
decreasing. In the last Budget also, it was on the decrease. In this Budget also, it is decreasing.
Decreasing operating ratio means that the surplus cash reserves are decreasing. Then,

wherefrom would the hon. Minister find money for these types of declarations ?

Sir, as regards the optical fibre cables, while participating in the last Budget
speech, | had pointed out some contradiction between the speech of the Minister and the
Annual Report of the Railway. In the last Budget speech, the hon. Minister had mentioned about
a special mechanism, under the leadership of Mr. Sam Pitrado, for the proper utilisation of
optical fibre cables, but nothing has been mentioned in this Budget regarding that. But if you
could find time to go through the annual reports of the railway of the last year and this year, we
find there is no significant change regarding the optical fiber. Then, what has happened to the

Budget proposals of the last year? | expect a clear response from the Minister.

Then, Sir, there is one more point. | appreciate the Minister for extending the concession
given to the media persons to their minor children. | demanded it in my last Budget speech and |
am grateful that this time, the hon. Minister has allowed this. But what is the effect of these
concessions? You are decreasing the general seats. There is no concession even for senior
citizens in Tatkal seats. You are decreasing the general seats and increasing the Tatkal seats.
So, there is no point in declaring more and more concessions. There is no effect of this.
Actually, these are all gimmicks. It is all trying to fool the common man and the society of our

country. ...(Time-bell rings)...

Sir, because of the shortage of time, | would now like to raise some important points

regarding my State Kerala in just one or two minutes. ...(/nierrupt/ons)...

The prime demand of the State regarding the formation of a peninsular Railway Zone with
its headquarters in Kerala is not considered by the Ministry in this Budget also. But |
congratulate the hon. Minister and the Minister of State, Shri E. Ahammed, for including
Palaghat Coach Factory in this Budget. But in the Railway Budget, 2007-08, an announcement
was made for setting up a wagon factory in Kerala as a joint venture company with Steel
Industries Kerala Ltd. It was shocking that while announcing five new wagon factories in
this Budget, nothing has been mentioned regarding this. Earlier there was a proposal for setting
up Chennai-Bangalore-Coimbatore-Kochi High Speed Corridor, but the dismal fact is that this
also did not find a place in this Budget. Sir, this is a serious discrimination against the State of

Kerala.
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| am grateful to the Minister for allowing new trains for Kerala including Duranto and
Janshatabdi Express. But | regret to say that the other trains declared in this Budget are actually
not new ones. Some trains as Shornur-Nilambur are already running in these routes temporarily.
It is only a regularization and some trains as Kannur-Kozhikode are only extensions of the
existing trains but it is introduced as ‘new trains’ in this Budget. The long-standing demand to
start new trains to Bangalore from North and South part of Kerala has not been considered by

the Ministry. New MEMU service has not been considered.

There is a proposal for new survey for Chenganur-Trivandrum via Addor-Kottarakkara. But
there was an old survey conducted for Kayankulam-Trivandrum via Addor-Kottarakkara. What
has happened to this? Like this, according to the vision 2020, in Kerala, Railway conducted 13
surveys. Among these, three surveys would be presented to the Planning Commission for
consideration. Then, what happened to the other surveys? | want to know whether it has been

kept in the cold storage forever.

| would like to congratulate the Minister of State who is from our State for having included 5
km Ernakulam-Kumbalm line in the proposed 700 kilometre New Doubling Project, that is, 0.7

per cent of this scheme.

| request the hon. Minister to include the State of Kerala in the Suburban Railway map of
India. | also request for building up of a new Railway Station at Nedumbassery and construct a

new ROB/RUB at Edappilly near Amrita Institute of Medical Science.

With these words, | conclude. Thank you, Sir.

MESSAGES FROM LOK SABHA
@) The Appropriation (Railways) Bill, 2010.
(i)  The Appropriation (Railways) No. 2 Bill, 2010.
(i)  The Appropriation (Railways) Vote on Account Bill, 2010.

SECRETARY-GENERAL: Sir, | have to report to the House the following messages received
from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:-

0]
“In accordance with the provisions of rule 96 of the Rules of Procedure and Conduct of

Business in Lok Sabha, | am directed to enclose the Appropriation (Railways) Bill, 2010, as
passed by Lok Sabha at its sitting held on the 9th March, 2010.

The speaker has certified that this Bill is a Money Bill within the meaning of article 110 of the

Constitution of India.”
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“In accordance with the provisions of rule 96 of the Rules of Procedure and Conduct of
Business in Lok Sabha, | am directed to enclose the Appropriation (Railways) No. 2 Bill,
2010, as passed by Lok Sabha at its sitting held on the 9th March, 2010.

The speaker has certified that this Bill is a Money Bill within the meaning of article 110 of the

Constitution of India.”

an

“In accordance with the provisions of rule 96 of the Rules of Procedure and Conduct of
Business in Lok Sabha, | am directed to enclose the Appropriation (Railways) Vote on

Account Bill, 2010, as passed by Lok Sabha at its sitting held on the 9th March, 2010.

The speaker has certified that this Bill is a Money Bill within the meaning of article 110 of the

Constitution of India.”

Sir, | lay a copy each of the Bills on the Table.

THE BUDGET (RAILWAYS) 2010-11—(Contd.)

MR. DEPUTY CHAIRMAN: Shri Y.P. Trivedi; not present. Shri Birendra Prasad Baishya.

Your Party has seven minutes. You have two speakers. So, it is left to both of you to adjust.
SHRI BIRENDRA PRASAD BAISHYA: Sir, always the small parties are suffering and the ...
MR. DEPUTY CHAIRMAN: Come on, start it.

SHRI BIRENDRA PRASAD BAISHYA: | am thankful to the hon. Minister for establishing
territory-level multi-speciality hospital at Guwahati and Rangapara in Assam. | welcome this
move of the hon. Minister for helping the North-Eastern Region States. Sir, in her last Budget

speech, the hon. Minister introduced Duranto Train, the non-stop train.

Even in the last Session, we had requested the hon. Minister to introduce a Duranto train
from Guwahati as Guwahati is the hub of the North Eastern region. Sir, according to a World
Health Organization report, the highest numbers of Cancer patients in our country come from the
Northeastern region and every day, thousands of people visit the Tata Memorial Hospital at
Mumbai for the treatment of Cancer. In her speech, the hon. Railway Minister had announced
free rail travel for Cancer patients. This is a welcome move. Now, in the light of this report given

by the World Health Organization, which says that the highest number of Cancer patients come
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from the Northeastern region, | would request the hon. Railway Minister to introduce a

non-stop train from Guwahati to Mumbai, in the interest of the Cancer patients.

Sir, over the last several years, we, the people of the North-east, have been
demanding a separate Railway zone for the North-eastern region, excluding Bihar and
Bengal. The people of the North-eastern region feel that they have been neglected
because even after 62 years of Independence, we have not got justice from the Railway
Ministry. All the successive governments have given us the same treatment over the years.
We have been demanding the establishment of a separate Railway zone for the North-
eastern region for the past several years and | would request the hon. Minister to consider

this proposal too.

Sir, coming to another very important issue, in her Railway Budget speech, the hon.
Railway Minister, for the first time, announced the establishment of a wagon factory at
Guwahati. | congratulate the hon. Minister for that; at least, one Railway Minister has
announced the establishment of a factory in the North-eastern region. In this regard, we
have a suggestion. In her speech, the hon. Railway Minister has categorically said that this
wagon factory would be run on public-private partnership. In the coming year, the Railway
Ministry proposes to spend about Rs. 65,000 crores. | would like to request the hon.
Minister, on behalf of the entire North-eastern region, to establish a coach factory instead
of a wagon factory in the North-eastern region, in Guwahati, and that it should not be in
the mode of public-private partnership; it should be the proposal and project of the Railway

Ministry.

Sir, in her Railway Budget speech, the hon. Railway Minister has announced that there
will be a special master plan for the North-eastern region. It was said that she would be
introducing a special master plan for the North-eastern region but in consultation with the
North-eastern Council and State Governments. But there is no reflection about this
proposal in the General Budget. Not only that, the Finance Ministry has not increased the
budgetary allocation or support for the North-eastern Council. Sir, where will this money
come from? Even earlier, the then Railway Minister, Shri Lalu Prasad Yadav, had
announced in his Budget speech, that all the national projects announced for the North-
eastern region would be taken up and special funds would be allotted for the same. But,
Sir, in the General Budget, this was also not reflected. This proposal was there only on
paper. It has not come true. The same is going to happen here too. The hon. Minister has,
at least, given us a wagon factory in the North-eastern region. | would like to request her to
kindly take up the matter and give us some special budgetary allocation for the master plan

of the North-eastern region.
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Sir, while replying to my question on 18th December, hon. Minister Shri Ahamed said on the
floor of this House that there are 9,000 vacancies in Grade Ill & IV in the North-Eastern Region.
You know the scenario of North-Eastern Region. The main reason of insurgency is
unemployment. There is a great scope for the development of the North-Eastern Region. | would
like to request the hon. Minister to kindly announce a special recruitment policy for the North-
Eastern Region, so that these Grade Ill & IV vacancies can be filled by the unemployed youth of
the North-Eastern Region. These vacancies are lying vacant for the last several years in the
North-Eastern Region. It is time to fill these vacancies. It will send a great signal to the
extremists’ organisations. | think it will help in finding a permanent solution to the extremist

problem of our country.

Sir, there is one more announcement by the hon. Minister. India is going to organise the
Commonwealth Games this year in New Delhi. In her speech, she introduced five Sports
Academies for the Commonwealth Games. Work on infrastructure development is going on.
But, Sir, without proper training, no Indian athlete can get any medal in the Olympics or at any
other international level. The proposal to set up Sports Academies is a welcome move. She has
announced five Sports Academies. | would like to request the hon. Minister to kindly consider
the North-Eastern Region also for a Sports Academy. There are eight States. At least, you

allocate one Sports Academy to the North-Eastern Region. .. (Interruptions)..

MR. DEPUTY CHAIRMAN: Please conclude. ..(Interruptions ).. You have asked so many

things. So, please .. (Interruptions)..

SHRI BIRENDRA PRASAD BAISHYA: Sir, there is another thing. That is very important.
Since Independence, there is no electric railway line across the North-Eastern Region. In her
Railway Budget speech, the hon. Minister announced the Vision 2020 of the Government.
According to it by the year 2020 there would be electrification of railways. Will the Railway

Minister consider the electrification of .. (Interruptions)..

MR. DEPUTY CHAIRMAN: Mr. Kumar Deepak Das will not get time. .. (Interruptions).. | am

telling you right now. .. (Interruptions).. This is not correct. .. (Interruptions)..

SHRI BIRENDRA PRASAD BAISHYA: | am concluding. .. (Interruptions).. The hon. Minister
categorically announced the electrification of certain routes in the country. The Railway Ministry
took some initiatives. If this process is undertaken, this electrification will not be completed in our
region. | would request the hon. Minister to kindly do electrification work in the North-Eastern

Region also. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Please ... (Interruptions)...

SHRI BIRENDRA PRASAD BAISHYA: Sir, one more thing. .. (Interruptions ).. Many pilgrims
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visit the Kamakhya Devi Temple every year. | would like to request the hon. Minister to introduce
a train between Kamakhya and Sealdah and from Sealdah to Kamakhya in the interest of
Kamakhya Temple. | hope the hon. Minister would consider our request. With these words, |

conclude. | am thankful for the opportunity given to me. .. (Interruptions)..

MR. DEPUTY CHAIRMAN: | am removing the name of Shri Kumar Deepak Das because you

have taken more than the allotted time. .. (Interruptions)..
SHRI BIRENDRA PRASAD BAISHYA: Big parties get more time. .. (Interruptions)..
MR. DEPUTY CHAIRMAN: It is according to the number of Members. .. (Interruptions)..

DR. GYAN PRAKASH PILANIA (Rajasthan): Mr. Deputy Chairman, Sir, yesterday this
august House created history by resolving and passing Women’s Reservation Bill. We bathed
ourselves in glory by paying tribute to womanhood, by taking a momentous decision for woman

empowerment.

As the hon. Railway Minister is one of the best specimens of woman empowerment in this
country, | initiate my discussion on the Railway Budget by paying my
best salutations to her. | won’t talk of any specific trains, or | won’t put forward any parochial or
local request for her consideration. | will only point out certain basic policy decisions about which
I will request her to pay her very special consideration. My first point, your honour, is that first
concern of the Railways, as already pointed out by hon. Minister in her speech, should be the
common person, the lowest and the lowliest garidra narayan, aam admi because she has her

own concern for maati, maanush and aam admi.

7 .G, St qgatfera : |i, A1e, ATyl

DR. GYAN PRAKASH PILANIA: Motherhood is incarnate in a lady. So, | did not mention
that. Maati and maanush are two concerns which have to be looked into by human beings. As
far as common man is concerned, he does not need AC and Garib Raths. He can travel hardly in
common passenger train and they are also crowded like cattle. | mean, | won’t call it “cattle
class’ because it has been criticized in many ways. But, he travels in a very bad manner. So, |
plead, let there be more unreserved passenger trains for the common man, which she has
named also as a very special train. Let more of them be there because common man doesn’t
want anything special except ordinary, safe, travel in a train where he can sit. That is good
enough for him. At times, he has to travel on the roof of the carriage. He is very lucky if he
reaches his destination safely and comfortably. He is fleeced by everyone - the uniformed GRP

man, RPF man, the ticket checker and so on. He is illiterate. He is ignorant. He even does not
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know how much he has to pay for his ticket because he cannot read what is printed
on it. He need not be glorified with adjectives like atithi. But, if he is taken
simple care of, | think he will feel satisfied. And, hence, | will request hon. Railway Minister that
there should be more passenger trains so that he feels comfortable and he can move on. He is a
man who moves in a bullock-cart and not in a Rath, and train, for him, is a great thing -

cheapest, safest method of movement. This is my first point.

My second point is integrity which | have been prompted to say because she is a symbol of
integrity and unbending rectitude. Let this percolate to all railwaymen. | would like to remind,
your honour, that in 1952, Acharya G.D. Kriplani had said in a Committee report on corruption in
Railways, “If corruption is eliminated from the Railways, trains would ply on tracks of gold
instead of iron.” It is more true today than what it was in 1952. Special effort should be made that
corruption is eliminated because corruption is eating into the vitals of the Railways. Only on this
3rd of March, a news item has come that an ordinary employee of Railways, Mukhya Karmik
Adhikari (Chief Personnel Officer) of North-West Railway in Jaipur, was raided and unaccounted
money to the tune of Rs.3.5 crores was recovered. Few months back, a retired General
Manager of the North-West Railway was also raided and there were also crores of rupees and
disproportionate assets. | have just quoted one example. It is like a drop in the ocean.

Corruption is at all those points where railwaymen come in contact with people or contractors.

It may be booking and reservation office, it may be parcel and goods office, it may be
engineering and construction office, it may be purchase and sale of scraps, or, it may be taking
persons without tickets, which is known as murgabazi. There are different points and different
areas of corruption in the Railways, which need very particular care, and, | am sure, with her
integrity and honesty, which is impeccable, in Railways, corruption will be eliminated to a great
extent. Recruitment Boards were cesspool of corruption, in which, | think, much improvement
has been brought forward. She deserves kudos. Sir, my third point will be suraksha or security
of common man, who dares to travel in Railways. He has to face drug mafia, he has to face
Jjeharkhuranni, he has to face gangs of pickpockets, he has to face jebtarashi, he has to face
arms-running mafia, heroine-smuggling mafia. Suraksha is a very important thing, and, security

of persons must be ensured.

Sir, another point is about safety of railway goods, railway tracks, and, railway bridges,
which is known as saranksha. Suraksha and Saranksha. Accidents happen because of human
failure. According to statistics of 2008-09, 80 per cent accidents took place because of human

failure, out of which 40 per cent were due to railway staff; 38.98 per cent were because of

287



unmanned railway crossings, but, here, | congratulate the Railway Minister because she has
promised that within five years, all unmanned railway crossings will be manned, which, | think, is

a difficult promise but, | hope and trust that she will be able to keep it up.
[THE VICE-CHAIRMAN (PROF. P.J. KURIEN) in the Chair]

Sir, unmanned level crossings are virtually death traps, and, according to the statistics of
accidents, your honour, 208 persons were killed during 2006-07. During 2007-08, 191 persons
were killed, and, during 2008-09, 209 persons were killed. | don’t know the statistics for the
current year because this year is yet to be over. | hope, there may be a decrease in that because
she has been very vigilant about security. But if the security is left only to the GRP, then, security
would not be enough. She has mentioned that it is the prime responsibility of the State but RPF
must shoulder it. And, as far as RPF is concerned, | would like to point out that many people say
that it is not the Railway Protection Force, but it is “Railway Pilferage Force”. It may be an
euphemism but there is a kernel of truth in this. RPF, at many places, manipulates frisking of
railway goods and railway properties, and, as far as accidents are concerned, which | was just
mentioning, unmanned crossings account for 43 per cent casualties — it is as per the statement
given by the Railways — and, derailment accounts for 26 per cent casualties. We should be able
to put an end to derailment. Fourteen per cent accidents are due to collisions. We should be
able to minimize that also if we have anti-collision devices, which, at present, are available in

very few areas.

Your honour, as far as service is concerned, there are seven points, which deserve
consideration, and, which are touchstones of efficiency of Railways. These are, namely,
Service, Security, Safety, Punctuality, Cleanliness, Amenities, and, Courtesy. Courtesy does
not cost anything but it has to be imbibed, and, it has to be spread out. About punctuality, |
think, the less said the better it is. People were surprised one day when a train came at exact
time. It was 12:00 mid-day. But it was revealed later on that it was 24 hours late. It may be an

exaggeration but it shows the underlying truth that lack of punctuality is there.

We must insist on punctuality because if punctuality is not there, this House would not run;
if punctuality is not there, there won’t be solar calendar; if punctuality is not there, the whole
universe will not move around. Railways should be, | think, an icon of punctuality. As far as
cleanliness is concerned, | won’t dare say the hon. Railway Minister to visit latrines of a third
class passenger carriage which euphemistically is called second class. Let the Chairman go
there and smell it out, how well it smells, how dirty it is and how stinking it is. People are there
like sardines rocked in a container. It is a terrible thing. Cleanliness is an affair, which, | feel can

be managed if there is a will and will should be there in a resolute lady like the present Railway
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Minister because she has said she would not move on the kinara, she will fight with /ehars. That
is there in her statement. She has also said “:Fs?f, GEl HY, _Eﬁ@[, B4 STI”... | also wish that.

Another point which is very important for the health of the Railways is that it
should take care of freight. This year, in passenger earnings, Railways has earned less than last
year. In freight, there is a slight edge. But as far as freight is concerned, the share of Railways in
national freight is only 35 per cent whereas it was 89 per cent at the time of independence. A
Committee, Pandey Committee, was constituted in this respect which had recommended that
share of Railways in national freight should be at least 70 to 75 per cent. The European Union
has suggested that the share of Railways in national freight in every country of the world should
be at least 50 per cent. Very special efforts shall have to be made because freight is the bread
and butter of the Railways. This has been mentioned also by the hon. Railway Minister in her

speech.

As far as laying out new railway lines is concerned, 25,000 kilometers of new railway lines
are proposed to be laid in the next 10 years. That means 2,500 kilometers in one year when
earlier record has been only 180 kilometers. So far Railways has been able to lay out maximum
180 kilometers of new lines in a year and now there is a vision of 2,500 kilometers because
25,000 kilometers of new lines have been proposed. | won't like to, in any way, discourage the
high ambitions. But | will call it ﬂ'ﬁ’ﬁ Tl FYAT”. It won’t be possible to do it. It is virtually
impossible, but if it happens so must be better. As far as general amenities are concerned, food
is one thing with which everybody is concerned. Safety, security, courtesy and food, without
food you cannot travel and food is in a very bad state. It needs improvement. | will conclude, Sir,

because my other colleagues have to speak.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): There are five more colleagues from your

side.

DR. GYAN PRAKASH PILANIA: | won’t like to, what you call, monopolise the time and end
it by quoting a vision of Mahatma Gandhi which should be in view of all services, particularly, the
railway services because they are basic services, because they are national carriers, because
they are visible face of a Government, they are symbol of national integration. Mahatma Gandhi
had said, he had given a talisman, the Father of this Nation, whom we call adoringly Bapu, he

had given a talisman.

“I will give you a talisman. Whenever you are in doubt or when the self becomes too much
with you, apply the following test: Recall the face of the poorest and the weakest man whom you
may have seen and ask yourself if the step you contemplate is going to be of any use to him. Will
he or she gain anything by it? Will it restore him to a control over his own life and destiny? In

other words, will it lead to swarajfor the hungry and spiritually starving millions ?”
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I know the hon. Minister is very keen to look after the poorest of the poor, to look after the
daridra Narayana. She will percolate this message to each and every worker of the Railways in
the country. Best of luck to her and best salutations to her. Thank you, Mr. Vice-Chairman, for

your kind indulgence.

it HiH ATA ART (BTNAR) : AF1Y SUGHIEAE HEIGd, Nl HAl GHART HHAT g1 7 S
2010-2011 T A IR (AT &, § IFHT FHAT AT §1 7AAT I, A H HHI MR
I YT HATeAT T o 3T MU IR BT &12009-2010 b HET SIFHAT H 39 I BT
Seoidd [T 1T & T ehel AT FITGIAT 88419 BRIS &P IoIC AT U HCDHR 88356 BRIS
YUY X8 TS &1 H8I6 Y, Sl FaTe <3 8, 2009-2010 H ST 62900 PRIS BT AT, T8 7T TGHY
67500 RIS BUAT BT AT | T ST 2010-2011 BT Fole AT Ud fohar 2, fora#t amos
Hbel ARITATT AICIAT 14765 BRIS B BT AFAT T 8 MR Fel AaTer g 87180 PRIS
B T BT GRET 3R 3T ] DI AT 3 BPIAC 7 81, $HP [olg WU I 2350 BRIS ST
T RIRTH TSR FR0T M1 AR TSR 0T Hd (HATDR 9170 PRIS B BT 81 ST

AT SURIHTETET HRIG, Nol H3ll Sft 7 fasi 2020 & IR # Seord fhdT 81 S9H 1R 31
IS 2020 @1 T, AN ITH 3 910 BT Seoid ¢ b R Vol T2, AR AED Bivad
AT TRV & IPel, Teblepel URTST FHIETT &1 H SATIh] 3 A1 & [T g=yare g1l Ao
XS TS ¥ gl B, T A7 e | QIR D1 59 oy X1 #A1 Sl g=9are & U 51 I 379 e
golc § U FhRIHD P <, a1 UTdd] b 54 T Yot I3 M1, 28 T3 =T MSAT, 29
A1 BT aR=ETel &3 BT AW, 12 $91 & BRI H gig 311R 16 AN 9= R <o} u2ied Yel, ol
X B 6 GRAT 41 BT UK [T 51 H8Ied, H3ll ST 1 39 Xl goic H 9gd o0 Qa1 51 § 1aeh
€T 39 MR a1 =g % S<iivTe Ud T31 99 941 & 31R BTRIE & 7Y I8 & 91 &
915 B9 399 910 Y IHIE B1 ot o Yot gote § BeiaTe & Ar ff =9y g et o= widli &
[T AT Sl SSRAT G 8, SHD [T H 19! giare <=1 Arg| Helad, Nol HATerd bl I
HI M IO T 7, IT BIARTIG BT AR 1 FHAT i, D! GAD dToold 81T b
3N FE™ 31 TR S 1ol BTG & foly 75 el g+l & 94 & IR H Sooid (6T B,
IR S A HRAT IRAT IS, YRS I 7S IR, UQIYR IR I ARG ST ... |

.30 g & Ieigia TR Vel 18T B QIRIBRN B AT A SUHHTETE S,
GG o A1 AT BIFT ANMRY AT 3R I §9 FolC AFAT H Sl G217 2, IEY VA €T &
o BeIRITG BT QI IRE W SUET g8, I8 Al T8l Hgdll, oifhe BRIRTIG b A1 =R T8 gl &
g1 9 a1 BIS 75 o7 © 3R 7 & W IR &1 BIs AT &1 FE-T SUFHIETer Sf, H9
ool Y 991 | 9 ..(qaum)..

KUMARI MAMATA BANERJEE: Sir, with your permission, | would like to clarify it. It is a fact
that there are some misunderstandings. Yesterday, we announced two new trains for
Chhattisgarh. It is in the reply | gave in Lok Sabha. One is, from Durg to Jammu Tawi and the
other is also there. (Interruptions) It was not listed in the beginning but, | announced it

yesterday.
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it A1 AT AT SUWIEdey ey, H "I Xl HAl Sft BT &I 39 91 B AR
BT BT o YR A AR 3R gHaRT I RABTaT RIS B 18 & R H 39 |98 H 7
S foral IR Seoiw fopam 21 H eI § 6 99 RIS &l gTsiot # aRafid &= 1 faem 4,
39 goic H, I9P ofg fHHl TR &1 qrag T8l 51 IS8T A SHEAYR &I X A8 8T BT
P &, T8 235 fhaliiier & de@ 81 H 7AdT St &1 &1 fUselt ar ft enawfia forar o f&
Afeard aged IR 7el § I8 X A5 I8! Bl Sia Y@ & Y H 8 Al &, b 7 HAIgH
FII ITSTERT A SHGAYR Bl TS DI Sire Bi 2 H Bl U= W BIg T 21 {51 7| 3=
BT AT fh SHH 700 BRI TUY DI AR @ BN, HA AlHAHT H, 1998 H 39 910 &1 ool fHaT
o7 3 IS | STIAYR T ¥l ATgT BT 6 [HaT SMYI Fd & fofg gore 3§ wraer= Wt fean
AT 2, 12 a9 I DI A, SH Fd BT FAT gIAT? FHAT A, H A0 g fb H 1998 4,
RIS | SIIAYR B ¥el TS Bl A B DI a1 Hel o, SHPI 59 goic 4§ del W 9l
Iooid Tl frefl, T ATH $9 UhR & Felvl & d1a SHd 91 IRUIH 21 81 AT & {6 e
SHH G DI LI BT, T DI ST B ATTLIDHAT 8111 SUT THR H ISTHIGIT F AFYR
T Tl HIE AT BT AUl SeTepT AT aTged 81 g81 AN A Yol Pl $91 I 8] ol 81 54
goic W $U®T W1 HEl Sooid el 21 GRal Yoy, AR, HHYM, STHYH ok wRa el
MiEAT @l G 7 ol bel R 9§ fawrg el gsdl §1 i § 4 agd ¥ dief v g
BTG H SRIG AT Feiea™t #1a1 &1 #iex 8, o 8 av amal o o g1 # smos
RGN fF B<TE H HF § BH SRR BT Sil <ef W11 7, 99 a1 el famagR 9
HETATIT BT HfeR &, I81 Y 3ifeR<S! ol e &, S At ST ST FohdT 21, oifhT § I8 B8 Thdl
g b 3 e ¥ a1aeh T | 1 3i1R Srawgshal 8, aifey H ST g fob 31T § A1l § B!
IER E 3R 3 STRAT BT YR=T EHT AMBY, I8 HHF | HH 59 qoic | URererd sH1 anfeyl §
S § o S ufees demel & 1 8 <R BT 81 3R el HA! U 15y &b A1 P& 7
B, SAD! AT BIeh 21 ST M9+ fomam B, Uab Yot #3ll @t Forsrery Bl © o arfdres < arfdras
Glaen <, Afh S0 TA-H 39 910 W W &I 1 BN {F 317 <31 BT i 31vent &, 39
3TUET Bl g DR Bl FTHAGRY WY AT X 31 S UR &, § 7AAT ST Bl 99 a1 & oY 98
31feres TET BT TGN XeTd Bl il S WTell TSl & - 3 P8l 8 fb I9 IR SRYATS a1,
Farey fIermerd 71, I 31Ud! 954 e AT 51 S Ugel A die] St HeT o1 % I8
TR ST 9 @Telt S gl €, 981 gled 8, Y Sl MU, Bis Sl el STl I
frSTieRor BT 91 WIRS BR <1, I8 g BT &1 YA Pl b Yed BT oo T8l fhan
SITQT, IfheT S AT -1 S SEH] &, Sh! o B &9 7 ff 3R Myt yet 81, Ot §
FHSI & b g AT sraeaahdiall 31 gf ..(aem™). . &1 Sgi

IYFHTETE ARG, YTd Bl GHSHIY AR 3l Bl 81 Veld Bt Geesil & Arfel offrd
TE B AR & Fom & Al it ST T8 €, IR-IR FaH) BIeT TSl 81 37757 § HET a1
o 31y 39 fo=n # ff g X 6 A1Tell & STeg - -Sea MEeRT 811 RN &, Rt S 18
g, S0 IRAR F AR ol garmasit < # facia 71 21 9 Arer-are wfasy # Yot geei # iR
HHI A B T H BT ST I AT 2, 39 YIS DI H TRISAT BT g b SIS AT
59 faen A $o a1 81 fIsT 2020 e BIeuf~e TE1 8| SUFHIEde Helad, fasT 2020 BI R
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PR P AT 16 TG RIS BUY B MTLIDHAT BRI I 16 ARG BRIS BT BT J MU ? e
P U BIBT TRIRT B1 T Xl DI JIoT18H H 1 Aebdl 81 ¥erd & S BT &, 99 ShT STIRT
o ST el 81 AT I SUY BT A M IR &, R 81 31 IR T2 3MTDBT ITD] MBI B BT
B B DY AT (I Mg Hel 2l

S AIA-A1 H 7AAT ST | BT {6 1 W™ q141 $ 3R & 1 T dl &¥a<] F Sl ==0
I o189 8, S9 dis I H aRafTd &R iR GERT ST ¥ SHEAyR T Vol g bl
BT 7 A1 e aul & & S9! AN BR W61 g1 H SIART S H8 BT g b Xl 7301 ot g
21 BT 3R Yot H3ll Sft §9 G & 91 59 91d &1 v 3l SRemrer 39 anfeard siaa
F AN BT gD fBT Izl © MR I ATTeIH1 B GRT 3 B e 7 g1 fawara 2
o ST 3mY STare <3, 9 S99 &1 97l b1 FIRIY W0 A Seoid SRl AU ST goie A TR
fopar &, § SeT el HRa gl

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you, Voraji. Now, Shri Rahul Bajaj.

SHRI RAHUL BAJAJ (I\/Iaharashtra): Thank you, Mr. Vice-Chairman, Sir. We all know, that
Railways are a very important institution in any country, and especially, in our country, which is
so diverse and large, and it represents the most economic, the most energy efficient and the
most environment-friendly mode of transportation, on a per tonne-km. of movement basis, both
for goods and passengers. | believe that there is a tremendous scope for the Railways to
contribute towards the national development, and, with Mamataji at its helm, | am sure, this will

be done!

The Budget is a fine balancing act, Mr. Vice-Chairman, between the need for growth and
the inclusivity. It is a pro-people, development-oriented Budget, and the hon. Minister has taken
a very forward looking approach and laid, correctly so, — the emphasis on public-private
partnership initiatives for attracting investments to create infrastructure for the Railways. | also
welcome her proposal of allowing the partnership of private sector in running special freight

trains.

| would, however, like to share some facts, and, | am sure, some facts were presented
during the debate today. Comparisons are odious, Mr. Vice-Chairman, but, sometimes,
inevitable. Over the last 30 years, if we compare our various institutions, not only Railways, —
and Mamataji was not looking after our Railways for the last 30 years — in the country, and our
Railways with the Chinese Railways, — | would take a period of 1992-2002, a ten-year period,
— what were some of the facts? Between 1992-2002, we invested Rs.80,000 crores in our
Railways. China invested five times. | repeat ‘five times” as much ! They made 5,000 kms. of new
lines. We built only 500 kms.! They are now running trains at 230 km. per hour, and their high

speed trains run at 350 kms. per hour.
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Last year, in 2009, China increased its investment in the railways by 80 per cent to Rs.
4,00,000 crores. It is expected that this year in 2010, they will increase this investment to Rs.
5,50,000 crores. The Chinese Railways are run by the Ministry of Railways and the Indian
Railways are also run by the Ministry of Railways. Why over the last 30 years, this difference?
There are various facts, but today | am referring to the Railways. They are far, far ahead of us.
One of the major reasons is that they have a more, if | may say so, business like approach to run
the Railways. | am not saying this, Mr. Vice-Chairman, Sir, because | come from the business
sector. | want the Indian Railways to be very strong, very efficient and profit-making in the right
sense of the term and taking into consideration the legitimate interest of its customers. We can’t
survive in the private sector if we don’t take care of our customers. In the case of the Railways,
the customers are the goods and the passengers. | will come to that because | am going to
suggest something which many people here would not like, my colleagues here would not like,
especially Shri Sarkar and Shri Madhu. There is not much difference in the cost of operation in
China and India even today. We should reduce our cost further, by increasing productivity. Our
cost is Rs. 34, compared to theirs of Rs. 30. But the difference is, we charge Rs. 24 per
passenger kilometre, which is even less then our cost and Rs. 70 per freight kilometre. To my
mind — | will come to that, | am very pro-passenger — this cross subsidy is one of the root
causes of our problems and it is further compounded by our large and growing suburban
transportation where charges are half of even this very low normal charge for passengers. This
naturally leads to inadequate surpluses to fund modernisation and expansion. Our Railway’s
operation ratio, | read in the Speech, is 0.92 plus; whereas, China’s is 0.74, maybe still better
now. If we adequately account for depreciation, that is maintenance and replacement of our
assets and for pensions, maybe, we are making no profit. So change will not come overnight. It
will take time. | recognise that. But we have to decide to stop overcharging freight for goods
which is inflationary, which has cascading effect and charge the right amount — whatever is the
right amount, | will come to that — for the passengers. This is an institution which has to be
strong, which has to modernise, which has to expand for the benefit of the nation and for the
benefit of all our passengers. Yes, if the nation wants, if the Government of India and we all want
to see that the passenger does not have to pay a very high cost, let us subsidise it, let us pay the
Railways, let the Government pay the Railways in cash or whichever way — | do not
know the legality; | am not going into the legality of that — so that the Railways does
not suffer. It is not the responsibility of the Railways alone to subsidise the passengers,
the citizens of India. The national Government through its budget issues oil bonds

and they subsidise so many other things. Let them subsidise the passenger freight if they
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want to. | do not want passengers to suffer. But the Railways must expand, must modernise and

for that they must have surplus funds. Today, they don’t have enough.

Lastly, | have not asked and | will not ask anything for Pune or Mumbai or Maharashtra. |
know there are problems. But | would commend for the Railway Minister, politically and
emotionally, a significant project, to make possible movement of, at least, goods if not
passengers, by rail between India and Bangladesh without the need for transhipment. This is
important. There must be problems of meter gauge, broad gauge, types of wagons, etc. You
know it better than me, Madam Minister. So you know that this will tremendously improve trade
between Bangladesh and India. ....(Time-bell rings).... We have many problems with our
neighbours. This will improve trade and relationship between the people of Bangladesh and the

people of India. Thank you.

Y AT [T (FERT): AR, 9 Vel Iolc IR BIHI debate B Fabl &1 F U+ q1eT H&q
BN X HAT S 7 U popular IoIC U2 6T 81 I8 F9IC o1 ol (HATHR 31 8, clfeh] aoie
T IRGRI SRS BT 2, BITS WR Al T4 $B SlH-01h Bl 8, ST d$-93 IS 8Kl &,
HUH BRI &, olfh SIS WR Y 8T $7 dRIGT UR 31K 31 X I ST Bbig 312 e
T oI BHIT B IXE 3MMAT &, A Tabeilth HH 1 §S &1 ST9 AT IoIC 3N & 4l B9 YhIUSH
ST T & T B9 Yol T 319 99 BIR-IThed B1H dTell §, A U1 BYl 8] BIdTl 39 Foic
BT 41 JET BT &1 ST Fga-1 YR I1i B AR RN AT &, <l § - U8l U a1 b
forg Yo #30 S @1 A= dom iR IT@! S Ut @t 3R ¥ @ gegar S %
Td H WAl B S UReT § 98 37 AT AT H 81T 3R $9 &R Ui b YA BT = Al
NeTd # Wit @t ol AT Aoy 3 B =R, wg | Rra A1 B |iell § B 3T B

HAAT St & ¥ g9 R $B il o Rwelt 31 8 & I8 gore 9fvaH  dFna & e
ST B3 TOR AT 21 54 TolC H JwIs AR HBRTSE & oY W1 B IR« SR (6 1T 8, wAfd
FAT Y G-I G YR BR1? G b [oIT 101 SAlpel S0 61 o B a1 Bl T 8, b SqA
BT GATE T8 81T 2| 3T G B Y& qRI Te1 §8 8, off T SUd TSI e S8 ugdl
1R A1 2 £ local trains & coaches Sg TTRT, oifth 9 WR &9 =T ! feram 737 21 3oy
ggel fTa el H3ll 31T, |1 7 g3as Bl Alhel URTE AdT B ST~ HR ATd] Bl

3T oS 3R HERTES P AT ST6] IG1 8, AP 8 a1l H MIP A 1 18l gl
%WWﬁW%WWﬁMumbai Urban Transport Projectﬁﬁﬁfﬂ‘?.maﬂﬁgw
fav w1g 2, o€ g9 A1 & d'd ufeed Yo o 954 &F $uT el €1 39 a ufeedt Yed @
AR AT 5 ATl 50 TS Aehall ol oI5 b AMSH AR AR $ 414 39 99 DC-AC line BT
RE< BT 81 I8 B € P 9T 3 BT o1 ANyl av] a1, Jds Jed 3 dRgal & g
6th line &1 B W &F-314d I THIFAT 81 Tl gl TR ST & 3R | IR TdH &
extensionWWﬁHW@HHﬁEﬁTWIWWQﬁWWprOWdeWmI
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foel goic § H9AT ST 7 YR < H 375 “371E¥ WA N Bl 9o B oA g H
Dockyard road, 3fERY, S7gT onfe ST S0 # &1, AAfeh et WM w18l &1 urg| ufged Yord &
VIR, RIael, AdTS, AN A8, Taile, JeY, s dad, TG 9207 98 Vol & 9igH,
A, Boid, Gralell, e ! T B IR B G907 6 778 ff, TR ISP HUR W 317
&I goT B

AR, GHS P dAlpel 1A DI GR&T a4 I1 9l &, U 3f8H Fell 2| 34! 39 AR Bl
fRR & frare fF a3 371 9 S AR AR Q1 TS A 39 GHI W 66 g AT afifeT X
H AT B &1 9 GI§ PAferd S 8 3R A Bl ER dled &, 39 G9d HIaR Wi el ol
RIS HR IIST AU 10N BT ITST PR I a7h 8- AT B4 A Febeld 81 a]Y 2007 6 SUcTe
3ffdrs I & b 9 ATeT I8 ! local line TR T 8 VIR G g, fTH 3,997 @il &t
HIT 81 TS MR 4 IR § SATET AN ATSNa faPberiT 8f Y1 2008 # 7,812 AN g%, T
ST 3 BOIR 800 ART AR Y T4 4 TSR AT SR gUI Ufedd Yoid # IRidel iR 7eg Yerd
H Gl gHeI b BRI TH-§R 9 b ©, STal o+ Tfifad A 10 ST ol &1 g el &
o Pragpxl B T $9 Vold A1 & 419 WaR| $I I8 g I8 6l

§ e SMRa™Y e U= AU 91 1 aTedl g1 el HAl Sl 7 ST | |l Bl GIRA &
foay IRy & @Rl 4 RgWM & oFRden & 49 S T X9 |41 gIfad @ T,
T S 2 o S0 W1 9¢ Wbl 51 17e 3iR JafeR ferged™ & T Tl 9id ferged
& afferpTer fewy H Fiveasi a1 W1 H g9 U & 31R SU™ &9 941 $I W 81 3R 3719 I8
T Y BN Il G S & b 3R feget ™ # IR R &1 o1de gqie 9¢ STt 3fik 394
91 P foTU GaRT 9 FhdT 81 3R Uret 39 ¢ BT faR1y d-el 2l

THE VICE-CHAIRMAN (PROF. P.J.KURIEN): Now, Shri Sharad Anantrao Joshi. You have

five minutes and | know you always stick to the time-limit.

SHRI SHARAD ANANTRAO JOSHI: Very kind of you, Sir.

Mr. Vice-Chairman, Sir, while speaking on the Interim Budget last time, | had
complimented the Railway Minister for her idea of bringing out a White Paper because there were
a number of misgivings about the manner in which the railways were administered in previous
times. This time, | want to compliment her on the idea of the vision statement and this statement
is @ much broader idea than just ‘Vision-2020". | think it is the lack of vision which is causing
projects to be distributed according to political pressures and political conveniences. If the
Rashtrapati comes from Amravati, Amravati gets priority. If the Chief Minister comes from
Nanded, Nanded gets priority. What she has really envisaged is a long-term perspective
continuing with what Shri Rahul Bajaj said, having a business-like approach, and having a vision
as to how the railways are going to look in the long run. Sir, | would point out that for the north-
to-south traffic, as also for the east-to-west traffic, there are two States through which the
trains pass for a very long period of time. They are Maharashtra and Madhya Pradesh. If you look
at the railway trunk route map of Madhya Pradesh, you will find that the lines are more or less

straight and when you come to Maharashtra, some of the lines become zig-zag. | don’t know
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why? For example, the north-south trunk route after Nagpur goes for three hours towards
Wardha before turning to Ballarshah. Sir, similarly, from Pune, which is the headquarters of the
Southern Command, for coming to Delhi, you go, first, to south and, then, turn to the north;
then, for some time you travel towards the east and, then, turn to the north. This zig-zag thing is
causing considerable waste of time and money to the people. | would request that the Minister
should have a real vision examination of railway lines as they are and cut out this zig-zag thing.
She has another ten years and, in ten years, if she can construct, at the rate of 1500 kilometres
per year, 15000 kilometres, then those kilometers should be used primarily for shortening the
time which can be done without increasing the speeds of trains. That is the recommendation |

would like to make to the hon. Railway Minister.

THE VICE-CHAIRMAN (PROF. P.K. KURIEN): Thank you very much. Now, the House
stands adjourned to meet tomorrow at 11.00 a.m.

The House then adjourned at nine minutes past six of the clock till eleven of the clock on
Thursday, the 11th of March, 2010.
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